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Status Report on behalf of HPSPCB in compliance to the Hon’ble NGT order dated
05.08.2024 and 08.11.2024 in O.A No. 515/2022 titled as Dharamvir vs State of
Haryana and Anr.

Background:

It is submitted that present Original Application has been registered on the letter of Sh. Dharamvir dated
23.04.2022 which relate to the issues of pollution in River Markanda, originating from Nahan division,
District Sirmaur, Himachal Pradesh.

That the case was listed on 05.08.2024 wherein Hon’ble Tribunal was pleased to pass following
directions:-

1. From the report submitted by Haryana State Pollution Control Board (hereinafter referred to as
‘HSPCB’) we find that violations are on the part of industrial proponents and therefore their
impleadment as respondents is necessary. We accordingly implead following as respondents 11 to 22:-

1) M/s Ruchira Papers Ltd (writing and printing unit) Tirlokpur Road, Village Rampur Jattan, Kala-Amb,
Sirmaur, Himachal Pradesh.

2) M/s Sai Tech Medicare, Vill Kairi, Kala Amb, Sirmaur, Himachal Pradesh

3) M/s Accura Care Pharmaceuticals, Village Moginand, Kala Amb, Sirmaur, Himachal Pradesh
4) M/s Rich Graviss Products Pvt. Ltd., Kala Amb, Himachal Pradesh

5) M/s Vashisth Chemicals at Kala Amb, Sirmaur, Himachal Pradesh

6) M/s Himachal Polyolefins Limited, Village Ogli Yamuna Nagar Road Kala Amb, Sirmaur, Himachal
Pradesh, Registered Office & Works at Village Khari, Near Asgarpur Majra, Yamuna Nagar Road, Kala-
Amb, District Sirmaur, Himachal Pradesh

7) Kala Amb Infrastructure Development Company Ogli, Nahan, Sirmour, Nahan, Distt. Sirmaur, H.P
8) M/s Symbiosis Pharmaceuticals Pvt. Ltd, Suketi road Kala Amb, Sirmaur, Himachal Pradesh
9) M/s Naraingarh Sugar Mills Ltd, VPO Banondi, Tehsil Naraingarh, District Ambala

10) Municipal Corporation, Ambala through Municipal Commissioner 11) Panchkula Municipal
Corporation, Panchkula through its Commissioner, District Panchkula and

11) Haryana State Infrastructure Industrial Development Corporation Ltd office at Panchkula through its
Managing Director.

2. Registry is directed to issue notices to the above newly impleaded respondents who may file their
response within one month after receipt of notice.

3. In the meantime, HSPCB shall also file its final report.
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4. On the next date respondents 1 to 10 are directed to either be represented through authorized
representatives or through counsel failing which, we will have to pass stringent orders summoning the
head of departments personally.

5. List on 08.11.2024.

That thereafter case was again listed on 8.11.2024 wherein Hon’ble NGT was pleased to passed following
directions: -

6. Industrial Proponents/respondents may also file their objection, if any, to status report submitted by
HSPCB vide email dated 07.11.2024 if they are so advised.

7. Current status report relating to area of Himachal Pradesh has not been submitted by Himachal
Pradesh State Pollution Control Board (hereinafter referred to as ‘HPSPCB’). Learned counsel
appearing for HPPCB prays for and allowed 10 days’ time to file current status report after serving
a copy thereof to concerned respondents who are found in violation of environmental laws and those
proponents may file their objections, if any, to report within 10 days from date of receipt of report.

8. In the present matter, considering gravity, importance and serious issues raised, we find it
appropriate to appoint Amicus Curiae since cognizance has been taken by Tribunal suo- moto on a
letter petition. We accordingly appoint Sh. Sharad Chauhan (Enrollment No. 8216A/2014, Mob No.
8510052778, Email id. Sharadadvocate22@gmail.com) as Amicus Curiae to assist Tribunal who
will be paid professional remuneration/fee of Rs. 25,000/-, per hearing, by HSPCB from the funds of
environment compensation deposited with it.

9. List this matter on 19.12.2024.

In compliance to above directions w.r.t. added respondents, HPSPCB intimated the concerned
stakeholders under the jurisdiction of HPSPCB vide letter dated 22.08.2024 to comply with the directions
of Hon’ble NGT and further letter dated 14.11.2024 to comply with the orders of Hon’ble NGT issued on
13.11.2024. Copies of letters are attached herewith as Annexure-A (collectively).

All the stakeholder departments of district Sirmaur were also requested to submit latest action taken/status
report on the action points as per final report of joint committee vide letter dated 16.10.2024. Copy of
letter is attached herewith as Annexure-B

Further HPSPCB is regularly inspecting the industrial units in Kala Amb area w.r.t compliance to
environment laws, carrying out surface and ground water monitoring on monthly basis. The action
taken/status report is as below:

2.2.2. lllegal Dumping of Industrial and Hazardous Wastes on the banks of River Markanda:

Observations: The Joint Committee noted during their inspections on October 8" to October 12, 2023, and again
on February 19", 2024, that a significant amount of chemical waste (lime sludge) along with other wastes (Lime
Sludge and Ash) was being disposed of in the Kala Amb region of Haryana covering few kilometers along the banks
of River Markanda without any information to both of the State Pollution Control Boards.
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HPSPCB is regularly inspecting the Kala Amb area along with Regional Transport Officer, Sirmaur at
Nahan and Department of Police, Kala Amb to check the unauthorized disposal of non-hazardous waste.
No instances of disposal of chemical waste (lime sludge) has been observed in Kala Amb during the
intervening period. As per report submitted by the Police Department, Sirmaur, nakas have been
established in Kala Amb area to check for vehicles carrying waste lime sludge. No vehicles was found
carrying/disposing of waste lime sludge in Kala Amb area.

It is further submitted that proposal of development of non-hazardous site for Kala Amb area is under
process and the issue of disposal of non-hazardous waste in Kala Amb area will be resolved to a large
extent, after the development of non-hazardous site. Latest status as received from the Department of
Industries, Distt Industries Center (DIC) is attached herewith as Annexure-C

2.2.2 (v) Status of Authorization of M/s Ruchira Papers Ltd, Trilokpur Road Kala Amb

Observations: 4s per “SCHEDULE I [See rule 3 (1) (17) (i)] LIST OF PROCESSES GENERATING
HAZARDOUS WASTES” of Hazardous Waste Management Rules, 2016, the following categories of
waste from the Pulp and Paper industry are covered under hazardous wastes:

. 32.1 Spent chemicals

. 32.2 Corrosive wastes arising from use of strong acid and bases

. 32.3 Process sludge containing absorbable organic halides (AOX)

. 33.1 Empty barrels/containers/liners contaminated with hazardous chemicals /wastes
. 33.2 Contaminated cotton rags or other cleaning materials

. 35.3 Chemical sludge from waste water treatment

. 5.1. Waste or Used Oil

~No ok~ WD

As per Hazardous Waste Authorization granted to the unit under the provisions of HOWM Rules 2016,
the unit has been authorized for generation & storage of one type of Hazardous Waste i.e. Used Qil
(Category 5.1). (Annexure-HP1). The HPSPCB has informed that the unit had applied for renewal of
Authorization under HOWM Rules 2016 on 21.03.2024 (Appl ID — 11869675) and the application has
been returned back with an observation to apply for all streams of HW generated, handled, reutilized in
the unit with complete justification. No information has been made available to the Joint Committee with
regard to the disposal of hazardous wastes generated in other six categories as listed above, including
sludge from Secondary Clarifiers.

Current Status Report

As per the observations of joint committee, the additional HW streams which were previously not
covered under the HW authorization, have been incorporated by the unit for reutilization. The
copy of authorization approved by HPSPCB is attached herewith as Annexure-D. It is pertinent to
mention here that no wastes which have been now included were disposed to any outside party but were
being re utilized in the unit only.

Status of compliance of Industrial Units:

1. M/s Ruchira Papers Ltd (writing and printing unit) Tirlokpur Road, Village Rampur
Jattan, Kala-Amb, Sirmaur, Himachal Pradesh:
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The unit is located at village Rampur Jattan, Kala Amb, Tehsil Nahan, Distt. Sirmaur, H.P. The details of
the unit is as below:

Name &Complete
Address of the Industry

M/s Ruchira Papers Limited (Writing & Printing Paper Unit) Trilokpur
Road, Kala Amb, Distt Sirmour (H.P)- 173030

1. GPS Location : 30.508994N,77.20591E
Name of the Contact Sh. Vipin Gupta - (Occupier)
person and Email 1D email: vipingupta@ruchirapapers.com
5 Date o_f commissioning of 2008
the Unit
Pulp &Paper
3 | Type of Industrial Sector (waste paper-based units with bleaching process to manufacture writing
& printing paper)
4 | Status of Operation In Operation: Yes, the unit is operational
Product  —wise Raw 1. Agro Waste - 73514 MTPA
5 | Material Consumption in 2. Fillers(Soap Stone/PCC/GCC) - 3661 MTPA
TPA 3. Imported Wood Pulp- 3697 MTPA
Product —wise
6 !\/Ianufacturmg Capacity Writing and Printing Paper @ 33000 MT per year
in TPA
(As per Consents)
7 E:ggﬂg:ion_ms'?prresent Writing and Printing Paper @ 33000 MT per year
8 | Status of validity of Consents and Authorization:
9 f&n:ent under Water Act Renewal of Consent under Water Act, 1974 and Air Act, 1981 issued
Consent_under Air Act on 29.08.2024 is valid tiI_I ?1.03.2026. Copy_ of Renewal of Consent to
10 1081 ’ Operate granted to the unit is attached herewith as Annexure-1.1
ﬁ:;g?”zzt;zzr dous ISS:;:S Authorization_under Ha;ard_ous and Other Wast_e (M&TM) Rules, 2016
11 as amended vide authorization no. SIR-304 valid till 31.03.2026. Copy
Other Waste (M&TM) is already attached as Annexure-D
Rules, 2016 as amended.
12 | Sources of Water Intake Borewell is provided as source of water.
Water Consumption (in
13 Kilo Liters per Day) 4970KLD
Waste Water Generation
14 (in Kilo Liters per Day ) 4000 KLD
e The unit has provided common ETP cum STP of capacity 11 MLD
with sister concern unit i.e. M/s Ruchira Papers Limited (Writing
15 Details of Waste Water and Printing Paper Unit) Trilokpur Road, Kala Amb, Distt Sirmour
Treatment Facilities (H.P) 173030.
e ETP cum STP comprises of Primary, Secondary— along with
Fanton Technology.
16 | Installed Capacity in ETP cum STP- 11 MLD
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KLD

Mode of treated and

untreated effluent discharge

The waste water after treatment is pertly discharged into the adjoining

17 | . . Jattanwala nallah as per consent conditions and partly used for
disposal as observed during o
. irrigation.
visit
Sample Analysis Results of Effluent/Emission:
ETP cum STP
o Latest sample of final outlet of Effluent Treatment
Plant was collected on 03.10.2024. The analysis results
vide Report No: 84278/W-14676 dated 25.10.2024
indicates parameters within limits. Copy of same is
Analysis results of the attached herewith as Annexure-1.2 _ _
actual sample collected e As per analysis results of ETP cum STP Outlet is complying
19 | from  ETP cum STP with the discharge norms.
outlet/Stack  during the
visit. Stack Emission
e 03 Nos Sample of stack emissions from 03 nos Boilers were
collected on 03.10.2024. The analysis results vide Report No:
13786928/A-14673  dated  25.10.2024, Report No:
13786612/A-14674 dated 25.10.2024 and Report No:
13786769/A-14675 dated 25.10.2024 indicates parameters
within limits. Copy of analysis results is attached herewith as
Annexure-1.3
e As per analysis results of Stack Emissions are complying with
the emission norms.
Main observations made 1. The unit is in the name & style of M/s Ruchira Papers Limited
during the visit (mainly (Writing & Printing Paper Unit) Trilokpur Road, Kala Amb, Distt
covering the aspects such as Sirmour (H.P) 173030
commissioning date of the
unit, raw material used, 2. The HP OCMMS IDs of the units is 10828.
products manufactured with
guantities,  validity  of 3. The unit has been kept under the Red Large Category and classified
20 consents, authorization, under the type- Pulp & Paper (waste paper-based units with
main raw materials used, bleaching process to manufacture writing & printing paper) as
manufacturing capacity defined by the Central Pollution Control Board.
with  present production

details, sources of raw
water consumption, waste
water generation ( domestic
and industrial ), work zone
area conditions, ETP

4. The unit is engaged in manufacturing of Writing and Printing Paper
@ 33000 MT per year by using raw materials
1.Agro Waste - 73514 MTPA
2. Fillers(Soap Stone/PCC/GCC) - 3661 MTPA
3. Imported Wood Pulp- 3697 MTPA.




2233

condition, ETP  Sludge
generation quantity, ETP
Sludge storage condition,
mode of ETP sludge
treatment and its final
disposal, Compliance to
the treated effluent
discharge norms as per
analysis  results of the
samples collected during
the visit, mode of disposal

of treated effluent,
housekeeping  condition,
and any other relevant

issues).

10.

11.

12.

The unit had been granted Consent to Operate for manufacturing of
Paper (Writing & Printing) Paper, Unit-11 (100 TPD) at Kala Amb,
Industrial Area, Tehsil Nahan Distt. Sirmour H.P by M/s Ruchira
Paper Ltd vide letter No. PCB (343) Ruchira Paper Ltd, (Plant-11)
Kala Amb- Nahan/2008-25610-16 dated 19.03.2018. Copy attached
herewith as Annexure-1.4

Renewal of consent to Operate under the provisions of Water
(Prevention & Control of Pollution) Act, 1974 and u/s 21 of Air
(Prevention &Control of Pollution) Act, 1981 issued on 29.08.2024
is valid till 31.03.2026. Copy of latest RCOP is already attached as
Annexure-1.1

Authorization under Hazardous and Other Waste (M&TM) Rules,
2016 as amended vide authorization no. SIR-304 valid till
31.03.2026. Copy of same is already attached as Annexure-D

The Environment Clearance for Paper (Writing & Printing) Plant,
Unit-11 (100 TPD) at Kala Amb industrial area, Nahan, Sirmaur,
Himachal Pradesh by M/s Ruchira Papers Ltd, has been granted to
the unit from Ministry of Environment, Forest and Climate Change
vide F.No J-11011/580/2007-1A 11 (1) dated 11.10.2007.Copy is
attached herewith as Annexure-1.5

To meet the daily water requirement for process and domestic
needs, the unit has provided Borewell.

The water is used for various activities such as Pulping Process,
Washing Pulp, Bleaching, Stock Preparation, Sheet Formation,
Pressing, Drying, Cooling, and Cleaning. The unit has manpower of
575 nos.

The waste water arising from various processes and manpower, the
unit has provided the unit has provided common ETP cum STP of
capacity 11 MLD with sister concern unit i.e. M/s Ruchira Papers
Limited (Writing and Printing Paper Unit) Trilokpur Road, Kala
Amb, Distt Sirmour (H.P) 173030 ETP cum STP comprises of
Primary, Secondary along with Fanton Technology.

The unit has provided Real Time Online Continuous Effluent
Monitoring System (CEMS) at the final outlet of the common ETP
provided for the treatment of waste water from the Kraft paper unit
and the Writing and Printing unit. Link:
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13.

14.

15.

16.

17.

18.

19.

https://hppcb.glensserver.com/#/publicPortal/industryDetails/site 1
580/PULP%20AND%20PAPER. Further calibration certificate of
CEMS issued on 05.10.2024 valid till 31.03.2025, submitted by the
unit is attached herewith as Annexure- 1.6

The waste water after treatment is discharged into the adjoining
Jattanwalla nallah.

The unit has installed 01nos,Biomas,Indian Coal & Petcoke fired
power boiler of capacity 42 Ton/Hr and 01 Nos Black Liquor fired
recovery boiler of capacity 22 Ton/Hour and 01 Nos biomass fired
boiler of capacity 22 Ton/Hr.

The unit has provided separate ESP as air pollution control device
over 02 nos boilers followed by stack of height 56 meters.

The unit has provided online continuous emission monitoring
system over power boiler.
Link:https://hppcb.glensserver.com/#/publicPortal/industryDetails/s
ite_1580/PULP%20AND%20PAPER

03 Nos Sample of stack emissions from 03 nos Boilers were
collected on 03.10.2024. The analysis results vide Report No:
13786928/A-14673 dated 25.10.2024, Report No: 13786612/A-
14674 dated 25.10.2024 and Report No: 13786769/A-14675 dated
25.10.2024 indicates parameters within limits.Copy of analysis
results is already attached herewith as Annexure-1.3.

The unit has obtained authorization under rule 9 of HOWM, Rules,
2016 for disposal of Hazardous waste category 5.1 to TSDF facility
i.e M/s Shivalik Solid Waste Management Ltd, Dhabota and
reutilization of HW Cat: 35.3 in boiler as fuel. The copy of
authorization granted by HPSPCB vide authorization no. SIR-304
valid till 31.03.2026 is already attached as Annexure-D

For recovery of lime from lime mud, the unit has provided lime kiln
of capacity 60 Ton/Day. The lime kil is operational.

2. M/s Rich Graviss Products Pvt. Ltd., Kala Amb, Himachal Pradesh:

Observations of Joint Committee: As per analysis report of the sample collected by the Joint
Committee, M/s Rich Graviss Products Pvt. Ltd., Kala Amb was found to be not complying with regard to

COD, BOD and TSS parameters.
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The unit is located at village Rampur Jattan, Kala Amb, Tehsil Nahan, Distt. Sirmaur, H.P. The details of
the unit is as below:

Name
Address of the Industry

&Complete

M/s Rich Products & Solutions Pvt. Limited, Village Ogli, Kala Amb,
Distt Sirmour (H.P) 173030

1. GPS Location:30.50386, 77.21531
Name of the Contact Sh. Divya Roop Bakshi- (Plant Head)
person with Email 1D email: ravindersharma@rich.com
Date of commissioning of
2 ) 2011
the Unit
3 | Type of Industrial Sector Food processing units including confectionery
4 | Status of Operation In Operation :Yes, the unit is operational
Product  —wise Raw 1. Liquid Glucose- 196 MT/Month
5 | Material Consumption in 2. Sugar- 262MT/Month
T;‘Ae al ~-onsumptio 3. Fat- 550 MT/Month
4. Premix & Flavar- 33 MT/Month
Product —wise
6 :\r/llzip;:acturlng Capacity Non Dairy Whip @ 3000 MT/Month
(As per Consents)
7 Product —wise present Non Dairy Whip @ 3000 MT/Month
production in TPD
8 Status of validity of Consents and Authorization:
9 Consent under Water Act, Renewal of Consent under Water Act, 1974 and Air Act, 1981issued on
1974 05.10.2024 is valid till 31.03.2025. Copy of Renewal of Consent to
10 Consent under Air Act, Operate granted to the unit is attached herewith as Annexure-2.1
1981
ﬁ#;g?”zat;;gr dous |ss;1§g Authorization under Hazardous and Other Waste (M&TM) Rules, 2016
11 Other Waste (M&TM) as amended vide authorization no. SIR-114 valid till 31.03.2026. Copy
is attached herewith as Annexure-2.2
Rules, 2016 as amended.
12 | Sources of Water Intake Water Tanker is provided as source of water.
Water Consumption (in
13 Kilo Liters per Day) 150 KLD
Waste Water Generation
14 (in Kilo Liters per Day ) 73KLD
e The unit has provided ETP cum STP of capacity 150 MLD
comprises of Primary, Secondary and tertiary treatment.
15 Details of Waste Water e The unit has further upgraded ETP with Membrane Bio Reactor
Treatment Facilities (MBR) component after Moving Bed Bio Reactor (MBBR)
treatment along with sludge dryer unit of capacity 1600 Kg/Day.
16 | Installed Capacity in ETP cum STP- 150 KLD
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KLD

17

Mode of treated and
untreated effluent discharge
disposal as observed during
visit

The waste water after treatment is being used within unit for toilet
flushing, wet scrubber, cooling towers, floor washing and gardening
activities.

19

results of the
actual sample collected
from ETP cum STP
outlet/Stack  during  the
visit.

Analysis

Sample Analysis Results of Effluent/Emission:

ETP cum STP

Latest sample of final outlet of Effluent Treatment Plant
was collected on 26.10.2024. The analysis results vide
Report No: 62572/W-14849dated 04.11.2024 indicates
parameters within limits. Copy of same is attached herewith
as Annexure-2.3

As per analysis results of ETP cum STP Ouitlet, the unit is
complying with the discharge norms: (Yes)

Stack Emission

Sample of stack emission from Boiler of Capacity 2.5 TPH
was collected on 20.09.2024.

The analysis results vide Report No: 13665883/A-14512dated
14.10.2024 indicates parameters within limits. Copy of same is
attached herewith as Annexure-2.4

As per analysis results of Stack Emissions are complying with
the emission norms.

20

Main observations made
during the visit (mainly
covering the aspects such as
commissioning date of the
unit, raw material used,
products manufactured with
guantities,  validity  of
consents, authorization,
main raw materials used,
manufacturing capacity
with  present production
details, sources of raw
water consumption, waste
water generation ( domestic
and industrial ), work zone

area conditions, ETP
condition, ETP  Sludge
generation quantity, ETP

Sludge storage condition,
mode of ETP sludge
treatment and its final
disposal, Compliance to
the treated effluent

1. The unit is in the name & style of M/s Rich Graviss Products Pwvt.
Ltd. village Rampur Jattan, Kala Amb, Tehsil Nahan, Distt.
Sirmaur, H.P.173030

2. The HP OCMMS IDs of the units is 17704.

3. The unit has been kept under the Orange-Large Category and

classified under the type-

Food processing units including

confectionery as defined by the Central Pollution Control Board.

4. The unit is engaged in manufacturing of Non-Dairy Whip @ 3000
MT/Month

5. Renewal of Consent under Water Act, 1974 and Air Act, 1981
issued on 05.10.2024 is valid till 31.03.2025. Copy of Renewal of
Consent to Operate granted to the unit is attached herewith as
Annexure-2.1

6. Authorization under Hazardous and Other Waste (M&TM) Rules,
2016 as amended vide authorization no. SIR-114 valid till
31.03.2026. Copy is attached herewith as Annexure-2.2

7. To meet the daily water requirement for process and domestic
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discharge norms as per
analysis results of the
samples collected during
the visit, mode of disposal
of treated effluent,
housekeeping  condition,
and any other relevant
issues).

needs, the unit has provided water tanker facility.

8. The waste water arising from various processes and manpower, the

unit has provided the unit has provided ETP cum STP of capacity
150 KLD. ETP cum STP comprises of Primary, Secondary and
tertiary treatment.

9. The unit has further upgraded ETP with Bio Reactor (MBR)

component after Moving Bed Bio Reactor (MBBR) treatment along
with sludge dryer unit of capacity 1600 Kg/Day.

10. The waste water after treatment is being used within unit for toilet
flushing, wet scrubber, cooling towers, floor washing and gardening
activities.

11. The unit has installed 01 nos, Wood fired boiler of capacity 2.5
Ton/Hr.

12. The unit has provided cyclone followed by stack of height 30
meters air pollution control device.

13. Sample of stack emission from Boiler of Capacity 2.5 TPH was
collected on 20.09.2024. The analysis results vide Report No:
13665883/A-14512 dated 14.10.2024 indicates parameters within
limits.. Copy of same is already attached herewith as Annexure-
2.4.

3. M/s Himachal Polyolefins Limited Village Ogli Yamuna Nagar Road Kala Amb, Himachal
Pradesh:

The unit is located at Village Ogli Yamuna Nagar Road Kala Amb, Tehsil Nahan, Distt. Sirmaur, H.P.
The details of the unit is as below:

Narme &Complete M/s Himachal Polyolefins Limited, Village Ogli Yamuna Nagar Road
Address of the Industf : Kala Amb, Tehsil Nahan, Distt. Sirmaur, H.P. 173030
1. y GPS Location : 30.470139, 77.21349

Dr. Virender Singh- (Plant Head)

email: hrd@himpol.com

Name of the Contact
person and Email 1D

o | Date o_f commissioning of - 12010
the Unit

3 | Type of Industrial Sector Lime manufacturing (using lime kiln)

4 | Status of Operation The unit is operational

Product —wise Raw | . 1. Lime stone- 28800 MT/Year
Material Consumption in | 2. Charcoal - 4800MT/Year

10

10
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TPA 3. Pet Coke- 6800MT/Year
Product —wise
6 | Manufacturing Capacity Precipitated CalciumCarbonate@ 24000 MT/Year
in TPA
7 Product -—wise present Precipitated Calcium Carbonate @ 24000 MT/Year
production in TPD
8 | Status of validity of Consents and Authorization:
9 Consent under Water Act, Renewal of Consent under Water Act, 1974 and Air Act, 1981 issued
1974 on 20.11.2023 is valid till 31.03.2026. Copy of Renewal of Consent to
10 Consent under Air Act, Operate granted to the unit is attached herewith as Annexure-3.1
1981
Authorization issued
11 under Hazardous and Renewal of Authorization under Hazardous and Other Waste (M&TM)
Other Waste (M&TM) Rules, 2016 vide application n0.13672073 is under process.
Rules, 2016 as amended.
12 | Sources of Water Intake Borewell is provided as source of water.
Water Consumption (in
13 | Kilo Liters per Day) 204 KLD
Waste Water Generation
14 | (in Kilo Liters per Day ) 113 KLD
15 Details of Waste Water e The unit has provided settling tank of capacity 50 KL to pre-treat the
Treatment Facilities process waste water.
Installed Capacity in . )
16 KLD Settling Tank- 50 KL
Mode of treated and
17 uptreated effluent dlscha_rge The waste water after pretreatment is reused within process by the unit.
disposal as observed during
visit
Sample Analysis Results of Effluent/Emission:
Pre-treatment tanks
e Latest sample of Final Settling tank was collected on
09.08.2024. The analysis resultsvide Report No:
51734/W-13714 dated 23.08.2024 indicates parameters
_ within limits. Copy of same is attached herewith as
Analysis results of the Annexure-3.2
actual sample collected
19 | from ETP cum STP
outlet/Stack  during the

visit.

Stack Emission
e Sample of stack emission from Boiler of Capacity 2.5 TPH
was collected on 30.09.2024. The analysis results vide Report
No: 13765997/A-14669 dated 25.10.2024 indicates parameters
within limits. Copy of same is already attached herewith as
Annexure-3.3.

e As per analysis results of Stack Emissions are complying with
the emission norms: (Yes)

11

11




2239

20

Main observations made
during the wvisit (mainly
covering the aspects such as
commissioning date of the
unit, raw material used,
products manufactured with
quantities,  validity  of
consents, authorization,
main raw materials used,
manufacturing capacity
with  present production
details, sources of raw
water consumption, waste
water generation ( domestic
and industrial ), work zone
area  conditions, ETP
condition, ETP  Sludge
generation quantity, ETP
Sludge storage condition,
mode of ETP sludge
treatment and its final
disposal, Compliance to
the treated effluent
discharge norms as per
analysis  results of the
samples collected during
the visit, mode of disposal

of treated effluent,
housekeeping  condition,
and any other relevant

issues).

The unit is in the name & style of /s Himachal Polyolefins Limited,
Village Ogli Yamuna Nagar Road Kala Amb, Tehsil Nahan, Distt.
Sirmaur, H.P. 173030

The HP OCMMS IDs of the units is 14836.

3. The unit has been kept under the Orange-Small Category and

10.

11.

12.

13.

classified under the type- Lime manufacturing (using lime kiln) as
defined by the Central Pollution Control Board.

The unit is engaged in manufacturing of Precipitated Calcium
Carbonate@ 24000 MT/Year.

Renewal of consent to Operate under the provisions of Water
(Prevention & Control of Pollution) Act, 1974 and u/s 21 of Air
(Prevention & Control of Pollution) Act, 1981 issued on 20.11.2023
is valid till 31.03.2026. Copy of latest RCOP is already attached as
Annexure-3.1

Renewal of Authorization under Hazardous and Other Waste
(M&TM) Rules, 2016 vide application n0.13672073 is under
process.

To meet the daily water requirement for process and domestic
needs, the unit has provided water tanker facility.

The waste water arising from various processes, the unit has
provided settling tank of capacity 50 KL to pre-treat the process
waste water.

The waste water after pretreatment is being reused within process
by the unit.

The sewage generated from manpower is disposed of through septic
tank provided by the unit.

The unit has installed 01 nos, Pet coke fired boiler of capacity 8
Ton/Hr.

The unit has provided dust collector, cyclone, bag house followed
by wet scrubber with online alkali/caustic dosing system. The unit
has also provided online SO2 and pH meter in compliance of “Fuel
Policy for Industries” notified vide No. STE-F(1)-1/2019 dated
18.04.2019 by Department of Environment, Science & Technology.

Latest sample of Final Settling tank was collected on 09.08.2024.
The analysis results vide Report No: 51734/W-13714 dated
23.08.2024 indicates parameters within limits. Copy of same is
already attached as Annexure-3.2

12

12
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14. Sample of stack emission from Boiler of Capacity 8 TPH was
collected on 06.01.2024. The analysis results vide Report No:
13665883/A-14512 dated 14.10.2024 indicates parameters within
limits.. Copy of same is already attached herewith as Annexure-
3.3.

15. The waste lime generating from the unit is being disposed/sold to
various industrial units. For the period August 2024 till October
2024, the unit has sent 211.255 lime waste. Copy of invoice
submitted by the unit is attached herewith as Annexure-3.4.

4. M/s Vashisht chemicals Pvt Ltd, Village Oqgli, P.O Kala Amb, Tehsil Nahan, Distt. Sirmaur,

Himachal Pradesh:

The unit is located at Village Ogli, P.O Kala Amb, Tehsil Nahan, Distt. Sirmaur, Himachal Pradesh. The
details of the unit is as below:

Name &Complete
Address of the Industry

M/s Vashisht Chemicals Pvt Ltd, Village Ogli, P.O Kala Amb, Tehsil
Nahan, Distt. Sirmaur, Himachal Pradesh. 173030
GPS Location : 30.503471, 77.21872

1.
Name of the Contact Sh. Ashok Vashisht- (Director)
persqn with Mobile and email: vashishtchemicals@gmail.com
Email ID
o | Date o_f commissioning of 1999
the Unit
3 | Type of Industrial Sector Lime manufacturing (using lime kiln)
4 | Status of Operation The unit is operational
Product  —wise Raw 1. Lime stone- 800 MT/Month
5 | Material Consumption in 2. Biomass- 850 MT/Month
TPA. 3. Coal-90 MT/Month
Product —wise
6 :\rglqlpFL)JLacturmg Capacity Precipitated CalciumCarbonate@ 8400 MT/Year
(As per Consents)
Product -—wise present - .
7 oroduction in TPD Precipitated Calcium Carbonate @ 8400 MT/Year
8 | Status of validity of Consents and Authorization:
9 %)7”: ent under Water Act, Renewal of Consent under Water Act, 1974 and Air Act, 1981 issued
C T Under Air Act on 15.07.2020 is valid till 31.03.2025. Copy of Renewal of Consent to
10 1§8nlsen under- Alr- Act, Operate granted to the unit is attached herewith as Annexure-4.1
ﬁ#;g?rlzilt;;gr dous |ss;§g Renewal of Authorization under Hazardous and Other Waste (M&TM)
11 Other Waste (M&TM) Rules, 2016 as amended issued on 01.10.2024 is valid till 31.03.2028.
Rules, 2016 as amended. Copy is attached herewith as Annexure-4.2
12 | Sources of Water Intake Borewell is provided as source of water.

13

13
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Water Consumption (in

13 Kilo Liters per Day) 7OKLD
Waste Water Generation
14 (in Kilo Liters per Day) 68 KLD
15 Details of Waste Water The unit has provided 02 nos settling tank of capacity 50 KL each

Treatment Facilities

to pre-treat the process waste water.

Installed Capacity in

16 KLD Settling Tank- 50 KL
Mode of treated and
17 untreated effluent discharge The waste water after pretreatment reused within process by the unit.

disposal as observed during
visit

19

Analysis results of the
actual sample collected
from ETP cum STP
outlet/Stack  during  the
visit.

Sample Analysis Results of Effluent/Emission:
Stack Emission
e Sample of boiler stack emission was collected on 30.09.2024.

e The analysis results vide Report No: 13765198/A-14672 dated
25.10.2024 indicates parameters within limits. Copy of same is
attached herewith as Annexure-4.3

e As per analysis results of Stack Emissions are complying with
the emission norms: (Yes)

20

Main observations made
during the visit (mainly
covering the aspects such as
commissioning date of the
unit, raw material used,
products manufactured with
guantities,  validity  of
consents, authorization,
main raw materials used,
manufacturing capacity
with  present production
details, sources of raw
water consumption, waste
water generation ( domestic
and industrial ), work zone
area conditions, ETP
condition, ETP  Sludge
generation quantity, ETP
Sludge storage condition,
mode of ETP sludge
treatment and its final
disposal, Compliance to
the treated effluent
discharge norms as per
analysis  results of the
samples collected during
the visit, mode of disposal
of treated effluent,

1. The unit is in the name & style of M/s Vashisht chemicals Pvt Ltd,
Village Ogli, P.O Kala Amb, Tehsil Nahan, Distt. Sirmaur,
Himachal Pradesh. 173030

2. The HP OCMMS IDs of the units is 13073.

3. The unit has been kept under the Orange-Small Category and
classified under the type- Lime manufacturing (using lime kiln) as
defined by the Central Pollution Control Board.

4. The unit is engaged in manufacturing of Precipitated Calcium
Carbonate@ 8400 MT/Year.

5. Renewal of consent to Operate under the provisions of Water
(Prevention & Control of Pollution) Act, 1974 and u/s 21 of Air
(Prevention & Control of Pollution) Act, 1981 issued on 15.07.2020
is valid till 31.03.2025. Copy of latest RCOP is already attached as
Annexure-4.1

6. Renewal of Authorization under Hazardous and Other Waste
(M&TM) Rules, 2016 as amended issued on 01.10.2024 is valid till
31.03.2028. Copy is already attached as Annexure-4.2

7. To meet the daily water requirement for process and domestic
needs, the unit has provided water tanker facility.

8. The waste water arising from various processes, the unit has
provided 02 nos settling tank of capacity 50 KL to pre-treat the

14
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housekeeping  condition, process waste water.

and any other relevant

issues). 9. The waste water after pretreatment is being reused within process
by the unit.

10. The sewage generated from manpower is disposed of through septic
tank provided by the unit.

11. The unit has installed 01 nos, Biomass fired boiler of capacity 6
Ton/Hr.

12. The unit has provided dust collector, cyclone, followed by stack of
height 30 m.

13. Sample of boiler stack emission was collected on 30.09.2024. The
analysis results vide Report No: 13765198/A-14672 dated
25.10.2024 indicates parameters within limits. Copy of same is
attached herewith as Annexure-4.3.

14. The waste lime generating from the unit is being disposed/sold to
various industrial units. For the period August 2024 till October
2024, the unit has sent 148.666 MT lime waste. Copy of invoice
submitted by the unit is attached herewith as Annexure-4.4.

5. M/s Symbiosis Pharmaceuticals Pvt. Ltd. Village Nagal, Suketi Road, Kala-Amb, Distt. Sirmaur,
Himachal Pradesh:

The unit is located at Village Nagal, Suketi Road, Kala-Amb, Tehsil Nahan, Distt. Sirmaur, H.P. The
details of the unit is as below:

M/s Symbiosis Pharmaceuticals Pvt. Ltd. Village Nagal, Suketi Road,
Kala-Amb, Distt. Sirmaur (H.P) 173030
GPS Location : 30.50017, 77.22019

Name &Complete
Address of the Industry

1.
Name of the Contact Sh. Jagbir Singh - (Occupier)
person with Mobile and | - email: info@symbiosispharma.in
Email 1D ' y pharma.
o | Date o_f commissioning of -1 2006
the Unit

Pharmaceutical formulation and for R & D purpose (For sustained

3 | Type of Industrial Sector release/ extended release of drugs and not for commercial purpose)

4 | Status of Operation In Operation :Yes, the unit is operational

Product  —wise Raw 1. Ceftrixone Sodium- 2500Kg/Year
Material Consumption in 2. Rabeprazole- 1000_0 K.G./Year
5 TPA as per submission of 3. PantoparazoleDodium- 5000 K.G./Year
unit 4. Paracetamol- 10000 K.G./Year
5. Talcum- 10000 K.G./Year
6 | Product —wise 1. Tablets- 31700000 Number/Year

15
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Manufacturing Capacity
in TPA

(As  per  Dept. of
Industries capacity
assessment)

2. capsules- 31700000 Number/Year

3. liquid- 16000000 Number/Year

4. INJECTION- 10000000 Number/Year

5. Soft Gelatin Capsules- 120000000 Number/Year
6. Eye and Ear drops- 10000000 Number/Year

Copy of capacity assessment is attached herewith as Annexure- 5.1

7 | Status of validity of Consents and Authorization:
8 Consent under Water Act, Previous Renewal of consent to operate granted to the unit was valid till
1974 31.03.2023.
The unit has applied for further Renewal of Consent to Operate vide
application no. 9145518 (Auto Rejected), application n0.9742885
. (Auto Rejected), application no. 11144580 (Auto Rejected), application
9 f;snf’ ent under Air Act, n0.12257349 and same is under process at HPPCB HQ level.
The unit has also applied for Consent to Establish-Expansion vide
application no. 13220526 (Auto Rejected) and vide application no.
13311313 which is also under process at HPPCB HQ level.
Authorization under Hazardous and Other Waste (M&TM) Rules, 2016
Authorization issued as amended was valid till 31.03.2023.
10 under Hazardous and
Other Waste (M&TM) The unit has further applied for Renewal of authorization vide
Rules, 2016 as amended. application no. 14067073. The application is under process.
11 | Sources of Water Intake Water tanker is provided as source of water.
Water Consumption (in
12 Kilo Liters per Day) 13KLD
Waste Water Generation
13 (in Kilo Liters per Day ) IKLD
e The unit has provided common ETP of capacity 20 KLD to treat the
14 Details of Waste Water process waste water generating from the unit.
Treatment Facilities
e Sewage generating from the unit is disposed of through septic tank.
Installed Capacity in )
15 KLD ETP- 20 KLD
e The waste water after primary treatment is disposed of through
Mode of treated and CETP Kala Amb at Kala Amb.
untreated effluent discharge
16 S:zﬁosal as observed during e The unit is having agreement with CETP Kala Amb for the same.
e Sewage generating from the unit is disposed of through septic tank.
Sample Analysis Results of Effluent/Emission:
Analysis results of the ETP
actual sample collected e Latest sample of final outlet of Effluent Treatment
17 frotrlnt/StETkP dcuf“ S;LP Plant was collected on 02.09.2024. The analysis results
i e g e vide Report No: 48304/W-13997 dated 13.09.2024

indicates parameters within limits. Copy of same is

16
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attached herewith as Annexure-5.2

e As per analysis results of ETP Outlet is complying with the
discharge norms: (Yes)

18

Main observations made
during the wvisit (mainly
covering the aspects such as
commissioning date of the
unit, raw material used,
products manufactured with
guantities,  validity  of
consents, authorization,
main raw materials used,
manufacturing capacity
with  present production
details, sources of raw
water consumption, waste
water generation ( domestic
and industrial ), work zone
area  conditions, ETP
condition, ETP  Sludge
generation quantity, ETP
Sludge storage condition,
mode of ETP sludge
treatment and its final
disposal, Compliance to
the treated effluent
discharge norms as per
analysis  results of the
samples collected during
the visit, mode of disposal
of treated effluent,
housekeeping  condition,
and any other relevant
issues).

. The unit is in the name & style of M/s Symbiosis Pharmaceuticals

Pvt. Ltd. Village Nagal, Suketi Road, Kala-Amb, Distt. Sirmaur
(H.P)173030

The HP OCMMS IDs of the units is 12194.

. The unit has been kept under the Orange- Large Category and

classified under the type- Pharmaceutical formulation and for R &
D purpose (For sustained release/ extended release of drugs and not
for commercial purpose) as defined by the Central Pollution
Control Board.

The unit is engaged in manufacturing of 1. Tablets- 31700000
Number/Year 2. capsules- 31700000 Number/Year 3. liquid-
16000000 Number/Year 4. INJECTION- 10000000 Number/Year
5. Soft Gelatin Capsules- 120000000 Number/Year 6. Eye and Ear
drops- 10000000 Number/Year as per capacity assessment by
department of industries.

. Last Renewal of consent to operate granted to the unit was valid till

31.03.2023. The unit has applied for further Renewal of Consent to
Operate vide application no. 9145518 (Auto Rejected), application
no.9742885 (Auto Rejected), application no. 11144580 (Auto
Rejected), application n0.12257349 and same is under process.

. The unit has also applied for Consent to Establish-Expansion vide

application no. 13220526 (Auto Rejected) and vide application no.
13311313 which is under process.

. Authorization Authorization under Hazardous and Other Waste

(M&TM) Rules, 2016 as amended was valid till 31.03.2023. The
unit has further applied for Renewal of authorization vide
application no. 14067073. The application is under process.

. To meet the daily water requirement for process and domestic needs,

the unit has provided water tanker facility.

. To treat the process waste water generating from the unit, ETP of

capacity 20 KLD comprising of physiochemical and tertiary
treatment i.e pressure sand and activated carbon filter is provided
by the unit.

10. The unit is in agreement with Common Effluent Treatment Plant

(CETP), Kala Amb established by Kala Amb infrastructure
development Company, Ogli, Kala Amb, Tehsil Nahan, Distt.

17
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Sirmaur, H.P. The unit is disposing of primary treated waste water
from ETP to CETP Kala Amb for further treatment and final
disposal.

11. The sewage generating from manpower is disposed of through
septic tank provided by the unit.

12. Latest sample of final outlet of Effluent Treatment Plant was
collected on 02.09.2024. The analysis results vide Report No:
48304/W-13997 dated 13.09.2024 indicates parameters within
limits. Copy of same is already attached as Annexure-5.2

e HPSPCB has imposed Environmental Compensation on polluter pays principle amounting to INR
43,68,750/- (Rupees Forty Lakhs Sixty Eight Thousand, Seven Hundred and Fifty Rupees) M/s
Symbiosis Pharmaceuticals Pvt. Ltd, Suketi road Kala Amb for violating the provisions of Water
(Prevention and Control of Pollution), Act, 1974, as 06 continuous samples from the fainl outlet did
not met the discharge standards. The copy of office order is attached herewith as Annexure-5.3

e  The directions have been issued to the unit vide letter No. PCB/RO Paonta/EE/Symbiosis Pharma Pvt
Ltd/2024-1224 dated 20.07.2024, letter No.PCB/RO Paonta/Symbiosis Pharma/12892/2024-1493-94
dated 27.08.2024 and letter No.PCB/RO Paonta/Symbiosis Pharmaceuticals Pvt. Ltd/2024-1758-59
dated 06.09.2024 to deposit the environmental compensation. However, the unit has not deposited
Environmental compensation amount till date. Copy of letter is attached herewith as Annexure-5.4

e  Further, it is also submitted that, the unit has been applying for renewal of consent to operate time and
again and it has been informed to the unit through online observations, that hon consented products
are now being added in the online application. The same were also verified during the inspections and
accordingly directions have been issued to the unit vide letter No.PCB/RO Paonta/Symbiosis
Pharma/12892/2024-1493-94 dated 27.08.2024. Copy already attached as Annexure-5.4

6. M/s Accura Care Pharmaceuticals (P) Ltd. Village Moginand, Kala-Amb, Distt. Sirmaur,
Himachal Pradesh:

The unit is located at Village Moginand, Kala-Amb, Tehsil Nahan, Distt. Sirmaur, H.P. The details of the
unit is as below:

Name &Complete M/s AC(_:ura (_Zare Phar_maceuticals (P) Ltd. Village Moginand, Kala-
: Amb, Distt. Sirmaur, Himachal Pradesh: 173030
. Address of the Industry GPS Location : 30.51799, 77.22958
Name of the Contact Sh. Varun Sabharwal- (Plant Head)
person with Mobile and | - . .
Email ID email: sabharwal24@gmail.com
o | Date o_f commissioning of -1 2007
the Unit

18
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Pharmaceutical formulation and for R & D purpose (For sustained

3 | Type of Industrial Sector release/ extended release of drugs and not for commercial purpose)
4 | Status of Operation In Operation :Yes, the unit is operational
Product —wise Raw
5 Material Consumption in 1. Ceftrixone Sodium- 20000Kg/Year
TPA as per submission of 2. Piperacillin &Tazobactum - 20000 K.G./Year
unit
Product —wise 1. Tablets- 180000000 Number/Year
6 Manufacturing Capacity 2. Capsules- 70000000 Number/Year
in TPA 3. Ointment- 150000 Number/Y ear
4. Liquid Syrup- 900000 Liter/Year
7 Status of validity of Consents and Authorization:
8 f;;f ent under Water Act, Renewal of consent to operate granted to the unit on 27.07.2024 is valid
- till 31.03.2027. Copy is attached herewith as Annexure—6.1
9 Consent under Air Act,
1981
Authorization issued Authorization under Hazardous and Other Waste (M&TM) Rules, 2016
as amended issued on 31.07.2024 is valid till 31.03.2027. Copy is
10 under  Hazardous and attached herewith as Annexure—6.2
Other Waste (M&TM) '
Rules, 2016 as amended.
11 | Sources of Water Intake Water tanker is provided as source of water.
Water Consumption (in
12 | Kilo Liters per Day) 5 KLD
Waste Water Generation
13 (in Kilo Liters per Day ) 4KLD
e The unit has provided ETP of capacity 10 KLD to treat the process
Details of Waste Water waste water generating from the unit.
14 N
Treatment Facilities
e Sewage generating from the unit is disposed of through septic tank.
Installed Capacity in )
15 KLD ETP- 10 KLD
e The waste water after primary treatment is disposed of through
Mode  of treate_d and CETP Kala Amb at Kala Amb.
untreated effluent discharge
16 S:zﬁosal as observed during e The unit is having agreement with CETP Kala Amb for the same.
e Sewage generating from the unit is disposed of through septic tank.
Sample Analysis Results of Effluent/Emission:
ETP
Analysis results of the e Latest sample of Effluent Treatment Plant was
actual sample collected collected on 03.10.2024. The analysis results vide
17 |from ETP cum STP Report No: 72187/W-14677 dated 25.10.2024 indicates
outlet/Stack  during the i . ) .. .
Visit. parameter is within prescribed limit. Copy of same is
attached herewith as Annexure-6.3
18 | Main observations made 1. The unitis in the name & style of M/s Accura Care Pharmaceuticals
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during the wvisit (mainly
covering the aspects such as
commissioning date of the
unit, raw material used,
products manufactured with
quantities,  validity  of
consents, authorization,
main raw materials used,
manufacturing capacity
with  present production
details, sources of raw
water consumption, waste
water generation ( domestic
and industrial ), work zone

area  conditions, ETP
condition, ETP  Sludge
generation quantity, ETP

Sludge storage condition,
mode of ETP sludge
treatment and its final
disposal, Compliance to
the treated effluent
discharge norms as per
analysis results of the
samples collected during
the visit, mode of disposal

of treated effluent,
housekeeping  condition,
and any other relevant

issues).

10.

11.

(P) Ltd. Village Moginand, Kala-Amb, Distt. Sirmaur, Himachal
Pradesh: 173030

The HP OCMMS IDs of the units is 13526.

The unit has been kept under the Red Large Category and classified
under the type- Pharmaceutical formulation and for R & D purpose
(For sustained release/ extended release of drugs and not for
commercial purpose) as defined by the Central Pollution Control
Board.

The wunit is engaged in manufacturing of 1. Tablets-
180000000Number/Year, 2. Capsules- 70000000  Number/Year,
3. Ointment- 150000 Number/Year, 4. Liquid Syrup-
900000 Liter/Year

Renewal of consent to operate granted to the unit on 27.07.2024 is
valid till 31.03.2027. Copy is attached herewith as Annexure--.

Authorization under Hazardous and Other Waste (M&TM) Rules,
2016 as amended issued on 31.07.2024 is valid till 31.03.2027.
Copy is already attached asAnnexure—=6.2

. To meet the daily water requirement for process and domestic needs,

the unit has provided Water tanker facility.

To treat the process waste water generating from the unit, ETP of
capacityl0 KLD comprising of physiochemical and tertiary
treatment i.e pressure sand and activated carbon filter is provided
by the unit.

. The unit is in agreement with Common Effluent Treatment Plant

(CETP), Kala Amb established by Kala Amb infrastructure
development Company, Ogli, Kala Amb, Tehsil Nahan, Distt.
Sirmaur, H.P. The unit is disposing of primary treated waste water
from ETP to CETP Kala Amb for further treatment and final
disposal.

The sewage generating from manpower is disposed of through
septic tank provided by the unit.

Latest sample of Effluent Treatment Plant was collected on
03.10.2024. The analysis results vide Report No: 52759/W-14222
dated 25.09.2024 indicates parameter is within prescribed limit.
Copy of same is attached herewith as Annexure-6.3

Power disconnection orders were issued by HPSPCB vide letter no. 3827-3- dated 09.07.2024 against the unit
for violation of provisions of Water (Prevention and Control of Pollution), Act, 1974 and further directed to
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submit the compliance w.r.t to the direction issued. Copy of office order is attached herewith as Annexure-
6.4

The unit submitted compliance report to the directions issued. Copy is attached herewith Annexure-6.5 After
the verification of compliance made, power of the unit was accordingly restored by HPSPCB vide office letter
No 5010-15 dated 01.08.2024. Copy of office order is attached herewith as Annexure-6.6.

7. M/s Sai Tech Medicare PvtLtd. VillageKheri, Tirlokpur Road, Kala Amb, Distt.Sirmaur (HP):

The unit is located at Village Kheri, Tirlokpur Road, Kala Amb, Distt.Sirmaur (HP). The details of the
unit is as below:

Name &Complete
Address of the Industry

M/s Sai Tech Medicare Pvt Ltd. Village Kheri, Tirlokpur Road, Kala
Amb, Distt. Sirmaur (HP):173030
GPS Location : 30.52876, 77.19416

1.
Name of the Contact Sh. Jagbir Singh - (Occupier)
persc_Jn with Mobile and email: info@symbiosispharma.in
Email ID
o | Date of commissioning of 2008
the Unit
3 | Type of Industrial Sector Pharmaceutical formulation and for R & D purpose (For sustained
release/ extended release of drugs and not for commercial purpose)
4 | Status of Operation In Operation :Yes, the unit is operational
1. Meropenem - 2000Kg/Year
Product  —wise Raw 2. Piperacillin &Tazobactum - 20000 K.G./Year
5 Material Consumption in 3. Pantoparazole Sodium- 1100 Kg/Year
TPA as per submission of 4. Tazobactum Sodium- 350 Kg/Year
unit 5. Sulbactum Sodium- 5200 Kg/Year
6. Ceftrixone Sodium- 20000 Kg/Year
1. Tablets- 120000000 Number/Year
Product —wise 2. Capsules- 30000000 Number/Year
6 | Manufacturing Capacity 3. Injection - 6000000 Number/Year
in TPA 4. Oral Liquid —500000 Number/Year
5. Dry Syrup- 4000000 Number/Year
7 | Status of validity of Consents and Authorization :
8 Consent under Water Act,
1974 Renewal of consent to operate granted to the unit on 27.07.2024 is valid
9 Consent under Air Act, till 31.03.2025. Copy is attached herewith as Annexure—7.1
1981
Authorization under Hazardous and Other Waste (M&TM) Rules, 2016
Authorization issued as amended was valid till 31.03.2023.
10 under Hazardous and

Other Waste (M&TM)
Rules, 2016 as amended.

The unit has further applied for Renewal of authorization vide
application no. 14056758 is under process.
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11 | Sources of Water Intake Borewell is provided as source of water.
Water Consumption (in
12 Kilo Liters per Day) 125KLD
Waste Water Generation
13 (in Kilo Liters per Day ) 11KLD
e The unit has provided ETPof capacity 20 KLD to treat the process
y Details of Waste Water waste water generating from the unit.
Treatment Facilities e The unit has also provided STP of capacity 5 KLD to treat the
sewage generating from manpower.
15 | jostalled  Capacity in ETP- 20 KLD& STP- 5 KLD
e The waste water after primary treatment is disposed of through
Mode of treated and CETP Kala Amb at Kala Amb.
untreated effluent discharge
16 | disposal as observed during e The unit is having agreement with CETP Kala Amb for the same.
visit
o Treated waste water from STP is reused within unit for gardening
activities.
Sample Analysis Results of Effluent/Emission:
ETP
e Latest sample of Effluent Treatment Plant was collected on
28.08.2024. The analysis results videReport No: 89570/W-
. 13977dated 12.09.2024 indicates parameter meeting the
Analysis results of the . L .
actual sample collected prescribed limit for inlet standards for CETP Kala Amb the
17 | from ETP cum STP prescribed limit.
outlet/Stack  during the
visit. o Latest sample of Sewage Treatment Plant was collected on
28.08.2024. The analysis results vide Report No: 63007/W-
13979dated 12.09.2024 indicates parameter within limits.
e Copy of samples analysis is attached herewith as Annexure-7.2
Main observations made 1. The unit is in the name & style of M/s Sai Tech Medicare Pvt Ltd.
during the visit (mainly Village Kheri, Tirlokpur Road, Kala Amb, Distt.Sirmaur
covering the aspects such as (HP):173030.
commissioning date of the
unit, raw material used, 2. The HP OCMMS IDs of the units is 10464.
products manufactured with
18 guantities,  validity  of 3. The unit has been kept under the Orange-Medium Category and
consents, authorization, classified under the type- Pharmaceutical formulation and for R &
main raw materials used, D purpose (For sustained release/ extended release of drugs and not
manufacturing capacity for commercial purpose) as defined by the Central Pollution
with  present production Control Board.

details, sources of raw
water consumption, waste
water generation ( domestic

4. The unit is engaged in manufacturing of
1. Tablets- 120000000 Number/Year,
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and industrial ), work zone
area  conditions, ETP
condition, ETP  Sludge
generation quantity, ETP
Sludge storage condition,
mode of ETP sludge
treatment and its final
disposal, Compliance to
the treated effluent
discharge norms as per
analysis results of the
samples collected during
the visit, mode of disposal
of treated effluent,
housekeeping  condition,
and any other relevant
issues).

2. Capsules- 30000000 Number/Year,
3. Injection6000000 Number/Year,

4. Oral Liquid — 500000 Number/Year and
5. Dry Syrup- 4000000 Number/Year

. Renewal of consent to operate granted to the unit on 27.07.2024 is

valid till 31.03.2025. Copy is already attached herewith as
Annexure-7.1.

. Authorization under Hazardous and Other Waste (M&TM) Rules,

2016 as amended was valid till 31.03.2023. The unit has further
applied for Renewal of authorization vide application no. 14056758
is under process.

. To meet the daily water requirement for process and domestic needs,

the unit has provided Borewell.

. To treat the process waste water generating from the unit, ETP of

capacity 20 KLD comprising of physiochemical and tertiary
treatment i.e pressure sand and activated carbon filter and to treat
sewage STP of capacity 5 KLD is provided by the unit.

. The unit is in agreement with Common Effluent Treatment Plant

(CETP), Kala Amb established by Kala Amb infrastructure
development Company, Ogli, Kala Amb, Tehsil Nahan, Distt.
Sirmaur, H.P. The unit is disposing of primary treated waste water
from ETP to CETP Kala Amb for further treatment and final
disposal.

10. Latest sample of Effluent Treatment Plant was collected on

28.08.2024. The analysis results vide Report No: 89570/W-13977
dated 12.09.2024 indicates parameter meeting the prescribed limit
for inlet standards for CETP Kala Amb the prescribed limit. Copy of
same is attached herewith as Annexure-7.2

11. Latest sample of Sewage Treatment Plant was collected on

28.08.2024. The analysis results vide Report No: 63007/W-13979
dated 12.09.2024 indicates parameter within limits. Copy of same is
attached herewith as Annexure-7.2

Power disconnection orders were issued by HPSPCB vide letter n0.3976-79 dated 15.07.2024 against the
unit for violation of provisions of Water (Prevention and Control of Pollution), Act, 1974 and further
directed to submit the compliance w.r.t to the direction issued. Copy of office order is attached herewith

as Annexure-7.3.

The unit submitted compliance report to the directions issued vide letter no. Nil dated 19.07.2024. Copy
is attached herewith. Annexure-7.4. After the verification of compliance made, power of the unit was
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accordingly restored by HPSPCB vide office letter No. 5004-09 dated 01.08.2024. Copy of office order is
attached herewith asAnnexure-7.5.

8. M/s Kala Amb Infrastructure Development Company, Village Ogli, Kala Amb, Tehsil Nahan

Distt.Sirmaur (HP):

To treat the waste water generating from industrial unit in Kala Amb, Common Effluent treatment Plant
of total capacity 5 MLD has been proposed for Kala Amb area. The project is proposed to be completed
in two phase. In first phase CETP of capacity 2.5 MLD have been installed and is operational as on date
to treat the primary treated waste water (as per inlet standards notified by HPSPCB for CETP Kala Amb)
from pharmaceutical industries. The unit is located at Village Kheri, Tirlokpur Road, Kala Amb,
Distt.Sirmaur (HP). CETP is being operated by M/s Kala Amb Infrastructure Development Company,
Village Ogli, Kala Amb, Tehsil Nahan Distt. Sirmaur (HP):173030 The details of the unit is as below:

Name &Complete
Address of the Industry

M/s Kala Amb Infrastructure Development Company (KAIDC).
Village Ogli, Kala Amb, Tehsil Nahan Distt. Sirmaur (HP):173030
GPS Location : 30.49994 N, 77.21780 E

1.
Name of the Contact Sh. Chander Shekhar Pushkarna- (Director)- 94166180551
person with Mobile and S
Email ID email: kaidc2020@yahoo.com
o | Date o_f commissioning of 2022
the Unit
3 | Type of Industrial Sector Common treatment and disposal facilities-CETP
4 | Status of Operation In Operation :Yes, the unit is operational
Product  —wise Raw
5 | Material Consumption in
TPA as per submission of
unit
6 mgr?ﬁ:;cturin ca ‘a‘l"c’:ie CETP CUM STP(Phase 1)- 2.5 MLD (Sewage (1.70 MLD) + Industrial
. g pacity waste water (0.65 MLD)
in TPA
7 | Status of validity of Consents and Authorization
8 Consent under Water Act, Renewal of consent to operate granted to the unit on 21.09.2023 was
1974 valid till 31.03.2024. Copy is attached herewith as Annexure- 8.1.
. Consent under Air Act, F;Jc:(t:r;g; renewal of consent vide application no. 13291952 is under
1981 process.
Authorization issued
10 under Hazardous and The unit has applied for authorization under HOWM, Rules, 2016 vide
Other Waste (M&TM) application no. 13973976, same is under process.
Rules, 2016 as amended.
The CETP cum STP is based upon physio-chemical with MBBR
. technology and is comprises of primary treatment (Receiving Chamber,
14 Details of Waste Water Coarse Screen, Grit Removal Unit, Equalization), secondary treatment

Treatment Facilities

(MBBR, Secondary Clarifier, Chlorine Contact Tank, Chlorination
System) and tertiary treatment (Filter Feed Tank, Activated Carbon
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Filter, Multi grade filter)

Installed Capacity in

CETP CUM STP(Phase 1)- 2.5 MLD (Sewage (1.70 MLD) + Industrial

15 KLD waste water (0.65 MLD)
Mode of treated and e The waste water after treatment is disposed of in river Markanda.
ffl isch . . . . .
16 untreated effluent discharge e The unit has installed CCTV camera, Real time online continuous

disposal as observed during
visit.

effluent monitoring system at final outlet

17

Analysis results of the
actual sample collected
from ETP cum STP
outlet/Stack  during  the
visit.

Sample Analysis Results of Effluent/Emission:
CETP
o Latest sample of final outlet of CETP was collected on

10.09.2024. The analysis results vide Report No:
13572823/W-14302dated 01.10.2024 indicates parameter
meeting the prescribed limit for CETP Kala Amb the
prescribed limit. Copy of sample analysis is attached

herewith as Annexure-8.2

It is further submitted that, in addition to the aforementioned industrial units, HPSPCB is regularly
carrying out the inspection/sampling of industrial unit to check the compliance to the environmental
norms.

For the period August 2024 to November 2024, total 67Nos samples of industrial units have been
collected. Out of these samples, 41 nos samples were found meeting the prescribed standards as per
type of industry, 21 nos sample analysis results are awaited and 05 nos samples were found exceeding
the prescribed limits. Directions have been issued to these unit to upgrade the treatment facility to meet
prescribed standards as applicable. Resampling of the units have been carried out.

Pharmaceutical units in Kala Amb are connected to CETP Kala Amb and disposing of their primary
treated waste water to CETP Kala Amb.

HPSPCB has also notified inlet standards for CETP Kala Amb to all industrial units. No industrial unit
is consented to discharge waste water outside the unit. No unauthorized discharge is observed during
inspection of industrial units in Kala Amb.

The industrial units which are not connected to CETP Kala Amb are using treated waste water in
cooling towers, gardening activities, floor washing, toiler flushing and evaporation through
evaporators.

2.8.1 Water Quality Monitoring of River Markanda Starting from Khajurna bridge on Suketi

Road, HP until the point of confluence into River Ghaggar in Haryana:

2.8.1.1. Key Observations of Water Quality Monitoring of River Markanda;
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On the basis of results of effluent parameters analyzed (especially BOD &Faecal Coliform) of various
strategic locations of River Markanda as given above in Table-A and keeping in view of the availability of
flow in the River, following are some important locations in the River which are observed with poor/
deteriorated quality of water:

i River Markanda downstream after merging of SalaniKhadd, HP (at Sr. no. 3)
ii. River Markanda downstream after merging of Rampur Jattan drain near Radha Swami Satsang
Bhawan, Kala Amb, HP (at Sr. no. 5)

Action Taken and Current Status:

River Markanda upstream before merging of drain near M/s Vashisth Chemicals at Kala Amb,
HP (at Sr. no. 6)

HPSPCB is regularly/continuously carrying out the monitoring of river Markanda along with the
tributaries/rivulets/drains merging with river Markanda at various location in Kala Amb on monthly basis.
The monthly river monitoring results of River Markanda from its origin (i.e before entering to Kala Amb)
till the boundary of Haryana (enter Haryana) for the period Jan-2024 till September-2024 carried out by

different officials of State Board on monthly basis is tabulated below —

Sampling Month | Value of Sampling Parameters (in mg/L except pH)
Location. and
River Year DO pH TDS COD | BOD| Total Coliform | Fecal Coliform
Markanda at (MPN) (MPN)
Shambhuwal | Jan-24 8.0 7.91 214.0 5.0 15 280.0 110.0
a,distt. Feb-24 8.0 7.32 254.0 5.0 1.5 220.0 70.0
Sirmour Mar-24 8.1 7.63 270.0 5.0 1.2 170.0 40.0
Apr-24 8.5 8.01 230.0 5.0 1.1 170.0 47.0
May-24 8.4 6.84 276.0 5.0 1.3 280.0 33.0
Jun-24 8.0 7.85 520.0 5.0 1.1 220.0 40.0
Jul-24 8.2 8.01 238.0 5.0 1.0 220.0 21.0
Aug-24 8.2 7.58 256.0 5.0 1.0 170.0 26.0
Sep-24 8.5 8.17 288.0 5.0 1.0 170.0 39.0
Sampling Month Value of Sampling Parameters (in mg/L except pH)
Location. &Year DO pH TDS COD | BOD| Total Coliform | Fecal Coliform
(MPN) (MPN)
River Jan-24 8.3 7.75 250.0 5.0 1.6 170.0 40.0
Markanda Feb-24 8.0 8.02 280.0 5.0 1.8 280.0 94.0
After Mar-24 8.1 8.15 290.0 5.0 1.3 220.0 49.0
confluence Apr-24 8.1 8.39 260.0 5.0 2.0 350.0 170.0
with May-24 | 8.2 8.29 168.0 5.0 1.8 220.0 46.0
Salanikhad | "jun-24 | 7.0 7.84 560.0 5.0 1.4 280.0 70.0
atMoginand | jul-24 | 7.4 8.17 350.0 5.0 16 540.0 130.0
KalaAmb.  [TAug-24 | 8.0 7.88 294.0 5.0 11 130.0 21.0
Sep-24 8.2 8.01 254.0 5.0 1.4 130.0 22.0
Sampling Month Value of Sampling Parameters (in mg/L except pH)
Location. & Year DO | pH TDS COD | BOD | Total Coliform | Fecal Coliform
(MPN) (MPN)
River Jan-24 8.1 8.11 268.0 5.6 2.0 540.0 94.0
Markanda Feb-24 8.1 7.89 306.0 5.2 2.0 350.0 47.0
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After Mar-24 7.8 8.06 320.0 5.0 1.7 540.0 130.0
confluence of | Apr-24 7.0 8.32 187.0 6.0 2.6 920.0 220.0
Rampur May-24 7.8 7.25 264.0 8.4 2.8 1600.0 280.0
Jattan Jun-24 7.8 7.89 352.0 14.8 2.4 540.0 94.0
Moginand Jul-24 7.3 8.06 274.0 5.2 1.9 1600.0 220.0
Nallah Aug-24 | 7.8 8.16 280.0 5.0 1.7 280.0 70.0
Sep-24 7.5 7.46 400.0 5.2 1.9 920.0 170.0
Sampling Month Value of Sampling Parameters (in mg/L except pH)
Location & Year | DO pH TDS COD BOD | Total Coliform | Fecal Coliform
(MPN) (MPN)
River Jan-24 8.2 8.13 248.0 5.0 1.8 280.0 46.0
Markanda Feb-24 8.0 8.34 308.0 5.0 1.8 280.0 49.0
u/s Kala Mar-24 7.9 8.20 270.0 5.0 1.7 350.0 92.0
Amb Apr-24 7.3 8.45 168.0 5.0 2.5 540.0 130.0
May-24 7.7 8.31 216.0 5.0 15 350.0 70.0
Jun-24 7.7 7.85 568.0 5.0 1.8 350.0 94.0
Jul-24 7.2 8.10 302.0 5.0 1.5 350.0 70.0
Aug-24 7.9 8.14 278.0 5.0 1.2 170.0 32.0
Sep-24 7.4 7.71 402.0 5.2 15 350.0 140.0
Sampling Month Value of Sampling Parameters (in mg/L except pH)
Location & Year | DO pH TDS COD BOD | Total Coliform | Fecal Coliform
(MPN) (MPN)
River Jan-24 8.1 7.75 236.0 5.0 2.0 350.0 110.0
Markanda Feb-24 7.8 8.32 306.0 5.0 2.0 350.0 94.0
D/s Kala Mar-24 7.8 8.15 280.0 5.0 1.8 350.0 140.0
Amb Apr-24 7.4 8.49 200.0 5.2 2.7 540.0 140.0
boundry of May-24 | 7.5 8.38 234.0 5.0 1.8 540.0 170.0
Haryana Jun-24 7.8 7.63 564.0 5.2 1.9 540.0 110.0
Jul-24 7.2 8.39 324.0 5.0 1.7 540.0 94.0
Aug-24 7.8 8.11 290.0 5.0 1.4 220.0 33.0
Sep-24 7.4 8.02 404.0 6.0 1.6 540.0 170.0

From the perusal of river monitoring results, it is observed that, river Markanda in Kala Amb area is
generally ranging between Class B( Outdoor Bathing) and Class C (Drinking Water source after
conventions treatment and disinfection) as per designated best use criteria (CPCB).The variation of
BOD for various sampling locations from the origin of the river i.eShambuwala till exit point of Haryana
is represented graphically as below:
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Fig. 1: Variation of BOD at various sampling location of river Markanda in year 2024
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Fig. 2: Line diagram of variation of BODat various sampling locations of river Markanda in year 2024
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Following observations can be made from the variation of BOD at various monitoring location in Kala
Amb

e The BOD level throughout the monitoring stretch i.e from entering Kala Amb to the point
entering Haryana is below 3 mg/I with maximum value observed was 2.8 mg/I

o River Markanda has also been upgraded by CPCB from Class-Il (i.e 1. Monitoring locations
having BOD between 20-30 mg/l. and 2. All monitoring locations exceeding BOD
concentration 6 mg/l on all occasions) to priority Class-V (i.e. 1. Monitoring locations having
BOD between 3-6 mg/l and2. The locations exceeding desired water quality of 3mg/l BOD)
which is also indicating continuous improvement in the water quality of river Markanda.

The comparison of variation of Biochemical oxygen demand at Shambuwala (before entering to Kala
Amb) and exit point of Kala Amb (boundary with Haryana) is show graphically as below:

. 3
>
£ 2
= 1l 1l ul il 1 sl il
: i il sk sl »
m Jan/24 Feb/24 Mar/24 Apr/24 May/24 Jun/24 Jul/24 Aug/24 Sep/24
M River Markanda at Shambhuwala, distt. Sirmour H River Markanda D/s Kala Amb boundry of Haryana
Fig. 3: Comparison of BOD values of river Markanda at entry and exit point Kala Amb (H.P).
3
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e
£ 15
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a 1
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0
Jan/24 Feb/24 Mar/24 Apr/24 May/24 Jun/24 Jul/24 Aug/24 Sep/24
e River Markanda at Shambhuwala, distt. Sirmour e River Markanda D/s Kala Amb boundry of Haryana

Fig. 4: Line Diagram showing comparison of BOD values of river Markanda at entry and exit point Kala
Amb (H.P).

e Fig 3 and Fig 4 shows comparison of BOD level between Entry point river Markanda at Kala
Amb and exit point of river Markanda at Kala Amb (entering to state of Haryana)
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e There is very less variation in the BOD level of water quality in Kala Amb from
entry to exit point with maximum value observed in the year 2024 is 2.7 mg/l at exit
point of Kala Amb, after which river Markanda enter in State of Haryana.

2.8.2. Water Quality Monitoring of various drains and other tributaries of River Markanda:

Joint committee has also monitored the water quality of drains and other tributaries of river Markanda at
Kala Amb. Following observations were made by the joint committee.

On the basis of results of effluent parameters analyzed of various Drains as given above in TableB and
keeping in view of the quantum of effluent flowing in these drains/ Tributaries Rivers, following are the
discharge points which are observed as Major Sources of Water pollution contributing into River
Markanda in terms of BOD and COD concentration.

i. Jattanwalla Nallah (at Sr. no. 1, 9, 10)
ii. Drain near M/s Vashisth Chemicals, Kala Amb, HP (at Sr. no. 4)
iii. Rampur Jattan Drain, HP (at Sr. no. 5)
iv. Salanikhadd Rivulet, HP (at Sr. no. 6)

Current Status Report:

HPSPCB is regularly monitoring the water quality of 03 nos drains/rivulets/stream as monitored
by the joint committeein Kala Amb. The monthly monitoring results of these drains/rivulets for the year
2024 is tabulated below:

Monthly River Monitoring Results of Tributries/drain/Streams to River Monitoring in Kala Amb

Sample description Month Value of Sampling Parameters (in mg/L except pH
and DO | pH TDS COD | BOD Total Fecal
Year Coliform | Coliform
(MPN) (MPN)
Salani Khad Near Bridge | Jan-24 | 8.0 | 7.99 | 222.0 5.0 1.9 280.0 110.0
NH-7 Moginand Kala| Feb-24 | 7.9 | 7.83 | 222.0 5.0 2.0 540.0 140.0
Amb Mar-24 | 7.9 | 7.97 | 304.0 5.0 1.6 350.0 70.0
Apr-24 | 6.8 | 852 | 270.0 | 12.0 3.6 540.0 220.0
May-24 | 6.9 | 8.24 | 356.0 8.0 2.1 540.0 170.0
Jun-24 Source dry
Jul-24 | 6.3 | 833 | 270.0 | 12.0 3.6 840.0 220.0
Aug-24 | 7.4 | 7.89 | 264.0 8.0 1.5 350.0 130.0
Sep-24 | 7.6 | 7.80 | 268.0 5.6 1.8 280.0 49.0
Sample description Month Value of Sampling Parameters (in mg/L except pH
and DO | pH TDS | COD BOD Total Fecal
Year Coliform Coliform
(MPN) (MPN)
Rampur Jattan Moginand | Jan-24 | 6.1 | 7.57 | 492.0 | 20.0 2.8 920.0 280.0
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Nallah Before conf. to| Feb-24 | 55 | 7.25 | 408.0 | 16.0 2.7 1620.0 280.0
River Markanda Near | Mar-24 | 5.0 | 7.57 | 640.0 | 64.0 5.8 108000.0 33000.0
Radha Swami | Apr-24 | 43 | 7.30 | 650.0 | 64.0 7.2 135000.0 42500.0
SatsangBhawan May-24 | 4.2 | 832 | 384.0 | 76.0 10.0 276000.0 33000.0
Jun-24 | 4.0 | 7.54 | 930.0 | 28.0 5.6 54000.0 1620.0
Jul-24 | 40 | 7.89 | 484.0 | 44.0 6.5 46000.0 5500.0
Aug-24 | 40 | 7.95 | 534.0 | 24.0 4.2 1750.0 350.0
Sep-24 | 40 | 7.62 | 290.0 | 20.0 3.6 16200.0 960.0
Sample description Month Value of Sampling Parameters (in mg/L except pH
and DO | pH TDS | COD BOD Total Fecal
Year Coliform Coliform
(MPN) (MPN)
Roon Nallah Near | Jan-24 | 7.9 | 7.95 | 222.0 5.0 1.6 280.0 70.0
MeerpurKotlaGurudwara, | Feb-24 | 7.9 | 7.63 | 314.0 5.0 1.2 170.0 33.0
Kala Amb Mar-24 | 7.9 | 7.28 | 420.0 5.0 1.4 220.0 33.0
Apr-24 | 7.1 | 855 | 286.0 | 16.0 3.8 350.0 94.0
May-24 | 7.3 | 8.36 | 254.0 5.6 2.4 540.0 110.0
Jun-24 Source Dry
Jul-24
Aug-24 | 7.9 | 8.19 | 216.0 5.0 1.2 170.0 27.0
Sep-24 | 7.2 | 7.47 | 380.0 5.2 1.2 280.0 47.0
Sample description M Value of Sampling Parameters (in mg/L except pH
onth
and Tgtal F(_acal
Year DO | pH TDS | COD BOD Coliform Coliform
(MPN) (MPN)
Sample of Jattan Nallah Jan-24 1.0 | 792 | 1180.0 | 76.0 12.5 162000.0 51000.0
Feb-24 | 0.5 | 7.45 | 1510.0 | 56.0 7.5 184000.0 34000.0
Mar-24 | 1.0 | 7.22 | 2500.0 | 56.0 6.6 92000.0 14000.0
Apr-24 | 0.6 | 7.28 | 1540.0 | 112.0 18.0 276000.0 84000.0
May-24 | 0.7 | 8.18 | 1468.0 | 144.0 22.0 480000.0 51000.0
Jun-24 | 0.8 | 7.55 | 2004.0 | 220.0 35.0 276000.0 92000.0
Jul-24 0.9 | 7.69 | 1172.0 | 100.0 9.5 184000.0 34000.0
Aug-24 | 1.0 | 7.28 | 1820 | 88.0 8.2 92000.0 4700.0
Sep-24 | 1.2 | 748 | 1108 | 60.0 8.5 54000.0 7000.0

Variation of BOD level in the various drains/tributaries namely, Salani Khad, Rampur Jattan Nallah,
Roon Nallah and Jattan Nallah for the monitoring period January 2024 to September 2024 havebeen
shown in Fig. 5& 6, Fig. 7& 8, Fig. 9& 10 and Fig. 11& 12. respectively.
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Fig. 5: Variation of BOD level of Salani Khad at Kala Amb (H.P).
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Fig. 6: Line diagram of variation of BOD level of Salani Khad at Kala Amb (H.P).

e Salani Khad at Kala Amb is generally a non-perennial source of water with low discharge. The
water stream further meet river Markanda at Moginand, Kala Amb. The water body is generally
dry in summer and have low discharge during rest of the year.

e HPSCPB is monitoring the water quality of Salani Khad on monthly basis. In the
year 2024 maximum BOD level of the tributary observed is 3.6 mg/l in July 2024.
The increase BOD level is due to the monsoon period and merging of surface runoff
of nearby catchment area. The BOD level in August 2024 and September 2024 was
measured as 1.5 mg/l and1.8 mg/l respectively.
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Fig. 7: Variation of BOD level of Rampur Jattan Nallah at Kala Amb (H.P).
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Fig. 8: Line diagram of variation of BOD level of Rampur Jattan Nallah at Kala Amb (H.P).

Rampur Jattan drain is generally carrying wastewater from domestic activities of households and
ultimately leading to river Markanda d/s Moginand, Kala Amb. The drain carries very less
discharge.This drain is regularly being monitored by HPSPCB and maximum BOD of the drain

observed in year 2024 was 10 mg/I.
HPSPCB is regularly inspecting the industrial units along the catchment of the drain to check
unauthorized discharge of wastewater. For the period August 2024-October 2024, no unit was

observed discharging wastewater outside the unit. BOD level of the drain for August &
September 2024 was 4.2 mg/l and 3.6 mg/I.
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In order to cater the domestic waste of Moginand, Rampur Jattan, Mainthapal and Ogli area of
Kala Amb, Jal Shakti Vibhag, Nahan has already installed STP of capacity 1.7 MLD at Kala Amb
and to caterdomestic waste water of Johron, Khairi and Trilokpur area of Kala Amb 01 Nos STP
of capacity 1.5 MLD have been installed. Household connection is under process.

Status of Household connection to STPs

As per status report submitted by Block DevelopmentOfficer, Nahan, for STP Kala Amb total
1073 nos household connections are required to be provided. Applications from 65 nos
households have been received and 1008 nos household connection are pending to be connected
to sewerage line of STP Kala Amb. Similarly, for STP Trilokpur, total 619 nos household
connections are required to be provided. Applications from 39 nos households have been received
and 580 nos household connection are pending to be connected to sewerage line of STP
Trilokpur. Copy of status report is attached herewith as Annexure-E.

Status of sewerage line for STPs

As per latest status report submitted by Jal Shakti Vibhag, Nahan through email dated
22.10.2024. The sewerage pipe line of STP Kala Amb and STP Trilokpur was damaged due to
excessive rainfall in the area and further repair work of same is under process. The work is
expected to be completed by December 2024. Copy of status report is attached herewith as
Annexure-F.

After, STP Kala Amb is operational, the issue of discharge in the aforementioned drain will be
resolved to a large extent.
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B Roon Nallah Near Meerpur Kotla Gurudwara, Kala Amb

Fig. 9: Variation of BOD level of Roon Nallah at Kala Amb (H.P).
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Fig. 10: Line diagram of variation of BOD level of Roon Nallah at Kala Amb (H.P).
e Roon Nallah at Kala Amb is also a non-perennial source of water. The water stream merge with
river Markanda d/s Kala Amb in Haryana State.
o HPSPCB is monitoring the water quality of tributary in Kala Amb on monthly basis.
e The BOD level of water stream is generally less than 3 mg/I throughout the year. As per
monitoring report of September, 2024, BOD level of stream observed was 1.2 mg/I.
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Fig. 11: Variation of BOD level of Jattan Nallah at Kala Amb (H.P).

35

35



BOD (in mg/l)

2263

JAN/24

FEB/24 MAR/24 APR/24 MAY/24 JUN/24 JuL/24 AUG/24 SEP/24

==@==Sample of Jattan Nallah

Fig. 12: Line diagram of variation of BOD level of Jattan Nallah at Kala Amb (H.P).
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Fig. 13: Variation of Fecal Coliforms (FC) level of Jattan Nallah at Kala Amb (H.P).
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14: Line diagram of variation of Fecal Coliforms (FC) level of Jattan Nallah at Kala Amb (H.P).

Jattan Nallah drain originating in Kala Amb is carrying domestic waste water of Kala Amb area
of both States Himachal Pradesh and state of Haryana along with waste water of various
shops/outlets and other commercial establishments of both the states along the catchment of

drain.
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e HPSPCB is monitoring the water quality of the drain on monthly basis. As per analysis report of
September 2024, BOD of drain observed was 8.5 mg/I

e The high value of fecal coliform in jattan drain also indicates discharge of sewage in the
drain.The drain finally merge with river Markanda d/s Kala Amb in State of Haryana.

e In order to cater the domestic waste of Moginand, Rampur Jattan, Mainthapal and Ogli area of
Kala Amb, Jal Shakti Vibhag, Nahan has already installed STP of capacity 1.7 MLD at Kala Amb
and to cater domestic waste water of Johron, Khairi and Trilokpur area of Kala Amb. 01 Nos
STP of capacity 1.5 MLD have been installed. Household connection are under process. Status
report submitted by BDO Nahan and Jal Shakti Vibhag Nahan are already attached as Annexure
EandAnnexure Frespectively.

o After, STP Kala Amb is operational; the issue of sewage discharge in the aforementioned drain
will be resolved to a large extent.

e Action is also required from State of Haryana to manage waste water of Kala Amb part of
Haryana along the catchment of Jattan Nallah.

Compliances Ensured -

M/s Ruchira Papers Ltd.:

1. The unit has incorporated additional hazardous waste (HW) streams for reutilization in revised HW
Authorization, as per the observation by the joint committee. These wastes, previously not covered
under HW authorization, were not disposed of externally but were being reused within the unit itself.
2. Latest sample of final outlet of Effluent Treatment Plant was collected on 03.10.2024. The analysis
results vide Report No: 84278/W-14676 dated 25.10.2024 indicates parameters within limits.

3. The Lime Kiln is being operated and no instance of unauthorized disposal of waste has come to the
notice of the State Board.

4. The unit is operating with a valid consent of the State Board.
M/s Symbiosis Pharmaceuticals Pvt. Ltd.:

1. The case of Renewal of Consent to Operate, CTE Expansion and Renewal cum ammendment of
HW Authorization has been recommended to HPPCB HQ and is under process.

2. The unit is now connected to the CETP and the latest sample from the primary treated effluent is
conforming to CETP inlet standards.

3. An Environmental Compensation of ¥43,68,750/- was imposed on the unit for violating provisions

of the Water Act. However, despite repeated directions, the compensation is still required to be paid
by the uit.
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4. The HPPCB has also issued directions to the unit to not to manufacture non consented products till
a valid consent for the same is acquired by the unit.
3. M/s Rich Products and Solutions Pvt. Ltd.:

1. Latest sample of final outlet of Effluent Treatment Plant was collected on 26.10.2024. The
analysis results indicate parameters within limits.

2. After the visit of the Joint Committee the unit has carried out upgradation in the ETP cum STP to
MBR (Membrane Bio Reactor) Technology.

3. The unit has also provided a new sludge decanter for better sludge management.

4. The unit has acquired additional piece of adjoining land and part of treted waste water is being re-
used for gardening purposes.

5. The unit is operating with a valid consent of the State Board.

4. M/s Vashist Chemicals
1. The unit has provided 02 nos settling tank of capacity 50 KL each to pre-treat the process waste
water. The waste water after pretreatment is being reused within process by the unit. The lime
sludge is being sold for reutilization to other ancillary industries.

2. The unit is operating with a valid consent of the State Board.

5. M/s Accura Care Pharmaceuticals:
1. Power disconnection orders were issued due to violations under the Water Act. After submission
by the unit and verification of compliance, the unit’s power supply was restored by the orders of
the competent authority.
2. Latest sample of Effluent Treatment Plant was collected on 03.10.2024. The analysis results
indicate parameters within prescribed limits indicates parameter meeting the prescribed limit for
inlet standards for CETP Kala Amb.

3. The unit is operating with a valid consent of the State Board.

6. M/s Sai Tech Medicare Pvt. Ltd.:
1. Power disconnection orders were issued due to violations under the Water Act. After submission

by the unit and verification of compliance, the unit’s power supply was restored by the orders of
the competent authority.
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2. Latest sample of Effluent Treatment Plant was collected on 28.08.2024. The analysis results vide
Report No: 89570/W-13977 dated 12.09.2024 indicates parameter meeting the prescribed limit for
inlet standards for CETP Kala Amb.

3. Latest sample of Sewage Treatment Plant was collected on 28.08.2024. The analysis results vide
Report No: 63007/W-13979 dated 12.09.2024 also indicates parameter within limits.

4. The unit is operating with a valid consent of the State Board.

CETP Kala Amb and Industrial Compliance:

1. HPSPCB conducted inspections and collected 67 samples from August to November 2024. Among
these, 41 samples met the prescribed standards, 21 are awaiting analysis results, and 5 exceeded
permissible limits. Directions have been issued to non-compliant units to upgrade their treatment
facilities, and resampling is being conducted.

2. Pharmaceutical units connected to CETP Kala Amb dispose of their primary treated wastewater to
the CETP. The CETP has provided Continuous Effluent Monitoring System at the final outlet.

Water Quality Monitoring of River Markanda:

The river’s water quality is generally between Class B and Class C based on CPCB criteria. The BOD
levels of River Markanda starting from entry to Kala Amb till its exit into Haryana are below 03
mg/L, indicating continuous improvement. The river has been upgraded to CPCB Priority Class-V,
reflecting better water quality management.

9. Water Quality Monitoring of Drains:

HPSPCB monitors three drains in Kala Amb Area;

10.

Salani Khad: BOD levels peaked at 3.6 mg/L during monsoons but remain under control in
subsequent months.

Rampur Jattan Drain: Carries domestic wastewater; BOD levels reached 10 mg/L due to minimal
discharge. Inspections revealed no unauthorized industrial discharge.

Jattanwala Nallah: This drain carries wastewater from domestic and commercial activities across

Himachal Pradesh and Haryana. The BOD level recorded was 8.5 mg/L, with high fecal coliform
levels indicating sewage discharge.

Proposal and Installation of STPs:
1. Two STPs (1.7 MLD at Kala Amb and 1.5 MLD at Trilokpur) have been installed to treat

domestic wastewater. However, household connections are pending, and sewerage pipeline
repairs are ongoing which are expected to be completed by December 2024.
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2. Coordinated efforts from the State of Haryana are required for effective domestic wastewater
management in areas under their jurisdiction.

3. This comprehensive monitoring and enforcement highlight HPSPCB’s ongoing efforts to
ensure environmental compliance and improve water quality in Kala Amb.

The Copy of this report is also forwarded to the above said units as per the orders of the Hon’ble National
GreenTribunal.

The Action Taken Report is submitted before Hon’ble NGT for kind consideration and further
orders please.

Digitally signed

NQ% by ATUL PARMAR
ez Date: 2024.11.26

WP, Stute Pollufion Control Board,

S 11:07:45 +05'30'

Regional Officer
HP State Pollution Control Board
Regional Office, Paonta Sahib

40

40


atul
Typewritten Text

atul
Typewritten Text

atul
Typewritten Text

atul
Typewritten Text

atul
Typewritten Text

atul
Typewritten Text

atul
Typewritten Text

atul
Typewritten Text

atul
Typewritten Text

atul
Typewritten Text
Regional Officer
HP State Pollution Control Board
Regional Office, Paonta Sahib

atul
Typewritten Text


2268

H.P. STATE POLLUTION CONTROL BOARD

D 01704-225870

REGIONAL OFFICE PAONTA SAHIB
HIMUDA Complex, Plot no. 1-3, Shubhkhera
Teh: Paonta Sahib, Distt: Sirmour, Pin-173025

Annexure-A

@ hups:/hppeb.nic.in/
1) :
pcbropaonta@dgmail.com

HPSPCB

No. PCB/RO Paonta/EE/(OA 515 of 2022);*2024-/?{]373

To

Dated- 22.08.2024

I. M/s Ruchira Papers Ltd (writing and printing
unit) Tirlokpur Road. Village Rampur Jattan,
Kala-Amb. Sirmaur, Himachal Pradesh.

2. M/s Sai Tech Medicare, Vill Kairi, Kala Amb,
Sirmaur, Himachal Pradesh

3. M/s Accura Care Pharmaceuticals, Village
Moginand, Kala Amb, Sirmaur, Himachal Pradesh

4. M/s Rich Graviss Products Pvt. Ltd., Kala Amb,
Himachal Pradesh

5. M/s Vashisth Chemicals at Kala Amb, Sirmaur,
Himachal Pradesh

6. M/s Himachal Polyolefins Limited, Village Ogh
Yamuna Nagar Road Kala Amb, Sirmaur.
Himachal Pradesh,

7. Kala Amb Infrastructure Development
Company Ogli, Nahan, Sirmour, Nahan, Distt.
Sirmaur, H.P

8. M/s Symbiosis Pharmaceuticals Pvt. Ltd, Suketi
road Kala Amb, Sirmaur, Himachal Pradesh

Sub:

Compliance of Order dated 12-07-2024 passed by the Hon'ble NGT in OA No.

515/2022 titled Dharamvir Vs State of Haryana, pending before the Hon'ble NGT New Delhi.

Sir,

Please find enclosed herewith copy of order dated 05.08.2024 passed by the Hon'ble NGT

in the above cited matter related to issues of pollution in River Markanda. The Hon'ble NGT vide order

dated 05.08.2024 has passed the following directions:

1. From the report submitted by Haryana State Pollution Control Board (hereinafter referred to as
‘HSPCB') we find that violations are on the part of industrial proponents and therefore their
impleadment as respondents is necessary. We accordingly implead following as resp wmdents 11 to 22:-
I. M/s Ruchira Papers Ltd twriting and printing unit) Tirlokpur Road. Village Rampur Jartan.
Kala-Amb, Sirmaur, Himachal Pradesh.
2. Mfs Sai Tech Medicare, Vill Kairi, Kala Amb, Sirmaur, Himachal Pradesh
3 M/s Aceura Care Pharmacewicaly, Vitlage Moginand, Kala Amb. Sirmager, Himachal Pradesh
4 M/s Rich Graviss Products Pt Lid, Kalu Amb. Himachal Pradesh
5 M/s Vashisth Chemicals at Katla Amb, Sirmawe Himachal Pradesh
6 M/s Himachal Pobyolefins Limited, Village Ogli Yanuna Nagar Road Kala Amb, Sirmaur,
Himachal Pradesh, Registered Office & Works at Vitlage Khari: Near Asgarpur Majra, Yamuna

" Nagar Road, Kala-Amb, District Sirmaur. Himachal Pradesh
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7. Kala Amb Infrastructure Development Company Ogli, Nahan, Sirnour. Nahan, Distt. Sirmaur,

H.P

8 M/s Symbiosis Pharmacenticals Pvt. Lid. Suke
'() Banondi. Tehsil Naraingarh, District Ambala

ii road Kala Amb, Sirmaur, Himachal Pradesh
0. M/s Naraingarh Sugar Mills Ltd. Vi

impleaded respondents who may file their

2. Registry is direcied (o issue notices to the above newly

response within one month afier receipt of notice
3 Liston 25092024

In this connection. you are
rtin the Hon'ble NGT within stipulated time period, please.

requested to comply with the directions of Hon'ble NGT and

submit/file the action taken repo

Yours faithfully

é/mjw/

Regionul Officer cum
Environmental Engireer

HPSPCB Regional Office Paonta Schib

Encl: As above

Copy to:
1. The Member Secretary HPPCB New Shinla for favor of kind information please.

Rl.':r.:a'. onal Gf.‘?a::' rcum
Environmental Engineer

HPSPCB Regional Office Paonta Sahib
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"H.P. STATE POLLUTIORZAONTROL BOARD

REGIONAL OFFICE PAONTA SAHIB 3 01704-225870

Himud Complex, plor No. 1-3, Shubhkera @  hitps:Ahppeb nic.in/ _

Teh. Paonta Sahib, Distt Sirmaur. H.P-173025 2@  pcbropaontat@amail.com HPSPCD
NU.HPSPCBIRO(PU;{),\ 515 of 1{)223034_’?35??& -ffé} Dated: 14.11,.2024

To

I. M/s Ruchira Papers Lid Trilokpur Road, Village] 2. M/s Sai Tech Medicare, Vill Kairi, Kala Amb,

Rampur Jattan, Kala-Amb, Sirmaur, Himachal Pradesh. Sirmaur, Himachal Pradesh,
3. M/s Accura Care Pharmaceuticals, Village Moginand, | 4, M/s Rich Graviss Products Pvt. Lid, Kala
Kala Amb, Simaur, Himachal Pradesh Amb, Himachal Pradesh

5. M/s Vashisth Chemicals at Kala Amb, Sirmaur, | 6. M/s Himachal Polyolefins Limited, Village
Himachal Pradesh Ogli Yamuna Nagar Road Kala Amb, Sirmaur,
Himachal Pradesh.

7. Kala Amb Infrastructure Development Company | 8. M/s Symbiosis Pharmaceuticals Pvt. Ltd,

Ogli, Nahan, Sirmour, Nahan, Dist, Sirmaur, H.P Suketi road Kala Amb, Sirmaur, Himachal
Pradesh
Subject: Compliance of Order dated 08.11.2024 passed by the Hon'ble NGT in OA No. 515/2022

titled Dharamvir Vs State of Haryana, pending before the Hon'ble NGT New Delhi.
Sir
This is in reference to the subject matter cited above. In this context, it is informed that,
Hon’ble NGT vide its order dated 05.08.2024 you were made one of the respondents in aforementioned OA N(}.
The case was listed for hearing on 08.11.2024. Hon'ble NGT vide its order dated 08.11.2024 (Copy of order is

attached herewith) has issued following directions for compliance:
3. Subsequent reports were filed in which violations on the part of same industrial units

were shown. Accordingly, vide order dated 05.08.2024, nine indusirial units were impleaded as
respondents. Tribunal also impleaded Municipal Corporation, Ambala, Panchkula Municipal
Corporation, Panchkula and Haryana State Infrasirncture  industrial Development
Corporation as respondents. Notices were issued to newly impleaded respondents and they
were granted time to file a reply.

4. Presently, respondents 11, 13, 15 and 19 have filed their responses. A current status
report has also been filed by Harvana State Pollution Control Board (hereinafter referred to as
‘HEPCB ') vide email dated 07. 112024,

5. Respondent 14, appearing in person and learned counsel appearing for respondent
12, 16, 17 and 18, pray for time 10 file responses. They may file their reply within 10 days.

4, Industrial Proponentsirespondents may also file their objection, if any, (o status
report submitted by HSPCB vide email dated 07.11.2024 if they are so advised.

9. List this matter on 19.12.2024

In this connection, It is requested to comply with the directions of Hon'ble NGT and submit/file
the action taken report in the Hon'ble NGT within stipulated time period, please,
Please ignore if the status/action taken report is already submitted to Hon'ble NGT

Yours @‘

Mission LiFE Regiofi Ofﬁcer{q'"

HPPCB, RO, Paonta Sahib

Copy to:
l. The Member Secretary, HPSPCB Phase-lI[ for kind information, please.

Regional Officer
HPPCB, RO, Paonta Sahib
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H.P. STATE POLLUTIONSG@NTROL BOARD

REGIONAL OFFICE PAONTA SAHIB 1704-225870 T2
,I"l:mud Complex, Plot No. 1-3, Shubhkerahttps:/hp&b.nic.in/ . 1!IE—_,‘—_‘L:“:"’-""
__Teh. Paonta Sahib, Distt Sirmaur, H.P-173025pcbrs-@ntat@gmail.com HPSPCE e
No.HPSPCB/RO(P)/OA 515 of 2022/2024- f ‘?’6/ 9 "‘7f Dated: /{_./a 4 52 9
To
1. The Executive Engineer, JSV, Nahan, Distt. Sirmaur, | 2. The General Manage, DIC, Nahan, Distt.
HP Sirmaur, H.P.
3. The BDO Nahan. Disitt, Sirmaur, H.P. 4, The MS, SADA Trilokpur, Distt. Sim?aur. H.P.
5. The Station House Officer, Kala Amb, Tehsil 6. The RTO, Sirmaur at Nahan, Distit. Sirmaur,
NahanDistrict Sirmaur, H.P. H.P.

Subject: Regarding latest status/action taken report in the matter of OA No.515/2022 titled as
Dharamvir V/s State of Haryana & Anr, pending before Hon’ble NGT.

Sir,

This is in reference to the subject matter cited above. In this context, it is submitted thal, a complaint was filled by

Sh. Dharamvir dated 23.04.2022 which relate to the issues of pollution in River Markanda, originating from

Nahan division. District Sirmaur. Himachal Pradesh. The complaint was registered as original application no.

51572022 Titled as Dharamvir Vs State Of Haryana and Anr,

Hon'ble NGT vide order dated 14.03.2023 constituted Joint Commitiee comprising of representatives of the

MoEF & CC, CPCB Additional Chief Secretaries/Principal Secretaries, Departments of Jal Shakti, Environment

and Industry, PCBs of both the States of Himachal Pradesh and Haryana and Deputy Commissioners, Nahan

(Himachal Pradesh) and Ambala and Kurukshetra (Haryana) to look into all the issues involved.Joint committee

submitted its report onl17.10.2023 and final report on 27.04.2024,

In addition to the report of joint committee, HP State Pollution Control Board also submitted its compliance cum

action taken report on 26.07.2024 to Hon'ble NGT w.r.t the observations/recommendation of the joint commuttee.

The case was last listed on 05.08.2024 and further listed for hearing on 08.11.2024.

As per directions of competent authority, HPSPCB is required to file a progress report in continuation to the

report filled on 26.07.2024 w.r.t the observations of joint committee.

Therefore, in view of above, action taken/current status/progress report is required to be
submitted by the departments w.r.t the point pertaining to each department. It is hereby requested to kindly
provided desired information within 3 days, so that same can be further filled to Hon’ble NGT well in ime.The
action points are as follows:

1. Operational status of STP Kala Amb, STP Trilokpur including detailed status of laying of
sewerage lines, household connection, pending work along with action plan and timeline for the
same,

Operational Status of CETP Kala Amb, pending work (if any) along with timeline.

3. Status of Household connection to STPs, total connections to be provided, total connection
pravided, pending work,along with action plan and timeline for the same.

4. Current Status of Solid Waste processing site, utilization of NCAPF fund pending work along with
action plan and timeline for the same,

5. Details of inspection/challan of unauthorlzed vehicles engaged in transportation/disposal of non-

hazardous waste.
6. Current status report of development of non hazardous waste dumping site identified in Kala

Amb along with timeline for the same
Yours faitbfu.}ly

A
~
Regional Officer

HPSPCB, RO, Paonta Sahib
.

L

Copy to:
1. The Member Secretary, IIPSPCB Phase-111 for kind information, please.

The Deputy Commissioner, Sirmaur at Nahanfor kind information, please.

The Superintendent of Police, Sirmaur at Nahan for kind information and necessary action, please.

The Superintending Engineer, JSV, Nahan for kind information and necessary action, please.

The PO, DRDA, Sirmaur at Nahan for kind information and necessary action, please, C/)
/

ok e

o Regional Officer
Mission LiFE 44 HPSPCB, RO, Paonta Sahib
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To

No. Ind/SMR/Misc/2024-25
Office of the General Manﬂ:r.

Distt, Industries (R, fighan,

District Sirmour H.P,
Dated Nahan 9 October, 2024

AY

Annexure-C

\/@legional Officer,
HPSPCB, RO, Paonta Sahib,

Subject: -

Sir,

16.10.2024 on the above cited subject.

Distt Sirmaur HP,

Regarding latest Status/action taken report

In the matter of OA No 515 f
Dharmvir V/S State of Haryana and Anr., 012022 Titled a4

pending before Hon'ble NGT.

Kindly refer to your office letter No HPSPCB RO(PLYOA 515 of 2022/2024-2769-79 dated

In this regard, latest progress report on the actionable points pertaining to our department js as

follows:

Sr. | Agenda Points | Latest Progress Report

No

I | Operational  |'CETP has been made operational w.e.f 04.12.2023. Monthly Progress report of CETP-cum—]
Status of [ STP Kala amb for the Month ending September 2024 recejved from the SPV i.¢ Kala amb
CETP  Kala | Infrastructure Development Company (KIDC) is enclosed. Further they have informed that 57
amb  pending | Nos. Pharma Industries and 3 Nos. other than Pharma Industries have been registered CETP
work (if any) | Kala amb out of total 65 Pharma units and 50 Nos Industries are sending their effluent to
alongwith CETP kala amb,
timeline Besides KIDC has taken up the matter from Executive Engineer Jal Shakti Vibhaag, Nahan for

providing funds towards O&M charges of CETP Kala amb on account of treatment charges of
Municipal Seweage of 1.70 MLD which has been calculated on proportion basis (l.e 32% for
CETP and 68% for STP), Complete details has been mentioned in enclosed letter No KIDC/-
I8V-26/24 dateds5.7.2024 of KIDC.

It is also informed that during the last year rains, the sewage pipe line being laid by Jal Shakti
Vibhag for CETP Kala amb has been damaged and JSV has requisitioned funds for repair of
same from their Department. The matter for release of above funds may kindly be taken up
with Jal Shakti Vibhag. Presentl Yy sewage is being transported by KIDC from Member
Industrial units.

2 Current Status | Land for the establishment of Non Hazardous Solid Waste Management & Processing Site
report of | has been identified in consultation with District Revenue Officer Distt Sirmaur and Joint
Development | Inspection for the above land has been carried out under the Chairmanship of Sub Divisonal
of Non | Magistrate Nahan, copy of the same is enclosed herewith for your kind perusal please. The
Hazardous malter regarding preparation of FCA case for transfer of land for setting up of Non Hazardous
waste Solid Waste Management plant was taken up with Ditrector of Industries for which permission
dumping site | has  been. accorded for preparation  of FCA  case vide letter No.
identified in | Ind.Dev.F.(16)Rev.Cell/08/2024-NHWM Site-9547 dated 30.08.2024, Further, Member
Kala amb | Secretary SWCA kala Amb has been directed to prepare FCA Case for the identified land vide
alongwith this office letter No Ind/SMR/Misc/2023-24-1920 dated 13.09.2024.(copy enclosed)
timeline  for
the same.

Encls: as above

anager,
istrict Undustries Centre,
Nahan, Distt. Sirmaur, H.P,
Endst. No As above dated
Copy forwarded to:

The Director of Industries HP, Shimla-02 for favour of kind information please.
2. The Member Secretary SWCA Kala amb with the direction to expedite the FCA Case for the above land and

send the latest progress report at the earliest and MPR for above to be sent 1o this

timeline.

office every month, alongwith

--'"—"'%d L
General Manager
District Industries Centre, Nahan,

Distt. Sirmaur, H.P.
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KALA-AMB INFRASTRUCTUREA#/WELOPMENT COMPANY (KIDC)
C/o Common Facility Centre, Kala Amb, Distt. Sirmour, H.P.
T Email :- kidc.cetp@gmail.com

Ref. No. :- KIDC/- D c~30/24|

Dated: - 07.10.2024
To, ,
The General Manager,
District Industries Center, DIC,
Nahan, District Sirmour, H.P.

Subject: - Submission of monthly progress report of CETP Kala Amb.
Sir, :

-~ With reference to above, please find enclosed herewith progress report on CETP Kala
Amb for the month of ending September 2024 on the prescribed format as under:

Status of compliance and operation of the CETPs

Town No. of Industrial Status of ETPs | Status of
Industries Discharge ) CETPs
Kala Amb - 65 (Pharma 0.65 MLD It Pertains to The CETP has
industries to be HPPCB been
covered in 1t | Total Capacity operational
Phase) 2.5 MLD with effect
from 4t
December
2023.

- The Progress report for the month of September shows the work done on the following
aspects.

1. 57 Pharma and 3 other than Pharma Industries registered in CETP Kala Amb till
today out of 65 Pharma Industries and 50 Industries send their effluent to CETP

Kala Amb.

2. We have resumed lifting of effluent from our member industries to CETP Kala Amb
w.e.f. 04.12.2023. till present time we have received approx. 14326 KL effluent
(Waste Water) from our member industries and 11922 KL has been leave in outlet
tank after treatment. We have presently engaged three water tankers duly lifted
with GPS.

3. Aeration process is going on 24x7.
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KALA-AMB INFRASTRUCTURIZBE4ELOPMENT COMPANY (KIDC)
C/o Common Facility Centre, Kala Amb, Distt. Sirmour, H.P.
Email :- kidc.cetp@gmail.com

.Ref. No. :- KIDC/-)Ic-3¢),4)

4, KIDC need fund per month Rs. 8.84 Lakhs from Jal Shakti Vibhag for smooth
functioning of CETP Kala Amb.

We are facing problem due to shortage of fund for smooth running of CETP Kala Amb.
So, you are therefore requested to available fund for smooth running of CETP Kala Amb.

Thanking You

airman, KIDC Kala Amb

Ccto

1. The Member Secretary, SWCA Kala Amb, Tehsil Nahan, District Sirmour H.P.
2. The Regional Officer, HPPCB Paonta Sahib, District Sirmour H.P.
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2275 A%Xﬁﬁﬁgjﬁ)

No.ln(I.Dev.F(16)Rev.Ce|I/08/2024-NHWM Site — 0‘ S Y7
Government of Himachal Pradesh

Directorate of Industries : 6 '?
Shimla-171002 Dated:- 3 0

| AUG 202
Director of Industries, Vs

/
Himachal Pradesh. R
To

From

The General Manager, 13
District Industries Centre,
Nahan, Distt. Sirmaur, H.P.

Subject: - Regarding identifying and notifying of Non Hazardous Waste

Management Site for Industrial units in Kala Amb area as per OA No
515/2022 titled as Dharamvir V/s State of Haryana & Others pending
before Hon'ble NGT.

Sir,

This is with reference to your email and letter No. 1335 dated
08/08/2024 regarding the subject cited above vide which permission to prepare FCA case for

the identified land for the development of Skill Develo'pment Centre and Non-Hazardous Waste

Management site for industrial units, measuring 09-11 Bighas comprised in Khasra No. 611/533,
Mohal Moginand, Tehsil Nahan, Distt. Sirmaur was requested.

Hence, you are, hereby directed to prepare the FCA case for the above
mentioned land at the earliest. '

Yours faithfully,
‘v

Addil .i-recmstries(Dev.),

Himachal Pradesh.
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No. lnd/SMRIMimlﬁl- {990
TRCr,

Office of the Gene

Distt. Industries Centre, Nahan,
District Sirmour H.

Dated Nahan Scplcm ber, 2024
To _ ' -

Aﬂember Secretary,

SWCA Kala amb, Distt Sirmaur HP

- Subject: - Regarding identifying and nbtlfymg of Non Hazardous waste
' o - Mnagement Site for Industrial Units in Kala amb area as per OA No.

. 515/2022 titled as Dhararnwr V/s State of Haryana & Othcrs pendmg.
" before NGT.

Sir, . : . _ _

Please. find enclosed  herewith  copy of letter . No.
Ind.Dev. F(lﬁ)Rev'CelVOSD.OM-NHWM Site-9547 dated 30.08.2024 of Additional Director of
Industries (Development) on the above cited subject vide which permission to prepare FCA Case
for the identified land for the development of Skill Development Centre and Non 'Hazardous
Waste Management Site_for industrial Units- measuring 09-11 Bighas comprlsed in Khasra No
61 1/533 Mohal Moginand, tehsil Nahan, Distt Sirmaur HP has been granted. :

In this regard, It is requested to prepare the FCA Case for the identified
land for the purpose. mentioned above in consultation. with, District Revenue Officer, Distt
Sirmaur HP, -Distt. Forest Officer, RO,HPSPCB Ltd and concemed Panchyat- through Block

- Development Officer at the earliest under intimation to this office please. Revenue papers. and
related documents of the above 1dent1f'1ed land are attached herewith for your ready reference g

Yours falthfully, '

Encls: As above.

. Gefteral Manager -
: District Industries Centre,
‘Nahan, Distt. Sirmaur, H.P.

Endst No:asabove "= - _h i ",_'-'datcci-.
Copy forwarded to: £ ) :
1. The Deputy Comm1531oner, District Sirmaur, for favour of kmd information please.

2. The District Revenue Officer, District Sirmaur at Nahan for favour of kind mformatron
. and for according necessary co-operation to the concerned please.

'3, The District Forest Officer, Nahan.Distt Sirmaur HP for favour of mformatron and for
~ according necessary co-operation to the concerned please:

The Regional Officer cum Envrronmental Engmeer, HP Srate Pollution- Control Board-

P;aonta Sahib ' for mformatlon and for accordmg necessary co-0pcrat10n to thc concemed
please :

- The Block Devclopment Ot’ﬁcer, Nahan, District Srrmaur HP for necessary co—operatron

to the concemed please

" General Manager,
: - District Industries: Centre,
Nahan Drstt Slrmaur H.P.
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; : - Site under t
Mg_ggimfeLNﬂhan. Distt. Sirmaur on dated 04.05.2024
i ——— U, aled,

In compliance to the order in OA No 515/2022 titled as Dharamvir V/s

State of Haryana & Ans. pending before Hon’ble NGT, New Delhi and as directed by the Worthy Deputy

Commissioner District Sirmaur at Nahan vide letter No, Ind/SMR/Misc/2023-24/194 dated 30.04.2024
the site as identified by District Revenue Officer Nahan and documents submitted vide letter No.
SMRSK(LRK)Misc/2023-920 dated 26.4.2024 the land comprised in Khasra No. 611/533 measuring 9-
11 Bighas at Mohal Moginand, Tehsil Nahan Distt Sirmaur HP was inspected by the Committee
Members.

Tehsildar Nahan alongwith Kanungo and Patwari, Moginand showed the
identified land for Non Hazardous Solid Waste Management site and as per Revenue Record the type of
land is mentionad as Jungle/Thari. There were few trees on the land and as per Range Forest officer,
Trilokpur, the trees were of general nature and NOC has to be obtained from Forest Department

Representatives of HP State Pollution Control Board informed that there
are no site suitability criteria notified by any competent authority w.r.t establishment of such sites. Such
sctivities are covered under Green Category in the consent mechanism. The HPSCB has no objection in
case the site is established and operated after obtaining valid consent under the provision of Air /Water
Acts. SDM. Nzhan directed Revenue officials to demarcate the land. The Committee observed that there
were already industries working near proposed site and no residential village is near site. As such all the
members found the proposed land at Moginand suitable for setting up Skill Development Center and

Non-Hzzardous Solid Waste Management and Processing site. Q

(Sh. ju Ram) (Sh. Suresh Chand)
VRO/Parwari, Mohal Moginand Kanungo, Revenug Dept. Moginand
(S%ﬂ

Kzmmgo, Sub Division, Nahan Junior Environmental Engineer

Rep. of Regional Officer HPSPCB

A g n iy mar) ;
TXehnignaNahmit Strmaur HP"
Distt. Sirmaur, HP

Di gfe, Nahan, Sirmaur
Distt. Industries Centre,
Distt. Sirmour at Nahan (H.P.)
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2278
H.P.STATE POLLUTION CONTROL BOARD

= FORM X
g REPORT BY STATE BOARD ANALYST
| (See Rule 26)
Report No: 13572823/W-14302 01/10/2024

I hereby certify that [ Dr Hitender Kumar Sharma , SSO, State Board Analyst duly appointed under
sub-section (3) of section 53 of the Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974) received
on 11/09/2024 from Naveen Rajpoot, JEE, HP State Pollution Control Board RO Paonta a Grab sample
of Final outlet of CETP of KALA AMB INFRASTRUCTURE DEVELOPMENT COMPANY ,
Ogli, Nahan, SIrmour, Nahan Distt. Sirmaur, H.P. 173030 on dated 10/09/2024 for analysis. The
sample was in a condition fit for analysis reported below:

I further certify that I have analyzed the aforementioned sample on 11/09/2024 to
01/10/2024 and declare the result of analysis is to be as follows :-

Method of analysis

1S- 2488(1-V), 1S-3025(Part 44): 1933, 'Standard method for examination of water', 23rd edition prepared and
published jointly by:-

1. American Public Health Association
2. American Water Works Association
3. Water Pollution Control Federation

SAMPLING PARAMETERS

Sr. |Parameter Name Results Units Permissible Limit | Remark/Result

No. Analysis

1 pH 7.80 6.0-9.0 Within Permissible
Limit

2 Oil and Grease BDL (DL-4.0) mg/L 10 --

3 Fluoride 0.76 mg/L 2 Within Permissible
Limit

4 Sulphide 1.6 mg/L 2 Within Permissible
Limit

5 BOD 12.5 mg/L 30 Within Permissible
Limit

6 Phenolic BDL( DL-0.2) mg/L 1 o

Compounds(as
C6H50H)

7 TSS 7.0 mg/L 100 Within Permissible
Limit

8 COD 124.0 mg/L 250 Within Permissible
Limit

9 FDS 806.0 mg/L 2100 Within Permissible
Limit

10 Total Phosphate 1.98 mg/L 5 Within Permissible
Limit

11 Mercury BDL( DL-0.005)) mg/L 0.01 --

“This is computer generated document from HPOCMMS" Page 1 of 2
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2279

12 Nickel BDL( DL-0.1) mg/L 3 --
13 Aluminium 0.39 mg/L NA NA
14 Lead BDL( DL-0.05) mg/L 0.1 --
The condition of the seals, fastening and container on receipt was as: sealed as HPPCB
Signed this on 01/10/2024
Remarks of Lab Head:
[=]Z![=]
[=] %-F
Dr Hitender Kumar Sharma , S50
(State Board Analyst)
RL Paonta
From:
H.P. STATE POLLUTION CONTROL BOARD,
RL Paonta
To:
KALA AMB INFRASTRUCTURE DEVELOPMENT COMPANY
Ogli, Nahan, SIrmour, Nahan,
Distt.Sirmaur, H.P.173030
“This is computer generated document from HPOCMMS" Page 2 of 2
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Annexure-D Registered

i Himachal Pradesh State %ﬂﬁ% Control Board, L\ 7 B
. ~a~ LiFE

4 Him Parivesh, Phase-lil, N. Shimla -9
3 j Tel: D177 2673766, Fax: B 177 2673018, Sy __
= Website: hitp:/iwww.hppcb.nic.in E. mail: icin | \yg/ Eesyele,
HPSPCE

No. PCB/HWMR((1935/R-76)/ Ruchira Paper Ltd. (Unit-ID) Kala Amb- ) ) [y / _w Dated: ) ) . 0; : Q@ZL)

s Ruchira Papers Limited (Writing & Printing Unit),
Trilokpur Road, Vill. Rampur Jattan, Kala Amb, Distt. Sirmour (HP)

Subject: Authorization/Renewal of Authorization for operating a facility for generation, storage, utilization and disposal of Hazardous

1.

‘Wastes.

(a) Number of Authorization i SIR-304

(b) Date of Expiry g ; i =i =g 31/03/2026
Details of Authorization

Categories/ Waste | Type of Hazardous Quantity of Quantity Authorized | Mode of Disposall recycling/

No. Streams of Waste Hazardous Waste for Utilization utilization/ co-processing etc.

Hazardous Waste Generated In-house

Schedule-I of 353 (Chemical Recycling/utilization by the unit as per
S sludge from waste 165 MT/year 165 MT/year CPCB SOPs.
HOWMR, 2016
water treatment)

i) | HOWMR, 2016 oil) 150 Ltr/year

Schedule-I of 5. (Used or Spent e Through Authorized Recycler

Now

10.
11.

The Authorization shall be in force for a period up to 31% March 2026 subject to concurrent validity of the Consent/ Renewal of Consent

under Water (Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 or any other

authorization required from the State Board.

M/s Ruchira Papers Limited (Writing & Printing Unit) is hereby granted authorization under Rule-6 and Rule-9 of the Hazardous and

Other Wastes (Management and Transboundary Movement) Rules, 2016 of Environment (Protection) Act, 1986 to operate a facility for

generation, storage and recycling (as mentioned at Sr. No. i of above table) of hazardous waste in the premises situated at above mentioned

address.

The authorization is subject to the terms & conditions as given in over leaf. You shall maintain the records of hazardous waste handled by

you in Form-3 and submit;

i)  Annual return in Form-4 on or before the 30" day of June of every year.

ii) Apply for the renewal of authorization on prescribed Form-I through concerned Regional Office before the expiry of this authorization.

iii) The unit shall submit manifest in Form-10 to the concerned Regional Office regularly for the disposal of hazardous waste to the
authorized facility.

The unit shall recycle/utilize the hazardous waste of category 35.3 (generated in-house only) strictly accordingly to the CPCB SOPs.

The unit shall get into agreement with authorized recycler for the transportation and disposal of used oil.

This authorization is without prejudice to any action, which may be due against the unit for violation of any other Environmental Act/

Rule.

The occupier shall be liable for all damages caused to the environment & shall be liable to pay financial penalties as levied by HP State

Pollution Control Board & CPCB for violation of provisions of Hazardous and Other Wastes (Management & Transboundary Movement)

Rules, 2016 as per Rule 23 (1) & (2).

The industry shall send/transport its hazardous waste i.e. Used/Spent Oil as per CPCB guidelines and Rule-18 of HOWMR, 2016 to the

authorized recycler through authorized transporter on regular basis to the facilities authorized by the State Board for its utilization, treatment

and disposal and shall submit manifest in Form-10 regularly to the concerned Regional Office of the State Board.

The unit shall not store the hazardous waste at their premises for more than the period prescribed at Rule-8 of the HOWMR, 2016.

The recycling of hazardous and other wastes as a resource or after pre-processing either for co-processing or for any other use, including

within the premises of the generator, shall be carried out only after obtaining authorization from the State Pollution Control Board in

respect of waste on the basis of standard operating procedures or guidelines provided by the Central Pollution Control Board.

%)

Anil Joshi, IFS
Member Secretary

Copy to: 1%

L.
2.

The Environmental Engineer, HP State Pollution Control Board, Head Office, Shimla for information.

The Regional Officer, HP State Pollution Control Board, Paonta Sahib Distt. Sirmour in reference to case recommended by you online as
well as joint inspection report submitted by the Committee. You are directed to ensure the compliance of conditions of Authorization and
assess the quantum of hazardous waste generated by the unit and submit report thereof to this office.

M/s Shivalik Solid Waste Management Ltd., Village Majra, PO Dhabota, Tehsil Nalagarh, Distt. Solan (HP) for information and necessary
action,

Case File.
= Sﬁlf

Anil Joshi, IFS
Member Secretary

5 3 Over leaf Page-2
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TERMS AND Couﬁi féOﬁS FF AUTHORISATION
The authorized person shall comply with the provisions of the Enviro st rotection) Act 1986 and the rules made there under.

The authorization or its renewal shall be produced for inspection at the request of an officer authorized by the H.P. State Pollution Control Board.

I'he person authorized shall not rent, lend, sell, dispose, transter or otherwise transport the hazardous wastes without obtaining prior permission of the Board,
Any unauthorized change in personnel, equipment and working conditions as mentioned in the application by the person authorized shall constitute a breach of his
authorization.

It is the duty of the authorized person to take prior permission of the State Pollution Control Board to close down the facility.

An application for the Renewal of Authorization shall be made as per Rule 6 of the Hazardous and Other Wastes (Management and Transboundary Movement)
Rules, 2016 i.e. in Form-I before expiry of authorization.

The occupier authorized for generation, handling, collection, reception, treatment, transport, storage, recycling, reprocessing, recovery, reuse and disposal of
hazardous wastes and shall maintain records of such operations along with data on environmental surveillance in Form-3 and shall submit Annual Returns to
the Board in Form-4 by on or before the 30® day of June of every year.

The authorized person shall report about the accident which occurs at the hazardous waste storage site immediately to HPSPCB.

Before transferring ownership or operation of a facility/unit during its operating life or of a disposal facility during the post closure period, the owner/ operator of
the unit must seek prior permission of the State Board and must notify the near occupier or operator in writing of the requirements of this authorization. An occupier
or operator of the requirements of this authorization in no way relieves the new occupier or operator of his obligation to comply with all applicable requirements.
Before the hazardous waste is stored or dumped in the facility, he (she) must conduct a detailed physical and chemical analysis of hazardous waste sample collected
from the site and to report to the State Board.

An occupier/ generator shall not store hazardous wastes in open ground. It must be stored in an isolated site away from plant operational area.

The storage tank/container of the hazardous waste should be in good condition and made of (or lined with) an appropriate material which does not react with the
waste contained in it and can with-stand the physical and environmental conditions during storage and handling,

The occupier generating hazardous waste shall mark each container holding hazardous waste with the marking “HAZARDOUS WASTE” both in English and
Hindi,

The storage area should be fenced properly and a SIGN/ NOTICE Board indicating “DANGER?” and “HAZARDOUS WASTE” sign & nature of the waste with
quantum of storage, generation shall be placed at storage site.

The occupier generating hazardous waste shall provide the required safety devices like safety mask, goggles, hand-gloves, gumboots etc. to the workers for handling
the hazardous waste. The occupier shall impart training to the personnel/ workers for handling and storage of hazardous waste.

Non-compatible hazardous waste and material shall not be mixed in the same storage container,

The indusiry shall store the hazardous waste in lined pits provided within the industry premises for the period as prescribed by the State Board. The pit(s) should
be covered from the top. The storage area shall be demarcated by a barbed fencing with a “DANGER” and “HAZARDOUS WASTE” sign. The unit shall transfer
the hazardous waste to TSDF at Village Majra, PO Dhabota, Tehsil Nalagarh, Distt. Solan (HP).

There should be sufficient & efficient provisions to avoid under ground water contamination due to waste storage and disposal. The quality of ground water where
the waste has been stored shall be monitored by the industry.

The occupier shall be responsible for any damage of life/or property during storage of his waste and will obtain Public Liability Insurance, wherever applicable.
The industry shall take steps wherever feasible, for reduction in hazardous waste generated or recycled or reused and submit the report along with application for
renewal of authorization.

The occupier who is generating hazardous waste shall draw an Emergency Plan for meeting any emergency due to On Site Storage of Hazardous Waste
inside its premises.

The accupier shall obtain “No Objection Certificate’ from the State Pollution Control Board of both the States in case of transport of hazardous wastes for final
disposal to a facility for treatment, storage and disposal existing in a State other than the State where the hazardous waste is generated. The occupier shall intimate
the concerned State Pollution Control Boards before he hands over the hazardous wastes fo the transporter in case of transportation of hazardous wastes through a
State other than the State of origin or destination s = 3

The hazardous waste should be transported through a transporter having valid authorization of the HPSPCB.
No transportation of hazardous wastes shall be under taken unless it is accompanied by five copies of the manifest (Form-10) as per the color codes. The transporter
shall give a copy of the manifest duly signed with date to the occupier and retain the remaining four copies to be used as prescribed in condition no. 26.

The occupier shall provide the transporter with six copies of the manifest in Form- 10 as per the color codes indicated below:

Copy 1 (White) To be forwarded by the sender to the State Pollution Control Board (respective Regional Office) after signing all the seven copies.

Copy 2 (Yellow) To be retained by the sender after taking signature on it from the transporter and rest of the five signed copies to be carried by the
transporter.

Copy 3 (Pink) To be retained by the receiver (actual user or treatment storage and disposal facility operator) after receiving the waste and the remaining
four copies are to be duly signed by the receiver.

Copy 4 (Orange) To be handed over to the transporter by the receiver after accepting waste.

Copy 5 (Green) To be sent by the receiver to the State Pollution Control Board.

Copy 6 (Blue) To be sent by the receiver to the sender.

Copy 7 (Grey) To be sent by the receiver to the State Pollution Control Board of the sender in case the sender is in another State.

The occupier shall provide the transporter with relevant information in Form-9, regarding the hazardous nature of the wastes and measures 10 be taken in case of
an emergency and shall label the hazardous and other wastes containers as per Form-8.

The industry shall get registered with MoEF under Battery (M&H) Rules, 2001 along with authorization from HPSPCB under Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 for recycling/ reprocessing the battery scrap, lead dross etc., if applicable.

The industry shall ensure that E-waste generate if any, by them is channelized to authorized collection centre/ registered dismantler or recycler or is returned to the
pickup or take back services provided by the producer.

The occupier generating hazardous waste specified in Schedule-IV may sell it only to recycler having a valid authorization from State Pollution Control Board for
recycling or reprocessing.

Bulk Consumer & Auctioneer of used lead acid batteries shall file return in Form-VIII & IX respectively of Batteries (M&H) Rules 2001.

The unit shall required to display quantum, storage of hazardous wastes on a Sign Board of size 6'x4” at main gate: ; L !

The occupier, importer, transporter and operator of the facility shall be liable for all the darnages caused to the environment or third party due to improper handling
of hazardous wastes or disposal of hazardous wastes.

The utilization of hazardous and other wastes as a resource or after pre-processing either for co-processing or for any other use, including within the premises of
the generator, shall be carried out only after obtaining authorization from the State Pollution Control Board in respect of waste on the basis of standard operating
procedures or guidelines provided by the central Pollution Control Board,

RO rejects, if generated by the industries shall be disposed off to in MEE or to TSDF.

Utilization of hazardous waste as a supplementary resource or for energy recovery or after processing shall be carried out by the units only after obtaining approval
from CPCB if applicable.

Import of hazardous wastes shall be made in accordance to the provisions of Hazardous and Other Wastes (Management and Transboundary Movement) Rules,
2016,

The firm shall get the sample of sludge/ slag / or process solid waste, if any, analysed for Hazardous Waste constituents/ leachate properties and inform this office
accordingly.

The authorization is subjected to the conditions mentioned above and also to such conditions as may be specified in the rules from time to time in force under the
Environment (Protection) Act 1986.

By Order
Member Secretary
HPSPCB
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Annexure-1.1

el

H.P.STATE POLLUTION CONTROL BOARD
HIM PARIVESH, PHASE-III, NEW SHIMLA-171009

HPSPCB No: 343 Date: 29/08/2024
Industry Registration I D: 10828 Application No: 11693059
To,

Ruchira PapersLimited (Writing And Printing Unit)
Tirlokpur Road, Village Rampur Jattan, Kala-Amb (H.P.)

Sirmaur
173030

Subject: Renewal of 'Consent to Operate' u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 and
u/s 21 of Air (Prevention & Control of Pollution) Act, 1981.

With reference to your application for obtaining Renewal of '‘Consent to Operate' u/s 25/26 of Water
(Prevention & Control of Pollution) Act, 1974 and u/s 21 of Air (Prevention & Control of Pollution) Act, 1981,
you are hereby, authorized to operate an industrial unit subject to the Terms and Conditions as mentioned in
this Consent letter.

1.Particulars of Consent to Operate under the Water Act, 1974 and Air Act, 1981 granted to the industry

Consent No. CTO/BOTH/RENEW/RO/2024/11693059
Consent valid from: 01/04/2024

Consent valid upto: 31/03/2026

Certificate Type: RENEW

Previous CTE/CTO No. & Validity :

2. Particulars of theIndustry

Name & Designation of the Applicant Vipin Gupta, (Executive Director)

Address of Industrial premises Ruchira Papers Limited (Writing And
Printing Unit),

Tirlokpur Road, Village Rampur Jattan,
Kala-Amb (H.P.),

,Srmaur-173030

Capital Investment of the Industry 17818.0 lakhs

Category of Industry Red

Type of Industry Pulp and Paper

Scale of the Industry Large

Office District Srmaur

Capacity

Raw Materials (Name with quantity per day)
Raw Materials Quantiry Unit
AgroWaste 73514 M.T./Y ear
Filler s(Soap Stone/PCC/GCC) | 3661 M.T./Year
Imported Wood Pulp 3697 M.T./Y ear
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Products (Name with quantity per day)

Name of Unit Quantity Intermediate Principal Use
Products Product
Writing & M.T./Y ear 33000 NA Used in
Printing Paper Manufacturing of
Notebooks etc.
Details of the Effluent Treatment Plant
Type of Effluent Capacity Quantity
ETP-cum-STP 6000 KLD 4000KLD
M ode of Disposal
Description Quantity(in KLD) Method of Treatment | Method of Disposal
Industrial Process 4000 ETP-cum-STP Drain
Quantity of fuel required (in TPD) and capacity of boilers/ Furnace/Thermo heater etc.
Type No.of Capacity Type of Type of Fuel Fuel
Boiler/'Heater Boiler/'Heater consumption
/Evaporator/I s/Evaporators ratein
ncinerator/D /Incinerator/D MT/hour or
G Set/Other GSets/Others KL/hour or
M3 /hour
Boilers Power Boiler | 42 TPH AFBC Biomas,India | 5.6 TPH
Bidrum Boiler | n Coal &
Petcoke
Boilers Recovery 22 TPH Tubler Black LIquor | Steam
Boiler
Others 2 Steam 5.2MW and Steam Steam 150 Ton Per
Turbines 1.6 MW Turbines Day
Type of Air Pollution Control Devicesinstalled
Equipment Type | Equipment Name | Date/proposed Efficiency(%redu | Final
date of ction) concentration of
installation pollution being
emitted
Separate ESP Boilers TueJan 01 85% PM (Stack)-
and Stack 00:01:00IST 26.96 mg/Nm3
attached to 2 nos 2008
boilers.
Sour ces of emissions and type of pollutants
Name and location of | Rate of emission in Concentration of Height of

the process vessal to
which the stack/ vent
is attached

Kg./hr

pollution like SO 2,
NOX,H 2SS, Cl, HCI
etc. in mg/NM 3

Vent/outlet/stack from
ground level in meters

Stack attached to
Boiler

15LPM

PM (Stack)- 26.96
mg/Nm3

56 meters
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Approved By
Chairman
(H. P. State Pollution Control Board)

Endst. No.:

Copy To:-
1.The Regional Officer,HPSPCB,Paonta Sahib for information and shall ensure to operate the unit as per consent condition
with adequate PCDs.

ANIL e
JOSHI Sreises
Anil Joshi,IFS

Member Secretary

For & on behalf of
(H. P. State Pollution Control Board)
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TERMSAND CONDITIONS

SPECIFIC CONDITIONS

This ‘Renewal of Consent to Operate’ is only for the purpose and under the provision of
Water Act, 1974 and Air Act, 1981 as the case may be, and will not construed as substitute for
mandatory clearances required for the project under any other law/regulation/direction/order
and the applicant shall obtain any such mandatory clearance before taking any steps to
establish industry/ industrial plant, operation or process or any treatment and disposal system
or an extension or addition thereto.

Nothing in this Consent shall be deemed to neither preclude the institution of any legal action
nor relieve the applicant from any responsibilities, liabilities or penalties to which the
applicant is or may be subjected to under this or any other Act.

The unit shall apply for further renewal/extension in the validity of the Consent, before the
expiry of this‘Renewal of Consent to Operate’.

i) The unit shall ensure compliance of Waste Management Rules i.e. Hazardous and
Other Wastes (Management and Transboundary Movement) Rules, 2016/ Plastic
Waste Management Rules, 2016/ E-Waste (Management) Rules, 2016/Construction
& Demolition Waste Management Rules, 2016 and Manufacture, Storage & Import
of Hazardous Chemical Rules, 1989 and provisions made thereunder, as amended
from time to time, without any adverse effect on the environment, in any manner
(As Applicable).

i) The unit shall made provisions for the compliance Solid Waste Management Rules,
2016 and provisions made thereunder and unit shall also not practice burning
activity of solid waste/waste generated from fuel within/outside premises, to avoid
public nuisance.

This ‘Renewal of Consent to Operate’ isfor:-

The emissions from all sources conforming to the norms as prescribed in Schedule-1 of
Environment (Protection) Rules, 1986 as amended from time to time.

Noise and Ambient Air Quality shall be maintained within Ambient Air Quality
Standards for noise as specified in Schedule-111 of Environment (Protection) Rules, 1986
and Noise Pollution (Regulation and Control) Rules, 2000, as amended from time to time.

The effluent (Domestic/Industrial) shall conform to the limits as prescribed in Schedule-I
or Schedule-VI or Industry specific standards of Environment (Protection) Rules, 1986 as
amended from time to time.

Sewage and sullage generated from the unit to be disposed-off in a properly designed
septic tank system/Sewage Treatment Plant/ Public Sewer System (as applicable).

The unit shall ensure regular operation and maintenance of Pollution Control Devices to
achieve the norms as prescribed in Environment (Protection) Act, 1986 and the achievement
of the adequacy and efficiency of the effluent treatment plant/pollution control devices/re-
circulation system installed shall be the entire responsibility of the unit.

The unit shall ensure regular operation and maintenance of separate energy meter/flow meter
for running pollution control devices and shall also maintain record with respect to operation
of air pollution control device/effluent treatment plant, so as to the satisfy the Board regarding
the regular operation of air pollution control device/effluent trestment plant and shall maintain
log book for the monthly reading / record.

CONDITIONS UNDER WATER (PREVENTION & CONTROL OF POLLUTION)
ACT, 1974.

The unit shall maintain the record regarding the daily water consumption as per flow
meter installed.

The unit shall ensure that terminal manhole(s) at the end of each collection system and a
manhole upstream of final outlet (s) out of the premises of the industry for measurement
of flow and for taking samples.
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The pollution control devices shall be interlocked with the manufacturing process of the
industry (if applicable) and the authorized outlet and mode of disposal shall not be
changed without the prior written permission of the Board. Unit shall not use any
unauthorized out-let(s) for discharging effluents from its premises.

Solids, sludge, filter backwash or other pollutant removed from or resulting from
treatment or control of waste waters shall be disposed-off in scientific manner.

CONDITIONS UNDER AIR (PREVENTION & CONTROL OF POLLUTION) ACT,
1981.

The unit shall ensure port-holes, platforms and/or other necessary facilities as may be
required for collecting samples of emissions from any chimney, flue or duct or any other
outlets as per the specifications.

The unit shall discharge air emissions through a stack of minimum height as specified in
‘Consent to Establish’ and shall follow standards laid down from time to time.

For industrial furnaces and kilns, the criteria for selection of stack height would be based
on fuel used for the corresponding steam generation & as per specification.

Unit shall ensure Stack height for diesel generating sets as per specification.

The unit shall ensure regular operation and maintenance of installed canopy and stack of
the D.G sets so as to control the noise & air pollution in order to comply with the
provision of notification No GSR-371 E dated 17-5-2002 or direction as issued by MOEF
from time to time, under Environment (Protection) Act, 1986.

The unit shall ensure disposal of boiler ash/fuel ash through authorized person or within
premises in a scientific manner (as the case may be) and shall maintain proper record for
the same, if applicable.

The unit shall ensure regular operation and maintenance of air pollution control
arrangements for control emission from its coal/fuel handling area and from handling,
transportation and processing of raw material & product of the industry.

The unit shall ensure valid and approved on-site and off-site emergency plan, approved by the
Chief Inspector of Factories, Himachal Pradesh (If applicable).

The unit shall ensure regular operation and maintenance of real time online monitoring
equipment’s and provisions for the un-interrupted transfer of data as per guidelines of CPCB
(if applicable).

The unit shall provide adequate arrangements for fighting the accidental leakages/ discharge
of any air pollutant/gas/liquids from the vessels, mechanical equipment’s etc. which are likely
to cause environmental pollution.

The unit shall plant & maintain minimum three layer of trees so far possible as per plantation
guide (may be download from the website http://hppcb.nic.in/plantationguide.pdf) all along
the boundary of the industrial premises and check air/water/noise pollution at source.

Any guidelinesissued by the Central Government/State Government/M oEF/CPCB/SPCB/any
other authority concerned, shall be binding.

This *Renewal of Consent to Operate’ is subject to orders on any litigation pending in any
Court of Law. Any direction/order issued by any court shall be binding (if any).

The Board reserves the right to revoke the ‘ Renewal of Consent to Operate’ granted to the
industry at any time, in case the industry is found violating the provisions of Water
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution)
Act, 1981 as amended from time to time.

The unit shall comply with any other conditions laid down or directions issued in due course
by the Board under the provisions of the Water (Prevention & Control of Pollution) Act, 1974
and Air (Prevention & Control of Pollution) Act, 1981.

OTHER CONDITIONS

The unit shall comply with the conditions imposed by the MoEF/State Level Environment
Impact Assessment Authority/ District Level Environment Impact Assessment Authority in
the environmental clearance granted to it as required under EIA notification dated 14-9-06, if
applicable.
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The issuance of this consent does not convey any property right in either real or personal
property, or any exclusive privileges, nor does it authorize any injury to private property or
any invasion of personal rights, nor any infringement of Central, State or Local Laws or
Regulations.

Stone Crusher units shall comply with the provisions of guidelines notified by the State
Government vide Notification No. STE-E(3)-11/2012, dated 29-05-2014 (If Applicable).

Brick Kiln units shall comply with the provisions of guidelines notified by the MoEF vide
Notification No. G.S.R.233.(E), dated-15-03-2018 and by the State Government vide
Notification No. STE-E(5)-6/2013, dated-07-03-2014 (If Applicable).

Hydroelectric Projects shall install Online Real Time Monitoring System for the measurement
of 15% of minimum discharge in lean season as per orders of Court/Government. The unit
shall also ensure provisions for the regular and uninterrupted transfer of data from the real
time online monitoring system for 15% of minimum discharge of flow to SPCB, failing which
unit shall be liable for action on account of violation of the directions issued by
Court/Government/SPCB in this regard (If Applicable).

Unit shall strictly adhere to the capacity approved by the Industries Department/ Department
of Tourism & Civil Aviation/any other concerned Authority (As Applicable).

The unit shall not cause any nuisance/traffic hazard in vicinity of the area.

The unit shall ensure that there will not be significant visible dust emissions beyond the
property line.

The unit shall obtain and submit Insurance cover as required under the Public Liability
Insurance Act, 1991.

Unit shall submit all the annual/quarterly returns, as per timeline.

The industry shall submit a yearly certificate to the effect that no addition/up-gradation/
modification/ modernization has been carried out during the previous year otherwise the
industry shall apply for the varied consent.

The unit shall maintain record regarding the operation of effluent treatment plant i.e. record of
guantity of chemicals and energy utilized for treatment and sludge generated from treatment
so as to satisfy the Board regarding regular and proper operation of pollution control
equipment.

Any amendments/revisions made by the Board/CPCB/MOEF in the emission/stack height
standards shall be applicable to the industry from the date of such amendments/revisions.

By Order
Chairman
(H. P. State Pollution Control Board)
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H.P.STATE POLLUTION CONTROL BOARD
HIM PARIVESH, PHASE-III, NEW SHIMLA-171009

HPSPCB No: 42-c Date: 16/07/2024
Industry Registration I D: 10022 Application No: 11684741
To,

Ruchira Papers Ltd (Kraft Paper Unit)

Tirlokpur Road Kala Amb Nahan Distt Sirmour---Kala Amb
Kala Amb

Sirmaur

173030

Subject: Renewal of 'Consent to Operate' u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 and
u/s 21 of Air (Prevention & Control of Pollution) Act, 1981.

With reference to your application for obtaining Renewal of '‘Consent to Operate' u/s 25/26 of Water
(Prevention & Control of Pollution) Act, 1974 and u/s 21 of Air (Prevention & Control of Pollution) Act, 1981,
you are hereby, authorized to operate an industrial unit subject to the Terms and Conditions as mentioned in
this Consent letter.

1.Particulars of Consent to Operate under the Water Act, 1974 and Air Act, 1981 granted to the industry

Consent No. CTO/BOTH/RENEW/RO/2024/11684741
Consent valid from: 01/04/2024

Consent valid upto: 31/03/2026

Certificate Type: RENEW

Previous CTE/CTO No. & Validity :

2. Particulars of theIndustry

Name & Designation of the Applicant Vipin Gupta, (Executive Director)

Address of Industrial premises Ruchira Papers Ltd (Kraft Paper Unit),
Tirlokpur Road Kala Amb Nahan Distt
Srmour---Kala Amb,

Kala Amb,Srmaur-173030

Capital Investment of the Industry 8109.78 lakhs
Category of Industry Red
Type of Industry Pulp and Paper
Scale of the Industry Medium
Office District Srmaur
Capacity
Raw M aterials (Name with quantity per day)
Raw Materials Quantiry Unit
I ndigenous Waste Paper 95995 M.T./Year
Imported Waste Paper 25550 M.T./Year
Wheat Straw 36500 M.T./Y ear
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Products (Name with quantity per day)

Name of Unit Quantity Intermediate Principal Use

Products Product

Kraft Paper M.T./Y ear 118800 NA Raw Material for
corrugation
packing Industry

Details of the Effluent Treatment Plant
Type of Effluent Capacity Quantity
ETP-cum-STP 11000 KLD 4012KLD

M ode of Disposal

Description

Quantity(in KLD)

Method of Treatment

Method of Disposal

Industrial Process

4012

ETP-cum-STP

Drain

Quantity of fuel required (in TPD) and capacity of boail

ers/ Furnace/Thermo heater etc.

the process vessel to
which the stack/ vent
is attached

Kg./hr

pollution like SO 2,
NOX,H 2 S, CI, HCI
etc.in mg/NM 3

Type No.of Capacity Type of Type of Fuel Fuel
Boiler/'Heater Boiler/'Heater consumption
/Evaporator/I s/Evaporators ratein
ncinerator/D /Incinerator/D MT/hour or
G Set/Other GSets/Others KL/hour or
M3 /hour
Boilers 01 22 Ton Per Water Tube Biomass 4AMT Per
Hour hour
Type of Air Pollution Control Devicesinstalled
Equipment Type | Equipment Name | Date/proposed Efficiency(%redu | Final
date of ction) concentration of
installation pollution being
emitted
Cyclone Bag Boilers Thu Jan 01 85% PM (Stack)- 27.17
House(444 Bag 00:01:00IST mg/Nm3
Filters), Stack 2004
Sour ces of emissions and type of pollutants
Name and location of | Rate of emission in Concentration of Height of

Vent/outlet/stack from
ground level in meters

Stack attached to
Boiler- 22 TPH

16 LPM

PM (Stack)- 27.17
mg/Nm3

42 Meters
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Approved By
Chairman
(H. P. State Pollution Control Board)

Endst. No.:

Copy To:-
1.The Regional Officer,HPSPCB,Paonta Sahib for information and shall ensure to operate the unit as per consent condition

with adequate PCDs.

Digitally signed by
ANIL ANILJOSHI

Date: 2024.07.16
JOSHI 163:1e3:16+os‘30‘

Anil Joshi,IFS

Member Secretary

For & on behalf of

(H. P. State Pollution Control Board)
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TERMSAND CONDITIONS

SPECIFIC CONDITIONS

This ‘Renewal of Consent to Operate’ is only for the purpose and under the provision of
Water Act, 1974 and Air Act, 1981 as the case may be, and will not construed as substitute for
mandatory clearances required for the project under any other law/regulation/direction/order
and the applicant shall obtain any such mandatory clearance before taking any steps to
establish industry/ industrial plant, operation or process or any treatment and disposal system
or an extension or addition thereto.

Nothing in this Consent shall be deemed to neither preclude the institution of any legal action
nor relieve the applicant from any responsibilities, liabilities or penalties to which the
applicant is or may be subjected to under this or any other Act.

The unit shall apply for further renewal/extension in the validity of the Consent, before the
expiry of this‘Renewal of Consent to Operate’.

i) The unit shall ensure compliance of Waste Management Rules i.e. Hazardous and
Other Wastes (Management and Transboundary Movement) Rules, 2016/ Plastic
Waste Management Rules, 2016/ E-Waste (Management) Rules, 2016/Construction
& Demolition Waste Management Rules, 2016 and Manufacture, Storage & Import
of Hazardous Chemical Rules, 1989 and provisions made thereunder, as amended
from time to time, without any adverse effect on the environment, in any manner
(As Applicable).

i) The unit shall made provisions for the compliance Solid Waste Management Rules,
2016 and provisions made thereunder and unit shall also not practice burning
activity of solid waste/waste generated from fuel within/outside premises, to avoid
public nuisance.

This ‘Renewal of Consent to Operate’ isfor:-

The emissions from all sources conforming to the norms as prescribed in Schedule-1 of
Environment (Protection) Rules, 1986 as amended from time to time.

Noise and Ambient Air Quality shall be maintained within Ambient Air Quality
Standards for noise as specified in Schedule-111 of Environment (Protection) Rules, 1986
and Noise Pollution (Regulation and Control) Rules, 2000, as amended from time to time.

The effluent (Domestic/Industrial) shall conform to the limits as prescribed in Schedule-I
or Schedule-VI or Industry specific standards of Environment (Protection) Rules, 1986 as
amended from time to time.

Sewage and sullage generated from the unit to be disposed-off in a properly designed
septic tank system/Sewage Treatment Plant/ Public Sewer System (as applicable).

The unit shall ensure regular operation and maintenance of Pollution Control Devices to
achieve the norms as prescribed in Environment (Protection) Act, 1986 and the achievement
of the adequacy and efficiency of the effluent treatment plant/pollution control devices/re-
circulation system installed shall be the entire responsibility of the unit.

The unit shall ensure regular operation and maintenance of separate energy meter/flow meter
for running pollution control devices and shall also maintain record with respect to operation
of air pollution control device/effluent treatment plant, so as to the satisfy the Board regarding
the regular operation of air pollution control device/effluent trestment plant and shall maintain
log book for the monthly reading / record.

CONDITIONS UNDER WATER (PREVENTION & CONTROL OF POLLUTION)
ACT, 1974.

The unit shall maintain the record regarding the daily water consumption as per flow
meter installed.

The unit shall ensure that terminal manhole(s) at the end of each collection system and a
manhole upstream of final outlet (s) out of the premises of the industry for measurement
of flow and for taking samples.
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The pollution control devices shall be interlocked with the manufacturing process of the
industry (if applicable) and the authorized outlet and mode of disposal shall not be
changed without the prior written permission of the Board. Unit shall not use any
unauthorized out-let(s) for discharging effluents from its premises.

Solids, sludge, filter backwash or other pollutant removed from or resulting from
treatment or control of waste waters shall be disposed-off in scientific manner.

CONDITIONS UNDER AIR (PREVENTION & CONTROL OF POLLUTION) ACT,
1981.

The unit shall ensure port-holes, platforms and/or other necessary facilities as may be
required for collecting samples of emissions from any chimney, flue or duct or any other
outlets as per the specifications.

The unit shall discharge air emissions through a stack of minimum height as specified in
‘Consent to Establish’ and shall follow standards laid down from time to time.

For industrial furnaces and kilns, the criteria for selection of stack height would be based
on fuel used for the corresponding steam generation & as per specification.

Unit shall ensure Stack height for diesel generating sets as per specification.

The unit shall ensure regular operation and maintenance of installed canopy and stack of
the D.G sets so as to control the noise & air pollution in order to comply with the
provision of notification No GSR-371 E dated 17-5-2002 or direction as issued by MOEF
from time to time, under Environment (Protection) Act, 1986.

The unit shall ensure disposal of boiler ash/fuel ash through authorized person or within
premises in a scientific manner (as the case may be) and shall maintain proper record for
the same, if applicable.

The unit shall ensure regular operation and maintenance of air pollution control
arrangements for control emission from its coal/fuel handling area and from handling,
transportation and processing of raw material & product of the industry.

The unit shall ensure valid and approved on-site and off-site emergency plan, approved by the
Chief Inspector of Factories, Himachal Pradesh (If applicable).

The unit shall ensure regular operation and maintenance of real time online monitoring
equipment’s and provisions for the un-interrupted transfer of data as per guidelines of CPCB
(if applicable).

The unit shall provide adequate arrangements for fighting the accidental leakages/ discharge
of any air pollutant/gas/liquids from the vessels, mechanical equipment’s etc. which are likely
to cause environmental pollution.

The unit shall plant & maintain minimum three layer of trees so far possible as per plantation
guide (may be download from the website http://hppcb.nic.in/plantationguide.pdf) all along
the boundary of the industrial premises and check air/water/noise pollution at source.

Any guidelinesissued by the Central Government/State Government/M oEF/CPCB/SPCB/any
other authority concerned, shall be binding.

This *Renewal of Consent to Operate’ is subject to orders on any litigation pending in any
Court of Law. Any direction/order issued by any court shall be binding (if any).

The Board reserves the right to revoke the ‘ Renewal of Consent to Operate’ granted to the
industry at any time, in case the industry is found violating the provisions of Water
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution)
Act, 1981 as amended from time to time.

The unit shall comply with any other conditions laid down or directions issued in due course
by the Board under the provisions of the Water (Prevention & Control of Pollution) Act, 1974
and Air (Prevention & Control of Pollution) Act, 1981.

OTHER CONDITIONS

The unit shall comply with the conditions imposed by the MoEF/State Level Environment
Impact Assessment Authority/ District Level Environment Impact Assessment Authority in
the environmental clearance granted to it as required under EIA notification dated 14-9-06, if
applicable.
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The issuance of this consent does not convey any property right in either real or personal
property, or any exclusive privileges, nor does it authorize any injury to private property or
any invasion of personal rights, nor any infringement of Central, State or Local Laws or
Regulations.

Stone Crusher units shall comply with the provisions of guidelines notified by the State
Government vide Notification No. STE-E(3)-11/2012, dated 29-05-2014 (If Applicable).

Brick Kiln units shall comply with the provisions of guidelines notified by the MoEF vide
Notification No. G.S.R.233.(E), dated-15-03-2018 and by the State Government vide
Notification No. STE-E(5)-6/2013, dated-07-03-2014 (If Applicable).

Hydroelectric Projects shall install Online Real Time Monitoring System for the measurement
of 15% of minimum discharge in lean season as per orders of Court/Government. The unit
shall also ensure provisions for the regular and uninterrupted transfer of data from the real
time online monitoring system for 15% of minimum discharge of flow to SPCB, failing which
unit shall be liable for action on account of violation of the directions issued by
Court/Government/SPCB in this regard (If Applicable).

Unit shall strictly adhere to the capacity approved by the Industries Department/ Department
of Tourism & Civil Aviation/any other concerned Authority (As Applicable).

The unit shall not cause any nuisance/traffic hazard in vicinity of the area.

The unit shall ensure that there will not be significant visible dust emissions beyond the
property line.

The unit shall obtain and submit Insurance cover as required under the Public Liability
Insurance Act, 1991.

Unit shall submit all the annual/quarterly returns, as per timeline.

The industry shall submit a yearly certificate to the effect that no addition/up-gradation/
modification/ modernization has been carried out during the previous year otherwise the
industry shall apply for the varied consent.

The unit shall maintain record regarding the operation of effluent treatment plant i.e. record of
guantity of chemicals and energy utilized for treatment and sludge generated from treatment
so as to satisfy the Board regarding regular and proper operation of pollution control
equipment.

Any amendments/revisions made by the Board/CPCB/MOEF in the emission/stack height
standards shall be applicable to the industry from the date of such amendments/revisions.

By Order
Chairman
(H. P. State Pollution Control Board)
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f@/_h\\ H.P.STATE POLLUTION CONTROL BOARD
P FORM X
\‘:‘:'-—f':fﬁ REPORT BY STATE BOARD ANALYST
o (See Rule 26)
Report No: 84278/\W-14676 25/10/2024

| hereby certify that | Dr Kuldeep Negi, SO, State Board Analyst duly appointed under sub-section (3) of
section 53 of the Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974) received on 04/10/2024 from
Naveen Rajpoot, JEE, HP State Pollution Control Board RO Paonta a Grab sample of Final Outlet of
ETP-cum-STP (Common with M/s Ruchira (W & P) of Ruchira Papers Ltd (Kraft Paper Unit),
139 Tirlokpur Road Kala Amb Nahan Distt Sirmour---Kala Amb, Nahan Distt. Sirmaur, H.P.
173030 on dated 03/10/2024 for analysis. The sample was in a condition fit for analysis reported below:

| further certify that | have analyzed the af orementioned sample on 04/10/2024 to
25/10/2024 and declare the result of analysisisto be asfollows :-

Method of analysis
IS 2488(1-V), 1S-3025(Part 44): 1933, 'Standard method for examination of water', 23rd edition prepared and
published jointly by:-

1. American Public Health Association
2. American Water Works Association
3. Water Pollution Control Federation

SAMPLING PARAMETERS

Sr. Parameter Name |Results Units PermissibleLimit |Remark/Result
No. Analysis

1 pH 7.69 NA NA

2 BOD 7.50 mg/L NA NA

3 TSS 6.0 mg/L NA NA

4 COD 64.0 mg/L NA NA

5 Qil and Grease BDL (DL-4.0) mg/L NA NA

The condition of the seals, fastening and container on receipt was as. sealed as HPPCB,HPPCB
Signed this on 25/10/2024

Remarks of Lab Head:
'BDL' and 'DL' stands for Below Detection Limit and Detection Limit, respectively.

[=] i [m]
=]

Dr Kuldeep Negi, SO
(State Board Analyst)
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RL Paonta

From:
H.P. STATE POLLUTION CONTROL BOARD,
RL Paonta

To:

Ruchira Papers Ltd (Kraft Paper Unit)

139 Tirlokpur Road Kala Amb Nahan Distt Sirmour---Kala Amb, Nahan,
Distt.Sirmaur, H.P.173030
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,4;_“\ H.P.STATE POLLUTION CONTROL BOARD
I*-‘-“-"-'ﬁ‘-;"’l REPORT BY STATE BOARD ANALYST
N (Stack/Ambient Air) Monitoring Report

HPSPCBE

Report No: 13786928/A-14673 25/10/2024

| hereby certify that | Dr Kuldeep Negi, SO, State Board Analyst duly appointed under sub-section (2) of
section 29 of the Air (Prevention and Control of Pollution) Act, 1981 received on 04/10/2024 from Naveen
Rajpoot, JEE, HP State Pollution Control Board RO Paonta a Grab sample of Sampling port of stack
attached to boiler of Ruchira PapersLimited (Writing And Printing Unit), Rampur Jattan
Tirlokpur Road, Village Rampur Jattan, Kala-Amb (H.P.), Nahan Distt. Sirmaur, H.P. 173030 on
dated 03/10/2024 for analysis. The sample was in a condition fit for analysis reported below:

| further certify that | have analyzed the af orementioned sample on 04/10/2024 to
25/10/2024 and declare the result of analysisisto be asfollows :-

SAMPLING PARAMETERS

Sr. Parameter Name Results Units PermissibleLimit |Remark/Result

No. Analysis

1 PM (Stack) 13.12 mg/Nm3 150 Within Permissible
Limit

The condition of the seals, fastening and container on receipt was asfollows:-

Filter paper was enclosed in sealed envel ope with the impression of HPPCB. The envel ope contained details of sample like
source of sample, time and date of collection, name and designation of person who had collected the sample.

Signed this on 25/10/2024

Remarksof Lab Head:

i

Dr Kuldeep Negi, SO

(State Board Analyst)
RL Paonta
From:
H.P. STATE POLLUTION CONTROL BOARD,
RL Paonta
To:
Ruchira Papers Limited (Writing And Printing Unit)
Rampur Jattan Tirlokpur Road, Village Rampur Jattan, Kala-Amb (H.P.), Nahan,
“This is computer generated document from HPOCMMS” Page 1 of 2
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,4;_“\ H.P.STATE POLLUTION CONTROL BOARD
I*-‘-“-"-'ﬁ‘-;"’l REPORT BY STATE BOARD ANALYST
N (Stack/Ambient Air) Monitoring Report

HPSPCBE

Report No: 13786612/A-14674 25/10/2024

| hereby certify that | Dr Kuldeep Negi, SO, State Board Analyst duly appointed under sub-section (2) of
section 29 of the Air (Prevention and Control of Pollution) Act, 1981 received on 04/10/2024 from Naveen
Rajpoot, JEE, HP State Pollution Control Board RO Paonta a Grab sample of Sampling port of stack
attached to Boiler of Ruchira Papers Ltd (Kraft Paper Unit), 139 Tirlokpur Road Kala Amb
Nahan Distt Sirmour---Kala Amb, Nahan Distt. Sirmaur, H.P. 173030 on dated 03/10/2024 for
analysis. The sample wasin a condition fit for analysis reported bel ow:

| further certify that | have analyzed the af orementioned sample on 04/10/2024 to
25/10/2024 and declare the result of analysisisto be asfollows :-

SAMPLING PARAMETERS

Sr. Parameter Name Results Units PermissibleLimit |Remark/Result

No. Analysis

1 PM (Stack) 14.84 mg/Nm3 150 Within Permissible
Limit

The condition of the seals, fastening and container on receipt was asfollows:-

Filter paper was enclosed in sealed envel ope with the impression of HPPCB. The envel ope contained details of sample like
source of sample, time and date of collection, name and designation of person who had collected the sample.

Signed this on 25/10/2024

Remarksof Lab Head:

[m] - [a]
[=]cin:

Dr Kuldeep Negi, SO

(State Board Analyst)
RL Paonta
From:
H.P. STATE POLLUTION CONTROL BOARD,
RL Paonta
To:
Ruchira Papers Ltd (Kraft Paper Unit)
139 Tirlokpur Road Kala Amb Nahan Distt Sirmour---Kala Amb, Nahan,
“This is computer generated document from HPOCMMS” Page 1 of 2
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,4;_“\ H.P.STATE POLLUTION CONTROL BOARD
I*-‘-“-"-'ﬁ‘-;"’l REPORT BY STATE BOARD ANALYST
N (Stack/Ambient Air) Monitoring Report

HPSPCBE

Report No: 13786769/A-14675 25/10/2024

| hereby certify that | Dr Kuldeep Negi, SO, State Board Analyst duly appointed under sub-section (2) of
section 29 of the Air (Prevention and Control of Pollution) Act, 1981 received on 04/10/2024 from Naveen
Rajpoot, JEE, HP State Pollution Control Board RO Paonta a Grab sample of Sampling Port of stack
attached to Boiler of Ruchira PapersLimited (Writing And Printing Unit), Rampur Jattan
Tirlokpur Road, Village Rampur Jattan, Kala-Amb (H.P.), Nahan Distt. Sirmaur, H.P. 173030 on
dated 03/10/2024 for analysis. The sample was in a condition fit for analysis reported below:

| further certify that | have analyzed the af orementioned sample on 04/10/2024 to
25/10/2024 and declare the result of analysisisto be asfollows :-

SAMPLING PARAMETERS

Sr. Parameter Name Results Units PermissibleLimit |Remark/Result

No. Analysis

1 PM (Stack) 12.65 mg/Nm3 150 Within Permissible
Limit

The condition of the seals, fastening and container on receipt was asfollows:-

Filter paper was enclosed in sealed envel ope with the impression of HPPCB. The envel ope contained details of sample like
source of sample, time and date of collection, name and designation of person who had collected the sample.

Signed this on 25/10/2024

Remarksof Lab Head:

EEE
O

Dr Kuldeep Negi, SO

(State Board Analyst)
RL Paonta
From:
H.P. STATE POLLUTION CONTROL BOARD,
RL Paonta
To:
Ruchira Papers Limited (Writing And Printing Unit)
Rampur Jattan Tirlokpur Road, Village Rampur Jattan, Kala-Amb (H.P.), Nahan,
“This is computer generated document from HPOCMMS” Page 1 of 2
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Annexure-1.4

HIMACHAL PRADESIgm%E POLLUTION CONTROL BOARD
HIM PARIVESH,PHASE-III,NEW SHIMLA-171009

i - y i)
‘e
Fonk |7 Ph91177 2673766,2673019 &32,Fax 91 177 2673018

sonssocarcawnsn 502~z NN s e e R

To 7
m Papers Limited (Writing And Printing Unit) \.\)_

Tirlokpur Road, Village Rampur Jattan, Kala-Amb ([.P.) -=--

District - Sirmour

Sub: Consent to Operate-Renewal under the provisions of Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention & Control of Pollution) Act, 1981 for manufacturing of Writing & Printing Paper (33,000 TPA) and
Bricks/Tiles from Lime Sludge (1,32,00,000 Pcs/annum).

1) Validity of Previous Consent 31/03/2018
2) Recommedation made By Regional officer on date 27/04/2018
3) Validity of this Renewal of Consent 31/03/2020

This Renewal is granted on the recommendation of SEE{HQ) and RO and subject to following conditions:
-> This Consent/Renewal of Consent is for:

a) The Compliance to the norms for emisssion as presecribed in schedule-1 of environment(protection) Rules, 1986 as may bhe
prescribed by the Board.

b) Noise and ambient air quality to be maintained within Ambient Air Quality Standards for noise as specified in schedule 111 of
aforesaid Rules.

¢) The effluent (domestic /industrial) conforming to the limits as prescribed in Schedule-1 or Schedule-VI of Environment Protection
Rules 1986 as amended or as may be prescribed by the Board.

-> Pollution Control Devices provided by the unit shall be operated and maintained to achieve the norms as prescribed in Environment
(Protection) Act, 1986 as amended from time to time,

== The State Board reserves the right to revolke/review and alter the conditions of consent as the case may be.

== Unit shall not undertake the expansion activity/ or additional product in the existing unit without obtaining consent from State Board.

-> Unit shall comply with the provisions of the e-waste (Management & Handling rules), 2011.

-> Unit shall not pollute any water sources in the area like drinking, pond or well etc.

- No debris shall be thrown along the roads or water course and the debris shall be either utilized or disposed in designated dumping
sites.

-> The project proponent shall be liable to clear any past/current liability on account of difference consent fees if detected at any
subsequent stage,

-> The emission/effluent shall be got sampled and tested by the unit as well as concerned Regional Officer as prescribed and further
renewal shall be dependent up on the results of samples so collected and tested.

- The samples of effluent/emissions shall be collected hy the Regional Officer concerned and the unit shall also get the self monitoring of

effluent/emission done within the month and convey the results to the State Board.

-> The Unit shall comply all the conditions specified in the letter of Consent as grantedl earlier. This Consent only for the purpose and
under the provision of Water Act, 1974 and Air Act, 1981.

-> Unit shall not change the fuel or use pet coke without obtaining Consent of the State Board. The unit shall ensure regular and
uninterrupted transfer of data from the real time online effluent monitoring system to CPCB & SPCB, failing which unit shall be liable
for action on account of violation of the directions issued by CPCB in this regard,

=>  The unit shall neither change the type of product nor shall exceed the production beyond the approved capacity without obtaining
Consent of the State Board. Unit shall also ensure sampling as per stipulated schedule for the respective category. Unit shall ensure
disposal of Solid Waste as per SWMR, 2016. The Consent is subject to the ratification by the State Board.

->  This Consent is subject to orders on any litigation pending in any Court of Law (if any).

->  The unit shall have to apply for Renewal of Consent for the next year(s) before its expiry. Any guidelines issued by the HP SPCB shall
be binding.

R Qg

| l Dr. RK. Pruthi (1AS)
i . Member Secretary, HP SPCB
e
i é;gt%._,
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i
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Copy to:-

The Regional Officer,H.P State I’nllutilm Controf Bbarnﬂ-!-{atﬁnté‘@ﬁi_hforll]ati n and further neccessary action please.
18/05/2018 | —— v N
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-'.3’7‘{- ' -»'-s‘-_;; ; HIMACHAL PRADESH STATE POLLUTION CONTROL BOARD
e HIM PARIVESH,PHASE-IILNEW SHIMLA-171009
R

PhO1177 2673766,2673019 &32,Fax 91 177 2673018
The PSO, HPSPCB Shimla for Information please,

Dr. R.K. Pruthi (IAS)
Member Secretary, HP SPCB
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2304 Annexure-1.5

F. No. J-11011/580/2007- 1A Il (1)
Government of India
Ministry of Environment and Forests
(l.A. Division)
Paryavaran Bhawan
CGO Complex, Lodhi Road
New Delhi — 110 003

E-mail ;: pb.rastogi@nic.in
Telefax : 011: 2436 7668
Dated 11" October, 2007

To,
M/s Ruchira Papers Ltd.
Trilokpur Road, Kala Amb, Nahan
Sirmaur, Himachal Pradesh

E-mail : info@ruchirapapers.com / ruchirapaper@eth.net / rplde/hi@ruchirapapers.com
Fax No.: 01734 — 261141/ 011-26442028

Subject: Paper (Writing & Printing) Plant, Unit-ll (100 TPD) at Kala Amb Industrial Area,

Nahan, Sirmaur, Himachal Pradesh by M/s Ruchira Papers Ltd. — Environmental
clearance regarding.

Ref. :Your letter no. nil dated 7™ June, 2007.

Sir, CHo .
This has reference to your letter no. nil dated” 7" June, 2007 alongwith Application.

Questionnaire and EIA/EMP report as per EIA Notification, 1994 on the above mentionec
project. _ - &

2.0  The Ministry of Environment and Forests has examined your application. It is noted that
M/s Ruchira Papers Ltd. have proposed to set up a Paper (Writing & Printing) Plant, Unit-Il (10€
TPD) at notified Kala Amb Industrial area, Nahan, Sirmaur, H. P. Total project area is 6 ha. Nc
national park, wild life sanctuary is located in 7 km. radius. No rehabilitation and resettlement is
involved. Total cost of the project is Rs. 135.49 Crores. Rs. 29.10 Crores are earmarked for
environment pollution control measures.

3.0 Agro residue pulp (185 TPD), Purchased pulp (16.6 TPD), Filler (Soap stone, 38 TRPD
will be used as raw material. Proposed project is based on manufacturing of bleached varieties
of paper using agricultural wheat straw. Small quantity of readymade pulp will also be
purchased from outside. Soapstone will be used as filler. Chlorine di-oxide will be used as
bleaching agent and no elemental Chlorine will be used for bleaching. Chemical recovery plan:

will be installed. Total ground water requirement will be 345 m*hr. 275 m%hr water will be
recycled and reused in the premises. :

4.0 The Ministry of Environment and Forests hereby accords environmental clearance to the
proposed of the above project under the provisions of EIA Notification dated 27th January, 188=

as amended subsequently subject to strict compliance of the following specific and generz
conditions.
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A. SPECIFIC CONDITIONS :

iii.

Vi,

vil,

Chlorine di-oxide shall be used as bleaching agent and no elemental Chlorine shall
be used for bleaching. Chemical recovery plant shall be installed.

Electrostatic precipitator (ESP) shall be provided to the boilers to control gaseous

emissions and SPM emissions shall be maintained below 150 mg/Nm®. Scrubber
shall be provided to scrub gases.

Fugitive emissions shall be controlled by providing dust collectors and water spraying
system - at material transfer points. Odour shall be controlled by installing odour
collection system. Monitoring of H,S and mercaptans shall be carried out once in a
month in the work environment.

Total ground water requirement and effluent generation shall not exceed 345 m/hr.
and 275 m*/hr respectively. Prior ‘permission’ for the drawl of ground water shall be
obtained from the State Ground Water Board / Central Ground Water Authority
(SGWB / CGWA). Efforts shall be made to reduce the quantity of ground water
intake and maximize use of recycled water in raw material washing, pulp washing,
pulp bleaching, purchased pulp, pulper etc. The wastewater from the process shall
be properly treated in the effluent treatment plant (ETP) and shall meet the
prescribed norms of HPSEP & PCB or notified under the E(P)A before discharge to
nearby drain and agricultural land. Tertiary treatment facilities shall be installed. The
black liquor from pulp washing shall be treated in chemical recovery plant.

Effort shall be made to reduce colour in wastewater substantially after Chlorine di-
oxide bieaching.

AOx levels shall not exceed 1.0 kg/ton of paper production and water quality shall be
regularly monitored at the discharge point and in the nearby drain. The company
also shall have their own instrument for the measurement of AOx. TOC levels in the
treated effluent shall alsc be measured once in a month.

Solid waste generated in the form of boiler ash shall be provided to cement / bricks
manufacturing units. Lime kiln shall be installed to recover lime from the lime mud.
ETP sludge from primary clarifier shall be sold to paperboard manufacturers and
excess shall be used for land filling within the factory premises only.

B. GENERAL CONDITIONS:

ii.

The project authority must adhere to the stipulations made by H.P. State Environment
Protection & Pollution Control Board (HPSEP & PCB) and State Government

No further expansion or modification of the plant should be carried out without prior
approval of this Ministry.

The gaseous emissions (SPM, SO,, NOx and H,S) from various process units shall
conform to the standards prescribed from time to time. The H.P. State Environment
Protection & Pollution Control Board (HPSEP & PCB) may specify more stringent
standards for the relevant parameters keeping in view the nature of the industry, its
size and location. At no time, the emission level shall go beyond the prescribed

standards. In the event of failure of any pollution control system(s) adopted by the
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vii.

vii.

Xil.

Xiil.

XiV.

3
unit, the respective unit should not be restarted until the control measures are
rectified to achieve the desired efficiency.

At least four ambient air quality monitoring stations should be established including
one in the downward direction as well as where maximum ground level concentration
of SPM, SO, and NOy are anticipated in consultation with the HPSEP & PCB. Data
on ambient air quality and stack emissions should be regularly submitted to this
Ministry including its Regional Office at Chandigarh and HPSEP & PCB once in six
months.

Industrial waste water should be properly collected, treated so as to conform to the
standards prescribed under GSR 422 (E) dated 19" May, 1993 and 31" December,
1993 or as amended from time to time. The treated wastewater should be utilized for
plantation purpose.

The overall noise levels in and around the plant area should be kept well within the
standards (85 dBA) by providing noise control measures including acoustic hoods,
silencers, enclosures etc. on all sources of noise generation. The ambient noise
levels should conform to the standards prescribed under Environmental (Protection)
Act, 1986 Rules, 1989 viz. 75 dBA (day time) and 70 dBA (night time).

As per the recommendations made in the Charter on Corporate Responsibility for
Environmental Protection (CREP) issued by the CPCB shall be followed.

Green belt shall be raised in at least 33% area to mitigate the effects of fugitive

emissions all around the plant in as per the CPCB guidelines and in consultation with
local DFO.

The company shall undertake rainwa{er harvesting measures to recharge the ground
water.

Proper house keeping and adequate occupational health programmes must be taken
up. All the persons working in the sensitive areas shall wear protective covers.
Occupational Health Surveillance programme shall be done on a regular basis and
records maintained. The programme must include lung function and sputum analysis
tests once in six months.

The project proponent shall also comply with all the environmental protection
measures and safeguards recommended in the EIA/EMP.

A separate environmental management cell with full fledged laboratory facilities to

carry out various management and monitoring functions should be set up under the
control of Senior Executive.

The project authorities will provide adequate funds both recurring and non-recurring
to implement the conditions stipulated by the Ministry of Environment and Forests as
well as the State Government along with the implementation schedule for all the
conditions stipulated herein. The funds so provided should not be diverted for any
other purposes.

The Regional Office of this Ministry at Chandigarh / Central Poliution Control Board /
HPSEP & PCB will monitor the stipulated conditions. A six monthly compliance
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report and the monitored data along with statistical interpretation should be
submitted to them regularly.

xv.  The Project Authorities should inform the Regional Office as well as the Ministry, the

date of financial closure and final approval of the project by the concerned autharities
and the date of commencing the land development work.

xvi.  The Project Proponent should inform the public that the project has been accorded
environmental clearance by the Ministry and copies of the clearance letter are
available with the HPSEP & PCB/Committee and may also be seen at Website of the
Ministry of Environment and Forests at http:/envfor.nic.in. This should be advertised
within seven days from the date of issue of the clearance letter at least in two local
newspapers that are widely circulated in the region of which one shall be in the
vernacular language of the locality concerned and a copy of the same should be
forwarded to the Regional office.

5.0 The Ministry or any competent authority may 'stipuiate any further condition(s) on
receiving reports from the project authorities. The above conditions will be monitored by the
Regional Office of this Ministry located at Chandigarh.

6.0  The Ministry may revoke or suspend the clearance if implementation of any of the above
conditions is not satisfactory. '

7.0 Any other conditions or aiteratiorin the-above conditicns will have to be implemented by
the project authorities in a time bound manner.

80 The above conditions will be enforced, inter-alia under the provisions of the Water
(Prevention and Control of Pollution) Act, 1974 the Air (Prevention and Control of Pollution) Act,
1981 the Environment (Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along

with their amendments and rules.
(oyare¥

(Dr. P. B. Rastogi)

Additional Director
Copy to :-

1. Chairman, H. P. State Environment Protection & Pollution; Control Board, Paryavaran
Bhavan, Phase-Ill, New Shimla - 171 009, H.P.

2. Chairman, Central Pollution Control Board, Parivesh Bhavan, CBD-cum-Office Complex,
East Arjun Nagar, Delhi - 110032.

3. Chief Conservator of Forests, (Wildlife)/Chief Wildlife Warden, Government of Himachal
Pradesh, Shimia- 171001, H.P. :

4. The Conservator of Forests (Central), Ministry of Environment & Forests, Regional
Office (Northern Zone), Bays No. 24-25, Sector 31-A, Dakshin Marg, Chandigarh - 160
047.

5. Monitoring Cell, Ministry of Environment and Forests, Paryavaran Bhawan, CGO
Complex, New Delhi.

~ Guard File.

7. Monitoring File. N o TR T
8. Record File. @j’r\% %&

(Dr. P. B. Rastogi)
Additional Director
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Website: - www.hanuscientific.com

Certificate of Calibration
Issued By: Hanu Scientific
Date of issue: 05-10-2024

24 AN U scientific

Certificate No. Hanu/WQMS/E&H/036
Valid till 04-01-2025

Customer
Location
State

Ruchira Papers Ltd.
Kala Amb
Himachal Pradesh

Instrument Details: -

Sr. No. Description Location Manufacturer Model No. Serial No. Procedure
1 WQMS ETP Endress + Hauser CM442- T2018F05G00 Lab Analysis
5K11/0
Parameter Details: -
Sr. No. Parameter Sampling result Value Pre-Calibration Value post-calibration
1 PH 7.23 7.55 7.23
2 COD 96.0 101.8 96.1
3 BOD 10.6 14.1 10.6
4 TSS 11.0 13.4 11.01
Comments: -
1. The PH sensor is calibrated with buffer solution 4.0/7.0/9.0.
2. Optical lens of COD/BOD/TSS sensor cleaned with solutions.
3. Calibration is done as per sample result.
> _,.';;_ —. /\./\5:'\!
~ N\
& \ o>
B\ )
;.‘4 - \\\\ ‘~—4\‘)
o > - A :é-\-“;‘%j

Dedicated Analytical Solutions

Issuer Authority
Rajan Singh

HANU Scientific E-mail:_sales@hanuscientific.com

Present Address155- B, B-10, First Floor,
Sector- 34, Noida- 201307
India

hanuscientific@gmail.com

Registered Address: - A 1, OJASWI COMPLEX, 0,%1ALLUPUR CHOWK, Uttarakhand, 248001


http://www.hanuscientific.com/
mailto:sales@hanuscientific.com
mailto:hanuscientific@gmail.com

Annexure-2.1

H.P.STATE POLLUTION CONTROL BOARD
HIM PARIVESH, PHASE-III, NEW SHIMLA-171009

HPSPCB
HPSPCB No: 720 Date: 05/10/2024
Industry Registration ID: 17704 Application No: 8834819
To,

Rich Products & Solutions Pvt.Limited
Village Ogli, Kala Amb, District Sirmour, H.P.OGLI

Sirmaur
173030

Subject: Renewal of 'Consent to Operate' u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 and
u/s 21 of Air (Prevention & Control of Pollution) Act, 1981.

With reference to your application for obtaining Renewal of '‘Consent to Operate' u/s 25/26 of Water
(Prevention & Control of Pollution) Act, 1974 and u/s 21 of Air (Prevention & Control of Pollution) Act, 1981,
you are hereby, authorized to operate an industrial unit subject to the Terms and Conditions as mentioned in
this Consent letter.

1.Particulars of Consent to Operate under the Water Act, 1974 and Air Act, 1981 granted to the industry

Consent No. CTO/BOTH/RENEW/RO/2024/8834819
Consent valid from: 01/04/2023

Consent valid upto: 31/03/2025

Certificate Type: RENEW

Previous CTE/CTO No. & Validity :

2. Particulars of the Industry

Name & Designation of the Applicant PANKAJ CHATURVEDI, (MANAGING
DIRECTOR)

Address of Industrial premises Rich Products & Solutions Pvt.Limited ,
Village Ogli, Kala Amb, District Srmour,
H.P.OGLI,
,Srmaur-173030

Capital Investment of the Industry 4986.0 lakhs

Category of Industry Orange

Type of Industry Food processing unitsincluding
confectionery

Scale of the Industry Medium

Office District Srmaur

Capacity

Raw Materials (Name with quantity per day)

“This is computer generated document from HPOCMMS” Page 1 of 8
To verify this document please scan thegé Code.



2310

Raw Materials Quantiry Unit
Ligid Glucose 196 M.T./Month
Sugar 262 M.T./Month
Fat 550 M.T./Month
Premix & Flavar 33 M.T./Month
Products (Name with quantity per day)
Name of Unit Quantity Intermediate Principal Use
Products Product
Non Dairy Whip | M.T./Month 3000 0 For sale
Details of the Effluent Treatment Plant
Type of Effluent Capacity Quantity
ETP-cum-STP 150KLD 73KLD
M ode of Disposal
Description Quantity(in KLD) Method of Treatment | Method of Disposal
Boiler Cooling 8 (Wet Scrubber SD) | ETP-cum-STP Recycle
Domestic 8 (Toilet Flushing) ETP-cum-STP Recycle
Boiler Cooling 16 (cooling tower ) ETP-cum-STP Recycle
Boiler Cooling 8 (ETP Dosing ETP-cum-STP Recycle
solution making)
Industrial Process 23 (Gardening) ETP-cum-STP Irrigation/Gardening
Industrial Process 10 ( Floor Washing) ETP-cum-STP Recycle

Quantity of fuel required (in TPD) and capacity of boail

ers/ Furnace/Thermo heater etc.

Type No.of Capacity Type of Type of Fuel Fuel
Boiler/'Heater Boiler/'Heater consumption
/Evaporator/I s/Evaporators ratein
ncinerator/D /Incinerator/D MT/hour or
G Set/Other GSetg/Others KL/hour or

M3 /hour
DG Sets 1 750 kva D.G.Set HSD 150 Itr/hour
Boilers IBR 2500 kg Boiler Wood & 240kg/h
Briquitte
DG Sets 1 750 kva D.G.Set HSD 150 Itr/hour

Type of Air Pollution Control Devicesinstalled

“This is computer generated document from HPOCMMS”
To verify this document please scan thegé Code.
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Equipment Type

Equipment Name

Date/proposed
date of
installation

Efficiency(%redu
ction)

Final
concentration of
pollution being
emitted

Cyclone (Dust
collector)

Boilers

TueJan 23
00:02:00 IST
2018

90-95%

" Particulate
matter=130
mg@/Nm3,NO2=6.
6mg/N
m3,S02=ND(DL
=3.00m
g/Nm3,CO =26.3
mg/Nm3
,Hydrocar bon=0.
03%"

Acoustic
enclosurewith
M uffier

DG Sets

Mon Jan 23
00:02:00 IST
2012

90-95%

" Particulate
matter =0.012
o/KWhr,
NO2=0.004
o/KWhr, SO2=
ND
(DL=3.0)mg/Nm3
,CO=2107
o/KWhr,
Hydrocar bon=N
D(DL=0.02)"

Acoustic
enclosurewith
M uffier

DG Sets

Mon Jan 23
00:02:00 IST
2012

90-95%

" Particulate
matter =0.013
o/KWhr,
NO2=0.003
o/KWhr, SO2=
ND
(DL=3.0)mg/Nm3
, CO=2.217
o/KWhr,
Hydrocarbon=N
D(DL=0.02)"

Sour ces of emissions and type of pollutants

“This is computer generated document from HPOCMMS”

Page 3 of 8
To verify this document please scan thegz Code.
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Name and location of
the process vessdl to
which the stack/ vent

Rate of emission in
Kg./hr

Concentration of
pollution like SO 2,
NOX,H 2 S, Cl, HCI

Height of
Vent/outlet/stack from
ground level in meters

isattached etc. in mg/NM 3
DG(750 kva)-1/DG Particulate matter= " Particulate matter 12 mtr
Yard 0.005 Kg/Hr,CO= =0.012 g/KWhr,
0.794K g/Hr , NO2= NO2=0.004 g/KWhr,
0.001 Kg/Hr, SO2=ND | SO2=ND
(DL=3.0)mg/Nm3,
CO=2.107 g/KWhr,
Hydrocarbon=ND(DL
=0.02)"
DG(750 kva)-2/DG Particulate matter= " Particulate matter 12 mtr
Yard 0.004 Kg/Hr,CO= =0.013 g/KWhr,
0.754K g/Hr , NO2= NO2=0.003 g/KWhr,
0.001 Kg/Hr, SO2=ND | SO2=ND
(DL=3.0)mg/Nm3,
CO=2.217 g/KWhr,
Hydrocarbon=ND(DL
=0.02)"
Boiler (2500 Particulate matter= " Particulate 30.5 mtr
kog/hr )/Utility Area 0.35 Kg/Hr,CO= matter=130

0.07Kg/Hr , NO2=
0.0176 Kg/Hr,
S02=ND

mg/Nm3,NO2=6.6mg/
N
m3,S02=ND(DL =3.0)
m g/Nm3,CO =26.3
mg/Nm3

,Hydrocar bon=0.03%

Approved By
Chairman
(H. P. State Pallution Control Board)

Endst. No.:

Copy To:-
1.The Regional Officer,HPSPCB,Paonta Sahib for information and shall ensure to operate the unit as per consent condition
with adequate PCDs.

Anil Joshi, IFS

“This is computer generated document from HPOCMMS”
To verify this document please scan thegé Code.
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Member Secretary
For & on behalf of
(H. P. State Pollution Control Board)

“This is computer generated document from HPOCMMS” Page 5 of 8
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TERMSAND CONDITIONS

SPECIFIC CONDITIONS

This ‘Renewal of Consent to Operate’ is only for the purpose and under the provision of
Water Act, 1974 and Air Act, 1981 as the case may be, and will not construed as substitute for
mandatory clearances required for the project under any other law/regulation/direction/order
and the applicant shall obtain any such mandatory clearance before taking any steps to
establish industry/ industrial plant, operation or process or any treatment and disposal system
or an extension or addition thereto.

Nothing in this Consent shall be deemed to neither preclude the institution of any legal action
nor relieve the applicant from any responsibilities, liabilities or penalties to which the
applicant is or may be subjected to under this or any other Act.

The unit shall apply for further renewal/extension in the validity of the Consent, before the
expiry of this‘Renewal of Consent to Operate’.

i) The unit shall ensure compliance of Waste Management Rules i.e. Hazardous and
Other Wastes (Management and Transboundary Movement) Rules, 2016/ Plastic
Waste Management Rules, 2016/ E-Waste (Management) Rules, 2016/Construction
& Demolition Waste Management Rules, 2016 and Manufacture, Storage & Import
of Hazardous Chemical Rules, 1989 and provisions made thereunder, as amended
from time to time, without any adverse effect on the environment, in any manner
(As Applicable).

i) The unit shall made provisions for the compliance Solid Waste Management Rules,
2016 and provisions made thereunder and unit shall also not practice burning
activity of solid waste/waste generated from fuel within/outside premises, to avoid
public nuisance.

This ‘Renewal of Consent to Operate’ isfor:-

The emissions from all sources conforming to the norms as prescribed in Schedule-1 of
Environment (Protection) Rules, 1986 as amended from time to time.

Noise and Ambient Air Quality shall be maintained within Ambient Air Quality
Standards for noise as specified in Schedule-111 of Environment (Protection) Rules, 1986
and Noise Pollution (Regulation and Control) Rules, 2000, as amended from time to time.

The effluent (Domestic/Industrial) shall conform to the limits as prescribed in Schedule-I
or Schedule-VI or Industry specific standards of Environment (Protection) Rules, 1986 as
amended from time to time.

Sewage and sullage generated from the unit to be disposed-off in a properly designed
septic tank system/Sewage Treatment Plant/ Public Sewer System (as applicable).

The unit shall ensure regular operation and maintenance of Pollution Control Devices to
achieve the norms as prescribed in Environment (Protection) Act, 1986 and the achievement
of the adequacy and efficiency of the effluent treatment plant/pollution control devices/re-
circulation system installed shall be the entire responsibility of the unit.

The unit shall ensure regular operation and maintenance of separate energy meter/flow meter
for running pollution control devices and shall also maintain record with respect to operation
of air pollution control device/effluent treatment plant, so as to the satisfy the Board regarding
the regular operation of air pollution control device/effluent trestment plant and shall maintain
log book for the monthly reading / record.

CONDITIONS UNDER WATER (PREVENTION & CONTROL OF POLLUTION)
ACT, 1974.

The unit shall maintain the record regarding the daily water consumption as per flow
meter installed.

The unit shall ensure that terminal manhole(s) at the end of each collection system and a
manhole upstream of final outlet (s) out of the premises of the industry for measurement
of flow and for taking samples.

“This is computer generated document from HPOCMMS” Page 6 of 8
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The pollution control devices shall be interlocked with the manufacturing process of the
industry (if applicable) and the authorized outlet and mode of disposal shall not be
changed without the prior written permission of the Board. Unit shall not use any
unauthorized out-let(s) for discharging effluents from its premises.

Solids, sludge, filter backwash or other pollutant removed from or resulting from
treatment or control of waste waters shall be disposed-off in scientific manner.

CONDITIONS UNDER AIR (PREVENTION & CONTROL OF POLLUTION) ACT,
1981.

The unit shall ensure port-holes, platforms and/or other necessary facilities as may be
required for collecting samples of emissions from any chimney, flue or duct or any other
outlets as per the specifications.

The unit shall discharge air emissions through a stack of minimum height as specified in
‘Consent to Establish’ and shall follow standards laid down from time to time.

For industrial furnaces and kilns, the criteria for selection of stack height would be based
on fuel used for the corresponding steam generation & as per specification.

Unit shall ensure Stack height for diesel generating sets as per specification.

The unit shall ensure regular operation and maintenance of installed canopy and stack of
the D.G sets so as to control the noise & air pollution in order to comply with the
provision of notification No GSR-371 E dated 17-5-2002 or direction as issued by MOEF
from time to time, under Environment (Protection) Act, 1986.

The unit shall ensure disposal of boiler ash/fuel ash through authorized person or within
premises in a scientific manner (as the case may be) and shall maintain proper record for
the same, if applicable.

The unit shall ensure regular operation and maintenance of air pollution control
arrangements for control emission from its coal/fuel handling area and from handling,
transportation and processing of raw material & product of the industry.

The unit shall ensure valid and approved on-site and off-site emergency plan, approved by the
Chief Inspector of Factories, Himachal Pradesh (If applicable).

The unit shall ensure regular operation and maintenance of real time online monitoring
equipment’s and provisions for the un-interrupted transfer of data as per guidelines of CPCB
(if applicable).

The unit shall provide adequate arrangements for fighting the accidental leakages/ discharge
of any air pollutant/gas/liquids from the vessels, mechanical equipment’s etc. which are likely
to cause environmental pollution.

The unit shall plant & maintain minimum three layer of trees so far possible as per plantation
guide (may be download from the website http://hppcb.nic.in/plantationguide.pdf) all along
the boundary of the industrial premises and check air/water/noise pollution at source.

Any guidelinesissued by the Central Government/State Government/M oEF/CPCB/SPCB/any
other authority concerned, shall be binding.

This *Renewal of Consent to Operate’ is subject to orders on any litigation pending in any
Court of Law. Any direction/order issued by any court shall be binding (if any).

The Board reserves the right to revoke the ‘ Renewal of Consent to Operate’ granted to the
industry at any time, in case the industry is found violating the provisions of Water
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution)
Act, 1981 as amended from time to time.

The unit shall comply with any other conditions laid down or directions issued in due course
by the Board under the provisions of the Water (Prevention & Control of Pollution) Act, 1974
and Air (Prevention & Control of Pollution) Act, 1981.

OTHER CONDITIONS

The unit shall comply with the conditions imposed by the MoEF/State Level Environment
Impact Assessment Authority/ District Level Environment Impact Assessment Authority in
the environmental clearance granted to it as required under EIA notification dated 14-9-06, if
applicable.

“This is computer generated document from HPOCMMS” Page 7 of 8
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The issuance of this consent does not convey any property right in either real or personal
property, or any exclusive privileges, nor does it authorize any injury to private property or
any invasion of personal rights, nor any infringement of Central, State or Local Laws or
Regulations.

Stone Crusher units shall comply with the provisions of guidelines notified by the State
Government vide Notification No. STE-E(3)-11/2012, dated 29-05-2014 (If Applicable).

Brick Kiln units shall comply with the provisions of guidelines notified by the MoEF vide
Notification No. G.S.R.233.(E), dated-15-03-2018 and by the State Government vide
Notification No. STE-E(5)-6/2013, dated-07-03-2014 (If Applicable).

Hydroelectric Projects shall install Online Real Time Monitoring System for the measurement
of 15% of minimum discharge in lean season as per orders of Court/Government. The unit
shall also ensure provisions for the regular and uninterrupted transfer of data from the real
time online monitoring system for 15% of minimum discharge of flow to SPCB, failing which
unit shall be liable for action on account of violation of the directions issued by
Court/Government/SPCB in this regard (If Applicable).

Unit shall strictly adhere to the capacity approved by the Industries Department/ Department
of Tourism & Civil Aviation/any other concerned Authority (As Applicable).

The unit shall not cause any nuisance/traffic hazard in vicinity of the area.

The unit shall ensure that there will not be significant visible dust emissions beyond the
property line.

The unit shall obtain and submit Insurance cover as required under the Public Liability
Insurance Act, 1991.

Unit shall submit all the annual/quarterly returns, as per timeline.

The industry shall submit a yearly certificate to the effect that no addition/up-gradation/
modification/ modernization has been carried out during the previous year otherwise the
industry shall apply for the varied consent.

The unit shall maintain record regarding the operation of effluent treatment plant i.e. record of
guantity of chemicals and energy utilized for treatment and sludge generated from treatment
so as to satisfy the Board regarding regular and proper operation of pollution control
equipment.

Any amendments/revisions made by the Board/CPCB/MOEF in the emission/stack height
standards shall be applicable to the industry from the date of such amendments/revisions.

By Order
Chairman
(H. P. State Pollution Control Board)

“This is computer generated document from HPOCMMS” Page 8 of 8
To verify this document please scan the§§ Code.
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Annexure-2.2

H.P.STATE POLLUTION CONTROL BOARD
HIM PARIVESH, PHASE-III, NEW SHIMLA-171009.
Ph. No. 0177-2673766,2673276, Fax No. 2673018

HPSPCB/HWMR/17704 Date: 22/03/2022

To, M/s
Rich Graviss Products Pvt.Ltd
Village Ogli, Kala Amb, District Sirmour, H.P.OGLI
Nahan,Distt.Sirmaur (HP)

Amendment of Authorization for operating a facility for generation, storage and disposal of Hazardous
Wastes.

Subject:

SIR-114
Syears
01/04/2021
31/03/2026

1 (a) Number of authorization
(b) Period of Authorization
(c) vdlid from
(d) Date of Expiry

Details Of Authorization

S.No.

Categories/ Waste
Streams of
Hazar dous Waste

Type of Hazardous
Waste

Quantity of
Hazar dous Waste

M ode of Disposal/
recycling/
utilization/ co-
processing etc.

35. Purification and
treatment of
exhaust air/gases,
water and waste
water from the
processes in this
schedule and
common industrial
effluent treatment
plants (CETP’S)

35.3 Chemical
sludge from waste
water treatment

250000 Kgl/year

SSWML TSDF,
Dabhota

5. Industrial
operations using
mineral or synthetic
oil as lubricant in
hydraulic systems
or other
applications

5.1 Used or spent
oil

2000 Ltr/year

SSWML TSDF,
Dabhota

Recyclable hazar dous wastes procured per annum

S.No.

Hazardous Wastes
Type

Passbook Type

Quantity

Source
(Domestic/ mported

)

90




O
Schedule Name of Name of Passboo Quantity M ode Of Sour ce of
Process Process Type Disposal generation
Waste of waste)

2. The Authorization/ Renewal of Authorization shall be in force for a period up to 31, March 2026 subject to
concurrent validity of the Consent/ Renewal of Consent under Water (Prevention & Control of Pollution)
Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 or any other authorization required from
the State Board.

3. Rich Graviss Products Pvt.Ltd, is hereby granted authorization/ renewal of authorization under Rule 6 of the
Hazardous andOther Wastes (Management and Transboundary Movement) Rules, 2016 of Environment
(Protection) Act, 1986 to operate afacility for generation and storage of hazardous waste in the premises
situated at above mentioned address.

4, The authorization/ renewal of authorization is subjected to the terms & conditions as given in over leaf. You
shall maintain the records of hazardous waste handled by you in Form-3 and submit;
i) Annua returnin Form-4 on or before the 30th day of June of every year.
i) Apply for the renewal of authorization on prescribed Form-I through concerned Regional Office before
the expiry of this authorization.
iii) Theunit shall submit manifest in Form-10 to the concerned Regional Office regularly for the disposal of
hazardous waste to the authorized facility.

5. This authorization/ renewal of authorization is without prejudice to any action, which may be due against
the unit for violation of any other Environmental Act/ Rule.

6. The occupier, importer/ exporter and operator of TSDF shall be liable for all damages caused to the
environment & shall be liable to payfinancial penalities as levied by HP State Pollution Control Board &
CPCB for violation of provisions of Hazardous and Other Wastes(Management & Transboundary
Movement) Rules, 2016 as per Rule 23 (1) & (2).

7. The industry shall send its waste i.e. Used/ Spent Qil to the authorized recycler through authorized
transporter on regular basis along with contaminated containers to the facilities authorized by State Board
for its treatment and disposal and shall submit manifest in Form-10regularly to the concerned Regional
Office of the State Board.

8. There exists a Common Treatment Storage & Disposal Facility (TSDF) at Village Majra, PO Dhabota,
Tehsil Nalagarh, Distt. Solan (HP).The industry shall comply with the provisions of the Hazardous and
Other Wastes (Management and Transboundary Movement) Rules,2016 w.r.t. management and handling of
hazardous wastes in letter and spirit.

9. The unit shall not store the hazardous waste at their premises for more than the period prescribed as per
office order No. HPSPCB/ 63rdBoard Meeting/ Notification/ 11-9907-50 dated 02.08.2011 available in the
State Board Websitehttp://hppcb.nic.in/Notification/HWM/HWM _Notification.pdf.

10.  Theutilization of hazardous and other wastes as a resource or after pre-processing either for co-processing
or for any other use, including within the premises of the generator, shall be carried out only after obtaining
authorization from the State Pollution Control Board inrespect of waste on the basis of standard operating
procedures or guidelines provided by the central Pollution Control Board.

11.  Unit shall comply with the provisions of Rule 20(2) of the Hazardous and Other Wastes (Management and
Transboundary Movement)Rules, 2016, failing which authorization granted to the unit, shall stand
cancelled.

SPECIAL CONDITIONS:

In continuation to renewal of Authorization issued to your unit vide this office letter No.

HPSPCB/HWM R/17704 dated 16.11.2021 under Hazar dous and Other Wastes (M anagement and
Transboundary Movement) Rules, 2016. Now, as per online recommendation of Regional Officer, you are
her eby authorized for generation/stor age/disposal of revised/amended quantities/ categories of hazar dous
wastes. All other termsand conditions mentioned in the letter dated 16-11-2021 will remain unchanged.

Apoorv Devgan, |AS
Member Secretary

Copy to:
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1. The Chief Env. Engineer, Head Office for information please.

2. CaseFile.

3. The Regiona Officer, HP State Pollution Control Board, Paonta Sahib, Distt. Sirmour for information in reference to case
recommended by you and you are directed to ensure the compliance of conditions of Authorization and assess the quantum of
hazardous waste generated by the unit and submit report thereof to this office.

4. M/s Shivalik Solid Waste Management Ltd., Village Majra, P.O. Dhabota, Tehsil Nalagarh Distt. Solan (H.P.) for information
and necessary action.

Apoorv Devgan, |AS
Member Secretary
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19.

20.

21.

22,

23.

TERMSAND CONDI%§V%QF AUTHORISATION

The authorized person shall comply with the provisions of the Environment (Protection) Act 1986 and the
rules made there under.

The authorization or its renewal shall be produced for inspection at the request of an officer authorized by
the H.P. State Pollution Control Board.

The pers on authorized shall not rent, lend, sell, dispose, transfer or otherwise transport the hazardous
wastes without obtaining prior permission of the Board.

Any unauthorized change in personnel, equipment and working conditions as mentioned in the application
by the person authorized shall constitute a breach of his authorization.

It is the duty of the authorized person to take prior permission of the State Pollution Control Board to close
down the facility.

An application for the Renewal of Authorization shall be made as per Rule 6 of the Hazardous and Other
Wastes (Management and Transboundary Movement)Rules, 2016 i.e. in Form-1 before expiry of
authorization.

The occupier authorized for generation, handling, collection, reception, treatment, transport, storage,
recycling, reprocessing, recovery, reuse and disposal of hazardous wastes and shall maintain records of such
operations along with data on environmental surveillance in Form-3 and shall submit Annual Returnsto the
Board in Form-4 by on or before the 30th day of June of every year.

The authorized person shall report about the accident which occurs at the hazardous waste storage site
immediately to HPSPCB

Before transferring ownership or operation of a facility/unit during its operating life or of a disposal facility
during the post closure period, the owner/ operator of the unit must seek prior permission of the State Board
and must notify the near occupier or operator in writing of the requirements of this authorization. An
occupier or operator of the requirements of this authorization in no way relieves the new occupier or
operator of his obligation to comply with all applicable requirements.

Before the hazardous waste is stored or dumped in the facility, he (she) must conduct a detailed physical and
chemical analysis of hazardous waste sample collected from the site and to report to the State Board.

An occupier/ generator shall not store hazardous wastes in open ground. It must be stored in an isolated site
away from plant operational area.

The storage tank/container of the hazardous waste should be in good condition and made of (or lined with)
an appropriate material which does not react with the waste contained in it and can with-stand the physical
and environmental conditions during storage and handling.

The occupier generating hazardous waste shall mark each container holding hazardous waste with the
marking “HAZARDOUS WASTE” both in English and Hindi.

The storage area should be fenced properly and a SIGN/ NOTICE Board indicating “DANGER” and
“HAZARDOUS WASTE" sign & nature of the waste with quantum of storage, generation shall be placed at
storage site.

The occupier generating hazardous waste shall provide the required safety devices like safety mask,
goggles, hand-gloves, gumboots etc. to the workers for handling the hazardous waste. The occupier shall
impart training to the personnel/ workers for handling and storage of hazardous waste.

Non-compatible hazardous waste and material shall not be mixed in the same storage container.

The industry shall store the hazardous waste in lined pits provided within the industry premises for the
period as prescribed by the State Board. The pit(s) should be covered from the top. The storage area shall be
demarcated by a barbed fencing with a “DANGER” and “HAZARDOUS WASTE” sign. The unit
shalltransfer the hazardous waste to TSDF at Village Majra, PO Dhabota, Tehsil Nalagarh, Distt. Solan
(HP).

There should be sufficient & efficient provisions to avoid under ground water contamination due to waste
storage and disposal. The quality of ground water where the waste has been stored shall be monitored by the
industry.

The occupier shall be responsible for any damage of life/or property during storage of his waste and will
obtain Public Liability Insurance, wherever applicable.

The industry shall take steps wherever feasible, for reduction in hazardous waste generated or recycled or
reused and submit the report along with application for renewal of authorization.

The occupier who is generating hazardous waste shall draw an Emergency Plan for meeting any emergency
due to On Site Storage of Hazardous Waste inside its premises.

The occupier shall obtain ‘No Objection Certificate’ from the State Pollution Control Board of both the
States in case of transport of hazardous wastes for finaldisposal to a facility for treatment, storage and
disposal existing in a State other than the State where the hazardous waste is generated. The occupier
shallintimate the concerned State Pollution Control Boards before he hands over the hazardous wastes to the
transporter in case of transportation of hazardous wastes through a State other than the State of origin or
destination

The hazardous waste should be transported through a transporter having valid authorization of the HPSPCB.
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31.

32.

33.

35.

36.

37.

38.

No transportation of hazardous wastes shall ge:'z’n er taken unless it is accompanied by five copies of the
manifest (Form-10) as per the color codes. Thetransporter shall give a copy of the manifest duly signed with
date to the occupier and retain the remaining four copies to be used as prescribed in condition no. 26

The occupier shall provide the transporter with six copies of the manifest in Form 10 as per the color codes
indicated below:

Copy 1 (White) To be forwarded by the sender to the State Pollution Control Board after signing all the
seven copies.

Copy 2 (Yellow) To be retained by the sender after taking signature on it from the transporter and rest of the
five signed copies to be carried by the transporter.

Copy 3 (Pink)  To be retained by the receiver (actual user or treatment storage and disposal facility
operator) after receiving the waste and the remaining four copies are to be duly signed by the receiver.

Copy 4 (Orange) To be handed over to the transporter by the receiver after accepting waste.
Copy 5 (Green)  To be sent by the receiver to the State Pollution Control Board.
Copy 6 (Blue) To be sent by the receiver to the sender.

Copy 7 (Grey) To be sent by the receiver to the State Pollution Control Board of the sender in case the
sender is in another State.

The occupier shall provide the transporter with relevant information in Form-9, regarding the hazardous
nature of the wastes and measures to be taken in case ofan emergency and shall label the hazardous and
other wastes containers as per Form-8.

The industry shall get registered with MoEF under Battery (M&H) Rules, 2001 along with authorization
from HPSPCB under Hazardous and Other Wastes(Management and Transboundary Movement) Rules,
2016 for recycling/ reprocessing the battery scrap, lead dross etc., if applicable.

The industry shall ensure that E-waste generate if any, by them is channelized to authorized collection
centre/ registered dismantler or recycler or is returned tothe pickup or take back services provided by the
producer

The occupier generating hazardous waste specified in Schedule-1V may sell it only to recycler having a
valid authorization from State Pollution Control Board for recycling or reprocessing.

Bulk Consumer & Auctioneer of used lead acid batteries shall file return in Form-VII1 & X respectively of
Batteries (M&H) Rules 2001.

The unit shall required to display quantum, storage of hazardous wastes on a Sign Board of size 6'x4’ at
main gate;

The occupier, importer, transporter and operator of the facility shall be liable for all the damages caused to
the environment or third party due to improper handling of hazardous wastes or disposal of hazardous
wastes.

The utilization of hazardous and other wastes as a resource or after pre-processing either for co-processing
or for any other use, including within the premises of the generator, shall be carried out only after obtaining
authorization from the State Pollution Control Board in respect of waste on the basis of standard
operatingprocedures or guidelines provided by the central Pollution Control Board.

RO rejects, if generated by the industries shall be disposed off to in MEE or to TSDF.

Utilization of hazardous waste as a supplementary resource or for energy recovery or after processing shall
be carried out by the units only after obtaining approval from CPCB if applicable.

Import of hazardous wastes shall be made in accordance to the provisions of Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016.

The firm shall get the sample of sludge/ slag / or process solid waste, if any, analysed for Hazardous Waste
constituents/ leachate properties and inform this office accordingly.

The authorization is subjected to the conditions mentioned above and also to such conditions as may be
specified in the rules from time to time in force under the Environment (Protection) Act 1986.

By Order

Member Secretary
HPSPCB
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Annexure-2.3

A H.P.STATE POLLUTION CONTROL BOARD
y i FORM X

REPORT BY STATE BOARD ANALYST
(See Rule 26)

HPSPCBE

Report No: 62572/W-14849 04/11/2024

| hereby certify that | Dr Kuldeep Negi, SO, State Board Analyst duly appointed under sub-section (3) of
section 53 of the Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974) received on 28/10/2024 from
Atul Parmar , EE, HP State Pollution Control Board RO Paonta a Grab sample of Final Outlet of ETP-
cum-STP of Rich Products & Solutions Pvt.Limited , 738/254/215 & 2/1 Village Ogli, Kala Amb,
District Sirmour, H.P.OGLI, Nahan Distt. Sirmaur, H.P. 173030 on dated 26/10/2024 for analysis. The
sample was in a condition fit for analysis reported below:

| further certify that | have analyzed the af orementioned sample on 28/10/2024 to
04/11/2024 and declare the result of analysisisto be as follows :-

Method of analysis
IS 2488(1-V), 1S-3025(Part 44): 1933, 'Standard method for examination of water', 23rd edition prepared and
published jointly by:-

1. American Public Health Association
2. American Water Works Association
3. Water Pollution Control Federation

SAMPLING PARAMETERS

Sr. Parameter Name Results Units PermissibleLimit |Remark/Result

No. Analysis

1 COD 100.00 mg/L NA NA

BOD 11.0 mg/L 30 Within Permissible

Limit

3 pH 7.77 55-9.0 Within Permissible
Limit

4 TSS 21.0 mg/L 100 Within Permissible
Limit

The condition of the seals, fastening and container on receipt was as. sealed as 10140 HPPCB, 10140 HPPCB
Signed this on 04/11/2024

Remarksof Lab Head:

“This is computer generated document from HPOCMMS”
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(State Board Analyst)
RL Paonta

From:
H.P. STATE POLLUTION CONTROL BOARD,
RL Paonta

To:

Rich Products & Solutions Pvt.Limited

738/254/215 & 2/1 Village Ogli, Kala Amb, District Sirmour, H.P.OGLI, Nahan,
Distt.Sirmaur, H.P.173030

“This is computer generated document from HPOCMMS” Page 2 of 2
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,4;_“\ H.P.STATE POLLUTION CONTROL BOARD
I*-‘-“-"-'ﬁ‘-;"’l REPORT BY STATE BOARD ANALYST
N (Stack/Ambient Air) Monitoring Report

HPSPCBE

Report No: 13665883/A-14512 14/10/2024

| hereby certify that | Dr Kuldeep Negi, SO, State Board Analyst duly appointed under sub-section (2) of
section 29 of the Air (Prevention and Control of Pollution) Act, 1981 received on 20/09/2024 from Naveen
Rajpoot, JEE, HP State Pollution Control Board RO Paonta a Grab sample of Sampling port of stack
attached to boiler of capacity 2.5 Ton of Rich Products & Solutions Pvt.Limited , 738/254/215 &
2/1 Village Ogli, Kala Amb, District Sirmour, H.P.OGL I, Nahan Distt. Sirmaur, H.P. 173030 on
dated 20/09/2024 for analysis. The sample was in a condition fit for analysis reported below:

| further certify that | have analyzed the af orementioned sample on 20/09/2024 to
14/10/2024 and declare the result of analysisisto be asfollows :-

SAMPLING PARAMETERS

Sr. Parameter Name Results Units PermissibleLimit |Remark/Result

No. Analysis

1 PM (Stack) 27.30 mg/Nm3 800 Within Permissible
Limit

The condition of the seals, fastening and container on receipt was asfollows:-

Filter paper was enclosed in sealed envel ope with the impression of HPPCB. The envel ope contained details of sample like
source of sample, time and date of collection, name and designation of person who had collected the sample.

Signed this on 14/10/2024

Remarksof Lab Head:

[=] 5 [m]
[=]

Dr Kuldeep Negi, SO

(State Board Analyst)
RL Paonta
From:
H.P. STATE POLLUTION CONTROL BOARD,
RL Paonta
To:
Rich Products & Solutions Pvt.Limited
738/254/215 & 2/1 Village Ogli, Kala Amb, District Sirmour, H.P.OGLI, Nahan,
“This is computer generated document from HPOCMMS” Page 1 of 2
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Distt.Sirmaur, H.P.173030

“This is computer generated document from HPOCMMS” Page 2 of 2
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23w

H.P.STATE POLLUTION CONTROL BOARD
HIM PARIVESH, PHASE-III, NEW SHIMLA-171009

HPSPCB No : HPSPCB No : PCBID14836 Date: 20/11/2023
Industry Registration I D: 14836 Application No: 8746732
To,

Himachal Polyolefins Limited

Village Ogli Yamuna Nagar Road Kala Amb--Kala Amb
KALA AMB

Sirmaur

173030

Subject: Renewal of 'Consent to Operate' u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 and
u/s 21 of Air (Prevention & Control of Pollution) Act, 1981.

With reference to your application for obtaining Renewal of '‘Consent to Operate' u/s 25/26 of Water
(Prevention & Control of Pollution) Act, 1974 and u/s 21 of Air (Prevention & Control of Pollution) Act, 1981,
you are hereby, authorized to operate an industrial unit subject to the Terms and Conditions as mentioned in
this Consent letter.

1.Particulars of Consent to Operate under the Water Act, 1974 and Air Act, 1981 granted to the industry

Consent No. CTO/BOTH/RENEW/RO/2023/8746732
Consent valid from: 01/04/2023

Consent valid upto: 31/03/2026

Certificate Type: RENEW

Previous CTE/CTO No. & Validity :

2. Particulars of theIndustry

Name & Designation of the Applicant Himachal Polyolefins Limited , (Mr
Ahmed Dawoodani DIRECTOR)

Address of Industrial premises Himachal Polyolefins Limited,
Village Ogli Yamuna Nagar Road Kala
Amb--Kala Amb,
KALA AMB,Srmaur-173030

Capital Investment of the Industry 1074.64 lakhs

Category of Industry Orange

Type of Industry 2043-Lime manufacturing (using lime
kiln)

Scale of the Industry Small

Office District Srmaur

Capacity

Raw Materials (Name with quantity per day)

“This is computer generated document from HPOCMMS” Page 1 of 7
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Raw Materials Quantiry Unit
Limestone 28800 M.T./Y ear
Char coal 4800 M.T./Y ear
Pet Coke 6800 M.T./Y ear

Products (Name with quantity per day)
Name of Unit Quantity Intermediate Principal Use
Products Product
Precipitated M.T./Year 24000 NA Used in Paint,
Calcium Paper Industries
Carbonate

Details of the Effluent Treatment Plant
Type of Effluent Capacity Quantity
ETP 50KLD 1KLD
Septic Tank 3KLD 25KLD

Maode of Disposal
Description Quantity(in KLD) Method of Treatment | Method of Disposal
Industrial Process 10 Recycled Recycle
Domestic 2.5 Soak Pit/Septic Tank | Soak Pit/Septic Tank
Boiler Cooling 100 Recycled Recycle

Quantity of fuel required (in TPD) and capacity of bail

ers/ Furnace/Thermo heater etc.

Type No.of Capacity Type of Type of Fuel Fuel
Boiler/'Heater Boiler/'Heater consumption
/Evaporator/I s/Evaporators ratein
ncinerator/D /Incinerator/D MT/hour or
G Set/Other GSetg/Others KL/hour or

M3 /hour
DG Sets 1 500 KVA Acoustically Diesdl 70 Ltr/Hr
enclosed
Boilers 1 8TPH Water Tube Pet coke 776K G/Hr

Type of Air Pollution Control Devicesinstalled

“This is computer generated document from HPOCMMS”
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Equipment Type | Equipment Name | Date/proposed Efficiency(%redu | Final
date of ction) concentration of
installation pollution being
emitted
Bag filters,dust | Boilers Sun Jan 19 90% PM- 334.8
collector, 00:01:00 IST mg/Nm3
TEEMA cyclone, 2014
wet scrubber |,
alkaline scrubber
and online SO2
meter and pH
meter
Stack of height 9 | DG Sets Thu Jan 19 85 % PM- 0.086
meter s attached 00:03:00 IST gm/kw-hr, SO2-
to DG set 2023 0.012 gm/kw-hr,
NOx- 0.178
gm/kw-hr, CO-
0.068 gm/kw-hr

Sour ces of emissions and type of pollutants

Name and location of
the process vessel to
which the stack/ vent

Rate of emission in
Kg./hr

Concentration of
pollution like SO 2,
NOX,H 2 S, Cl, HCI

Height of
Vent/outlet/stack from
ground level in meters

isattached etc. in mg/NM 3
No emission from Nil Nil Nil
process
Approved By
Member Secretary
(H. P. State Pollution Control Board)
Endst. No.:
Copy To:-

1.The Regional Officer, HPSPCB, Paonta sahib for information and shall ensure to operate the unit as per consent condition
with adequate pollution control devices.

“This is computer generated document from HPOCMMS”
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(H. P. State Pallution Control Board)
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TERMSAND CONDITIONS

SPECIFIC CONDITIONS

This ‘Renewal of Consent to Operate’ is only for the purpose and under the provision of
Water Act, 1974 and Air Act, 1981 as the case may be, and will not construed as substitute for
mandatory clearances required for the project under any other law/regulation/direction/order
and the applicant shall obtain any such mandatory clearance before taking any steps to
establish industry/ industrial plant, operation or process or any treatment and disposal system
or an extension or addition thereto.

Nothing in this Consent shall be deemed to neither preclude the institution of any legal action
nor relieve the applicant from any responsibilities, liabilities or penalties to which the
applicant is or may be subjected to under this or any other Act.

The unit shall apply for further renewal/extension in the validity of the Consent, before the
expiry of this‘Renewal of Consent to Operate’.

i) The unit shall ensure compliance of Waste Management Rules i.e. Hazardous and
Other Wastes (Management and Transboundary Movement) Rules, 2016/ Plastic
Waste Management Rules, 2016/ E-Waste (Management) Rules, 2016/Construction
& Demolition Waste Management Rules, 2016 and Manufacture, Storage & Import
of Hazardous Chemical Rules, 1989 and provisions made thereunder, as amended
from time to time, without any adverse effect on the environment, in any manner
(As Applicable).

i) The unit shall made provisions for the compliance Solid Waste Management Rules,
2016 and provisions made thereunder and unit shall also not practice burning
activity of solid waste/waste generated from fuel within/outside premises, to avoid
public nuisance.

This ‘Renewal of Consent to Operate’ isfor:-

The emissions from all sources conforming to the norms as prescribed in Schedule-1 of
Environment (Protection) Rules, 1986 as amended from time to time.

Noise and Ambient Air Quality shall be maintained within Ambient Air Quality
Standards for noise as specified in Schedule-111 of Environment (Protection) Rules, 1986
and Noise Pollution (Regulation and Control) Rules, 2000, as amended from time to time.

The effluent (Domestic/Industrial) shall conform to the limits as prescribed in Schedule-I
or Schedule-VI or Industry specific standards of Environment (Protection) Rules, 1986 as
amended from time to time.

Sewage and sullage generated from the unit to be disposed-off in a properly designed
septic tank system/Sewage Treatment Plant/ Public Sewer System (as applicable).

The unit shall ensure regular operation and maintenance of Pollution Control Devices to
achieve the norms as prescribed in Environment (Protection) Act, 1986 and the achievement
of the adequacy and efficiency of the effluent treatment plant/pollution control devices/re-
circulation system installed shall be the entire responsibility of the unit.

The unit shall ensure regular operation and maintenance of separate energy meter/flow meter
for running pollution control devices and shall also maintain record with respect to operation
of air pollution control device/effluent treatment plant, so as to the satisfy the Board regarding
the regular operation of air pollution control device/effluent trestment plant and shall maintain
log book for the monthly reading / record.

CONDITIONS UNDER WATER (PREVENTION & CONTROL OF POLLUTION)
ACT, 1974.

The unit shall maintain the record regarding the daily water consumption as per flow
meter installed.

The unit shall ensure that terminal manhole(s) at the end of each collection system and a
manhole upstream of final outlet (s) out of the premises of the industry for measurement
of flow and for taking samples.
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The pollution control devices shall be interlocked with the manufacturing process of the
industry (if applicable) and the authorized outlet and mode of disposal shall not be
changed without the prior written permission of the Board. Unit shall not use any
unauthorized out-let(s) for discharging effluents from its premises.

Solids, sludge, filter backwash or other pollutant removed from or resulting from
treatment or control of waste waters shall be disposed-off in scientific manner.

CONDITIONS UNDER AIR (PREVENTION & CONTROL OF POLLUTION) ACT,
1981.

The unit shall ensure port-holes, platforms and/or other necessary facilities as may be
required for collecting samples of emissions from any chimney, flue or duct or any other
outlets as per the specifications.

The unit shall discharge air emissions through a stack of minimum height as specified in
‘Consent to Establish’ and shall follow standards laid down from time to time.

For industrial furnaces and kilns, the criteria for selection of stack height would be based
on fuel used for the corresponding steam generation & as per specification.

Unit shall ensure Stack height for diesel generating sets as per specification.

The unit shall ensure regular operation and maintenance of installed canopy and stack of
the D.G sets so as to control the noise & air pollution in order to comply with the
provision of notification No GSR-371 E dated 17-5-2002 or direction as issued by MOEF
from time to time, under Environment (Protection) Act, 1986.

The unit shall ensure disposal of boiler ash/fuel ash through authorized person or within
premises in a scientific manner (as the case may be) and shall maintain proper record for
the same, if applicable.

The unit shall ensure regular operation and maintenance of air pollution control
arrangements for control emission from its coal/fuel handling area and from handling,
transportation and processing of raw material & product of the industry.

The unit shall ensure valid and approved on-site and off-site emergency plan, approved by the
Chief Inspector of Factories, Himachal Pradesh (If applicable).

The unit shall ensure regular operation and maintenance of real time online monitoring
equipment’s and provisions for the un-interrupted transfer of data as per guidelines of CPCB
(if applicable).

The unit shall provide adequate arrangements for fighting the accidental leakages/ discharge
of any air pollutant/gas/liquids from the vessels, mechanical equipment’s etc. which are likely
to cause environmental pollution.

The unit shall plant & maintain minimum three layer of trees so far possible as per plantation
guide (may be download from the website http://hppcb.nic.in/plantationguide.pdf) all along
the boundary of the industrial premises and check air/water/noise pollution at source.

Any guidelinesissued by the Central Government/State Government/M oEF/CPCB/SPCB/any
other authority concerned, shall be binding.

This *Renewal of Consent to Operate’ is subject to orders on any litigation pending in any
Court of Law. Any direction/order issued by any court shall be binding (if any).

The Board reserves the right to revoke the ‘ Renewal of Consent to Operate’ granted to the
industry at any time, in case the industry is found violating the provisions of Water
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution)
Act, 1981 as amended from time to time.

The unit shall comply with any other conditions laid down or directions issued in due course
by the Board under the provisions of the Water (Prevention & Control of Pollution) Act, 1974
and Air (Prevention & Control of Pollution) Act, 1981.

OTHER CONDITIONS

The unit shall comply with the conditions imposed by the MoEF/State Level Environment
Impact Assessment Authority/ District Level Environment Impact Assessment Authority in
the environmental clearance granted to it as required under EIA notification dated 14-9-06, if
applicable.

“This is computer generated document from HPOCMMS” Page 6 of 7

To verify this document please scan thﬁ 6R4:ode.



10.
11.

12.

13.

2332

The issuance of this consent does not convey any property right in either real or personal
property, or any exclusive privileges, nor does it authorize any injury to private property or
any invasion of personal rights, nor any infringement of Central, State or Local Laws or
Regulations.

Stone Crusher units shall comply with the provisions of guidelines notified by the State
Government vide Notification No. STE-E(3)-11/2012, dated 29-05-2014 (If Applicable).

Brick Kiln units shall comply with the provisions of guidelines notified by the MoEF vide
Notification No. G.S.R.233.(E), dated-15-03-2018 and by the State Government vide
Notification No. STE-E(5)-6/2013, dated-07-03-2014 (If Applicable).

Hydroelectric Projects shall install Online Real Time Monitoring System for the measurement
of 15% of minimum discharge in lean season as per orders of Court/Government. The unit
shall also ensure provisions for the regular and uninterrupted transfer of data from the real
time online monitoring system for 15% of minimum discharge of flow to SPCB, failing which
unit shall be liable for action on account of violation of the directions issued by
Court/Government/SPCB in this regard (If Applicable).

Unit shall strictly adhere to the capacity approved by the Industries Department/ Department
of Tourism & Civil Aviation/any other concerned Authority (As Applicable).

The unit shall not cause any nuisance/traffic hazard in vicinity of the area.

The unit shall ensure that there will not be significant visible dust emissions beyond the
property line.

The unit shall obtain and submit Insurance cover as required under the Public Liability
Insurance Act, 1991.

Unit shall submit all the annual/quarterly returns, as per timeline.

The industry shall submit a yearly certificate to the effect that no addition/up-gradation/
modification/ modernization has been carried out during the previous year otherwise the
industry shall apply for the varied consent.

The unit shall maintain record regarding the operation of effluent treatment plant i.e. record of
guantity of chemicals and energy utilized for treatment and sludge generated from treatment
so as to satisfy the Board regarding regular and proper operation of pollution control
equipment.

Any amendments/revisions made by the Board/CPCB/MOEF in the emission/stack height
standards shall be applicable to the industry from the date of such amendments/revisions.

SPECIAL CONDITIONS
1. The unit shall comply with the notified State Fuel Policy as amended from time to time.

By Order
Member Secretary
(H. P. State Pollution Control Board)
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H.P.STATE POLLUTION CONTROL BOARD
FORM X
REPORT BY STATE BOARD ANALYST
(See Rule 26)

Report No: 51734/W-13714 23/08/2024

| hereby certify that | Dr Kuldeep Negi, SO, State Board Analyst duly appointed under sub-section (3) of
section 53 of the Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974) received on 12/08/2024 from
Naveen Banyal , JEE, HP State Pollution Control Board RO Paonta a Grab sample of Final Settling
tank (recycled in the slaking process) of Himachal Polyolefins Limited, --- Village Ogli Yamuna
Nagar Road Kala Amb--Kala Amb, Nahan Distt. Sirmaur, H.P. 173030 on dated 09/08/2024 for
analysis. The sample was in a condition fit for analysis reported below:

| further certify that | have analyzed the af orementioned sample on 12/08/2024 to
23/08/2024 and declare the result of anaysisisto be asfollows :-

Method of analysis
IS 2488(1-V), 1S-3025(Part 44): 1933, 'Standard method for examination of water', 23rd edition prepared and
published jointly by:-

1. American Public Health Association
2. American Water Works Association
3. Water Pollution Control Federation

SAMPLING PARAMETERS

Sr. Parameter Name |Results Units PermissibleLimit |Remark/Result
No. Analysis

1 pH 8.68 NA NA

2 TSS 22.0 mg/L NA NA

The condition of the seals, fastening and container on receipt was as: sealed as HPPCB

Signed this on 23/08/2024

Remarksof Lab Head:

Ok:10

EI

Dr Kuldeep Negi, SO

(State Board Analyst)
RL Paonta

From:
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H.P. STATE POLLUTION CONTROL BOARD,
RL Paonta

To:

Himachal Polyolefins Limited

--- Village Ogli YamunaNagar Road Kala Amb--Kala Amb, Nahan,
Distt.Sirmaur, H.P.173030
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,4;_“\ H.P.STATE POLLUTION CONTROL BOARD
I*-‘-“-"-'ﬁ‘-;"’l REPORT BY STATE BOARD ANALYST
N (Stack/Ambient Air) Monitoring Report

HPSPCBE

Report No: 13765997/A-14669 25/10/2024

| hereby certify that | Dr Kuldeep Negi, SO, State Board Analyst duly appointed under sub-section (2) of
section 29 of the Air (Prevention and Control of Pollution) Act, 1981 received on 30/09/2024 from Naveen
Rajpoot, JEE, HP State Pollution Control Board RO Paonta a Grab sample of Sampling Port of Stack
attached to Boiler of Himachal Polyolefins Limited, --- Village Ogli Yamuna Nagar Road Kala
Amb--Kala Amb, Nahan Distt. Sirmaur, H.P. 173030 on dated 30/09/2024 for analysis. The sample was
in a condition fit for analysis reported below:

| further certify that | have analyzed the af orementioned sample on 30/09/2024 to
25/10/2024 and declare the result of analysisisto be asfollows :-

SAMPLING PARAMETERS

Sr. Parameter Name Results Units PermissibleLimit |Remark/Result

No. Analysis

1 PM (Stack) 66.81 mg/Nm3 800 Within Permissible
Limit

The condition of the seals, fastening and container on receipt was asfollows:-

Filter paper was enclosed in sealed envel ope with the impression of HPPCB. The envel ope contained details of sample like
source of sample, time and date of collection, name and designation of person who had collected the sample.

Signed this on 25/10/2024

Remarksof Lab Head:

EYE
B

Dr Kuldeep Negi, SO

(State Board Analyst)
RL Paonta
From:
H.P. STATE POLLUTION CONTROL BOARD,
RL Paonta
To:
Himachal Polyolefins Limited
--- Village Ogli YamunaNagar Road Kala Amb--Kala Amb, Nahan,
“This is computer generated document from HPOCMMS” Page 1 of 2

108



2336

Distt.Sirmaur, H.P.173030
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TAX INVOICE 2337 (ORIGINAL FOR RECIPIENT)
TAX INVOICE

e-Invoice Annexure-3.4

IRN : ef01534bBbbfc4132edc5e5b2d0bbaf74f4e7a13bc90-
8741c76faf3c3969cd21
Ack No.  © 132419113392441
Ack Date © 1-Aug-24
|HIMACHAL POLYOLEFINS LIMITED | Invoice No. Dated
Vill. Khari,Near Asgarpur Majra 24-25/0806 | 1-Aug-24

Yamuna Nagar Road, Kala Amb - 173030 (HP)
DRUG LICENCE NO. NHN-W/GRUGS/2023/123-NB
|DRUG LICENCE NO. NHN-W/GRUGS/2023/124-B
GSTIN/UIN: 02ZAAACHS542F1ZW

|State Mame : Himachal Pradesh, Code : 02

iCIN: U24114HP1994PLC014726

|E-Mail : accounts@himpol.com

i'CDnsigne'e (Ship to) —
M.1 INDUSTRIES

28,29 INDUSTRIAL AREA, GONDPUR PAONTA

| Delivery Note

[Mode/Terms of Payment

'Reference No. & Date.

| Other References

e
Buyer's Order No.

Dispatch Doc No.

o _i_Deiivury Note Date

|
Dated

Dispatched through

Destination |

SAHIB (H.P) HPL - ~PAONTA SAHIB
GSTIN/UIN - 02ACEPG1858Q17G Bill of Lading/LR-RR No. | Motor Vehicle No.
PAN/IT No : ACEPG1858Q dt. 1-Aug-24 HP715701
State Name : Himachal Pradesh, Code : 02 Terms of Delivery
Buyer (Bill ta)
M.TINDUSTRIES IMMEDIATE
28,29 INDUSTRIAL AREA, GONDPUR PAONTA
sSAHIB (H P)
GSTIRSUIN QZACEPRPG1858Q12G
PAMN/AT No CACERPGI8580
State Mame : Himachal Pradesh, Code : 02
Flace of Supply Himachal Fradesh |
Sl No. & Kind Description of Goods HSN/SAC | Quantity | Rate | per | Disc. % | Amount
No|ofPkgs. | . | %
1 | iSLACKED LIME 25222000 | 18,370 MT. 1.000.00‘MT. | 18,370.00
|| | | | i |
| SGST @2.5% 2.50, % 459.25
| CGST @ 2.5% 2.50| % | 459.25
| Small Balance Write Off | | | 0.50
| | |
| |
. . | i
i |
! . | | -
| N~ Lo —
| Total 18.370 MT. . [%19,289.00|
Amount Chargeable (in words) E. & OE
INR Nineteen Thousand Two Hundred Eighty Nine Only
 —  —  "HsNAC Taxable | Central Tax |  StateTax | Total |
\ e Value Rate | Amount | Rate = Amount |Tax Amount
25222000 - - 18,370.00 2.50% 459.25/2.50%|  459.25] 9718 50
- Total| 18,370.00] 459.25 459.25|  918.50
| Tax Amount (inwords) ©  INR Nine Hundred Eighteen and Fifty paise Only

| Company's PAN
Declaration

: AAACH9542F

Company's Bank Details

Bank Name
Ale No.

Branch & IFS Code- SBI KALA-AMB & SBIN0004590

- 10594767884

© SBI KALA-AMB 10594767884 C/A

| 1. We declare thal this invoice shows the actual price of the

for HIMACHAL POLYQLEFINS LIMITED |

goods described and that all particulars are true and correct.
2. Inerest Will Be Applicable @ 18% After Due Date.
| 3. All Sale Are Final. No deduction Will be Accepted Without Return Consent

o SUBJECT TO NAHAN JURISDICTION

This is a Computer Generated [nvoice

1of 1
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TAX INVOICE 2338 (ORIGINAL FOR RECIPIENT) e-Invoice
TAX INVOICE . N

IRN . 6a23a6446ccac1175032ec42f307fb725934c680005¢-
5b5aa25fbace7affadab

Ack No. | 132419138605968

Ack Date | 3-Aug-24

HIMACHAL POLYOLEFINS LIMITED | Invoice No. . Dated
Vill. Khari,Near Asgarpur Majra |24-25/0815 _L:E -Au _
| Yamuna Nagar Road, Kala Amb - 173030 (HP) [Delivery Note Mode/Terms of Payment
DRUG LICENCE NO. NHN-W/GRUGS/2023/123-NB
DRUG LICENCE NO. NHN-W/GRUGS/2023/124-B "Reference No. & Date. Other References
GETIN/UIN: 02ZAAACHS542F1ZW
State Name : Himachal Pradesh, Code : 02 Buyer's Order No. Dated
CIN: U24114HP1994PLC014728
E-Mail : accounts@himpol.com — — =
Consignee (Ship t0) Dispatch Doc No. | Delivery Note Date
M.I INDUSTRIES - — - r—
28,29 INDUSTRIAL AREA, GONDPUR PAONTA Crspaiaisd fhougl Destination
SAHIB (H.P) 'HPL - ~_|PAONTA SAHIB
GSTIN/UIN . D2ACEPG1858Q17G Bill of Lading/LR-RR No. Motor Vehicle No.
PAN/IT No . ACEPG1858Q |dt. 3-Aug-24 - HP715701
State Name . Himachal Pradesh, Code : 02 . [Terms of Delivery
M1 INDUSTRIES IMMEDIATE
28,29 INDUSTRIAL AREA, GONDPUR PAONTA
SAHIB (H.P)
I SSTIN/AJIN S O2ACERPGIBEBQ1IZG
PAMNAT No : ACEPG18580 |
State Mame : Himachal Pradesh, Code : 02
Place of Supply : Himachal Pradesh |
Sl No. & Kind| Description of Goods [HSN/SACT Quantity Rale per | Disc. % Amaunt
| No.. of Pkgs : [ S S TR
1| ' SLACKED LIME 25222000 | 16,280 MT.| 1.000.00 MT.| 16,280.00
SGST @2.5% | 2.50|% | 407.00
CGST @2.5% 2.50| % 407.00
|| | |
| | |
| | . |
I Total | 16280 MT. 1| ®17,004.00
| Amount Chargeable (in words) E &0OE
INR Seventeen Thousand Ninety Four Only
B ~ HSNISAC Taxable | Central Tax | State Tax | Total |
- _ Value | Rate | Amount | Rate | Amount | Tax Amount
| 25222000 — - 16,280.00 250%|  407.00]2.50% 407.00] 81400
i Total| 16,280.00 | 407.00 | 407.00]  814.00
Tax Amourt (inwords) - INR Eight Hundred Fourteen Only }
Company's Bank Details [
Bank Name : SBI KALA-AMB 10594767884 C/A
Company's PAN : AAACHS9542F Alc No. © 10594767884
Declaration Branch & IFS Code: SBI KALA-AMB & SBIN0004590
1. We declare that this invoice shows the actual price of the for HIMACHAL POLYOLEFINS LIMITED
goods described and that all particulars are true and correct.
2. Inerest Will Be Applicable @ 18% After Due Date.
L. All Sale Are Final. No deduction Will be Accepted Without Return Consent

Authorised Signatory

SUBJECT TD NAHAN JURISDICTION

This is a Computer Generated Invoice

1 of 1 22-Oct-24, 5:46 PM
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TAX INVOICE 2339 (oricivaL For rRecipiEnT)
TAX INVOICE

e-Invoice

IRN - 0c395f23a373ac81802ad1b267245edcB8f7fdfaB630-
2baeedB865bf9bcaaBfed
Ack No. : 132419205746404
Ack Date : 9-Aug-24
'HIMACHAL POLYOLEFINS LIMITED Invoice: No. [ Dated
Vill. Khari,Near Asgarpur Majra 24-25/0862 9-Aug-24
| Yamuna Nagar Road, Kala Amb - 173030 (HP) Delivery Note [Mode/Terms of Payment

DRUG LICENCE NO. NHN-W/GRUGS/2023/123-NB
|DRUG LICENCE NO. NHN-W/GRUGS/2023/124-B
| GSTIN/UIN: 02AAACHO542F1ZW
| State Name ; Himachal Pradesh, Code ; 02
|CIN: U24114HP1994PLC014726
| E-Mail : accounts@himpol.com

I Reference No. & Date.

'[Buyer's Order No.

| Consignee (Ship to)
M.l INDUSTRIES
28,29 INDUSTRIAL AREA, GONDPUR PAONTA

| Dispatch Doc No.

| Other References

iT:)a ted

‘|De|ju€ry Note Date

| Dispatched through

i Deslination

SAHIB (H.P) HPL_ PAONTA SAHIB
GSTIN/UIN - 0ZACEPG1858Q1ZG ’EII of Lading/LR-RR No. |M0tor Vehicle No.
PAN/IT No - ACEPG1858Q |dt. 9-Aug-24 |HP71A5485
State Name : Himachal Pradesh, Code : 02 Terms of Delivery
M1 INDUSTRIES IMMEDIATE
28,29 INDUSTRIAL AREA, GONDPUR PAONTA
SAHIB (H.P) - |
GSTIMN/UIN L OZACEPGIBSBO1ZG
PAN/AT No ; ACERPGI8580
State MName ; Himachal Pradesh, Code ; 02
Place of Supply : Himachal Pradesh i |
Sl| No. & Kind Description of Goods [HSN/SAC| Quantity | Rate per [Disc. % Armount |
No., of Pkgs. | | | - ]
1 | iSLACKED LIME 25222000 | 27.005 MT.! 1,000.00 MT. 27,005.00 |
| |
‘ SGST @2.5% | 250]% | i 675.13
[ CGST @2.5% 2.50| % 675.13
! i
| | |
|
| | |
1 T Total [27.005 MT. ] B 28,355.26
| Amount Chargeable (in words) o E.&OE
INR Twenty Eight Thousand Three Hundred Fifty Flve and Twenty Six palse Only
HSN/SAC ~ Taxable Central Tax | State Tax___ | Total
. - Value | Rate | Amount | Rate | Amount |Tax Amount
256222000 | 27,005.00| 2.50% | 675.13 2.50%|  675. 13 1,35026
- _ - - Total| 27,005.00 [ 675.13] 67513 1,350.26

Tax Amount (in words)

Company's PAN . AAACHS9542F

Declaration

1. We declare that this invoice shows the aclual price of the
goods described and that all particulars are true and correct,
2. Inerest Will Be Applicable @ 18% After Due Date.

INR One Thousand Three Hundrad Fifty and Twenty Six paise Only

Company's Bank Details
Bank Name

Adc No. © 10594767884

Branch & IFS Code. SBI KALA-AMB & SBIN0004590
for HIMACHAL POLYOLEFINS LIMITED

3. All Sale Are Final No deduction Will be Accepled Without Return Consent

. SBI KALA-AMB 10594767884 C/A

Authorised Signatory |

SUBJECT TO NAHAN JURISDICTION

This is a Computer Generated Invoice
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TAX INVOICE 2340

TAX INVOICE

IRN : 04b0b2cb2f241513be6d87d59a59b4bc05532b82117-
4cB89708a79319a543a014

Ack No.  © 132419265343256

Ack Date : 16-Aug-24

iHIMACHAL POLYOLEFINS LIMITED Invoice No

| Vill. Khari,Near Asgarpur Majra 24-25/0914

(ORIGINAL FOR RECIPIENT)

file:///C:/Users/SANJU/Desktop/M1%20IND/09 14.pdi

e-Invoice

Dated
16-Aug-24

Yamuna Nagar Road, Kala Amb - 173030 (HP)
DRUG LICENCE NO. NHN-W/GRUGS/2023/123-NB

Delivery Note

| Mode/Terms of Payment

DRUG LICENCE NO. NHN-W/GRUGS/2023/124-B
GSTIN/UIN: 02AAACH9542F12ZW

State Name : Himachal Pradesh, Code : 02

CIN: U24114HP1994PLC014726

E-Mail : accounts@himpol.com

Consignee (Ship to)

M.l INDUSTRIES

Reference No. & Date.

Buyer's Order No.

[Dispatch Doc No.

Other References

|Dated

|
==

De!lvuy Note Date

28,29 INDUSTRIAL AREA, GONDPUR PAONTA | Dispatched through

| Destination

SAHIB (H.P) lL-";"L———"—' |PAONTA SAHIB

GSTIN/UIN - D2ACEPG18580Q1ZG Bill of Lading/LR-RR No. |Motor Vehicle No.

PAN/IT No : ACEPG1858Q dt. 16-Aug-24 HP71A5485

State Name  : Himachal Pradesh, Code:02 s | Terms of Delivery o

M1 INDUSTRIES IMMEDIATE

28,29 INDUSTRIAL AREA, GONDFUR PAONTA |

SAHIB (H.P)

SSTIMN/UIN . O2ZACEPG1858Q17G

PAN/T Mo . ACEPG1858Q

State Name . Himachal Pradesh, Code @ 02 ‘

Place of Supply | Himachal Pradesh

S| No. & Kind| Description of Goods |HSN/SAC [ Quantity | Rate | per |Disc. % | Amount

INo| of Pkgs. [

1 I

1 SLACKED LIME 25222000 | 29.980 MT., 1,000.00 | MT. | 29,980.00

| | ‘

‘ SGST @2.5% | 2.50|% ‘ 749. 50|
CGST @2.5% 2.50|% 749.50

a | |

| | | |

‘ | = | .

| | | | I

L1 oW 29980 MT.| % 31,479.00

| Amount Chargeable (in words) E & OE

INR Thirty One Thousand Four Hundred Seventy Nine Only

= HSN/SAC [ Taxable | Central Tax | Stale Tax [ Total

(A o | Value | Rate | Amount Rate Amount | Tax Amount

| 25222000 - 29,980.00| 2.50% 749.50| 2.50% | 749.50 1,499.00
N Total | 29,980.00 749. 50'_ 749.50 1,499.00

Tax Amount (inwords) ©  INR One Thousand Four Hundred Ninety Nine Only

Company's Bank Details

Bank Name . SBI KALA-ANB
AJc No. : 10594767884
Branch & IFS Code: SBI KALA-AMB

Company's PAN
Declaration

1. We declare that this invoice shows the actual price of the

goods described and that all particulars are true and correct.

2. Inerest Will Be Applicable @ 18% After Due Date.

| 3. All Sale Are Final. No deduction Will be Accepted Without Return Consent o

: AAACH9542F

10594767884 C/A

& SBINDD04590

for HIMACHAL POLYOLEFINS LIMITED

[
Authonsed Signatory |

SUBJECT TO NAHAN JURISDICTION

This is a Computer Generated Involice
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TAX INVOICE 2341 (ORIGINAL FOR RECIFIENT) e-Invoice
TAX INVOICE T

IRN a871c86b97c66f617001dc7dece8cb9328670ef354a3-
1bad77540ab5c29ff3da

Ack No. : 132419483690198
Ack Date 6-Sep-24

I;IMAEHAL-PDL7DLE_FINS_LIMI'_I'ED Invoice No. Dt |
Vill. Khari,Near Asgarpur Majra 24-25/1043 JE‘SEF!'_?ﬂ_____ - .
Yamuna Nagar Road, Kala Amb - 173030 (HP) Delivery Note | Mode/Terms of Payment
DRUG LICENCE NO. NHN-W/GRUGS/2023/123-NB I |
DRUG LICENCE NO. NHN-W/GRUGS/2023/124-B Reference No. & Date. | Other References |
GSTIN/UIN: 02AAACHS542F1ZW
State Name : Himachal Pradesh, Code : 02 Fenoaie thaiaraer—— a5

- Buyers Order No. Dated
CIN: U24114HP1994PLC014726 s =
E-Mail : accounts@himpol.com - C— ==
!E:msﬁee fé_ﬁip tT:v-g@' JpENEOITh Dispatch Doc No. Delivery Note Date
|M.I INDUSTRIES S — e ———
128,29 INDUSTRIAL AREA, GONDPUR PAONTA i estination
SAHIB (H.P) | HPL |PAONTA SAHIB
GSTIN/UIN - D2ACEPG1858Q17ZG Bill of Lading/LR-RR No. Motor Vehicle MNo.
PAN/T No : ACEPG1858Q dt.6-Sep24  |HP71A5485
| State Name : Himachal Pradesh, Code : 02 Terms of Delivery <
Buyer (Bill ta
M_'IyIN.IDUS"IaRlES IMMEDIATE

28,29 INDUSTRIAL AREA, GONDPUR PAONTA,
SAHIB (H P)

GSTINAJIN L UZACEPRG1858Q12G
PAN/IT No . ACEPG1858Q
State MName : Humachal Pradesh, Code ; 02
Place of Supply @ Himachal Pradesh
Sl No. & Kind | Description of Goods [HSN/SACT Quantity Rate per |Disc. % Amount
No ofPkgs. | 000000000 | I S I I
1 | SLACKED LIME | 25222000  25.420 MT.| 1,000.00 MT 25,420.00
| | | | |
| SGST @2.5% . 2.50| % | 635.50
| CGST @2.5% 2.50 % 635.50
i
| | |
| | |
] Total| 25420 MT.] [ 1% 26,691.00
Amount Chargeah!aﬁ\k{)r@r o o o o E. & OE|
INR Twenty Six Thousand Six Hundred Ninety One Only
HSN/SAC - Taxable | Central Tax |  Siale Tax Total
= Value | Rate Amount | Rate = Amount | Tax Amount
25222000 I - | 25,420.00[2.50% | 835.50| 2.50% | 635.60| 1,271.00
T - Total| 25,420.00] | 63550 | 635.50| 1,271.00]
Tax Amount (in words) : INR One Thousand Two Hundred Seventy One Only
Company's Bank Details
Bank Name : SBI KALA-AMB 10594767884 C/A
Company's PAN : AAACH9542F Alc No. : 10594767884
Declaration Branch & IFS Code: SBI KALA-AMB & SBIN0004590
1. We declare that this invoice shows the actual price of the for HIMACHAL POLYOLEFINS LIMITED
goods described and that all particulars are true and correct. |

2. Inerest Will Be Applicable @ 18% After Due Date.
| 3. All Sale Are Final. No deduction Will be Accepted Without Return Consent | Authorised Signatory

SUBJECT TO NAHAN JURISDICTION

This is a Computer Generated Invoice

| of | 22-Oct-24, 5:46 PM
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TAXINVOICE 2342

TAX INVOICE

(ORIGINAL FOR RECIFPIENT)

file:///C:/Users/SANJU/Desktop/MI%20IND/1044.pd|

e-Invoice

IRN . ffAdc2b8dlaeddctfa2dde6215f5fbfa97b559e459dd1-
992cbda21e70ff30392
Ack No. © 132419483707984
Ack Date : 6-Sep-24
HIMACHAL POLYOLEFINS LIMITED Invoice No. | Dated
Vill. Khari,Near Asgarpur Majra 24-25/1044 |6-Sep-24
| Yamuna Nagar Road, Kala Amb - 173030 (HP) Delivery Note Mode/Terms of Payment
DRUG LICENCE NO. NHN-W/GRUGS/2023/123-NB
| DRUG LICENCE NO. NHN-W/GRUGS/2023/124-B "Reference No, & Date. | Other References
|GSTIN/UIN: 02AAACHS542F1ZW |
| State Name : Himachal Pradesri. Code : 02 Buyers Order No. —TDated B
CIN: U24114HP1994PLC014726
E-Mail : accounts@himpol.com - - — - o ——
[Consignes (SHa 1] - — — ————— [ Dispatch Doc No. Delivery Note Date
M.I INDUSTRIES e I | I
28,29 INDUSTRIAL AREA, GONDPUR PAONTA [Dieastchad raugh REHHORIEN
SAHIB (H.P) HPL PAONTA SAHIB
|GST|NJ"U|N - 02ACEPG1858Q17G [Bill of Lading/LR-RR No. Motor Vehicle No.
|PAN/IT No : ACEPG1858Q dt. 6-Sep-24 _|HP715701
State Name . Himachal Pradesh, Code : 02 | Terms of Delivery
Buyer (B1ll 10)
M.I?Nnu:'rmes IMMEDIATE
28,29 INDUSTRIAL AREA, GONDPUR PAONTA |
SAHIB (H.P)
| GSTINAUIN COZACEPGI1858Q1F7G
FPAN/IT No : ACEPGIB580)
State Mame : Himachal Pradesh, Code : 02
FPlace of Supply @ Himachal Pradesh | )
Sl | No. & Kind Description of Goods HSN/SAC | Quanlity [ Rate per | Disc. % Amount
No.| of Pkgs. o —l |
1| SLACKED LIME 25222000 1 16.890 MT. 1,000.00 MT.| 16,890.00
| i
! SGST @2.5% 2.50/% | 422.25
‘ CGST @2.5% | 2.50 % | 422.25
|
| | I
‘ | | | |
[ | | | I
| | | | !
. l |
e e _— | | S A I
i 1 Total 16.890 MT. | ¥17,734.50
| Amount Chargeable (in words) = - E & O.E
INR Seventeen Thousand Seven Hundred Thirty Four and Fifty paise Only
~ HSN/SAC | Taxable | Central Tax |  State Tax | Total
o Value | Rate Amount | Rate | Amount | Tax Amount |
125222000 ) 16,890.00| 2.50% 422.25|2.50%] 422.25 844.50
- Total| 16,890.00 l 422.25 [ 42225 844.50
Tax Amount (inwords) ©  INR Eight Hundred Forty Four and Fifty paise Only
Company's Bank Details
Bank Name . SBI KALA-AMB 10594767884 C/A
Company's PAN : AAACH9542F Alc No. © 10594767884
Declaration Branch & IFS Code . SBI KALA-AMB & SBIN0004590 ]
1. We declare that this invoice shows the actual price of the for HIMACHAL POLYOLEFINS LIMITED
goods described and that all particulars are true and correct
2. Inerest Will Be Applicable @ 18% After Due Date.
| 3. All Sale Are Final. No deduction Will be Accepted Without Return Consent o Authorised Signatory |

SUBJECT TO NAHAN JURISDICTION
This is a Computer Generated Invoice
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TAX INVOICE 2343 - (ORIGINAL FOR RECIPIENT)

TAX INVOICE

file:///C:/Users/SANJU/Desktop/MI1%20IND/1083.pd{

e-lnvoice

IRM © 2d648c4b9c119df25cdaaa298b76c7f60a08c365209-
0603dd779884085329d58 ?
Ack No.  : 132419522532997 F
Ack Date © 10-Sep-24
'HIMACHAL POLYOLEFINS LIMITED ~ [Invoice No. o Dated
[Vill. Khari,Near Asgarpur Majra 124-25/1083 10-Sep-24 -
Yamuna Nagar Road, Kala Amb - 173030 (HP) Delivery Note Mode/Terms of Payment
DRUG LICENCE NO. NHN-W/GRUGS/2023/123-NB
DRUG LICENCE NO. NHN-W/GRUGS/2023/124-B 'Reference No. & Date. | Other References
GSTIN/UIN: 02AAACHS9542F1ZW
State Name : Himachal Pradesh, Code : 02
B r's Order No. 2d |
CIN: U24114HP1994PLC014726 e Crte ;
E-Mail : accounts@himpol.com - e .
Consignee (Ship to) Dispatch Doc No. ‘Delwery Note Date
M.I INDUSTRIES - e L o
28,29 INDUSTRIAL AREA, GONDPUR PAONTA RIRRBIONSY taraugh |[stadan
SAHIB (H.P) HPL |PAONTA SAHIB
GSTIN/UIN : 02ACEPG1858Q1Z2G Bill of Lading/LR-RR No. Motor Vehicle No.
PAN/T No : ACEPG1858Q dt. 10-Sep-24 HP715701
State Name : Himachal Pradesh, Code : 02 Terms of Delivery o
Buyer (Bill 1a)
M. INDUSTRIES IMMEDIATE
Z28.29 INDUSTRIAL AREA, GONDPUR PAOMNT A
SAHIEB (H.P)
GSTINALIN r D2ACEPRPGI18580120C
PANIT Nao D ACEPGIBS5B0O
State MName : Himachal Pradesh, Code : 02
Place of Supply Himachal Pradesh
S| No. & Kind | Description of Goods HSN/SAC | Quantity Rate per | Disc. % Amount
No. of Pkas. | B A S I I
1 I |SLACKED LIME 25222000 16.680 MT.| 1.000.00 MT.| 16,680.00
SGST @2.5% 2.50 % 417.00]
CGST @2.5%| ‘ 2.50|% 417.00|
| | | |
| |
L1 . e S — ! I RV
I Towl|  [tes8MT] | [ %17,514.00
Amount Chargeable (in words) E. & O.E
INR Seventeen Thousand Five Hundred Fourteen Only
HSN/SAC T Taxable | Central Tax |  State Tax " Total
|__Value [Rate | Amount | Rate | Amount |Tax Amount
25222000 | 16,680.00| 2.50% 417.00|2.50% 417.00 834.00
Total| 16,680.00] |  417.00 417.00]  834.00]
| Tax Amount (inwords) - INR Eight Hundred Thirty Four Only
| Company's Bank Details
Bank Name . SBI KALA-AMB 10594767884 C/A
iCompany's FPAM . AAACH9542F Ajc No. : 10594767884

| Declaration

1. We declare thal this invoice shows the actual price of the
goods described and that all particulars are true and correct.

2. Inerest Will Be Applicable @ 18% After Due Date,

3. All Sale Are Final No deduction Will be Accepted Without Return Consent

Branch & IFS Code: SBI KALA-AMB & SBIN0004590

for HIMACHAL POLYOLEFINS LIMITED |

SUBJECT TO NAHAN JURISDICTION |

Authorised Signatory

This is a Computer Generated Invoice

116
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TAX INVOICE

IRN . 34b617fbedf22¢c17e96d69305a29c80a1117379fb16f-
6e2a41711a23621edfee

Ack No.  : 132419603194164

Ack Date : 18-Sep-24

file:///C:/Users/SANJU/Desktop/M1%20IND/1139.pdi

TAX INVOICE 2344 (ORIGINAL FOR RECIPIENT)

e-Invaice

HIMACHAL POLYOLEFINS LIMITED
Vill. Khari,Near Asgarpur Majra
Yamuna Nagar Road, Kala Amb - 173030 (HP)
DRUG LICENCE NO. NHN-W/GRUGS/2023/123-NB
DRUG LICENCE NO. NHN-W/GRUGS/2023/124-B
GSTIN/UIN: 02AAACH9542F1Z2W

State Name : Himachal Pradesh, Code : 02

CIN: U24114HP1994PLC014726

E-Mail : accounts@himpol.com

Invoice No.

24-25/1139

: _ 18-Sep-24
Delivery Note

[ Mode/Terms of Payment

Reference No. & Date. [ Other References

" | Dated

‘Consignee (Ship to)

Dispatch Doc No.

=i

I Delivery Nole Date

M.I INDUSTRIES — : ——
28,29 INDUSTRIAL AREA, GONDPUR PAONTA Dispatohid (hrauoh [Rnatinaton
| SAHIB (H.P) HPL PAONTA SAHIBE
I GSTIN/UIN : 02ACEPG1858Q1Z2G Bill of Lading/LR-RR No. | Motor Vehicle No.
PAN/IT No : ACEPG1858Q |dt. 18-Sep-24 = HP715701
State Name : Himachal Pradesh, Code : 02 Terms of Delivery
Buyer (Bull ta)
M.:TNDUSTRIES IMMEDIATE
28,29 INDUSTRIAL AREA, GONDPUR PAONTA
SAHIB (H.P)
GSTIN/UIN : O2ZACEPG1858Q1ZG
PAN/IT Mo - ACEPGI1858Q
State MNarme + Himachal Pradesh, Code : 02
Place of Supply :© Himachal Pradash
| Sl| No. & Kind Description of Goods HSN/SAC | Quanlity Rate per | Disc. % Amount
[No| of Pkgs. o | B R A A
1 | SLACKED LIME | 25222000 ‘ 16.910 MT. 1.000-00‘ MT-| 16,910.00
| | |
| SGST @2.5% | 2.50|% | 422,75
CGST @2.5% 2.50 % 422.75
Small Balance Write Off | 0.50

1 ﬂ %17,756.00

ot = ool
Total 16.910 MT. |
Amount Chargeable (in words) o o o - - o E. & OE
INR Seventeen Thousand Seven Hundred Fifty Six Only
HSN/SAC Taxable Central Tax | State Tax | Total |
| —— Value Rate Amount | Rate | Amount | Tax Amount
125222000 _  1716.910.00[250%|  42275/2.50%|  422.75]  845.50
- = = Total| 16,910.00 42275 42275  845.50

Company's PAN

Declaration

1. We declare that this invoice shows the aclual price of the
goods described and that all particulars are true and correct

2. Inerest Will Be Applicable @ 18% After Due Date.

3. All Sale Are Final. No deduction Will be Accepted Without Return Consent

: AAACH9542F

iTaXAmOU“l (inwords) - INR Eight Hundred Forty Five and Fifty paise Only

Company's Bank Details

Bank Name . SBlI KALA-AMB 10594767884 C/A

Adc No. : 10594767884 '

Branch & IFS Code: SBI KALA-AMB & SBIN00D4590 e =
for HIMACHAL POLYOLEFINS LIMITED

___Authorised Signatary

SUBJECT TO NAHAN JURISDICTION

This is a Computer

Generated Invoice

22-Oct-24, 5:47 PM
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TAX INVOICE

IRN . 58658eDabf46eed5df83e46fd79ddaec1295f2b423f7f-
965fef033975186e3d4

Ack No. 132419604272636

Ack Date : 18-Sep-24

file:///C:/Users/SANJU/Desktop/M1%20IND/1140.pdi
TAXINVOICE 2345 (oriGinaL For RECIPIENT)

HIMACHAL POLYOLEFINS LIMITED
Vill. Khari,Near Asgarpur Majra
Yamuna Nagar Road, Kala Amb - 173030 (HP)
DRUG LICENCE NO. NHN-W/GRUGS/2023/123-NB
DRUG LICENCE NO. NHN-W/GRUGS/2023/124-B
GSTIN/UIN: 02ZAAACH9542F 12ZW

State Name : Himachal Pradesh, Code : 02

CIN: U24114HP1994PLCO14726
E-Mail : accounts@himpol.com
| Consignee (Ship to)

M.| INDUSTRIES

28,29 INDUSTRIAL AREA, GONDPUR PAONTA

Invoice No.
24-25/1140

e-Invoice

18-Sep-24

Delivery Note

Mode/Terms of Payment

Reference No. & Date.

| Other References

Buyer's Order No.

|Dated
|

' Dispatch Doc No.

Delivery Note Date

Dispatched through

Destination

SAHIB (H.P) He.. . _|PA_ON_“.!.'ﬁ_._S&ﬂ.B_
GSTIN/UIN : 02ZACEPG1858Q1ZG Bill of Lading/LR-RR No. Moter Vehicle No.
PAN/IT No . ACEPG1858Q |dt. 18-Sep-24 _ |HP71A5485
| State Name : Himachal Pradesh, Code : 02 o Terms of Delivery
nBALer;J{Dﬂéa'r)RlEs [IMMEDIATE
28,29 INDUSTRIAL AREA, GONDPUR PAGNTA
| sAHIB (H.P)
CSTIN/UIIN ; OZACEPG1858Q1ZG
PAN/AT Mo ;. ACEPGI1858Q
State Name : Himachal Pradesh, Code * 02
Place of Supply : Himachal Pradesh
Sl No. & Kind | Description of Goods HSN/SAC | Quantity Rate per | Disc. % Amount
No.| of Pkgs. | ) . |
| 1 SLACKED LIME 25222000 |27.680 MT.| 1,000.00 MT. | 27,680.00
l SGST @2.5% | | 2.50| % 692.00
| CGST @2.5% | 2.50i Yo | 692.00
|
| | |
| | ‘ |
I | | |
Total 27.680 MT.| ! '¥29,064.00
| Amount Chargeable (in words) E.&OFE
INR Twenty Nine Thousand Sixty Four Only
 HSNsAC Taxable | _ Central Tax Stale Tax___ | Total
Value Rate | Amount Rate | Amount | Tax Amount
25222000 [ 27,680.00[2.50% | 692.00| 2.50% | 692.00 1,384.00
Total | 27,680.00 692.00 692.00| 1,384.00

Tax Amount (in words)

| Company's PAN . AAACHS542F

| Declaration

1. We declare that this invoice shows the actual price of the
goods described and that all particulars are true and correct.

2. Ineresl Will Be Applicable @ 18% After Due Dale,

INR One Thousand Three Hundred Eighty Four Only

Company's Bank Details

Bank Name
Adc No.
Branch & IFS Code: SBI KALA-AMB & SBIN0004590

© 10594767884

. SBI KALA-AMB 10594767884 C/A

for HIMACHAL POLYOLEFINS LIMITED

3. All Sale Are Final. No deduction Will be Accepted Without Return Consent

SUBJECT TO NAHAN JURISDICTION
This is a Computer Generated Invoice

118

__Authorised Signatory
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TAX INVQICE

IRN : 593972fc096feed40d7eff9e74066582c08b2d6G67 31BG-
al0a30f4eebf645233c

Ack No.  © 132419736897336

Ack Date '@ 30-Sep-24

file:///C:/Users/SANJU/Desktop/M1%20IND/1210.pdi
TAXINVOICE 2340 (OrIGINAL FOR RECIPIENT)

e-lnvoice

'HIMACHAL POLYOLEFINS LIMITED

| Vill. Khari,Near Asgarpur Majra

'Yamuna Nagar Road, Kala Amb - 173030 (HP)
DRUG LICENCE NO. NHN-W/GRUGS/2023/123-NB
|DRUG LICENCE NO. NHN-W/GRUGS/2023/124-B
|GSTIN/UIN: 02AAACH9542F1ZW

|State Mame : Himachal Pradesh, Code : 02

CIN: U24114HP1994PLC014726

E-Mail : accounts@himpol.com

Consignee (Ship to)

'M.I INDUSTRIES
28,29 INDUSTRIAL AREA, GONDPUR PAONTA

SAHIB (H.P)

GSTIN/UIN : 02ACEPG1858Q1ZG
FAN/IT No : ACEPG1858Q

State Name . Himachal Pradesh, Code : 02

[nvoice Na. | Dated
| 24-25/1210 |30-Sep-24 R
Delivery Note [Mode/Terms of Payment
e e e
Reference No. & Date. Other References
— =l
Buyer's Order No. Dated |
P
Dispatch Doc No. Delivery Note Date
Dispatched through Destination

HPL jPAONTA SAHIB

Bill of Lading/LR-RR No. | Molor Vehicle No.
dt. 30-Sep-24 |HP715701

{Terms of Delivery

Buyer (Bill to)
M. INDUSTRIES

28.29 INDUSTRIAL AREA. GONDPUR PAONTA
SAHIB (H.P)

|IMMEDIATE

[SsTinuN : DZACEPG1858Q12G
PAMNAT No D ACERPGI8580
State Name : Himachal Pradesh, Code @ 02
| Place of Supply @ Himachal Pradash |
'SITNo. & Kind| Description of Goods HSN.’SACI Quantity | Rate per | Disc. % | Amount
No | of Pkgs. |
i — 1 = f ———
1 SLACKED LIME 25222000 | 16.040 MT.| 1,000.00| MT. 16,040.00
| \ | |
SGST @2.5% | 2.50 % 401.00
' | CGST @2.5% . 2.50 % 401.00
| |
| | |
| | [ [ ]
| | | .
| | |
| T |
' 1 o otal | f16-041h_ﬂT- |1 Tz16,842.00
Amount Chargeable (in words) B E. & Q.E
INR Sixteen Thousand Eight Hundred Forty Two Only
HSNISAC Taxable |  Central Tax | State Tax " Total
Value Rate [ Amount | Rate | Amount | Tax Amount
[25222000 _ - _ 16,040 00 2 50% 401.00(250%|  401.00 802.00
=== Total| 16,040.00] |  401.00] 401.00]  802.00]
Tax Amount (in words) © INR Eight Hundred Two Only
Company's Bank Details
Bank Name : SBlI KALA-AMB 10594767884 C/A
Company's PAN : AAACH9542F AJc No. 1 10594767884
Declaration Branch & IFS Code: SBI KALA-AMB & SBIN0004590 -
1. We declare that this invoice shows the actual price of the for HIMACHAL POLYOLEFINS LIMITED |
goods described and that all particulars are true and correct.
2. Inerest Will Be Applicable @ 18% After Due Date.
3. All Sale Are Final. No deduction Will be Accepted Without Return Consent Autharised Signatory

SUBJECT TO NAHAN JURISDICTION

This is a Computer Generated Invoice

119
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HPSPCB No : 496

2347 Annexure-4.1

H.P.STATE POLLUTION CONTROL BOARD
HIM PARIVESH, PHASE-I1I, NEW SHIMLA-171009.
Website:- http://hppcb.nic.in

Date: 15/07/2020

Industry Registration I1D: 13073

Application No: 1829522

To,

Subject:

Vashisht chemicals pvt. Itd.
Village ogli ,p.o kala amb---ogli
Kalaamb

Sirmaur

173030

Renewal of 'Consent to Operate' u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 and u/s 21
of Air (Prevention & Control of Pollution) Act, 1981.

With reference to your application for obtaining Renewal of ‘Consent to Operate' u/s 25/26 of Water (Prevention &
Control of Pollution) Act, 1974 and u/s 21 of Air (Prevention & Control of Pollution) Act, 1981, you are hereby,
authorized to operate an industrial unit subject to the Terms and Conditions as mentioned in this Consent |etter.

1.Particulars of Consent to Operate under Water Act, 1974 and Air Act, 1981 granted to the industry

Consent No.

CTO/BOTH/RENEW/R0O/2020/1829522

Consent valid from:

01/04/2020

Consent valid upto:

31/03/2025

Certificate Type:

RENEW

Previous CTO No. & Validity :

2. Particularsof the Industry

Name & Designation of the Applicant

ASHOK VASHISHT, (DIRECTOR)

Address of Industrial premises

Vashisht chemicals pvt. Itd.,
Village ogli ,p.o kala amb---ogli,
Kala amb,Srmaur-173030

Category of Industry

Orange

Type of Industry

2043-Lime manufacturing (using lime kiln)

Scale of the Industry

Small

Office District Srmaur
Capacity 8400MT/Annum of precipitated calcium
carbonate

Raw Materials (Name with quantity per day)

“Thisis computer generated document from OCMMS by HPSPCB”
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Raw Materials Quantiry Unit
LIME STONE 800 MT PER MONTH M.T./Month
BOILER FUEL 850 MT PER MONTH M.T./Month
COAL 9O MT PER MONTH M.T./Month
Products (Name with quantity per day)
Name of Products | Unit Quantity Intermediate Principal Use
Product
PRECIPITATED | M.T./Year 8400 QUICK LIME TO
CALCIUM MANUFACTURE
CARBONATE FINAL
PRODUCT PCC

By-Products, if any,(Name with quantity per day)

Name of By Products Unit Installed Capacity Average Production
LIME SLUDGE M.T./Year 360
Details of the Effluent Treatment Plant
Type of Effluent Capacity(KLD) Quantity(KLD)
ETP 50KL 2
Mode of Disposal
Description Quantity(in KLD) Method of Treatment Method of Disposal
Domestic 0.120 Soak Pit/Septic Tank Drain
Boiler Cooling 26 Recycled Recycle
Industrial Process 42 Recycled Recycle
Quantity of fuel required (in TPD) and capacity of boilers/ Furnace/Thermo heater etc.
Type No.of Capacity Type of Type of Fue Fue
Boiler/'Heater/ Boiler/'Heaters consumption
Evaporator/In /Evaporatord/I ratein
cinerator/DG ncinerator/DG MT/hour or
Set/Other Setg/Others KL/hour or
M3 /hour
Boilers 01 4MT/Hr FIRE TUBE AGRO 1.04 MT/Hr
WASTE

Type of Air Pollution Control Devicesinstalled
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Equipment Type

Equipment Name

Date/proposed
date of installation

Efficiency(%redu
ction)

Final
concentration of
pollution being
emitted

HIGH Boilers TueJan 10 98% 6300 mg/Nm3
EFFICIENCY 00:08:00 I ST 2017
CYCLONE
WET Others Sat Jan 20 99.9% 315 mg/Nm3
SCRUBBER 00:07:00 I ST 2018
Avinash Kumar Sharda
Sr. Environmental Engineer
For & on behalf of
(H. P. State Pollution Control Board)
Endst. No.:
Copy To:-

1 Member Secretary HP State Pollution Control Board Shimlafor information and further necessary action pl
2 Member Secretary SWCA Deptt of Industries Kala Amb for information pl
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TERM SAlggégNDl TIONS

SPECIFIC CONDITIONS

This ‘Renewal of Consent to Operate’ is only for the purpose and under the provision of Water
Act, 1974 and Air Act, 1981 as the case may be, and will not construed as substitute for
mandatory clearances required for the project under any other law/regulation/direction/order and
the applicant shall obtain any such mandatory clearance before taking any steps to establish
industry/ industrial plant, operation or process or any treatment and disposal system or an
extension or addition thereto.

Nothing in this Consent shall be deemed to neither preclude the institution of any legal action nor
relieve the applicant from any responsibilities, liabilities or penalties to which the applicant is or
may be subjected to under this or any other Act.

The unit shall apply for further renewal/extension in the validity of the Consent, before the expiry
of this‘Renewal of Consent to Operate’.

i) The unit shall ensure compliance of Waste Management Rulesi.e. Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016/ Plastic Waste
Management Rules, 2016/ E-Waste (Management) Rules, 2016/Construction &
Demolition Waste Management Rules, 2016 and Manufacture, Storage & Import of
Hazardous Chemical Rules, 1989 and provisions made thereunder, as amended from
time to time, without any adverse effect on the environment, in any manner (As
Applicable).

i) The unit shall made provisions for the compliance Solid Waste Management Rules,
2016 and provisions made thereunder and unit shall also not practice burning activity of
solid waste/waste generated from fuel within/outside premises, to avoid public
nuisance.

This‘Renewal of Consent to Operate’ isfor:-

The emissions from all sources conforming to the norms as prescribed in Schedule-l of
Environment (Protection) Rules, 1986 as amended from time to time.

Noise and Ambient Air Quality shall be maintained within Ambient Air Quality Standards for
noise as specified in Schedule-Ill of Environment (Protection) Rules, 1986 and Noise
Pollution (Regulation and Control) Rules, 2000, as amended from time to time.

The effluent (Domestic/Industrial) shall conform to the limits as prescribed in Schedule-1 or
Schedule-V1 or Industry specific standards of Environment (Protection) Rules, 1986 as
amended from time to time.

Sewage and sullage generated from the unit to be disposed-off in a properly designed septic
tank system/Sewage Treatment Plant/ Public Sewer System (as applicable).

The unit shall ensure regular operation and maintenance of Pollution Control Devices to achieve
the norms as prescribed in Environment (Protection) Act, 1986 and the achievement of the
adequacy and efficiency of the effluent treatment plant/pollution control devices/re- circulation
system installed shall be the entire responsibility of the unit.

The unit shall ensure regular operation and maintenance of separate energy meter/flow meter for
running pollution control devices and shall a'so maintain record with respect to operation of air
pollution control device/effluent treatment plant, so as to the satisfy the Board regarding the
regular operation of air pollution control device/effluent treatment plant and shall maintain log
book for the monthly reading / record.

CONDITIONS UNDER WATER (PREVENTION & CONTROL OF POLLUTION) ACT,
1974.
The unit shall maintain the record regarding the daily water consumption as per flow meter
installed.

The unit shall ensure that terminal manhole(s) at the end of each collection system and a
manhole upstream of final outlet (s) out of the premises of the industry for measurement of
flow and for taking samples.
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The pollution control devices shall be interlocked with the manufacturing process of the
industry (if applicable) and the authorized outlet and mode of disposal shall not be changed
without the prior written permission of the Board. Unit shall not use any unauthorized out-
let(s) for discharging effluents from its premises.

Solids, sludge, filter backwash or other pollutant removed from or resulting from treatment or
control of waste waters shall be disposed-off in scientific manner.

CONDITIONSUNDER AIR (PREVENTION & CONTROL OF POLLUTION) ACT, 1981.

The unit shall ensure port-holes, platforms and/or other necessary facilities as may be required
for collecting samples of emissions from any chimney, flue or duct or any other outlets as per
the specifications.

The unit shall discharge air emissions through a stack of minimum height as specified in
‘Consent to Establish’ and shall follow standards laid down from time to time.

For industrial furnaces and kilns, the criteriafor selection of stack height would be based on
fuel used for the corresponding steam generation & as per specification.

Unit shall ensure Stack height for diesel generating sets as per specification.

The unit shall ensure regular operation and maintenance of installed canopy and stack of the
D.G sets so as to control the noise & air pollution in order to comply with the provision of
notification No GSR-371 E dated 17-5-2002 or direction as issued by MOEF from time to
time, under Environment (Protection) Act, 1986.

The unit shall ensure disposal of boiler ash/fuel ash through authorized person or within
premises in a scientific manner (as the case may be) and shall maintain proper record for the
same, if applicable.

The unit shall ensure regular operation and maintenance of air pollution control arrangements
for control emission from its coal/fuel handling area and from handling, transportation and
processing of raw material & product of the industry.

The unit shall ensure valid and approved on-site and off-site emergency plan, approved by the
Chief Inspector of Factories, Himachal Pradesh (If applicable).

The unit shall ensure regular operation and maintenance of real time online monitoring
equipment’ s and provisions for the un-interrupted transfer of data as per guidelines of CPCB (if
applicable).

The unit shall provide adequate arrangements for fighting the accidental leakages/ discharge of
any air pollutant/gas/liquids from the vessels, mechanical equipment’s etc. which are likely to
cause environmental pollution.

The unit shall plant & maintain minimum three layer of trees so far possible as per plantation
guide (may be download from the website http://hppch.nic.in/plantationguide.pdf) all along the
boundary of the industrial premises and check air/water/noise pollution at source.

Any guidelines issued by the Central Government/State Government/M oEF/CPCB/SPCB/any
other authority concerned, shall be binding.

This ‘Renewal of Consent to Operate’ is subject to orders on any litigation pending in any Court
of Law. Any direction/order issued by any court shall be binding (if any).

The Board reserves the right to revoke the ‘Renewal of Consent to Operate’ granted to the
industry at any time, in case the industry is found violating the provisions of Water (Prevention &
Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 as
amended from time to time.

The unit shall comply with any other conditions laid down or directions issued in due course by
the Board under the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and
Air (Prevention & Control of Pollution) Act, 1981.

OTHER CONDITIONS

The unit shall comply with the conditions imposed by the MoEF/State Level Environment |mpact
Assessment Authority/ District Level Environment Impact Assessment Authority in the
environmental clearance granted to it as required under EIA notification dated 14-9-06, if
applicable.
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The issuance of this consent does not convey any property right in either real or personal property,
or any exclusive privileges, nor does it authorize any injury to private property or any invasion of
personal rights, nor any infringement of Central, State or Local Laws or Regulations.

Stone Crusher units shall comply with the provisions of guidelines notified by the State
Government vide Notification No. STE-E(3)-11/2012, dated 29-05-2014 (If Applicable).

Brick Kiln units shall comply with the provisions of guidelines notified by the MoEF vide
Notification No. G.S.R.233.(E), dated-15-03-2018 and by the State Government vide Notification
No. STE-E(5)-6/2013, dated-07-03-2014 (If Applicable).

Hydroel ectric Projects shall install Online Real Time Monitoring System for the measurement of
15% of minimum discharge in lean season as per orders of Court/Government. The unit shall also
ensure provisions for the regular and uninterrupted transfer of data from the real time online
monitoring system for 15% of minimum discharge of flow to SPCB, failing which unit shall be
liable for action on account of violation of the directions issued by Court/Government/SPCB in
this regard (If Applicable).

Unit shall strictly adhere to the capacity approved by the Industries Department/ Department of
Tourism & Civil Aviation/any other concerned Authority (As Applicable).

The unit shall not cause any nuisance/traffic hazard in vicinity of the area.

The unit shall ensure that there will not be significant visible dust emissions beyond the property
line.

The unit shall obtain and submit Insurance cover as required under the Public Liability Insurance
Act, 1991.

Unit shall submit all the annual/quarterly returns, as per timeline.

The industry shall submit a yearly certificate to the effect that no addition/up-gradation/
maodification/ modernization has been carried out during the previous year otherwise the industry
shall apply for the varied consent.

The unit shall maintain record regarding the operation of effluent treatment plant i.e. record of
guantity of chemicals and energy utilized for treatment and sludge generated from treatment so as
to satisfy the Board regarding regular and proper operation of pollution control equipment.

Any amendments/revisions made by the Board/CPCB/MOEF in the emission/stack height
standards shall be applicable to the industry from the date of such amendments/revisions.

Avinash Kumar Sharda

Sr. Environmental Engineer

For & on behalf of

(H. P. State Pollution Control Board)
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. H.P.STATE POLLUTION CONTROL BOARD
- 1 HIM PARIVESH, PHASE-I1I, NEW SHIMLA-171009.

Ph. No. 0177-2673766,2673276, Fax No. 2673018

HPSPCH

To,

HPSPCB/HWM R/13073

Annexure-4.2

Date : 01/10/2024

M/s

Vashisht Chemicals Private Limited
Village Ogli, PO. Kala Amb- 173030, District Sirmaur, HP.
Nahan,Distt.Sirmaur (HP)

Subject: Renewal of Authorization for operating a facility for generation, storage and disposal of Hazardous
Wastes.
1 (8) Number of authorization SIR-SIR-HWA-Renew-021
(b) Period of Authorization 5years
(c) valid from 01/04/2024
(d) Date of Expiry 31/03/2028
Details Of Authorization

SNo | Categories Waste | Typeof Hazardous | Quantity of M ode of Disposal/
Streams of Waste Hazardous Waste | recycling/
Hazardous Waste utilization/ co-

processing etc.

1 5. Industrial 5.1 Used or spent | 0.120 KL/year Recovery and
operations using oil Reuse-Authorized
mineral or recyclers
synthetic oil as
lubricant in

hydraulic systems
or other
applications

Recyclable hazar dous wastes procured per annum

To verify this document please scan thﬁ %ode.

S.No | Hazardous Wastes | Passbook Type Quantity Sour ce
: Type (Domestic/Importe
d)
Schedule | Name of Name of Passbook | Quantity | ModeOf | Source of
Process Process Type Disposal generation
Waste of waste)
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2. The Authorization/ Renewal of Authorization shall be in force for a period up to 31, March 2028
subject to concurrent validity of the Consent/ Renewal of Consent under Water (Prevention & Control
of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 or any other
authorization required from the State Board.

3. Vashisht Chemicals Private Limited, is hereby granted authorization/ renewal of authorization under
Rule 6 of the Hazardous andOther Wastes (Management and Transboundary Movement) Rules, 2016
of Environment (Protection) Act, 1986 to operate a facility for generation and storage of hazardous
waste in the premises situated at above mentioned address.

4, The authorization/ renewal of authorization is subjected to the terms & conditions as given in over |eaf.
Y ou shall maintain the records of hazardous waste handled by you in Form-3 and submit;
i) Annua return in Form-4 on or before the 30th day of June of every year.
i) Apply for the renewal of authorization on prescribed Form-1 through concerned Regional Office
before the expiry of this authorization.
iii) The unit shall submit manifest in Form-10 to the concerned Regional Office regularly for the
disposal of hazardous waste to the authorized facility.

5. This authorization/ renewal of authorization is without prejudice to any action, which may be due
against the unit for violation of any other Environmental Act/ Rule.

6. The occupier, importer/ exporter and operator of TSDF shall be liable for all damages caused to the
environment & shall be liable to payfinancial penalities as levied by HP State Pollution Control Board
& CPCB for violation of provisions of Hazardous and Other Wastes(Management & Transboundary
Movement) Rules, 2016 as per Rule 23 (1) & (2).

7. The industry shall send its waste i.e. Used/ Spent Qil to the authorized recycler through authorized
transporter on regular basis along with contaminated containers to the facilities authorized by State
Board for its treatment and disposal and shall submit manifest in Form-10regularly to the concerned
Regional Office of the State Board.

8. There exists a Common Treatment Storage & Disposal Facility (TSDF) at Village Majra, PO Dhabota,
Tehsil Nalagarh, Distt. Solan (HP).The industry shall comply with the provisions of the Hazardous and
Other Wastes (Management and Transboundary Movement) Rules,2016 w.r.t. management and
handling of hazardous wastes in letter and spirit.

9. The unit shall not store the hazardous waste at their premises for more than the period prescribed as per
office order No. HPSPCB/ 63rdBoard Meeting/ Notification/ 11-9907-50 dated 02.08.2011 available in
the State Board Websitehttp://hppcb.nic.in/Notification/HWM/HWM _Noatification.pdf.

10. The utilization of hazardous and other wastes as a resource or after pre-processing either for co-
processing or for any other use, including within the premises of the generator, shall be carried out only
after obtaining authorization from the State Pollution Control Board inrespect of waste on the basis of
standard operating procedures or guidelines provided by the central Pollution Control Board.

11.  Unit shall comply with the provisions of Rule 20(2) of the Hazardous and Other Wastes (M anagement
and Transboundary Movement)Rules, 2016, failing which authorization granted to the unit, shall stand

cancelled.
Approved By
Env. Engineer
(H. P. State Pallution Control Board)
Copy to:
“This is computer generated document from HPOCMMS” Page 2 of 6
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1. The Consent Branch, Head Office for information please.
2. CaseFile.

Er. Atul Parmar

Env. Engineer

For & on behalf of

(H. P. State Pallution Control Board)

“This is computer generated document from HPOCMMS” Page 3 of 6
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TERMSAND CONDITIONSOF AUTHORISATION

The authorized person shall comply with the provisions of the Environment (Protection) Act 1986 and
the rules made there under.

The authorization or its renewal shall be produced for inspection at the request of an officer authorized
by the H.P. State Pollution Control Board.

The pers on authorized shall not rent, lend, sell, dispose, transfer or otherwise transport the hazardous
wastes without obtaining prior permission of the Board.

Any unauthorized change in personnel, equipment and working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorization.

It is the duty of the authorized person to take prior permission of the State Pollution Control Board to
close down the facility.

An application for the Renewal of Authorization shall be made as per Rule 6 of the Hazardous and
Other Wastes (Management and Transboundary Movement)Rules, 2016 i.e. in Form-1 before expiry of
authorization.

The occupier authorized for generation, handling, collection, reception, treatment, transport, storage,
recycling, reprocessing, recovery, reuse and disposal of hazardous wastes and shall maintain records of
such operations along with data on environmental surveillance in Form-3 and shall submit Annual
Returnsto the Board in Form-4 by on or before the 30th day of June of every year.

The authorized person shall report about the accident which occurs at the hazardous waste storage site
immediately to HPSPCB

Before transferring ownership or operation of a facility/unit during its operating life or of a disposal
facility during the post closure period, the owner/ operator of the unit must seek prior permission of the
State Board and must notify the near occupier or operator in writing of the requirements of this
authorization. An occupier or operator of the requirements of this authorization in no way relieves the
new occupier or operator of his obligation to comply with all applicable requirements.

Before the hazardous waste is stored or dumped in the facility, he (she) must conduct a detailed
physical and chemical analysis of hazardous waste sample collected from the site and to report to the
State Board.

An occupier/ generator shall not store hazardous wastes in open ground. It must be stored in an isolated
site away from plant operational area.

The storage tank/container of the hazardous waste should be in good condition and made of (or lined
with) an appropriate material which does not react with the waste contained in it and can with-stand the
physical and environmental conditions during storage and handling.

The occupier generating hazardous waste shall mark each container holding hazardous waste with the
marking “HAZARDOUS WASTE” both in English and Hindi.

The storage area should be fenced properly and a SIGN/ NOTICE Board indicating “DANGER” and
“HAZARDOUS WASTE” sign & nature of the waste with quantum of storage, generation shall be
placed at storage site.

The occupier generating hazardous waste shall provide the required safety devices like safety mask,
goggles, hand-gloves, gumboots etc. to the workers for handling the hazardous waste. The occupier
shall impart training to the personnel/ workers for handling and storage of hazardous waste.

Non-compatible hazardous waste and material shall not be mixed in the same storage container.

The industry shall store the hazardous waste in lined pits provided within the industry premises for the
period as prescribed by the State Board. The pit(s) should be covered from the top. The storage area
shall be demarcated by a barbed fencing with a“DANGER” and “HAZARDOUS WASTE” sign. The
unit shalltransfer the hazardous waste to TSDF at Village Majra, PO Dhabota, Tehsil Nalagarh, Distt.
Solan (HP).

There should be sufficient & efficient provisions to avoid under ground water contamination due to
waste storage and disposal. The quality of ground water where the waste has been stored shall be
monitored by the industry.

The occupier shall be responsible for any damage of life/or property during storage of his waste and
will obtain Public Liability Insurance, wherever applicable.

The industry shall take steps wherever feasible, for reduction in hazardous waste generated or recycled
or reused and submit the report along with application for renewal of authorization.

The occupier who is generating hazardous waste shall draw an Emergency Plan for meeting any
emergency due to On Site Storage of Hazardous Waste inside its premises.
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The occupier shall obtain ‘No Objection Certificate’ from the State Pollution Control Board of both the
States in case of transport of hazardous wastes for finaldisposal to afacility for treatment, storage and
disposal existing in a State other than the State where the hazardous waste is generated. The occupier
shallintimate the concerned State Pollution Control Boards before he hands over the hazardous wastes
to the transporter in case of transportation of hazardous wastes through a State other than the State of
origin or destination

The hazardous waste should be transported through a transporter having valid authorization of the
HPSPCB.

No transportation of hazardous wastes shall be under taken unless it is accompanied by five copies of
the manifest (Form-10) as per the color codes. Thetransporter shall give a copy of the manifest duly
signed with date to the occupier and retain the remaining four copies to be used as prescribed in
condition no. 26

The occupier shall provide the transporter with six copies of the manifest in Form 10 as per the color
codes indicated below:

Copy 1 (White) To be forwarded by the sender to the State Pollution Control Board after signing all
the seven copies.

Copy 2 (Yellow) To be retained by the sender after taking signature on it from the transporter and rest
of the five signed copies to be carried by the transporter.

Copy 3 (Pink)  To be retained by the receiver (actual user or treatment storage and disposal facility
operator) after receiving the waste and the remaining four copies are to be duly signed by the receiver.

Copy 4 (Orange) To be handed over to the transporter by the receiver after accepting waste.
Copy 5 (Green)  To be sent by the receiver to the State Pollution Control Board.
Copy 6 (Blue) To be sent by the receiver to the sender.

Copy 7 (Grey) To be sent by the receiver to the State Pollution Control Board of the sender in case
the sender isin another State.

The occupier shall provide the transporter with relevant information in Form-9, regarding the
hazardous nature of the wastes and measures to be taken in case ofan emergency and shall 1abel the
hazardous and other wastes containers as per Form-8.

The industry shall get registered with MoEF under Battery (M&H) Rules, 2001 along with
authorization from HPSPCB under Hazardous and Other Wastes(Management and Transboundary
Movement) Rules, 2016 for recycling/ reprocessing the battery scrap, lead dross etc., if applicable.

The industry shall ensure that E-waste generate if any, by them is channelized to authorized collection
centre/ registered dismantler or recycler or is returned tothe pickup or take back services provided by
the producer

The occupier generating hazardous waste specified in Schedule-1V may sell it only to recycler having a
valid authorization from State Pollution Control Board for recycling or reprocessing.

Bulk Consumer & Auctioneer of used lead acid batteries shall file return in Form-VIII & IX
respectively of Batteries (M&H) Rules 2001.

The unit shall required to display quantum, storage of hazardous wastes on a Sign Board of size 6'x4’
at main gate;

The occupier, importer, transporter and operator of the facility shall be liable for all the damages
caused to the environment or third party due to improper handling of hazardous wastes or disposal of
hazardous wastes.

The utilization of hazardous and other wastes as a resource or after pre-processing either for co-
processing or for any other use, including within the premises of the generator, shall be carried out only
after obtaining authorization from the State Pollution Control Board in respect of waste on the basis of
standard operatingprocedures or guidelines provided by the central Pollution Control Board.

RO rejects, if generated by the industries shall be disposed off to in MEE or to TSDF.

Utilization of hazardous waste as a supplementary resource or for energy recovery or after processing
shall be carried out by the units only after obtaining approval from CPCB if applicable.

Import of hazardous wastes shall be made in accordance to the provisions of Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016.

The firm shall get the sample of sludge/ slag / or process solid waste, if any, analysed for Hazardous
Waste constituents/ leachate properties and inform this office accordingly.
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38.  Theauthorization is subjected to the conditions mentioned above and also to such conditions as may be
specified in the rules from time to time in force under the Environment (Protection) Act 1986.

Env. Engineer
(H. P. State Pallution Control Board)

“This is computer generated document from HPOCMMS” Page 6 of 6
To verify this document please scan thﬁ %Rfode.



2359 Annexure-4.3

,4;_“\ H.P.STATE POLLUTION CONTROL BOARD
I*-‘-“-"-'ﬁ‘-;"’l REPORT BY STATE BOARD ANALYST
N (Stack/Ambient Air) Monitoring Report

HPSPCBE

Report No: 13765198/A-14672 25/10/2024

| hereby certify that | Dr Kuldeep Negi, SO, State Board Analyst duly appointed under sub-section (2) of
section 29 of the Air (Prevention and Control of Pollution) Act, 1981 received on 30/09/2024 from Naveen
Rajpoot, JEE, HP State Pollution Control Board RO Paonta a Grab sample of Sampling port of stack
attached to Boiler of Vashisht Chemicals Private Limited, --- Village Ogli, PO. Kala Amb-
173030, District Sirmaur, HP., Nahan Distt. Sirmaur, H.P. 173030 on dated 30/09/2024 for analysis.
The sample wasin acondition fit for analysis reported below:

| further certify that | have analyzed the af orementioned sample on 30/09/2024 to
25/10/2024 and declare the result of analysisisto be asfollows :-

SAMPLING PARAMETERS

Sr. Parameter Name Results Units PermissibleLimit |Remark/Result

No. Analysis

1 PM (Stack) 132.92 mg/Nm3 800 Within Permissible
Limit

The condition of the seals, fastening and container on receipt was asfollows:-

Filter paper was enclosed in sealed envel ope with the impression of HPPCB. The envel ope contained details of sample like
source of sample, time and date of collection, name and designation of person who had collected the sample.

Signed this on 25/10/2024

Remarksof Lab Head:

I

Dr Kuldeep Negi, SO

(State Board Analyst)
RL Paonta
From:
H.P. STATE POLLUTION CONTROL BOARD,
RL Paonta
To:
Vashisht Chemicals Private Limited
--- Village Ogli, PO. Kala Amb- 173030, District Sirmaur, HP., Nahan,
“This is computer generated document from HPOCMMS” Page 1 of 2
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IRN - d678888fc23fc713c63aec652d2968357101a4952981c87-
b664a98b3815228bd
Ack No. : 132418846484078
Ack Date : 5-Jul-24
'Vashisht Chemicals Private Limited (2024-25) Invoice No.
| Village Ogli, PO. Kala Amb- 173030, 1160
| District Sirmaur Delivery Note

Tax Invoice (EXTRA COPY)

e-Invoice

5-Jul-24 |

' GSTIN/UIN: 02AABCV1230F273

Mode/Terms of Payment |

| State Name : Himachal Pradesh, Code : 02
| E-Mail : vashishtchemicals@gmail.com

Reference No, & Date.

Other References

' Consignee (Ship to)
R.K. Enterprises (HR)

Buyer's Order No.

Dated

'Khewat No. 427, Quila No. 9&10, Vill. Sihi,

'Dwarka Express, Sec. 84, T-Point, Opp. SVH Project, Dispateh Do Ne:

160

Gurgaon -~ ]
GSTIN/UIN  0BAWGPD9882P1ZQ |.Dls.pat::hed through Destination
State Name : Haryana, Code : 06 | GURGAON, HR. B
Buyer (Bill to) Bill of Lading/LR-RR No. Motor Vehicle No.
R.K. Enterprises (HR) RJ40GA/0962
Khewat No. 427, Quila No. 9&10, Vill. Sihi, Terms of Delivery
Dwarka Express, Sec. 84, T-Point, Opp. SVH Project,
Gurgaon
GSTIN/UIN : 06AWGPD9882P12Q
State Name : Haryana, Code : 06
Sl Description of Goods HSN/SAC | Quantity Rate per Amount
| No. -

1 PCC- Sludge 28365000 |24.300 MT 150.00| MT 3,645.00

IGST @18% 18| % 656.10

L Total 24300 MT %4,301.10

Amount Chargeable (in words) ’ E &.o,E?

LINR_Fol_xr Thousan_t_l 'I_'hree Hundred One and Ten paise Only |

HSN/SAC B Taxable IGST Total |

[ Value | Rate | Amount | Tax Amaunt |

@m__ 3,645.00) 18% 656.10 656.10!

;- = Total|  3,645.00] |  656.10 656.10

iTa" Amount (in words) : INR Six Hundred Fifty Six and Ten paise Only ]l

‘ Company's Bank Details '

E?nrlfj Name . Bank of Baroda j

¢ No. : 4613050000003
Gy |

|:' Declaration

FWe declare that this invoice shows the actual price of the
{goods described and that all particulars are true and

correct,

This Is a Computer Generated Invoice
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Tax Invoice (EXTRA COPY) e-Invoice

g 2362

IRN : 2e38f9e94e0f6ac79f82d1fbd99d6fc89f2865echc056d93-
ca5266618eef0875

Ack No.  : 132418915847146

Ack Date : 12-Jul-24

Vashisht Chemicals Private Limited (2024-25) Invoice No. !
Village Ogli, PO. Kala Amb- 173030, 172 ~ |12-Jul-24 - |
District Sirmaur Delivery Note Mode/Terms of Payment |
GSTIN/UIN: 02AABCV1230F2Z3 !
State Name : Himachal Pradesh, Code : 02 Reference No. & Date. | Other References '
E-Mail : vashishtchemicals@gmail.com | _ |
Consignee (Ship to) _Buy ers OrderNo. | Dated —

|R.K. Enterprises (HR)
| Khewat No. 427, Quila No. 9&10, Vill. Sihi,

; Dispatch Doc No. Delivery Note Dat
' Dwarka Express, Sec. 84, T-Point, Opp. SVH Project, SPeicy o ble Relieatychiatei ete
Gurgaon A72 —_—
GSTINUIN - 0BAWGPD9882P1ZQ Dispatched through Destination
== State Name : Haryana, Code : 06 GURGAON, HR.
' Buyer (Bill to) | Bill of Lading/LR-RR No. Motor Vehicle No. .
R.K. Enterprises (HR) 'RJ40GA/0962
Khewat No. 427, Quila No. 9&10, Vill. Sihi, Terms of Delivery :
Dwarka Express, Sec. 84, T-Point, Opp. SVH Project,
Gurgaon
GSTIN/UIN : 0BAWGPD9882P1Z2Q
State Name . Haryana, Code : 06
Sl Description of Goods HSN/SAC | Quantity Rate per | Amount
N ' !
1 PCC- Sludge 28365000 |21.780 MT 150.00 MTi 3,267.00
|
[
IGST @18% 18/% | 588.06
| 00 ___ ~Total 21.780 MT| '—F] | #3.855.06
F"P Amount Chargeable (inwords) o - "E20F
INR Three Thousar_nd Eight Hundred Fifty Five and Six paise Only
- HSN/isAC T | Teable [ B8T T Teml
b Value | Rate | Amount | Tax Amount
28365000 — — ———— 3.267.00] 18%|  588.06  588.06
_ ) Total|  3,267.00 ! 588.06 588.06

Tax Amount (in words) : INR Five Hundred Eighty Eight and Six paise Only
Company's Bank Details

, Bank Name . Bank of Baroda

: Alc No. : 46130500000036
| Branch & IFS Code : Kala Amb & BAR
| Declaration

0
o for Vashisht Chemicals Priy g"! :
| We declare that this Invoice shows the aclual price of the

|goods described and that all particulars are true and

|
| |
| Correct. ) '

This is a Computer Generated Invoice
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— Tax Invoice (EXTRA COPY)

2363

e-Invoice

IRN : de5b030ce20e8b70d1193df67e6¢7ab7191681bf8cbd47-
634f18d65903245885

Ack No.  : 132418932847019

Ack Date : 14-Jul-24

'Vashisht Chemicals Private Limited (2024-25) Invoice No.
| Village Ogli, PO. Kala Amb- 173030, 176 (14-Jul-24

| District Sirmaur Delivery Note Mode/Terms of Payment
'GSTIN/UIN: 02AABCV1230F223

State Name : Himachal Pradesh, Code : 02 Reference No. & Date. Other References :
|E-Mail : vashishtchemicals@gmail.com )

Consignee (Ship to) Buyer's OrderNo.  |Dated

Vedika Industries
Near Tibbat Colony, Bhuppur,

Tehsil Paonta Sahib, District Sirmaur * Wepaten Doc Ne. HelheryiNamiam
GSTIN/UIN : 02GLLPD7334C1ZH 176 e
‘State Name  : Himachal Pradesh, Code : 02 Dispatched through Destinatian
@ Buyer (Bill to) PAONTA SAHIB
| Vedika Industries Bill of Lading/LR-RR No. Motor Vehicle No.
‘ Near Tibbat Colony, Bhuppur, HP17G/soe8
} Tehsil Paonta Sahib, District Sirmaur Terms of Delivery :
| GSTIN/UIN : 02GLLPD7334C1ZH
State Name : Himachal Pradesh, Code : 02
Sl Description of Goods HSN/SAC | Quantity Rate per Amount
No
1 PCC- Sludge 28365000 | 7.000 MT 150.00| MT 1,050.00
CGST @9% 9% 94.50
SGST @9% 9% 94.50
|
|
1 R - Total rooomtT, | ] "1_1;239_00"
" Amount Chargeable (in words) ~ E&OE
INR One Thousand Two Hundred Thirty Nine Only
- HSNIsAC Taxable | CGST | SGSTAUTGST |  Total
| Value Rate | Amount | Rate | Amount |Tax Amount
128365000 o 1,050.00 9% 94.50 9% | 94.50 189.00
Total|  1,050.00 o 94.50 [ 94.50 189.00

Tax Amount (in words) : INR One Hundred Eighty Nine Only
Company's Bank Details

Bank Name : Bank of Baroda

Alc No. : 46130500000036 _

Branch & IFS Code : Kala Amb & BARBOKALAAM /¢
Declaration for Vashisht Chemicals Private LimRgaN20#4.35
‘We declare that this invoice shows the actual price of the (& / '
 goods described and that all pariiculars are frue and = (
| correct. ! Uthariséd Sar

This Is a Computer Generated Invoice ; /
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Tax Invoice 236 4 (EXTRA COPY) e-Invoice

IRN ¢ 1b23983346eb15a5bdd92600490fe35d11 583f8bb5810f0-
72aeaddcc245a79a8

Ack No.  : 132418985224658
Ack Date : 19-Jul-24

Vashisht Chemicals Private Limited (2024-25) | Invoice No.
Village Ogli, PO. Kala Amb- 173030, 183 _119-Jul-24 '
District Sirmaur Delivery Note Mode/Terms of Payment |
GSTIN/UIN: 02AABCV1230F2Z3 -
State Name : Himachal Pradesh, Code : 02 Reference No. & Date. | Other References 'l
[E-Mail : vashishtchemicals@gmail.com ,
iCon&gnee () Buyer's Order No. Dated ]
|R.K. Enterprises (HR)
' Khewat No. 427, Quila No. 9&10, Vill. Sihi, o = —
Dwarka Express, Sec. 84, T-Point, Opp. SVH Project, | >Patch Doc No. Dsiivery Nate Date |
'Gurgaon 183 __ .
m | GSTIN/UIN . 06AWGPD9882P12Q Dispatched through Destination .
~/ State Name - Haryana, Code : 06 L GURGAON,HR. |
| Buyer (Bill to) Bill of Lading/LR-RR No. Motor Vehicle No. |
'R.K. Enterprises (HR) RJ40GA0962 !
'Khewat No. 427, Quila No. 9810, Vill. Sihi, Terms of Delivery
Dwarka Express, Sec. 84, T-Paint, Opp. SVH Project, |
Gurgaon '
GSTIN/UIN . 06AWGPD2882P1ZQ ;
State Name . Haryana, Code : 06
S| Description of Goods HSN/SAC | Quantity Rate per | Amount
1.} i
1 |PCC- Sludge 28365000 | 21.750 MT 160.00| MT 3,262.50
IGST @18% 18| % ‘ 587.25
| |
I____ -— ——— T |
R Total 21.750 MT | ¥3,849.75)
Amount Chargeable (in words) o o E &0E
INR Three Thousand Eight Hundred Forty Nine and Seventy Five paise Only |
"""" ~ HSN/SAC ' Taxable IGST Total |
Value Rate Amount | Tax Amount |
28365000 3.262.50| 18% 587.25, 587.25
_ o e v . Total| 3,26280] |~ 587.25]  587.25
Tax Amount (in words) : INR Five Hundred Eighty Seven and Twenty Five paise Only
[ Company's Bank Details
Bank Name : Bank of Baroda
Alc No. : 46130500000036 i
Branch & IFS Code : Kala Amb & BARBOKALAR
Declaration for Vashisht Chemicals Private.
We declare that this invoice shows the actual price of the
goods described and that all particulars are true and
correct.

This is a Computer Generated Invoice
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Tax Invoice (EXTRA COFY) e-Invoice

2365

IRN . d0cd93f5d0c7954fed6d67ec4657874786faeb42373cb25-
8a5af0945a75790a0

Ack No.  : 132419090934490

Ack Date : 30-Jul-24

Vashisht Chemicals Private Limited (2024-25) Invoice No. |
Village Ogli, PO. Kala Amb- 173030, 198 — . [30-Jul-24 |
District Sirmaur Delivery Note Mode/Terms of Payment
GSTIN/UIN: 02AABCV1230F2Z3 o ' -
State Name : Himachal Pradesh, Code : 02 Reference No. & Date. Other References
E-Mail : vashishtchemicals@gmail.com . .
Consignee (Ship to) Buyer's Order No.  |Dated . —
R.K. Enterprises (HR)
Khewat No. 427, Quila No. 9810, Vill. Sihi, T T T e DT T e ™ T
Dwarka Express, Sec. 84, T-Point, Opp. SVH Project, 1:.pa ch boe o very Rote bate |
| Gurgaon 2 - e ————of
GSTIN/UIN - 06AWGPD9882P12Q Dispatched through Destination
'State Name _: Haryana, Code : 06 SELF GURGAON, HR.
'B_uyer (Bill to) | Bill of Lading/LR-RR No. Motor Vehicle No.
R.K. Enterprises (HR) RJ40GA0822 |
Khewat No. 427, Quila No. 9&10, Vill. Sihi, Terms of Delivery !
Dwarka Express, Sec. 84, T-Point, Opp. SVH Project, i
Gurgaon |
GSTIN/UIN : 06AWGPD9882P1ZQ
State Name : Haryana, Code : 06 |
Sl | Description of Goods HSN/SAC | Quantity Rate | per| Amount
No| ,
1 |PCC- Sludge 28365000 |24.620 MT|  150.00| MT 3,693. oo:
|
| .
IGST @18% 18|% | 664.74
. |
| | |
L1 Total | 24.620 MIT - T4,357.74
| Amount Chargeable (in words) - _E_&_O_E'
lNR Four Thousand Three Hundred Fifty Seven and Seventy Four paise Only
| ~ HSNISAC Taxable IGST | Total |
. Value Rate | Amount | Tax Amount
| 28365000 3693.000 18% 664.74 | 664.74 |
' __ Total]  3,693.00) - 55_4_73_[_.@53_74

iTax Amount (in words) : INR Slx Hundred Sixty Four and Seventy Four paise Only |
Company's Bank Details

Bank Name : Bank of Baroda

| Alc Na. : 46130500000036

| Branch & IFS Code : Kala Amb & BARBO
Declaration for Vashisht Chemicals Private
We declare that this invoice shows the aclual price of the
goods described and that all particulars are true and
{_COI'I’ECI.

This is a Computer Generaled Invoice
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" Tax Invoice 2367 (EXTRA COPY) e-Invoice

IRN : 08f3db19e9522298747447c842699d8932d0d572ab359b-
7f0669b3972281bd94

Ack No. 1 132419232154502

Ack Date : 12-Aug-24

(\Tal_sﬁéﬁ?ahemicals;'ri_vat_e_Ei;r;if;d fzi‘a-_zé) - [Invoice No. - [Dated
\Village Ogli, PO. Kala Amb- 173030, 21 12-Aug-24
| District Sirmaur | Delivery Note | Mode/Terms of Payment
|GSTIN/UIN: 02AABCV1230F2Z3 i
|State Name : Himachal Pradesh, Code : 02 Reference No. & Date. | Other References
|E-Mail : vashishtchemicals@gmail.com i
Consignee (Ship to) | Buyer's Order No. 'Dated
R.K. Enterprises (HR) |
Khewat No. 427, Quila No. 9&10, Vill. Sihi : - :
1 ] ' , D I
Dwarka Express, Sec. 84, T-Point, Opp. SVH Project, S0 D lresis Bllmy s Dals
Gurgaon 221 =
"~ | GSTIN/UIN - 0BAWGPD9882P12Q DISpﬂtChEd through X Destination
mn,-State Name : Haryana, Code : 06 SELF GURGAON,HR.
Buyer (Billte) B Bill of Lading/LR-RR No. Motor Vehicle No.
R.K. Enterprises (HR) RJ40GA0822
Khewat No. 427, Quila No. 9&10, Vill. Sihi, | Terms of Delivery
| Dwarka Express, Sec. 84, T-Point, Opp. SVH Project,
[Gurgaon
| GSTIN/UIN . 0BAWGPD9882P1ZQ
[ State Name . Haryana, Code : 06
|
rSIi Description of Goods | HSN/SAC | Quantity l‘ Rate | per| Amount
No . o | !
1 | PCC- Sludge 28365000 | 22.180 MT | 150‘00‘ Mt 3,327.00
IGST @18% i 8% | 598.86
| il
= Total|  |22.180 MT| | 73,925.86
M:Amount Chargeable (in words) i o T E &OF
INR Three Thousand Nine Hundred Twenty Five and Eighty Six paise Only
I ' ~ HSNI/SAC ) Taxable | 1GST " Total
| Value | Rate | Amount  TaxAmount
128365000 3,327.00] 18%] 598.86 598.86
' _Total|  3,327.00f |  598.86] 598.86

Tax Amount (in words) : INR Five Hundred Ninety Eight and Eighty Six paise Only

| Company's Bank Details
Bank Name . Bank of Baroda
Alc No. . 46130500000036
Branch & IFS Code : Kala Amb & BARBO!

for Vashisht Chemicals Private

Declaration
We declare that this Invoice shows the actual price of the
goods described and that all particulars are true and

corect. .. e, . | . ] _ i
This is a Computer Generated Invoice
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Aug 12,202418:34:21

- Kala'/Amb

- Shimla Diyislon
yHimaghal :

Invoice No.221, 12-Aug-2024
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Tax Invoice

(EXTRA COPY)

2369

e-Invoice

s R Es e
a2 e
4-' 2 ALY
'. I‘l'_--’ﬂ' rﬁ o5
.-%‘r. Y
AR
;?‘!@'y_nf’.m" 'n = ‘é
IRN - B6C90194b4f13¢2367e735d77ac7112b95496f3d66909d9- P ﬁ‘- ':,"'f{ #f, -?r';
371a5b746509ecfdB i A
Ack No. 1 132419334768449 % ’}’ ,, .?f'- ;J 0600 L
Ack Date : 23-Aug-24 N.. 'i'f, 332 27]
[=i: "’ 117 n/"' ;, o]
|Vashisht Chemicals Private Limited (2024-25) Invoice No. | Dated |
|Village Ogli, PO. Kala Amb- 173030, 234 23-Aug-24 .
Delivery Note Mode/Terms of Payment '

| District Sirmaur

| GSTIN/UIN: 02AABCV1230F2Z3

| State Name : Himachal Pradesh, Code : 02

'E-Mail ; vashishtchemicals@gmail.com

i Consignee (Ship to)

'R.K. Enterprises (HR)

'Khewat No. 427, Quila No. 9&10, Vill. Sihi,

' Dwarka Express, Sec.'84, T-Point, Opp. SVH Project,

Reference No. & Date.
Buyer's Order No.

Dispatch Doc No.

Other References

Dated

Delivery Note Date

234
GSTMIUIN  : 0GAWGPD9882P1ZQ Cispaiciext ihlgh Leelngion
== State Name . Haryana, Code:06 |SELF GURGAON, HR.
Buyer (Billto) . Bill of Lading/LR-RR No. Motor Vehicle No.
R.K. Enterprises (HR) - RJ40GA0962
Khewat No. 427, Quila No. 9&10, Vill. Sihi, Terms of Delivery
Dwarka Express, Sec. 84, T-Point, Opp. SVH Project, |
'Gurgaon .
GSTIN/UIN - 0BAWGPD9882P1ZQ f
| State Name : Haryana, Code : 06 |
'Sl Description of Goods HSN/SAC | Quantity Rate per Amount I
No.
I ! : P e S — S B/ — S ST (M SRR =
'1 PCC-Sludge 28365000 |26.610 MT 150.00| MT 3,991.50
IGST @18% 18|% 718.47,
|
- i ! -
. Total 26,610 MT | ¥4,709.97
: Amount Chargeable (in words) E &OE
_INR Four Thousand Seven Hundred Nine and Ninety Seven paise Only
HSN/SAC [ Taxable 1GST | Total
—— R __Value | Rate | Amount | TaxAmount
128365000 0000000 1T 3,99150] 18%, 71847/ 71847
Total|  3,991.50 718.47| 718.47 |

| Tax Amount (in words) : INR Seven Hundred Elghteen and Forty Seven palse Only
Company's Bank Details
Bank Name : Bank of Baroda
Alc No. . 46130500000036

Branch & IFS Code ;| Kala Amb & BARB

i Declaration
| We declare that this invoice showe the actual price of the
| goods described and that all particulars are true and '

|correct. |
This is a8 Computer Generated Invoice
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Annexure-5.1

2371

Government of Himachal Pradesh
“Department of Industries” ’
Office of the Member Secretary
Single Window Clearance Agenc,y
Kala Amb, District Sirmour (H.P) ,
Email I.D.: mngadmnhm-hpagov.in

No. Ind/SMR/SWCA-KA/EM-II _\1(3\1
D d:
e skg)an)

/s Symbiosis Pharmaceuticals Pvt. Ltd.,
Sulketi Road, Kala Amb, Distt. Sirmour ,H.P.

Subject: - Inspection for capacit
y assessment of M
Pharmaceuticals Pvt. Ltd. /s  Symbiosis
Sir,
With reference to the subject cited above, please find enclosed herewith

the capacity assessment certificate for your information and further necessary action

please.

Encl: as above. Yours faithfully

%M
/uzn‘m
Member Secretary,

SWCA Kala Amb,
Distt. Sirmour, H.P.

Edst No. As above Dated

Copy to:-
The Assistant Engineer (Mechanical), PWD Nahan, Distt. Sirmour, H.P. for

information please.
2. Assistant Engineer,
information please.

HPSIDC Ltd, Kala Amb, Distt. Sirmour, H.P. for

(Rachit Sharma)
Member Secretary,
SWCA, Kala Amb
District Sirmour, H.P.
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e 2372
BT Sirmour, (H.L)\%aceuucals Pvt. Ltd., Suketi Road Kala Amb

¥ M/s Symbiosis Pharmaceuticals Pvt. Ltd Village
application along w a8

ith documents for assessing installed capac

5y

.Sllkcli Road, Kala Amb, Tehsi| Nahan, District Sirmour (H.P.) has submitted
1ty of their unit,
The Team/Committee for

o this purpose under
consisting of foll

the Chairmanghj
: " . ship of Member Secret
OWIng members visited the uni on date |

ary, SWCA Kala Amb, Distt. Sirmour (H.P.),
d 02.09.2024 for assessing the

installed capacity:-
1. Rachit Sharma

Member Secretary
SWCA Kala Amb, , Distt. Sirmour HP

. Sh. Sushil Sharma,
Asstt, Engineer(Mech.),
Nahan Distt. Sirmour H.P,

2. Sh. Pankaj Sharma,

JE, (Civil), Rep. HPSIDC Ltd.,
Kala Amb, Distt. Sirmour HP

L e L

) Certain assumptions have been made to lay down the benchmarks for assessing the installed capacity:
i) The installed capacity has been assessed after taking into consideration the Plant & Machinery physically installed in the unit

at the time of inspection. The installed plant & Machinery have also been duly verified by the Chartered Engineer and a
certificate in this behalf has also been issued which is enclosed along with the report..

] i) Installed capacity has been assessed on the three shift basis of 24 hours of working of the plant for three hundred working days
in the financial year,

iii) The unit is registered with the department vide No. EM-II No. 02/010/13/0012 dated 24.01.2007 for manufacturing of

Pharmaceuticals Formulations (Tablets, Capsules, Injection, Eye & Ear Drops and Soft Gelatin Capsule) with the Original date
of Commencement of Commercial production of the unit is 18.05.2006.

Installed Capacity as per CA/CE report and inspected by the committee (per annuam on three shift basis)
' Sr. No. Name of products Installed Capacity \
Ll ' Tablets 31700000 \
LZ ’ Capsules 31700000
3 Liquid 16000000
4 Injections 10000000
5 Eye & Ear Drops 10000000
6 Soft Gelatin Capsule (The unit is advised 120000000
to get the date of commercial production of
L this product verified from this office)
> Devinder Kumar Chugh Chartered Engineer: i M-165737-7
ns~ é _.r..--’.'j’
(SuslTil Shz:t"maj), (Pankaj Sharma) /(Ni:acht::r Secrestl:arma)
A.E.(Mechanical), JE, (Civil), HPSIDC Ltd., S\:ITIA i A;nrl{’
Mech. Div. Nahan Kala Amb : ,
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2 3 7 3 Annexure-5.2

H.P.STATE POLLUTION CONTROL BOARD
FORM X
REPORT BY STATE BOARD ANALYST
(See Rule 26)

Report No: 48304/W-13997 13/09/2024

| hereby certify that | Dr Kuldeep Negi, SO, State Board Analyst duly appointed under sub-section (3) of
section 53 of the Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974) received on 03/09/2024 from
Jitender Singh, JEE, HP State Pollution Control Board RO Paonta a Grab sample of Final Outlet of
ETP of Symbiosis Pharmaceuticals Pvt. Ltd., 306/6 Suketi RoadVillage NaggalK ala Amb, Nahan
Distt. Sirmaur, H.P. 173030 on dated 02/09/2024 for analysis. The sample was in a condition fit for analysis
reported below:

| further certify that | have analyzed the af orementioned sample on 03/09/2024 to
13/09/2024 and declare the result of analysisisto be asfollows :-

Method of analysis
IS 2488(1-V), 1S-3025(Part 44): 1933, 'Standard method for examination of water', 23rd edition prepared and
published jointly by:-

1. American Public Health Association
2. American Water Works Association
3. Water Pollution Control Federation

SAMPLING PARAMETERS

Sr. Parameter Name |Results Units PermissibleLimit |Remark/Result

No. Analysis

1 Sulphide BDL (DL-1.0) mg/L NA NA

2 pH 7.50 NA NA

3 TSS 23.0 mg/L NA NA

4 COD 80.0 mg/L NA NA

5 FDS 754.0 mg/L NA NA

6 BOD 14.50 mg/L NA NA

7 Total Phosphate 1.81 mg/L NA NA

8 Arsenic BDL (DL-0.005) mg/L NA NA

9 Total Chromium BDL (DL-0.10) mg/L NA NA

10 Lead BDL (DL-0.05) mg/L NA NA

11 Qil and Grease BDL (DL-4.0) mg/L NA NA

12 Phenolic 0.27 mg/L NA NA
Compounds(as
C6H50H)

The condition of the seals, fastening and container on receipt was as: sealed as HPPCB

Signed this on 13/09/2024

Remarksof Lab Head:

“This is computer generated document from HPOCMMS” Page 1 of 2
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‘BDL’ & ‘DL’ stands for Below Detection Limit and Detection Limit, respectively.

From:
H.P. STATE POLLUTION CONTROL BOARD,
RL Paonta

To:

Symbiosis Pharmaceuticals Pvt. Ltd.

306/6 Suketi RoadVillage NaggalKala Amb, Nahan,
Distt.Sirmaur, H.P.173030

“This is computer generated document from HPOCMMS”

147

Dr Kuldeep Negi, SO
(State Board Analyst)
RL Paonta

Page 2 of 2
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2375 . Annexure-5.3

HP State Pollution Control

AP
aals
Board ';;\\‘. !—l!:E
HIM Parivesh Bhawan, Phase-III, New Shimla- s
09
Phone No. 0177-2673766, 2673020 FAX-0177-
2673018

Environmental Compensation as per the Orders of Hon’ble
National Green Tribunal in OA no. 593/2017 titled Paryavaran
Suraksha Samiti v/s Uol dated 19-12-2019

Whereas, Regional Officer, HPSPCB Paonta Sahib, Distt.
Sirmour HP vide letter no. PCB/RO Paonta
Sahib/EE/Symbiosis/1289/2024-28 dated 2/04/2024 and 1182 dated
12/07/2024 has informed that 06 no. of consecutive samples of the M/s
Symbiosis Pharmaceuticals Pvt. Ltd., Suketi Road, village Nagal, Kala
Amb, Distt. Sirmour,HP were not meeting the prescribed discharge
standards.

Whereas RO has further informed that (1) as per the detailed
Inspection Report submitted by the then AEE Kala Amb vide letter no.
PCB/Sub Office Kala Amb/Symbiosis Pharma/20-34 dated 14/12/2023,
the unit was caught dumping Hazardous Waste unscientifically in the
back side of the unit on the hill slope and the hazardous waste was also
reported to be Solid/Disposed off to unauthorized agency. (2) Further a
public complaint was received in this office and accordingly the unit
was inspected on 11/07/2024 (3) It has been observed that the unit is
engaged in the manufacturing of the additional products 1i.e.
ointments(gel,créeme, shampoo, lotions,oil) and air drops and eye drops
which have not been consented by the State Board(4) the consent of the
unit and HW authorization has expired on 31/03/2023 and the unit is in
operation without valid consent of the State Board. (5) Unit has
provided captive ETP of capacity 20 KLD but as per the record very less
quantity of effluent is being sent to CETP.

Whereas, the facts stated above tantamount to violation of the
provisions contained in Section 25 of the Water (Prevention and Control
of Pollution) Act, 1974 & Section 21 of the Air (Prevention and Control
of Pollution) Act, 1981 constituting a cognizable offence punishable
under the aforesaid Act.

Whereas the Hon’ble NGT in OA no. 503/2017 titled Paryavaran
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Suraksha Samiti v/s Uol dated 19-12-2019 has approved the regime for
Environmental Compensation against all the violating units on the basis
of Polluter Pays Principle. The formula was devised by CPCB. The
formula is primarily based on the Pollution Index (PI) of the concerned
sector, for levying environmental compensation on a defaulting industry
which is as under:

EC=PIxNxRxSxLF.

In view of above facts and continuous and confirmed violation of 6 nos.
of samples from the outlet discharge of the unit, you are hereby
directed to deposit an Environmental Compensation amounting to Rs.
43,68,750 ( i.e. Forty Three Lakhs Sixty-Eight Thousand and
Seven Hundred Fifty only) in the account of Member Secretary, HP
State Pollution Control Board, Bank of Baroda A/c no.
54140100001617(IFSC Code BARBONEWSIM) within 3 days failing
which action under the provisions of Water (Prevention and Control of
Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act,
1981 shall be initiated against you and submit the receipt/compliance
report to this office at the earliest.

sd./-
Anil Joshi, IFS
Member Secretary
HP State Pollution Control Board
Endst. No. PCB /RO Paonta(Misc.) /

Sirmour/24- U IR Dated: / é7 p %Ll‘]
Copy forwarded to the following for information, compliance/action and
report:-

1. M/s Symbiosis Pharmaceuticals Pvt. Ltd., Suketi Road, Village
Nagal, Kala Amb, Distt. Sirmour, HP.

2. The Regional Officer, HPSPCB, Paonta Sahib, District Sirmour, HP.

3. The System Manager to upload the same on the official site of the
State Board.

J/Case File. Signed by

Anil Joshi

O 4T 23

Member Secretary
HP State Pollution Control Board

149



Annexure-5.4

2377

H.P. STATE POLLUTION CONTROL BOARD

REGIONAL OFFICE PAONTA SAHIB @ 0)704-225870
HIMUDA Complex, Plot no. 1-3, Shubhkhera © https:/hppeb.nic.in/ '
Teh: Paonta Sahib, Distt: Sirmour, Pin-] 73025 > pebropaontal @gmail.com HPSPCO

No. PCB/RO Paonta/EE/Symbiosis Pharma. Pvt, Ltd /2024- /,?j 9 Dated- /0 ,--,';7-12 2 Zf
From: The Regional Officer;
To

M/s Symbiosis Pharmaceuticals Pwvi, Ltd.,

Suketi Road, Village Nagal, Kala Amb,

Tehsil Nahan, Distt. Sirmour (HP)-173030

Subject: Environniental Compensation as per the Qrders of Hon’ble National Green Tribunal in
OA No.593/2017 titled Paryavaran Suraksha Samiti v/s Uol dated 19.12.2019.

This is in reference to Order issued by Member Secretary, HP State Pollution Control Board
vide Endst. No.PCB/RO Paonta(Misc. )/Sirmour/24-4114-16 dated 16.07.2024 (enclosed) vide which
Environmental Compensation amounting to Rs.43,68,750 (i.€ Forty Three Lakhs Sixty-Eight Thousand and
Seven Hundred Fifty only) has been imposed. In this context, you are directed through this letter to deposit
said amount in the account of Member Secretary, HP State Pollution Control Board, Bank of Baroda A/c
no.54140100001617 (IFSC Code BARBONEWSIM) within 3 days and submit the receipt/compliance
report, failing which action under the provisions of Water (Prevention and Control of Pollution) Act, 1974

and Air (Prevention and Control of Pollution) Act, 1981 shal| be initiated against the unit.

-~

¢ — g
Encl: As Above. ,\}f\ O i
£ \ Atul Parmar
f\ Regional Regional Officer cum
Environmental Engineer
‘\? HPSPCB Regional Office Peonta Sahib
_ i, ¢
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H.P. STATE POLLUTION CONTROL BOARD
REGIONAL OFFICE PAONTA SAHIB (f} 01704-225870

HIMUDA Complex, Plot no. 1-3, Shubhkhera & hitps:ifhppcb.nic.in/
Teh: Paonta Sahib, Distt: Sirmour, Pin-173025 & pebropaontal@gmail.com

HPSPCB

No. PCB/RO Paonta/Symbiosis Pharam/1289/2024- 1493 — 9y Dated- 27.08.2024

To: M/s Symbiosis Pharmaceuticals Pvt. Ltd.
Village Naggal, Suketi Road Kala Amb,
Tehsil Nahan, Distt. Sirmaur (HP).

Subject: Show Cause notice under Water (Prevention & Control of Pollution Act, 1974 &
Air (Prevention & Control of Pollution) Act, 1981.

Whereas, Renewal of Consent (o Operate issued to the unit has already expired on
31.03.2023 and the unit is operating without valid Renewal of Consent of the State Beard.

Whereas, the unit had made applications for Renewal of Consent (o Operate through online portal
(HPOCMMS) vide application No, 9145518 dated 10.04.2023, No.9742885 dated 03.06.2023 and
No.11144580 dated 28.11.2023, which were incomplete & since online observations were not
attended by you. The applications were automatically rejected by the online system after 30 days as
you did not submit any response to the same.

Whereas, the unit had again made an application for Renewal of Consent to Operate vide online
application No.12257349 dated 06.04.2024, which is currentiy returned to the unit for compliance to
the online observation such as expansion/addition of products & capacity variation without prior
consent of the State Board and non compliance to the Order issued by HPSPCB, Head Office Shimla
vide Endst. No.PCB/RO Paonta(Misc.)/Sirmour/24-4114-16 dated 16.07.2024 for payment of
Environmental Compensation amounting to Rs.43,68,750 (i.e Forty Three Lakhs Sixty-Eight
Thousand and Seven Hundred Fifty only).

And whereas the facts stated above tantamount to clear violations of terms and conditions of the
consent and therefore the provisions of Water (Prevention & Control of Pollution) Act. 1974,
constituting a cognizable offence under the aforesaid acts.

Now, therefore in accordance with the provisions of aforementioned Acts, it is proposed to initiate
penal action against you in accordance with the provisions of :

o Section 41, 43 & 44 of the Water (Prevention and Control of Pollution ) Act, 1974 and
section 31- A of Air (Prevention and Control of Pollution) Act, 1981 & in respect of each
such contravention or non-compliance, be liable to pay a penalty which shall not be less
than ten thousand rupees, but whicl may extend to fifteen lakh rupees.

o Continues contravention or non-compliance under sub-section (1), shall be liable to pay
an additional penalty of ten thousand rupees every day during which sucl contravention

confinnues,

o Imposition of Environmental Compensation as per Polluter Pay Principle from the day of
violation observed till compliance is made by you as per the orders of Hon'ble NGT in
O.A. 593/2017 titled us “Paryavaran Surakasha Sumiti &Anr, Vs Union of India &Ors™.
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The above is also preposed notwithstanding action for disconnection of power supply, sealing of
the unit and closure of the unit under Section 33-A of Water (Prevention and Control of
Pollution) Act, 1974 and / or imposition of Environmental Compensation as per Polluter Pay
Principle from the day cf violation observed till the day compliance is made by you as per the
orders of the Hon'ble NGT.

However, before initiating an action against you in the matter, you are hereby directed to show
cause within 07 days as to why the legal and penal action as prescribed above should not be
initiated against you for non compliance 1o the provisions of environmental laws and acts,

You are also hereby directed to, make complete application for Renewal of Consent to
Operate & Consent to Establish Expansion without any loss of time on receipt of this Show
Cause Notice.

It is further informed that in case of failure to comply to above directions or in case of non-
satisfactory disposition or in case of continued violations action as proposed above shall be
initiated against you without any further intimation or notice and completely at your own risk &
cost after the expiry of the above mentioned period.

(a) In case of any difficulty in filing online application / replying to online queries in OCMMS or any
related query it is specifically directed to please contact the help desk in the HPPCB Regional Qffice on
week days during working hours ie from 10:00 am to 05-00 pm for assistance. Complete assistance shall
be rendered in online application filing and documentation required thereof.

{b) Please note that in case the online observations are not altended and the application is not
resubmitied the same will amtomatically be deleted within 30 days by the system. Therefore. to avoid any
delay and any further action for non-compliance please resubmit the application with complete

complianee at the earliest and well within the stipudated time.

Please treat it urgent [} Aﬁuﬂ

L Atul Parmar

Regional Officer cum

Environmental Engineer

HPSPCB, Regional Office Paonta Sahib

Copy to:

|. The Member Secretary, HP State Pollution Control Board Shimla for favor of kind information
please

. xla]

¢ —
Atul Parmar
Regional Officer cum

Environmental Engineer
HPSPCB, Regional Office Paonta Sahib
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REGIONAL OFFICE PAONTA SAHIB ﬁ 01704-225870
HIMUDA Complex, Plot no. 1-3, Shubhkhera & https://hppcb.nic.in/ >
Teh: Paonta Sahib, Distt: Sirmaur, Pin-173025 5 @ pcbropaontal@gmail.com ”‘i‘;‘;;'[‘;'(;B
No. PCB/RO Paonta/ Symbiosis Pharmaceuticals Pvt. Ltd./2024-1758-59 Dated- 06.09.2024
From: The Regional Officer
To

M/s Symbiosis Pharmaceuticals Pvt. Ltd.

Vill. Nagal Suketi, Kala Amb, Tehsil Nahan

District Sirmaur, H.P.
Subject: Show Cause Notice under Water (Prevention and Control of Pollution) Act, 1974

and Air (Prevention and Control of Pollution) Act, 1981.

This is in reference to the inspection of your unit carried out by the State Board Officer(s)

in reference to a public complaint received through HPPCB HQ and the pending case in the Hon’ble NGT
(OA No 515/2022). The inspection was carried out on dated on 02.09.2024. In this context, following
observations have been made during the inspection-

1.

The unit has installed three DG sets having capacities 500 KVA, 320 KVA and 180 KVA whereas
only 01 DG set is consented by the State Board. The DG sets are also without adequate stack
height. (Photograph 1,2&3)

The unit has installed liquid fuel fired boiler(s) without prior consent of the State Board.
(Photograph 4)

It was observed that the product Ointment, Eye and Ear Drops are also being manufactured
since few years and the control samples for the same were observed to be preserved in the
control sample room. (Photograph 5,6,7,8)

Hazardous waste storage area is not adequate and only ETP sludge was observed to be stored
at site. No dedicated storage for other authorized Hazardous wastes was observed and no
record of such wastes has been maintained in form-Ill at site. (Photograph 9).

The unit has obtained HW authorization for 30 nos. of Contaminated Drums/year. However, a
large number of empty contaminated drums were found stored in the unit. (Photograph
10,11,12)

Whereas the above-mentioned facts tantamount to the violation of the provisions of Water (Prevention
and Control of Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981 constituting a
cognizable offence under the aforesaid act.

Now therefore in accordance with the provisions of above quoted laws, it is proposed to initiate action
against you in accordance with the provision of:
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1. Section 41, 43 & 44 of the Water (Prevention and Control of Pollution) Act, 1974 attracting with
fine(s) up to Rupees Ten Thousand but which may extend to Fifteen Lakh rupees. Where any
person continues contravention or non-compliance, he shall be liable to pay an additional
penalty of ten thousand rupees every day during which such contravention continues.

2. Section 37 and 39 of the Air (Prevention & Control of Pollution) Act, 1981 attracting fine(s) up to
Rupees Ten Thousand but which may extend to Fifteen Lakh rupees. Where any person
continues contravention or non-compliance, he shall be liable to pay an additional penalty of
ten thousand rupees every day during which such contravention continues.

Further, the unit has not deposited Environmental Compensation amount of INR. 43,68,750/- imposed
vide Endst. No. PCB/RO Paonta (Misc.)/Sirmour/24-4114-16, dated 16.07.2024 till date despite reminders
issued from this office.

The above is proposed notwithstanding action for disconnection of Power Supply and closure of the unit
under section 33-A of Water (Prevention and Control of Pollution Act), 1974 and section 31-A of Air
(Prevention & Control of Pollution) Act, 1981.

However, before proceeding further, you are hereby directed through this letter to show cause within 07
days as to why strict action shall not be taken against you for disregard towards environment beside
imposing Environmental Compensation as per Hon’ble NGT orders.

It is also hereby directed not to carry out production of non-consented products and not to
operate un-consented P&M without prior consent of the State Board. Also, compliance to above
observations should be submitted within the stipulated time period.

Please note that in case of failing to comply with directions issued or unsatisfactory reply, action as
proposed shall be taken as per relevant provisions of law.

Treat It as Most Urgent

Regional Officer cum
Environmental Engineer
HPPCB Regional Office Paonta Sahib

-in

Copy forwarded to:

e The Member Secretary, HPSPCB Him Parivesh, Phase-Ill, New Shimla-09 for information and
further necessary action please.

--sd--

Regional Officer cum
Environmental Engineer
HPPCB Regional Office Paonta Sahib
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H.P.STATE POLLUTION CONTROL BOARD
HIM PARIVESH, PHASE-III, NEW SHIMLA-171009

HPSPCB No: 1398 Date: 27/07/2024
Industry Registration I D: 13526 Application No: 11690529
To,

Accura Care Pharmaceuticals (P) Ltd
KalaAmb Tehsil Nahan Distt Sirmour H.P.
KalaAmb

Sirmaur

173030

Subject: Renewal of 'Consent to Operate' u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 and
u/s 21 of Air (Prevention & Control of Pollution) Act, 1981.

With reference to your application for obtaining Renewal of '‘Consent to Operate' u/s 25/26 of Water
(Prevention & Control of Pollution) Act, 1974 and u/s 21 of Air (Prevention & Control of Pollution) Act, 1981,
you are hereby, authorized to operate an industrial unit subject to the Terms and Conditions as mentioned in
this Consent letter.

1.Particulars of Consent to Operate under the Water Act, 1974 and Air Act, 1981 granted to the industry

Consent No. CTO/BOTH/RENEW/RO/2024/11690529
Consent valid from: 01/04/2022

Consent valid upto: 31/03/2027

Certificate Type: RENEW

Previous CTE/CTO No. & Validity :

2. Particulars of theIndustry

Name & Designation of the Applicant Varun Sabharwal, (Authorized Sgnatory)

Address of Industrial premises Accura Care Pharmaceuticals (P) Ltd,
Kala Amb Tehsil Nahan Distt Srmour
Ealla a Amb,Srmaur-173030

Capital Investment of the Industry 324.68 lakhs

Category of Industry Orange

Typeof Industry 2074-Pharmaceutical formulation and for

R & D purpose (For sustained release/
extended release of drugs and not for
commercial purpose)

Scale of the Industry Small
Office District Srmaur
Capacity Tablets@18 Cr. Nos/year,Capsules@ 7

Cr. noslyear, Liquid Syrup@9 Lakh
Liter/year, Ointment@1.5 Lakh nos/year

Raw Materials (Name with quantity per day)

“This is computer generated document from HPOCMMS” Page 1 of 7
To verify this document please scan thﬁ %ode.
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Raw Materials Quantiry Unit
CEFTRIXONE SODIUM 20000 K.G./Year
PIPERACILLIN & 20000 K.G./Year
TAZOBACTUM
Liquid Syrup 900000 K.G./Year
Ointment 150000 K.G./Year
Products (Name with quantity per day)
Name of Unit Quantity Intermediate Principal Use
Products Product
Tablets Number/Y ear 180000000 NA Medicinal
purpose only
Capsules Number/Y ear 70000000 NA M edicinal
purpose only
Ointment Number/Y ear 150000 NA Medicinal
purpose only
Liquid Syrup Liter/Year 900000 NA Medicinal
purpose only
Details of the Effluent Treatment Plant
Type of Effluent Capacity Quantity
ETP 10KLD 1KLD
Septic Tank 10KLD 1KLD
M aode of Disposal
Description Quantity(in KLD) Method of Treatment | Method of Disposal
Domestic 2 Soak Pit/Septic Tank | Soak Pit/Septic Tank
Industrial Process 2 ETP CETP

Quantity of fuel required (in TPD) and capacity of bail

ers/ Furnace/Thermo heater etc.

Type No.of Capacity Type of Type of Fuel Fuel
Boiler/'Heater Boiler/'Heater consumption
/Evaporator/I s/Evaporators ratein
ncinerator/D /Incinerator/D MT/hour or
G Set/Other GSetg/Others KL/hour or

M3 /hour
DG Sets One 320 KVA Silent HSD 40 Ltr/Hr
Boilers One 320 Kg/Hr Diesel Diesd 40 Ltr/Hr

Type of Air Pollution Control Devicesinstalled

“This is computer generated document from HPOCMMS”

To verify this document please scan thﬁ %?éiode.
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the process vessal to
which the stack/ vent

Kg./hr

Equipment Type | Equipment Name | Date/proposed Efficiency(%redu | Final
date of ction) concentration of
installation pollution being
emitted
Acoustically DG Sets Sat Jan 10 90% PM 0.017 g/KW-
enclosed and 00:01:00 IST hr, NO2 0.009
Stack 2015 o/KW-hr, SO2
ND(DL=3.0)
mg/NM 3, CO
2.184 g/KW-hr,
Hydrocarbon
0.05%
Stack Boilers Sat Jan 10 85% PM (Stack) 190.0
00:01:00IST mg/Nm3
2015
Sour ces of emissions and type of pollutants
Name and location of | Rate of emission in Concentration of Height of

pollution like SO 2,
NOX,H 2SS, Cl, HCI

Vent/outlet/stack from
ground level in meters

isattached etc. in mg/NM 3
DG Set 0.0017 kg per hour PM 0.017 g/KW-hr, 10 Meters
NO2 0.009 g/KW-hr,
SO2 ND(DL=3.0)
mg/NM 3, CO 2.184
o/KW-hr,
Hydrocarbon 0.05%
Boiler 0.30 kg per hour PM (Stack) 190.0 30 Meters
mg/Nm3
Approved By
Env. Engineer
(H. P. State Paollution Control Board)
Endst. No.:
Copy To:-

1.The Member Secretary, HPSPCB Him Parivesh, Phase-111, New Shimlafor information please.

“This is computer generated document from HPOCMMS”
To verify this document please scan thﬁ %?ode.

Page 3 of 7



2385

Er. Atul Parmar

Env. Engineer

For & on behalf of

(H. P. State Pollution Control Board)

“This is computer generated document from HPOCMMS”
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TERMSAND CONDITIONS

SPECIFIC CONDITIONS

This ‘Renewal of Consent to Operate’ is only for the purpose and under the provision of
Water Act, 1974 and Air Act, 1981 as the case may be, and will not construed as substitute for
mandatory clearances required for the project under any other law/regulation/direction/order
and the applicant shall obtain any such mandatory clearance before taking any steps to
establish industry/ industrial plant, operation or process or any treatment and disposal system
or an extension or addition thereto.

Nothing in this Consent shall be deemed to neither preclude the institution of any legal action
nor relieve the applicant from any responsibilities, liabilities or penalties to which the
applicant is or may be subjected to under this or any other Act.

The unit shall apply for further renewal/extension in the validity of the Consent, before the
expiry of this‘Renewal of Consent to Operate’.

i) The unit shall ensure compliance of Waste Management Rules i.e. Hazardous and
Other Wastes (Management and Transboundary Movement) Rules, 2016/ Plastic
Waste Management Rules, 2016/ E-Waste (Management) Rules, 2016/Construction
& Demolition Waste Management Rules, 2016 and Manufacture, Storage & Import
of Hazardous Chemical Rules, 1989 and provisions made thereunder, as amended
from time to time, without any adverse effect on the environment, in any manner
(As Applicable).

i) The unit shall made provisions for the compliance Solid Waste Management Rules,
2016 and provisions made thereunder and unit shall also not practice burning
activity of solid waste/waste generated from fuel within/outside premises, to avoid
public nuisance.

This ‘Renewal of Consent to Operate’ isfor:-

The emissions from all sources conforming to the norms as prescribed in Schedule-1 of
Environment (Protection) Rules, 1986 as amended from time to time.

Noise and Ambient Air Quality shall be maintained within Ambient Air Quality
Standards for noise as specified in Schedule-111 of Environment (Protection) Rules, 1986
and Noise Pollution (Regulation and Control) Rules, 2000, as amended from time to time.

The effluent (Domestic/Industrial) shall conform to the limits as prescribed in Schedule-I
or Schedule-VI or Industry specific standards of Environment (Protection) Rules, 1986 as
amended from time to time.

Sewage and sullage generated from the unit to be disposed-off in a properly designed
septic tank system/Sewage Treatment Plant/ Public Sewer System (as applicable).

The unit shall ensure regular operation and maintenance of Pollution Control Devices to
achieve the norms as prescribed in Environment (Protection) Act, 1986 and the achievement
of the adequacy and efficiency of the effluent treatment plant/pollution control devices/re-
circulation system installed shall be the entire responsibility of the unit.

The unit shall ensure regular operation and maintenance of separate energy meter/flow meter
for running pollution control devices and shall also maintain record with respect to operation
of air pollution control device/effluent treatment plant, so as to the satisfy the Board regarding
the regular operation of air pollution control device/effluent trestment plant and shall maintain
log book for the monthly reading / record.

CONDITIONS UNDER WATER (PREVENTION & CONTROL OF POLLUTION)
ACT, 1974.

The unit shall maintain the record regarding the daily water consumption as per flow
meter installed.

The unit shall ensure that terminal manhole(s) at the end of each collection system and a
manhole upstream of final outlet (s) out of the premises of the industry for measurement
of flow and for taking samples.

“This is computer generated document from HPOCMMS” Page 5 of 7
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10.

11.

12.

13.

14.

15.

16.

17.
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The pollution control devices shall be interlocked with the manufacturing process of the
industry (if applicable) and the authorized outlet and mode of disposal shall not be
changed without the prior written permission of the Board. Unit shall not use any
unauthorized out-let(s) for discharging effluents from its premises.

Solids, sludge, filter backwash or other pollutant removed from or resulting from
treatment or control of waste waters shall be disposed-off in scientific manner.

CONDITIONS UNDER AIR (PREVENTION & CONTROL OF POLLUTION) ACT,
1981.

The unit shall ensure port-holes, platforms and/or other necessary facilities as may be
required for collecting samples of emissions from any chimney, flue or duct or any other
outlets as per the specifications.

The unit shall discharge air emissions through a stack of minimum height as specified in
‘Consent to Establish’ and shall follow standards laid down from time to time.

For industrial furnaces and kilns, the criteria for selection of stack height would be based
on fuel used for the corresponding steam generation & as per specification.

Unit shall ensure Stack height for diesel generating sets as per specification.

The unit shall ensure regular operation and maintenance of installed canopy and stack of
the D.G sets so as to control the noise & air pollution in order to comply with the
provision of notification No GSR-371 E dated 17-5-2002 or direction as issued by MOEF
from time to time, under Environment (Protection) Act, 1986.

The unit shall ensure disposal of boiler ash/fuel ash through authorized person or within
premises in a scientific manner (as the case may be) and shall maintain proper record for
the same, if applicable.

The unit shall ensure regular operation and maintenance of air pollution control
arrangements for control emission from its coal/fuel handling area and from handling,
transportation and processing of raw material & product of the industry.

The unit shall ensure valid and approved on-site and off-site emergency plan, approved by the
Chief Inspector of Factories, Himachal Pradesh (If applicable).

The unit shall ensure regular operation and maintenance of real time online monitoring
equipment’s and provisions for the un-interrupted transfer of data as per guidelines of CPCB
(if applicable).

The unit shall provide adequate arrangements for fighting the accidental leakages/ discharge
of any air pollutant/gas/liquids from the vessels, mechanical equipment’s etc. which are likely
to cause environmental pollution.

The unit shall plant & maintain minimum three layer of trees so far possible as per plantation
guide (may be download from the website http://hppcb.nic.in/plantationguide.pdf) all along
the boundary of the industrial premises and check air/water/noise pollution at source.

Any guidelinesissued by the Central Government/State Government/M oEF/CPCB/SPCB/any
other authority concerned, shall be binding.

This *Renewal of Consent to Operate’ is subject to orders on any litigation pending in any
Court of Law. Any direction/order issued by any court shall be binding (if any).

The Board reserves the right to revoke the ‘ Renewal of Consent to Operate’ granted to the
industry at any time, in case the industry is found violating the provisions of Water
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution)
Act, 1981 as amended from time to time.

The unit shall comply with any other conditions laid down or directions issued in due course
by the Board under the provisions of the Water (Prevention & Control of Pollution) Act, 1974
and Air (Prevention & Control of Pollution) Act, 1981.

OTHER CONDITIONS

The unit shall comply with the conditions imposed by the MoEF/State Level Environment
Impact Assessment Authority/ District Level Environment Impact Assessment Authority in
the environmental clearance granted to it as required under EIA notification dated 14-9-06, if
applicable.

“This is computer generated document from HPOCMMS” Page 6 of 7
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The issuance of this consent does not convey any property right in either real or personal
property, or any exclusive privileges, nor does it authorize any injury to private property or
any invasion of personal rights, nor any infringement of Central, State or Local Laws or
Regulations.

Stone Crusher units shall comply with the provisions of guidelines notified by the State
Government vide Notification No. STE-E(3)-11/2012, dated 29-05-2014 (If Applicable).

Brick Kiln units shall comply with the provisions of guidelines notified by the MoEF vide
Notification No. G.S.R.233.(E), dated-15-03-2018 and by the State Government vide
Notification No. STE-E(5)-6/2013, dated-07-03-2014 (If Applicable).

Hydroelectric Projects shall install Online Real Time Monitoring System for the measurement
of 15% of minimum discharge in lean season as per orders of Court/Government. The unit
shall also ensure provisions for the regular and uninterrupted transfer of data from the real
time online monitoring system for 15% of minimum discharge of flow to SPCB, failing which
unit shall be liable for action on account of violation of the directions issued by
Court/Government/SPCB in this regard (If Applicable).

Unit shall strictly adhere to the capacity approved by the Industries Department/ Department
of Tourism & Civil Aviation/any other concerned Authority (As Applicable).

The unit shall not cause any nuisance/traffic hazard in vicinity of the area.

The unit shall ensure that there will not be significant visible dust emissions beyond the
property line.

The unit shall obtain and submit Insurance cover as required under the Public Liability
Insurance Act, 1991.

Unit shall submit all the annual/quarterly returns, as per timeline.

The industry shall submit a yearly certificate to the effect that no addition/up-gradation/
modification/ modernization has been carried out during the previous year otherwise the
industry shall apply for the varied consent.

The unit shall maintain record regarding the operation of effluent treatment plant i.e. record of
guantity of chemicals and energy utilized for treatment and sludge generated from treatment
so as to satisfy the Board regarding regular and proper operation of pollution control
equipment.

Any amendments/revisions made by the Board/CPCB/MOEF in the emission/stack height
standards shall be applicable to the industry from the date of such amendments/revisions.

By Order
Env. Engineer
(H. P. State Pollution Control Board)
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Annexure-6.2

Subject:

Accura Care Pharmaceuticals (P) Ltd
KalaAmb Tehsil Nahan Distt Sirmour H.P.

Nahan,Distt.Sirmaur (HP)

Y . 9 H.P.STATE POLLUTION CONTROL BOARD
'k;___;_.__/," HIM PARIVESH, PHASE-I11, NEW SHIMLA-171009.
= Ph. No. 0177-2673766,2673276, Fax No. 2673018
HPSPCB/HWM R/13526 Date: 31/07/2024
To, M/s

Renewal of Authorization for operating a facility for generation, storage and disposal of Hazardous

Wastes.

(8) Number of authorization

(b) Period of Authorization

(c) valid from
(d) Date of Expiry

Details Of Authorization

SIR-SIR-HWA/Renew/Accura Care/1398/-

010

05 years
01/04/2022
31/03/2027

S.No

Categories/ Waste
Streams of
Hazar dous Waste

Type of Hazardous
Waste

Quantity of
Hazar dous Waste

Mode of Disposal/
recycling/
utilization/ co-
processing etc.

5. Industrial
operations using
mineral or
synthetic oil as
lubricant in
hydraulic systems
or other
applications

5.1 Used or spent
oil

50 Ltr/year

SSWML TSDF,
Dabhota

5. Industrial
operations using
mineral or
synthetic oil as
lubricant in
hydraulic systems
or other
applications

5.2 Wastes or
residues
containing oil

50 Kglyear

SSWML TSDF,
Dabhota

“This is computer generated document from HPOCMMS”
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3 28. 28.1 Process 120 Kglyear SSWML TSDF,
Production/formula | Residue and Dabhota
tion of Wastes
drugs/pharmaceuti
cal and health care
product
4 28. 28.4 Off 120 Kglyear SSWML TSDF,
Production/formula | specification Dabhota
tion of products
drugs/pharmaceuti
cal and health care
product
5 28. 28.5 Date-expired | 400 Kglyear SSWML TSDF,
Production/formula | products Dabhota
tion of
drugs/pharmaceuti
cal and health care
product
6 33. Handling of 33.1 Empty 250 Numbers/year | SSWML TSDF,
hazardous barrels/containers/I| Dabhota
chemicals and iners contaminated
wastes with hazardous
chemicals /wastes
7 35. Purification 35.3 Chemical 380 Kglyear SSWML TSDF,
and treatment of sludge from waste Dabhota
exhaust air/gases, | water treatment
water and waste
water from the
processes in this
schedule and
common industrial
effluent treatment
plants (CETP’S)
Recyclable hazar dous wastes procured per annum
S.No | Hazardous Wastes | Passbook Type Quantity Sour ce
Type (Domestic/Importe
d)
Schedule | Name of Name of Passbook | Quantity | ModeOf | Sourceof
Process Process Type Disposal generation
Waste of waste)
2. The Authorization/ Renewal of Authorization shall be in force for a period up to 31, March 2027
subject to concurrent validity of the Consent/ Renewal of Consent under Water (Prevention & Control
of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 or any other
authorization required from the State Board.
3. Accura Care Pharmaceuticals (P) Ltd, is hereby granted authorization/ renewal of authorization under

Rule 6 of the Hazardous andOther Wastes (Management and Transboundary Movement) Rules, 2016
of Environment (Protection) Act, 1986 to operate a facility for generation and storage of hazardous
waste in the premises situated at above mentioned address.
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4, The authorization/ renewal of authorization is subjected to the terms & conditions as given in over |eaf.
Y ou shall maintain the records of hazardous waste handled by you in Form-3 and submit;
i) Annua return in Form-4 on or before the 30th day of June of every year.
i) Apply for the renewal of authorization on prescribed Form-1 through concerned Regional Office
before the expiry of this authorization.
iii) The unit shall submit manifest in Form-10 to the concerned Regional Office regularly for the
disposal of hazardous waste to the authorized facility.

5. This authorization/ renewal of authorization is without prejudice to any action, which may be due
against the unit for violation of any other Environmental Act/ Rule.

6. The occupier, importer/ exporter and operator of TSDF shall be liable for all damages caused to the
environment & shall be liable to payfinancial penalities as levied by HP State Pollution Control Board
& CPCB for violation of provisions of Hazardous and Other Wastes(Management & Transboundary
Movement) Rules, 2016 as per Rule 23 (1) & (2).

7. The industry shall send its waste i.e. Used/ Spent Qil to the authorized recycler through authorized
transporter on regular basis along with contaminated containers to the facilities authorized by State
Board for its treatment and disposal and shall submit manifest in Form-10regularly to the concerned
Regional Office of the State Board.

8. There exists a Common Treatment Storage & Disposal Facility (TSDF) at Village Majra, PO Dhabota,
Tehsil Nalagarh, Distt. Solan (HP).The industry shall comply with the provisions of the Hazardous and
Other Wastes (Management and Transboundary Movement) Rules,2016 w.r.t. management and
handling of hazardous wastes in letter and spirit.

9. The unit shall not store the hazardous waste at their premises for more than the period prescribed as per
office order No. HPSPCB/ 63rdBoard Meeting/ Notification/ 11-9907-50 dated 02.08.2011 available in
the State Board Websitehttp://hppcb.nic.in/Notification/HWM/HWM _Noatification.pdf.

10. The utilization of hazardous and other wastes as a resource or after pre-processing either for co-
processing or for any other use, including within the premises of the generator, shall be carried out only
after obtaining authorization from the State Pollution Control Board inrespect of waste on the basis of
standard operating procedures or guidelines provided by the central Pollution Control Board.

11.  Unit shall comply with the provisions of Rule 20(2) of the Hazardous and Other Wastes (M anagement
and Transboundary Movement)Rules, 2016, failing which authorization granted to the unit, shall stand

cancelled.
Approved By
Env. Engineer
(H. P. State Pallution Control Board)
Copy to:
1. The Consent Branch, Head Office for information please.
2. CaseFile.

1. The Member Secretary, HPSPCB Him Parivesh, Phase-111, New Shimlafor information please.
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Er. Atul Parmar

Env. Engineer

For & on behalf of

(H. P. State Pallution Control Board)
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TERMSAND CONDITIONSOF AUTHORISATION

The authorized person shall comply with the provisions of the Environment (Protection) Act 1986 and
the rules made there under.

The authorization or its renewal shall be produced for inspection at the request of an officer authorized
by the H.P. State Pollution Control Board.

The pers on authorized shall not rent, lend, sell, dispose, transfer or otherwise transport the hazardous
wastes without obtaining prior permission of the Board.

Any unauthorized change in personnel, equipment and working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorization.

It is the duty of the authorized person to take prior permission of the State Pollution Control Board to
close down the facility.

An application for the Renewal of Authorization shall be made as per Rule 6 of the Hazardous and
Other Wastes (Management and Transboundary Movement)Rules, 2016 i.e. in Form-1 before expiry of
authorization.

The occupier authorized for generation, handling, collection, reception, treatment, transport, storage,
recycling, reprocessing, recovery, reuse and disposal of hazardous wastes and shall maintain records of
such operations along with data on environmental surveillance in Form-3 and shall submit Annual
Returnsto the Board in Form-4 by on or before the 30th day of June of every year.

The authorized person shall report about the accident which occurs at the hazardous waste storage site
immediately to HPSPCB

Before transferring ownership or operation of a facility/unit during its operating life or of a disposal
facility during the post closure period, the owner/ operator of the unit must seek prior permission of the
State Board and must notify the near occupier or operator in writing of the requirements of this
authorization. An occupier or operator of the requirements of this authorization in no way relieves the
new occupier or operator of his obligation to comply with all applicable requirements.

Before the hazardous waste is stored or dumped in the facility, he (she) must conduct a detailed
physical and chemical analysis of hazardous waste sample collected from the site and to report to the
State Board.

An occupier/ generator shall not store hazardous wastes in open ground. It must be stored in an isolated
site away from plant operational area.

The storage tank/container of the hazardous waste should be in good condition and made of (or lined
with) an appropriate material which does not react with the waste contained in it and can with-stand the
physical and environmental conditions during storage and handling.

The occupier generating hazardous waste shall mark each container holding hazardous waste with the
marking “HAZARDOUS WASTE” both in English and Hindi.

The storage area should be fenced properly and a SIGN/ NOTICE Board indicating “DANGER” and
“HAZARDOUS WASTE” sign & nature of the waste with quantum of storage, generation shall be
placed at storage site.

The occupier generating hazardous waste shall provide the required safety devices like safety mask,
goggles, hand-gloves, gumboots etc. to the workers for handling the hazardous waste. The occupier
shall impart training to the personnel/ workers for handling and storage of hazardous waste.

Non-compatible hazardous waste and material shall not be mixed in the same storage container.

The industry shall store the hazardous waste in lined pits provided within the industry premises for the
period as prescribed by the State Board. The pit(s) should be covered from the top. The storage area
shall be demarcated by a barbed fencing with a“DANGER” and “HAZARDOUS WASTE” sign. The
unit shalltransfer the hazardous waste to TSDF at Village Majra, PO Dhabota, Tehsil Nalagarh, Distt.
Solan (HP).

There should be sufficient & efficient provisions to avoid under ground water contamination due to
waste storage and disposal. The quality of ground water where the waste has been stored shall be
monitored by the industry.

The occupier shall be responsible for any damage of life/or property during storage of his waste and
will obtain Public Liability Insurance, wherever applicable.

The industry shall take steps wherever feasible, for reduction in hazardous waste generated or recycled
or reused and submit the report along with application for renewal of authorization.

The occupier who is generating hazardous waste shall draw an Emergency Plan for meeting any
emergency due to On Site Storage of Hazardous Waste inside its premises.
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The occupier shall obtain ‘No Objection Certificate’ from the State Pollution Control Board of both the
States in case of transport of hazardous wastes for finaldisposal to afacility for treatment, storage and
disposal existing in a State other than the State where the hazardous waste is generated. The occupier
shallintimate the concerned State Pollution Control Boards before he hands over the hazardous wastes
to the transporter in case of transportation of hazardous wastes through a State other than the State of
origin or destination

The hazardous waste should be transported through a transporter having valid authorization of the
HPSPCB.

No transportation of hazardous wastes shall be under taken unless it is accompanied by five copies of
the manifest (Form-10) as per the color codes. Thetransporter shall give a copy of the manifest duly
signed with date to the occupier and retain the remaining four copies to be used as prescribed in
condition no. 26

The occupier shall provide the transporter with six copies of the manifest in Form 10 as per the color
codes indicated below:

Copy 1 (White) To be forwarded by the sender to the State Pollution Control Board after signing all
the seven copies.

Copy 2 (Yellow) To be retained by the sender after taking signature on it from the transporter and rest
of the five signed copies to be carried by the transporter.

Copy 3 (Pink)  To be retained by the receiver (actual user or treatment storage and disposal facility
operator) after receiving the waste and the remaining four copies are to be duly signed by the receiver.

Copy 4 (Orange) To be handed over to the transporter by the receiver after accepting waste.
Copy 5 (Green)  To be sent by the receiver to the State Pollution Control Board.
Copy 6 (Blue) To be sent by the receiver to the sender.

Copy 7 (Grey) To be sent by the receiver to the State Pollution Control Board of the sender in case
the sender isin another State.

The occupier shall provide the transporter with relevant information in Form-9, regarding the
hazardous nature of the wastes and measures to be taken in case ofan emergency and shall 1abel the
hazardous and other wastes containers as per Form-8.

The industry shall get registered with MoEF under Battery (M&H) Rules, 2001 along with
authorization from HPSPCB under Hazardous and Other Wastes(Management and Transboundary
Movement) Rules, 2016 for recycling/ reprocessing the battery scrap, lead dross etc., if applicable.

The industry shall ensure that E-waste generate if any, by them is channelized to authorized collection
centre/ registered dismantler or recycler or is returned tothe pickup or take back services provided by
the producer

The occupier generating hazardous waste specified in Schedule-1V may sell it only to recycler having a
valid authorization from State Pollution Control Board for recycling or reprocessing.

Bulk Consumer & Auctioneer of used lead acid batteries shall file return in Form-VIII & IX
respectively of Batteries (M&H) Rules 2001.

The unit shall required to display quantum, storage of hazardous wastes on a Sign Board of size 6'x4’
at main gate;

The occupier, importer, transporter and operator of the facility shall be liable for all the damages
caused to the environment or third party due to improper handling of hazardous wastes or disposal of
hazardous wastes.

The utilization of hazardous and other wastes as a resource or after pre-processing either for co-
processing or for any other use, including within the premises of the generator, shall be carried out only
after obtaining authorization from the State Pollution Control Board in respect of waste on the basis of
standard operatingprocedures or guidelines provided by the central Pollution Control Board.

RO rejects, if generated by the industries shall be disposed off to in MEE or to TSDF.

Utilization of hazardous waste as a supplementary resource or for energy recovery or after processing
shall be carried out by the units only after obtaining approval from CPCB if applicable.

Import of hazardous wastes shall be made in accordance to the provisions of Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016.

The firm shall get the sample of sludge/ slag / or process solid waste, if any, analysed for Hazardous
Waste constituents/ leachate properties and inform this office accordingly.
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38.  Theauthorization is subjected to the conditions mentioned above and also to such conditions as may be
specified in the rules from time to time in force under the Environment (Protection) Act 1986.

Env. Engineer
(H. P. State Pallution Control Board)
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A H.P.STATE POLLUTION CONTROL BOARD
g i | FORM X
:‘*:"—l':ff REPORT BY STATE BOARD ANALYST
- (See Rule 26)
Report No: 72187/\W-14677 25/10/2024

| hereby certify that | Dr Kuldeep Negi, SO, State Board Analyst duly appointed under sub-section (3) of
section 53 of the Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974) received on 04/10/2024 from
Naveen Rajpoot, JEE, HP State Pollution Control Board RO Paonta a Grab sample of CETP Disposal
Point of Accura Care Pharmaceuticals (P) Ltd, -- KalaAmb Tehsl Nahan Distt Sirmour H.P.
, Nahan Distt. Sirmaur, H.P. 173030 on dated 03/10/2024 for analysis. The sample was in a condition fit for
analysis reported below:

| further certify that | have analyzed the af orementioned sample on 04/10/2024 to
25/10/2024 and declare the result of analysisisto be asfollows :-

Method of analysis
IS 2488(1-V), 1S-3025(Part 44): 1933, 'Standard method for examination of water', 23rd edition prepared and
published jointly by:-

1. American Public Health Association
2. American Water Works Association
3. Water Pollution Control Federation

SAMPLING PARAMETERS

Sr. Parameter Name |Results Units PermissibleLimit |Remark/Result
No. Analysis

1 pH 7.62 NA NA

2 BOD 65.0 mg/L NA NA

3 TSS 51.0 mg/L NA NA

4 COD 420.0 mg/L NA NA

5 FDS 550.0 mg/L NA NA

6 Oil and Grease 12.4 mg/L NA NA

The condition of the seals, fastening and container on receipt was as. sealed as HPPCB,HPPCB
Signed this on 25/10/2024

Remarksof Lab Head:

ofo)
R
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(State Board Analyst)
RL Paonta
From:
H.P. STATE POLLUTION CONTROL BOARD,
RL Paonta

To:

Accura Care Pharmaceuticals (P) Ltd

-- KaaAmb Tehsil Nahan Distt Sirmour H.P., Nahan,
Distt.Sirmaur, H.P.173030
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2398 Annexure-6.4

Water Act

Himachal Pradesh State Pollution

Control Board
Him Parivesh, Phase-I1I, New Shimla-171009

OFFICE ORDER

Whereas, according to the report received from the Regional
Officer, H.P. State Pollution Control Board, Regional Office, Paonta
Sahib, Distt. Sirmour, HP, vide letter no. PCB/RO Paonta/M/s Accura
Care Pharmaceuical(P) Ltd./2023-149 dated 20/04/2024, it has been
informed that M/s Accura Care Pharmaceutical(P) Ltd., Village
Moginand, Nahan Road, Kala Amb, Distt. Sirmour, HP was found
discharging untreated process waste water through dedicated pipeline
into drain ultimately merging into river Markanda.

Whereas, as per the report of Regional Officer, following
observations have been submitted (1) Unit was inspected on 04/04/2024
and was found discharging untreated process waste water through
dedicated pipeline into drain which is ultimately merging into river
Markanda. (2) Last three consecutive samples of the unit vide lab
analysis report dated 01/03/2023, 31/05/2023 and 30/06/2023 are not
conforming to the prescribed standards. (3) Show Cause Notices were
issued to the unit vide Regional Office letter no. 2833, dated
09/03/2023, no. 687 dated 20/06/2023 and no. 49 dated 06/04/2024.(4)
River Markanda falls under Polluted River Stretch in the matter of O.A.
no. 673/2018 (RRC) pending before Hon'ble NGT and compliance of
Action Plan is being monitored by the State Level Surveillance Task
Force and District Level Surveillance Task Force, also a case related to
pollution in River Markanda is pending before Hon’ble NGT in OA no.
515/2022 titled as Dharamvir V/s State of Haryana & Ors.

Whereas in view of above stated facts, the Regional Officer,
HPPCB, Regional Office Paonta Sahib has recommended that the
regulatory action to be taken against the unit under section 33-A of
Water (Prevention & Control of Pollution) Act, 1974 .

Whereas the facts stated above tantamount to the violation of the
provisions of Water (Prevention and Control of Pollution) Act, 1974
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constituting a cognizable offence punishable under section 41, 43 and
44 of Water Act, 1974.

In consideration of the facts stated above H.P. State Pollution Control
Board, in exercise of power conferred under section 33-A of the Water
(Pollution & Control of Pollution) Act,1974 H.P. State Electricity Board
in general and the Executive Engineer, Electrical Division Nahan in
particular are, hereby directed under the provisions of Section 33-A of
the Water (Prevention and Control of Pollution) Act, 1974 to disconnect
the power supply (any other source of energy) of the unit M/s Accura
Care Pharmaceutical(P) Ltd., Village Moginand, Nahan Road,
Kala Amb, Distt. Sirmour, HP forthwith.

Direction is also issued to M/s Accura Care Pharmaceutical (P) Ltd.,
Village Moginand, Nahan Road, Kala Amb, Distt. Sirmour, HP to
suspend the production and not to operate the unit even on DG set or
any other source of energy. All concerned shall report compliance
within three days.

The non-compliance of the above directions shall constitute a
cognizable offence attracting fine up-to Rupees ten thousand and
imprisonment up-to seven years under sections 37,38 & 39 of the Air
Act, 1981 and under sections 41, 43 and 44 of Water Act,1974 which
can also be initiated.

Strict compliance from all concerned is solicited to avoid legal liability
on their part.

sd./-

Member Secretary
HP State Pollution Control Board

Endst. No. HPPCB/ RO Paonta (Accura Care Pharma) /Paonta Sahib/24- 33‘ 2)-30

Dated:- 4 . T a0 2y

Copy forwarded to the following for information,
compliance/action and report:-

1. The Chairman, HPSEBL, Kumar House, Shimla-4 (H.P).

2. The Executive Engineer, HPSEB, Electric Division, Nahan, District-
Sirmour, HP.

3. The Regional Officer, HPSPCB, Regional Office Paonta Sahib,
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2400

District- Sirmour, HP for information and compliance with
direction that Environment Compensation be imposed upon the
unit for the violation period w.e.f. 4-02-2023 to till the power is
disconnected as per the OA no. 593 of 2017.
4. M/s Accura Care Pharmaceutical(P) Ltd., Village Moginand,
ahan Road, Kala Amb, Distt. Sirmour, HP.
%gase File. Signed by

Anil Joshi -
MR SO R

HP State Pollution Control Board
Ph. No. 0177-2673766
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Accura Care

PHARMACEUTICALS PVT. LTD.

Date:- 22.07.2024

To

The Environmental Engineer

H.P. State Pollution Control Boa rd
Paonta Sahib, District Sirmour

Subject: - Regarding Reinstated of Our Power Supply

Respected Sir.

State Pollution Control board ,Shimla on dated

With reference to yours letter send to Member Secretary of HP ; :
harmaceuticals (P) Ltd./2023-149 in which you

20/04/2024 reference no is PCB /RO/ Paonta/M/s Accura care p
have mentioned that our factory was found dischargin
. vou have also mentioned that our unit last three samp

T

A

has instructe

On the basics of this order the electricity B
copy of power disconnection order issued by HP electricity

In
in
m

s waste water through dedicated pipelines

g untreated proces
per lab

les was not according to prescribed limits as
e by yours esteemed office to us , sir based on

ports. they have also giving the reference of the notice issu
y of HP State Pollution Control board Shimla

s reports and recommendations The Member Secretar
4 1.P. state electricity board Nahan to discontinue of our power connection .

oard has disconnect our power connection on dated 20.07.2024 . The

board is attached with this letter.

aken a lot of improvement in our ETP Plant after yours

this context we want to inform you that we have t
have done in our ETP plant after receipt of our letter

spection on dated 04/04/2024. The changes which we
entioned below:-

on regularly 24 hrs. in our ETP plant, All the records related to our

» We are doing primary clarify functi
d log books are properly

ETP plant like chemical dosing, electricity consumption, water meters an

maintained and updated.

For generation of irritation in ETP plant we are using Air blower system and air compressor for this.
We also provided nutritionist dosing tank for better biological treatment

We have also charged media carbon and sand filter also.
We are regularly giving solid wastage of sludge to yours authorized collection center (shivalik solid waste

The copies of agreement with them and Form 13 issued by Shivalik solid waste

N ¥V NN

management).
management are attached with this Jetter,

For Accura Care Pharmaceuﬂca'»s Zv/\ﬁi;w“ }’
(ot

o
0"0;;umonsed Signalory

Accura Care Pharma Pvt. Ltd.

Vill. Moginand, Nahan Road, Kala Amb, HP 173
' e b 030, Tel: +91- _
Email : biochemixiﬁ‘é@gmail.com § B0
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Accura Care

PHARMACEUTICALS PVT. LTD.

, Nir n our carlier reply to yours notice no HPSPCB/RO (Pt)/M/s Accura care Pharmaceuticals
3024-19 dated on 06.04.2024, we have mentioned in our replies on dated 12.04.2024 that the
water which you have seen during yours inspection being discharged from our unit was domestic
waste water, which was coming from our drinking area ol water and washing area due to
repairing of drainage pipeline work going on in factory premises. We have blocked our outlet v
pipeline with dead plastic plug, pic attached for yours reference. Now discharge of waste water
from plant strictly prohibited.

» Respected sir, we have already taken the membership of Common Effluent Treatment plant operated by
Mi/s KIDC in kala amb. We are regularly giving waste water after pre treatment to them. The copy of the
agreement with KIDC attached. The details of Effluent water given for treatment to C.ET.P attached with

this letter,

S0 sir its request 10 you please re visit our unit and see the changes which we have done in our ETP plant as
7 as possible so that Member Secretary of H.P State Pollution will pass the order for Reinstated of Our

Power Supply based on yours reports.

\lore over we are a part of society and we know our social responsibility towards society.
We will remain thankful to you for this.

For Accura Care Pharmaceuticals Private Limited
foale AL WM.
o)

o hooura Cae Pharmaceical / /0/-’
' ¢

4 Signalory

huthoised 59

I nclosed: - Copy of Power Disconnection order issued by HP Electricity Board, Agreement copy with
€ 1.T.P Kala —~Amb and Shivalik Solid waste Management Ltd.

Accura Care Pharma Pvt. Ltd.

Vill. Moginand, Nahan Road,l Kala AEZ#P 173030, Tel: +91-98050-90296
Email : biochem 2@gmail.com
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This agreement is executed at Kala Amb , Distt Sirmour H.P. today

2022
i Between:-

‘1 M/s Kalf Amb Infrastructure Development Company, a Company fncorpomfed I'Jnder SECtIDﬂ

] 25 of the Companies Act, 1956 through its Director, Sh. C.5.Pushkarna having its registered

office ak Service Building, SWCA Kala Amb, Distt Sirmour (HP) (herein after referred to as

"KIDC”] which terms or expression unless excluded by or repugnant to the context or the

r'.eanln;rhereof, shall be deemed to include its successors and permitted assigns, OF THE ONE

PART, .

AND

I
Mfs_Agcivo Love Phaorocraticels Rl efiName of Firm/Company) the Member

Industries (hereinafter referred to as the Member Industry or “MI”) having Industrial activity
2t Kala Amb, Distt. Sirmour, HP which terms or expression unless excluded by or repugnant to
the context or the meaning thereof shall be deemed to include its successors, partners,

directorsand permitted assigns, OF THE SECOND PART.

AND WHEREAS

o
JIn consideration of the Industrial development in Kala Amb and necessity to manage

the Industrial effluents and to protect the ecology of the surrounding area from further
deterioration, the KIDC i
; 's setting up the Common Effluent Treatment Plant 3t village

For Accura Carg }fnamuueuru-glz_.- vt Ltd,
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Ogll, Kala Amb, District Sirmauf, H.P.

{) KIDC is the Speclal Purpose vehicle (SPV)
duly recognized by the State Gowt.

to manage the Common gffluent Treatment Plant

rks or tankers to
i) KIDC shall provide the conveyance system conslsting of pIpIng NEWO
\

each ML,
NOW IT IS HEREBY AGREED s follows:

A. OBLIGATIONS OF Mi:

er

1 Mi shall install one Bar and Coarse screen, one Settler aﬂ(; r::: i:?;aiizttaallnatizz:, in

Design approved by KIDC. In case MI has Migaiy S e. M shall forthwith

their plant, MI shall obtain the approval of KIO for e S|E[])rg 'failing which the

implement any modifications/suggestions e, by ¥ If b’ ithdrawn till such
permission granted for conveyling the effluents to CETP sha el:(l:
time MI complies with the modifications/suggestions made by KIDC.

2 All effluent generated by Mi In their premises shall be sent exclusively to the CET:
M shall intimate to KIDC, at least 3 (Three) months in advance of any prtfpose
increase or decrease in quantity of effluent Iresulting due to expansion or
otherwise.

3 Mishall declare the effluent load with characterization of the effluent generated by

it in the prescribed “Declaration Form” annexed herewith as ‘Annexure -A’. Ml shall
submit such Form to KIDC on execution of these present. Ml undertakes to pay charges
for treatment of effluent as per formula given in B(1) below or it can be modified in
such a manner that CETP remains financially viable and it generates annual profits in
the range of 8 to 10%. In addition to this, Ml will pay Transportation charges @Rs.250/-
per Tanker of SKL Capacity within 5 KM radius, MI will pay minimum Registration fee of
Rs. 25000/~ which shall be non refundable. © -+ L R en

4 Mishall give one month prior notice of any change in effluent load with all supporting
documents to KIDC. KIDC may monitor such activity.

5. Ml at their own cost shall construct storage tank of adequate capacity for storage
and transfer of effluent from their plant to CETP. Ml shall ensure that all discharges
like factory sewage, trade effluent, washings, Boiler blow down etc. are channelized
through its storage tank for sending their effluent to CETP.

Ml shall in the event of requirement of segregation of effluent, construct two
separate storage tanks as per the design approved by KIDC,

Mi shall furnish all relevant detalls to KIDC concerning any pre treatment of
efﬂuept carried out by it. MI shall furnish to KIDC all relevant details including the
capacities of various units and characteristics of the final effluent to be sent for

treatment to CETP, KIDC shall have the r|
ght to collect
from the MI units for verification, s CERE D atikas

F gt Accurd Care Pharmaceulicals VAL,
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new ETP or any
| obtain written consents from KIDC for establishing a
M1 shall obta _
modification of the existing ETP.

ent to the Effluent
I provide a single point discharge for conveyance of Efflu

Mi shall pr

Conveyance System,

' heir own cost for pumping
f suitable capacity att
a pumping station o ppesind vt
a shT“ pr‘lo:t:;ud?ng storm water Into the Effluent Conv:vadrlc:gny e
ki lernspal:e for Tankers, after obtaining approval for the design,
adequa 3 .
location of the pumping station from KIDC.

ot ount’ make or any
Mi shall install “Electro-mechanical flow meter ofc Roasii;r: wilirpdoli
equivalent make, which shall either be supplied by KIDC ag

i i of conveyance
obtain the same as per the specifications given by KIDC in case
system through pipe line.

Il be
Mi shall house such flow meter in a separate secured she.d apd tz‘eer:i:;irt:h;f 1the
used for measurement of the flow quantity and for monitoring by
effluent. MI shall ensure that the shed contalning the flow meter_ 0
and the flow meter is sealed and protected from tampering at all times.

: isration at
Mi at all times, shall ensure proper functioning of flow meter including calibratio

i ntive
regular intervals, periodical cleaning of sensors and taking required preve
measures for maintenance, to the satisfaction of KIDC.

In the event of the flow meter being found tampered, or not functioning properly

Ml shall attract penalty/termination as more particularly defined herein below in
case of conveyance system through pipe line.:-

i.} In the first instance of an event as specified herein above, MI shall pay treatment
charges for 100%

of the quantity of effluent, as stated by HPPCB in their consent
letter.

ii.) In the second instance of an event as specified herein above, MI shall pay
treatment charges for 150% as stated by HPPCB in their consent letter of the
quantity,

lii.) In case of third instance of such an event, Mr's connection to the Efflyent
Conveyance System shall be disconnected forthwith and the matter shall be referred
mmittee (herein after known as “Committee*
for the sake of brevity) for consideration, Decision of the Committee shall be final
and binding.

the discharge characteristics b Mi
shall attract penalty or termination as per the deci y

sion of the Committee. Th

Committee may at its discretion restore th i o
/ i € connection of th

Complying with its directions, itk e

For Aguia Cary Pharmacauyiils VL,
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restricted entry in its premises to the inspector nominated by KIDC,

n
16. Mi shall give u “ess to entire plant area as also the records required for verification

who shall have ac
of the quantity and quality of effluent.

17, M shall abide by the policy and decislon/s of the Committee to ensure smooth

operation.

let effluents as notified by HPPCB vide No.
The prescribed parameters for in N
13 PCB/EETP Kala Amb-982 consent branch 2020 dated 7.12-2021 shall be as follows:

Parameteri_ r_ "~ Remarks AR

IR e

coD — 1s00mgh
— | 500mg/l
500 mg/!
30 mg/!|
3000 mg/!

6.9-9.0

FS———---

o B Consideration and Financial Statements:

1 Formulae for Calculating the Effluent Treatment Charges

Mi shall pay the charges for treatment of the effluent, as levied by KIDC, calculated on the basis
of the formula given herein below:

Treatment Charges = [0.02*BOD+0.03%(COD-2.5* BOD) + 0.005*C55+0.01*(TDS- 3000)] Rs /KL
Where,

BOD = BOD of sample, mgs/L

COD= COD of sample, mgs/L

¢S5 = Suspended solids of sample,mgs/L

TDS = TDS of sample, mgs/L

Any negative value in (COD-2.5*BOD) and/or (TDS-3000) shall be ignored.

2 MI shall pay at the minimum the fee for treatment calculated at 50% of the effluent quantity in

as per Declaration Form or the actual flow whichever is higher, to be computed for fee and
adjusted half yearly.

3. I shall deposit with KIDC, an amount equal to One month’s fee computed as per the formula
given in Para B herein above, taking into consideration the flow given in the “consent letter” of
HPPCB and the effluent characteristics given In the declaration to be furnished by the Member
Industry or as verified by KIDC. However in case of Industrial Units giving one MLD of more

effluent the deposit shall be worked for 21 days fee computed as per the formula given in Para
B herein above.
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2433 Annexure-6.6

HP State Pollution Control Board
HIM PariveshBhawan, Phase-III, New Shimla-09
Phone No. 0177-2673766, 2673020 FAX-0177-2673018

OFFICE ORDER

Whereas, the directions under Section 33-A of the Water
(Prevention & Control of Pollution) Act, 1974 were issued to the
Assistant Engineer, HPSEEB Electrical Sub Division, Kala Amb, Distt.
Sirmour, HP for disconnection of power supply of M/s Accura Care
Pharmaceuticals Pvt. Ltd., Village- Rampur Jattan, Nahan Road,
Kala Amb, Tehsil- nahan, District- Sirmour (HP), in view of H.O.
Order Endst. No.HPPCB/ROPaonta (Accura Care Pharma)/Paonta
Sahib/24-3976-79, dated 15.07.2024, since the unit was operating
without obtaining mandatory Consent of the State Board and also found
non-complying with the provisions of Water & Air Acts..

Whereas, as per the report received from the Regional Office, Paonta
Sahib vide letter No.PCB/RO Paonta/(Accura Care
Pharmaceuticals)/1398/2024-1259 Dated: 27.07.2024, the unit M/s
Accura Care Pharmaceuticals Pvt. Ltd. was inspected on 26.07.2024
and following facts/observations have been reported by the RO
HPSPCB, Paonta Sahib:

e« The unit was non-operational during the inspection and the
electricity power supply of the unit was found disconnected vide
TDCO/19/07/2024 dated 20.07.2024.

« The unit has installed ETP, a DG Set of 320 KVA capacity and One
HSD fired boiler of capacity 320 Kg/Hr.

e Unit has made agreement with M/s Kala Amb Infrastructure
Development Company (SPV for CETP Kala Amb).

» The Renewal of Consent to operate (RCTO) has also been granted
to the unit on 27.07.2024 after compliance reported by the field
officials on 26.07.2024.

In view of the above stated facts/ compliance, RO HPSPCB Paonta
Sahib has further recommended to review/revoke the Power
Disconnection Orders referred above.

Whereas the provisions of Section 33-A of the Water (Prevention
& Control of Pollution) Act, 1974 and Section 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 provide not only for
directions of closure or prohibition of industrial operation and stoppage

of electric supply but also provide for regulation of any industry
operation or process;
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Now, therefore, in exercise of the power vested under the
aforesaid provisions and in consideration of the facts stated above, the
directions issued by the State Board vide letter referred to above have

been reviewed and are withdrawn with immediate effect with the
following condition:-

e Pollution Control Devices provided by the unit shall be operated &

maintained as prescribed in Environment (Protection) Rules, 1986
as amended from time to time.

Notwithstanding anything contained in this order the unit shall be

bound to invariably ensure that the prescribed norms are complied
with.

Strict compliance from all concerned is solicited to avoid legal liability
on their part.

Ordered by
Hon’ble Chairman, HPSPCB
Vide Note #80

Xolb—15"

Endst. No. HPPCB/ Misc. Power Disc. (Paonta)/24- Dated: 0 -

Copy forwarded to the following for information,
compliance/action and report:-

1. The Chairman, HPSEBL, Kumar House, Shimla-4 (H.P).

2. The Assistant Engineer, HPSEEB Electrical Sub Division, Kala
Amb, Distt. Sirmour, HP for compliance of aforesaid orders please.

3. The Regional Officer, HPSPCB, Paonta Sahib, District Sirmour, HP
for immediate compliance of above orders. RO HPSPCB Paonta
Sahib is further directed to immediately conduct the sampling of
the unit after Power Supply got restored and submit the analysis
report to Head Office accordingly.

4. M/s Accura Care Pharmaceuticals Pvt. Ltd., Village- Rampur
Jattan, Nahan Road, Kala Amb, Tehsil- nahan, District- Sirmour
(HP).

5. The Sr. Law Officer, HPSPCB, Legal Cell, Head Office Shimla for
record.

6. The System manager (IT), HPSPCB HQ Shimla with direction to
upload this order on HPSPCB website immediately.

7. Case File. Signed by

Anil Joshi

¢ 202

(Amel o802 KHI7.38

Member Secretary
HP State Pollution Control Board
Ph. No. 0177-2673766

207



2435 Annexure-7.1

23w

H.P.STATE POLLUTION CONTROL BOARD
HIM PARIVESH, PHASE-III, NEW SHIMLA-171009

HPSPCB No: 1546 Date: 27/07/2024
Industry Registration | D: 10464 Application No: 13143425
To,

Subject:

Sai Tech MedicarePvt Ltd

Village Kheri, Tirlokpur Road, Kala Amb, Distt.Sirmaur (HP)
Kala Amb

Sirmaur

173030

Renewal of 'Consent to Operate' u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 and
u/s 21 of Air (Prevention & Control of Pollution) Act, 1981.

With reference to your application for obtaining Renewal of '‘Consent to Operate' u/s 25/26 of Water
(Prevention & Control of Pollution) Act, 1974 and u/s 21 of Air (Prevention & Control of Pollution) Act, 1981,
you are hereby, authorized to operate an industrial unit subject to the Terms and Conditions as mentioned in
this Consent letter.

1.Particulars of Consent to Operate under the Water Act, 1974 and Air Act, 1981 granted to the industry

Consent No. CTO/BOTH/RENEW/RO/2024/13143425
Consent valid from: 01/04/2022

Consent valid upto: 31/03/2025

Certificate Type: RENEW

Previous CTE/CTO No. & Validity :

2. Particulars of theIndustry

Name & Designation of the Applicant Jagbir Singh, (Authorized Sgnatory)

Address of Industrial premises Sai Tech Medicare Pvt Ltd,

Village Kheri, Tirlokpur Road, Kala Amb,
Distt.Srmaur (HP),
Kala Amb,Srmaur-173030

Capital Investment of the Industry 957.05 lakhs
Category of Industry Orange
Typeof Industry 2074-Pharmaceutical formulation and for

R & D purpose (For sustained release/
extended release of drugs and not for
commercial purpose)

Scale of the Industry Medium
Office District Srmaur
Capacity Tablet@12Cr.nos/Year,Oral Liquid@5

Lakh nos/year, Dry Syrup@ 40 Lakh
nos/year, Capsule@ 3Cr. nos/year,
Injection@ 60 Lakh nos/year

Raw M aterials (Name with quantity per day)

“This is computer generated document from HPOCMMS” Page 1 of 7
To verify this document please scan thi%:ode.
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Raw Materials Quantiry Unit
MEROPENEM 2000 K.G./Year
PIPERACILLIN & 20000 K.G./Year
TAZOBACTUM
PANTOPARAZOLE 1100 K.G./Year
SODIUM
TAZOBACTUM SODIUM 350 K.G./Year
SULBACTUM SODIUM 5200 K.G./Year
CEFTRIXONE SODIUM 20000 K.G./Year
Products (Name with quantity per day)
Name of Unit Quantity Intermediate Principal Use
Products Product
Injection Number/Y ear 6000000 NA Sale
Tablet Number/Y ear 120000000 NA Sale
Oral Liquid Number/Y ear 500000 NA Sale
Dry Syrup Number/Y ear 4000000 NA Sale
Capsule Number/Y ear 30000000 NA Sale
Details of the Effluent Treatment Plant
Type of Effluent Capacity Quantity
ETP 20 8
STP 5KLD 3KLD
M aode of Disposal
Description Quantity(in KLD) Method of Treatment | Method of Disposal
Domestic 3 STP Irrigation/Gardening
Industrial Process 8 ETP CETP
Quantity of fuel required (in TPD) and capacity of boilers/ Furnace/Thermo heater etc.
Type No.of Capacity Type of Type of Fuel Fuel
Boiler/'Heater Boiler/'Heater consumption
/Evaporator/I s/Evaporators ratein
ncinerator/D /Incinerator/D MT/hour or
G Set/Other GSetgOthers KL/hour or
M3 /hour
DG Sets 01 500 KVA Silent HSD 110 Liter/Hr
DG Sets 01 320 KVA Silent HSD 80 Liter/Hr
Boilers 01 600 Kg/Hr Non IBR HSD 25 liter/Hr

Type of Air Pollution Control Devicesinstalled

“This is computer generated document from HPOCMMS”
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Equipment Type | Equipment Name | Date/proposed Efficiency(%redu | Final
date of ction) concentration of
installation pollution being
emitted
Acoustic DG Sets 2016-01-10 80% CO< 3.5 g/kWh,
enclosure and HC<4.0 g/kWh,
stack of height NOx< 4.0 g/lkWh
5m PM<0.3 g/kWh
Stack Boilers 2015-01-01 80% PM< 1200
mg/Nm3
Sour ces of emissions and type of pollutants
Name and location of | Rate of emission in Concentration of Height of
the process vessdl to Kg./hr pollution like SO 2, Vent/outlet/stack from
which the stack/ vent NOX,H 2SS, Cl, HCI ground level in meters
isattached etc. in mg/NM 3
Stack attached toDG | PM- 0.01 kg/hr CO< 3.5 g/kWh, 5 meters
sat HC<4.0 g/lkWh,
NOx< 4.0 g/lkWh
PM<0.3 g/kWh
Stack attached to 12 Ipm PM< 1200 mg/Nm3 40 feet
Boiler
Approved By
Env. Engineer
(H. P. State Pollution Control Board)
Endst. No.:
Copy To:-

1. The Member Secretary, HPSPCB Him Parivesh, Phase-111, New Shimlafor information please.
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Er. Atul Parmar

Env. Engineer

For & on behalf of

(H. P. State Pollution Control Board)
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TERMSAND CONDITIONS

SPECIFIC CONDITIONS

This ‘Renewal of Consent to Operate’ is only for the purpose and under the provision of
Water Act, 1974 and Air Act, 1981 as the case may be, and will not construed as substitute for
mandatory clearances required for the project under any other law/regulation/direction/order
and the applicant shall obtain any such mandatory clearance before taking any steps to
establish industry/ industrial plant, operation or process or any treatment and disposal system
or an extension or addition thereto.

Nothing in this Consent shall be deemed to neither preclude the institution of any legal action
nor relieve the applicant from any responsibilities, liabilities or penalties to which the
applicant is or may be subjected to under this or any other Act.

The unit shall apply for further renewal/extension in the validity of the Consent, before the
expiry of this‘Renewal of Consent to Operate’.

i) The unit shall ensure compliance of Waste Management Rules i.e. Hazardous and
Other Wastes (Management and Transboundary Movement) Rules, 2016/ Plastic
Waste Management Rules, 2016/ E-Waste (Management) Rules, 2016/Construction
& Demolition Waste Management Rules, 2016 and Manufacture, Storage & Import
of Hazardous Chemical Rules, 1989 and provisions made thereunder, as amended
from time to time, without any adverse effect on the environment, in any manner
(As Applicable).

i) The unit shall made provisions for the compliance Solid Waste Management Rules,
2016 and provisions made thereunder and unit shall also not practice burning
activity of solid waste/waste generated from fuel within/outside premises, to avoid
public nuisance.

This ‘Renewal of Consent to Operate’ isfor:-

The emissions from all sources conforming to the norms as prescribed in Schedule-1 of
Environment (Protection) Rules, 1986 as amended from time to time.

Noise and Ambient Air Quality shall be maintained within Ambient Air Quality
Standards for noise as specified in Schedule-111 of Environment (Protection) Rules, 1986
and Noise Pollution (Regulation and Control) Rules, 2000, as amended from time to time.

The effluent (Domestic/Industrial) shall conform to the limits as prescribed in Schedule-I
or Schedule-VI or Industry specific standards of Environment (Protection) Rules, 1986 as
amended from time to time.

Sewage and sullage generated from the unit to be disposed-off in a properly designed
septic tank system/Sewage Treatment Plant/ Public Sewer System (as applicable).

The unit shall ensure regular operation and maintenance of Pollution Control Devices to
achieve the norms as prescribed in Environment (Protection) Act, 1986 and the achievement
of the adequacy and efficiency of the effluent treatment plant/pollution control devices/re-
circulation system installed shall be the entire responsibility of the unit.

The unit shall ensure regular operation and maintenance of separate energy meter/flow meter
for running pollution control devices and shall also maintain record with respect to operation
of air pollution control device/effluent treatment plant, so as to the satisfy the Board regarding
the regular operation of air pollution control device/effluent trestment plant and shall maintain
log book for the monthly reading / record.

CONDITIONS UNDER WATER (PREVENTION & CONTROL OF POLLUTION)
ACT, 1974.

The unit shall maintain the record regarding the daily water consumption as per flow
meter installed.

The unit shall ensure that terminal manhole(s) at the end of each collection system and a
manhole upstream of final outlet (s) out of the premises of the industry for measurement
of flow and for taking samples.
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The pollution control devices shall be interlocked with the manufacturing process of the
industry (if applicable) and the authorized outlet and mode of disposal shall not be
changed without the prior written permission of the Board. Unit shall not use any
unauthorized out-let(s) for discharging effluents from its premises.

Solids, sludge, filter backwash or other pollutant removed from or resulting from
treatment or control of waste waters shall be disposed-off in scientific manner.

CONDITIONS UNDER AIR (PREVENTION & CONTROL OF POLLUTION) ACT,
1981.

The unit shall ensure port-holes, platforms and/or other necessary facilities as may be
required for collecting samples of emissions from any chimney, flue or duct or any other
outlets as per the specifications.

The unit shall discharge air emissions through a stack of minimum height as specified in
‘Consent to Establish’ and shall follow standards laid down from time to time.

For industrial furnaces and kilns, the criteria for selection of stack height would be based
on fuel used for the corresponding steam generation & as per specification.

Unit shall ensure Stack height for diesel generating sets as per specification.

The unit shall ensure regular operation and maintenance of installed canopy and stack of
the D.G sets so as to control the noise & air pollution in order to comply with the
provision of notification No GSR-371 E dated 17-5-2002 or direction as issued by MOEF
from time to time, under Environment (Protection) Act, 1986.

The unit shall ensure disposal of boiler ash/fuel ash through authorized person or within
premises in a scientific manner (as the case may be) and shall maintain proper record for
the same, if applicable.

The unit shall ensure regular operation and maintenance of air pollution control
arrangements for control emission from its coal/fuel handling area and from handling,
transportation and processing of raw material & product of the industry.

The unit shall ensure valid and approved on-site and off-site emergency plan, approved by the
Chief Inspector of Factories, Himachal Pradesh (If applicable).

The unit shall ensure regular operation and maintenance of real time online monitoring
equipment’s and provisions for the un-interrupted transfer of data as per guidelines of CPCB
(if applicable).

The unit shall provide adequate arrangements for fighting the accidental leakages/ discharge
of any air pollutant/gas/liquids from the vessels, mechanical equipment’s etc. which are likely
to cause environmental pollution.

The unit shall plant & maintain minimum three layer of trees so far possible as per plantation
guide (may be download from the website http://hppcb.nic.in/plantationguide.pdf) all along
the boundary of the industrial premises and check air/water/noise pollution at source.

Any guidelinesissued by the Central Government/State Government/M oEF/CPCB/SPCB/any
other authority concerned, shall be binding.

This *Renewal of Consent to Operate’ is subject to orders on any litigation pending in any
Court of Law. Any direction/order issued by any court shall be binding (if any).

The Board reserves the right to revoke the ‘ Renewal of Consent to Operate’ granted to the
industry at any time, in case the industry is found violating the provisions of Water
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution)
Act, 1981 as amended from time to time.

The unit shall comply with any other conditions laid down or directions issued in due course
by the Board under the provisions of the Water (Prevention & Control of Pollution) Act, 1974
and Air (Prevention & Control of Pollution) Act, 1981.

OTHER CONDITIONS

The unit shall comply with the conditions imposed by the MoEF/State Level Environment
Impact Assessment Authority/ District Level Environment Impact Assessment Authority in
the environmental clearance granted to it as required under EIA notification dated 14-9-06, if
applicable.
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The issuance of this consent does not convey any property right in either real or personal
property, or any exclusive privileges, nor does it authorize any injury to private property or
any invasion of personal rights, nor any infringement of Central, State or Local Laws or
Regulations.

Stone Crusher units shall comply with the provisions of guidelines notified by the State
Government vide Notification No. STE-E(3)-11/2012, dated 29-05-2014 (If Applicable).

Brick Kiln units shall comply with the provisions of guidelines notified by the MoEF vide
Notification No. G.S.R.233.(E), dated-15-03-2018 and by the State Government vide
Notification No. STE-E(5)-6/2013, dated-07-03-2014 (If Applicable).

Hydroelectric Projects shall install Online Real Time Monitoring System for the measurement
of 15% of minimum discharge in lean season as per orders of Court/Government. The unit
shall also ensure provisions for the regular and uninterrupted transfer of data from the real
time online monitoring system for 15% of minimum discharge of flow to SPCB, failing which
unit shall be liable for action on account of violation of the directions issued by
Court/Government/SPCB in this regard (If Applicable).

Unit shall strictly adhere to the capacity approved by the Industries Department/ Department
of Tourism & Civil Aviation/any other concerned Authority (As Applicable).

The unit shall not cause any nuisance/traffic hazard in vicinity of the area.

The unit shall ensure that there will not be significant visible dust emissions beyond the
property line.

The unit shall obtain and submit Insurance cover as required under the Public Liability
Insurance Act, 1991.

Unit shall submit all the annual/quarterly returns, as per timeline.

The industry shall submit a yearly certificate to the effect that no addition/up-gradation/
modification/ modernization has been carried out during the previous year otherwise the
industry shall apply for the varied consent.

The unit shall maintain record regarding the operation of effluent treatment plant i.e. record of
guantity of chemicals and energy utilized for treatment and sludge generated from treatment
so as to satisfy the Board regarding regular and proper operation of pollution control
equipment.

Any amendments/revisions made by the Board/CPCB/MOEF in the emission/stack height
standards shall be applicable to the industry from the date of such amendments/revisions.

By Order
Env. Engineer
(H. P. State Pollution Control Board)
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H.P.STATE POLLUTION CONTROL BOARD
FORM X
REPORT BY STATE BOARD ANALYST
(See Rule 26)

Report No: 63007/W-13979 12/09/2024

| hereby certify that | Dr Kuldeep Negi, SO, State Board Analyst duly appointed under sub-section (3) of
section 53 of the Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974) received on 29/08/2024 from
Atul Parmar , EE, HP State Pollution Control Board RO Paonta a Grab sample of Final Outlet of STP
of Sai Tech Medicare Pvt Ltd, -- Village Kheri, Tirlokpur Road, Kala Amb, Distt.Sirmaur (HP),
Nahan Distt. Sirmaur, H.P. 173030 on dated 28/08/2024 for analysis. The sample was in a condition fit for
analysis reported below:

| further certify that | have analyzed the af orementioned sample on 29/08/2024 to
12/09/2024 and declare the result of analysisisto be asfollows :-

Method of analysis
IS 2488(1-V), 1S-3025(Part 44): 1933, 'Standard method for examination of water', 23rd edition prepared and
published jointly by:-

1. American Public Health Association
2. American Water Works Association
3. Water Pollution Control Federation

SAMPLING PARAMETERS

Sr. Parameter Name Results Units PermissibleLimit |Remark/Result

No. Analysis

1 pH 7.48 6.5-9.0 Within Permissible
Limit

2 TSS 5.0 mg/L 99 Within Permissible
Limit

3 COD 68.0 mg/L 250 Within Permissible
Limit

4 BOD 8.50 mg/L 30 Within Permissible
Limit

The condition of the seals, fastening and container on receipt was as. sealed as HPPCB,HPPCB
Signed this on 12/09/2024

Remarksof Lab Head:

[=]:4 [m]
[=]
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Dr Kuldeep Negi, SO
(State Board Analyst)
RL Paonta

From:
H.P. STATE POLLUTION CONTROL BOARD,
RL Paonta

To:

Sai Tech Medicare Pvt Ltd

-- Village Kheri, Tirlokpur Road, Kala Amb, Distt.Sirmaur (HP), Nahan,
Distt.Sirmaur, H.P.173030
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H.P.STATE POLLUTION CONTROL BOARD
FORM X
REPORT BY STATE BOARD ANALYST
(See Rule 26)

Report No: 89570/W-13977 12/09/2024

| hereby certify that | Dr Kuldeep Negi, SO, State Board Analyst duly appointed under sub-section (3) of
section 53 of the Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974) received on 29/08/2024 from
Atul Parmar , EE, HP State Pollution Control Board RO Paonta a Grab sample of CETP DISPOSAL
POINT of Sai Tech Medicare Pvt Ltd, -- Village Kheri, Tirlokpur Road, Kala Amb,
Distt.Sirmaur (HP), Nahan Distt. Sirmaur, H.P. 173030 on dated 28/08/2024 for analysis. The sample
wasin acondition fit for analysis reported below:

| further certify that | have analyzed the af orementioned sample on 29/08/2024 to
12/09/2024 and declare the result of analysisisto be asfollows :-

Method of analysis
IS 2488(1-V), 1S-3025(Part 44): 1933, 'Standard method for examination of water', 23rd edition prepared and
published jointly by:-

1. American Public Health Association
2. American Water Works Association
3. Water Pollution Control Federation

SAMPLING PARAMETERS

Sr. Parameter Name |Results Units PermissibleLimit |Remark/Result

No. Analysis

1 BOD 102.0 mg/L 30 Not-In Permissible
Limit

2 Oil and Grease 7.6 mg/L 10 Within Permissible
Limit

3 TSS 77.0 mg/L 100 Within Permissible
Limit

4 COD 304.0 mg/L 250 Not-In Permissible
Limit

5 pH 7.38 6.0-8.5 Within Permissible
Limit

The condition of the seals, fastening and container on receipt was as. sealed as HPPCB,HPPCB
Signed this on 12/09/2024

Remarksof Lab Head:

Dr Kuldeep Negi, SO
(State Board Analyst)
RL Paonta
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From:
H.P. STATE POLLUTION CONTROL BOARD,
RL Paonta

To:

Sa Tech Medicare Pvt Ltd

-- Village Kheri, Tirlokpur Road, Kala Amb, Distt.Sirmaur (HP), Nahan,
Distt.Sirmaur, H.P.173030
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P o Annexure-7.3

Water Act

Himachal Pradesh State Pollution

Control Board
Him Parivesh, Phase-IlI, New Shimla-171009

OFFICE ORDER

Whereas, according to the report received from the Regional
Officer, H.P. State Pollution Control Board, Regional Office, Paonta
Sahib, Distt. Sirmour, HP vide letter no. PCB/RO Paonta/EE/Sai Tech
Medicare/1546/2024-1131 dated 03/06/2024, it has been informed that
M/s Sai Tech Medicare Pvt. Ltd., Village Kheri, Trilokpur Road, Kala
Amb, Distt. Sirmour, HP is operating without valid consent of the State
Board and 3 (Three) nos. of consecutive samples reports have failed to
meet the prescribed norms.

Whereas, as per the report of Regional Officer, following
observations have been submitted (1) Report of the State Board
Analysist vide no. 11522942/W-11245 dated 17/02/2024 vide which
parameters BOD, Sulphide, Total Phosphate, Lead, TSS and COD are
not in-permissible limit and subsequent notice issued vide this office
letter no. 3496 dated 22/03/2024.(2) Report no.12297685/W-12235
dated 30/04/2024 vide which parameters BOD, Lead and COD are not in
permissible limit and subsequent notice issued vide this office letter no.
272 dated 04/05/2024. (3) Report no. 12716449/W-12829 dated
25/06/2024 vide which parameters TSS, BOD and COD are Not in
Permissible Limit. (4) Renewal of Consent to Operate issued to the unit
earlier vide dated 15/05/2017 was valid till 31/03/2022 and thereafter
in-complete online application was submitted by the unit.(5) Renewal of
Hazardous Waste Authorisation issued vide online OCMMS Certificate
No. HPSPCB/HWMR/10464 dated 27/02/2019 has expired as on
31/03/2023 and unit has not applied for renewal of same till date.(6)
Unit has continuously failed to comply with the directions issued and
still does not have functioning ETP or CETP membership.(6) ) River
Markanda falls under Polluted River Stretch in the matter of O.A. no.
673/2018 (RRC) pending before Hon’ble NGT and compliance of Action
Plan is being monitored by the State Level Surveillance Task Force and
District Level Surveillance Task Force, also a case related to pollution
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in River Markanda is pending before Hon’ble NGT in OA no. 515/2022
titled as Dharamvir V/s State of Haryana & Ors.

Whereas in view of above stated facts, the Regional Officer,
HPPCB, Regional Office Paonta Sahib has recommended that the
regulatory action to be taken against the unit under section 33-A of
Water (Prevention & Control of Pollution) Act, 1974 .

Whereas the facts stated above tantamount to the violation of
the provisions of those contained in sections 24 & 25 of the Water
(Prevention and Control of Pollution) Act, 1974 constituting a
cognizable offence punishable under section 41, 43 and 44 of Water
Act, 1974.

In consideration of the facts stated above H.P. State Pollution Control
Board, in exercise of power conferred under section 33-A of the Water
(Pollution & Control of Pollution) Act,1974 H.P. State Electricity Board
in general and the Executive Engineer, Electrical Division Nahan in
particular are, hereby directed under the provisions of Section 33-A of
the Water (Prevention and Control of Pollution) Act, 1974 to disconnect
the power supply (any other source of energy) of the unit M/s Sai Tech
Medicare Pvt. Ltd., Village Kheri, Trilokpur Road, Kala Amb,
Distt. Sirmour, HP forthwith. :

Direction is also issued to M/s Sai Tech Medicare Pvt. Ltd., Village
Kheri, Trilokpur Road, Kala Amb, Distt.Sirmour, HP to suspend
the production and not to operate the unit even on DG set or any other
source of energy. All concerned shall report compliance within three
days. '

The non-compliance of the above directions shall constitute a
cognizable offence attracting fine up-to Rupees ten thousand and
imprisonment up-to seven years under sections 37,38 & 39 of the Air
Act, 1981 and under sections 41, 43 and 44 of Water Act,1974 which
can also be initiated.

Strict compliance from all concerned is solicited to avoid legal liability
on their part.

As
approved
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By Chairman/-
vide e. N.No.5
HP State Pollution Control Board
Ph. No. 0177-2673766
Endst. No. HPPCB/ RO Paonta (Accura Care Pharma) /Paonta
Sahib/24- 3 977 ( -7 c) Dated:- | - 7+ ™20 Y

A1

Copy forwarded to the following for information,
compliance/action and report:-

1. The Chairman, HPSEBL, Kumar House, Shimla-4 (H.P).

5 The Executive Engineer, HPSEB, Electric Division, Kala Amb,
District- Sirmour, HP.

3. The Regional Officer, HPSPCB, Regional Office Paonta Sahib,
District- Sirmour, HP.

4. Mj/s Sai Tech Medicare Pvt. Ltd., Village Kheri, Trilokpur Road,
Kala Amb, Distt. Sirmour, HP.

5. Case File. Signed by

Anil Jﬁfglinher Secreta v
5 SratDRBN O S0RA 1 BbaRd

Ph. No. 0177-2673766
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DS A I T E C H Annexure-7.4

MEDICARE PVT. LTD.

' To Dated: - 19.07.2024
The Regional officer
State Pollution Control Board

| Paonta (HP)

: Sub: -Reply for office order No. HPPPCB/RO Paonta (Accura Care Pharma)/ Paonta Sahib/24-
3976-76 dated 15.07.2024

Dear Sir
| With reference to office Order, we want to submit as follow

1. Our ETP is regularly working and sample Analysis report of water taken by your good
self-Vide the sample ID No. 11522942/W-11245 was not permissible Limit with
HPSPCB, further it is submitted that some part of Building and boundary wall sounding
to our ETP was fallen on 15.01.2024 and the renovation was done in that time when
the sample was taken . Further record has been maintained regularly of working of the
ETP . Further it is submitted that electricity consumption and water meter 1s in working

| log book attached

| 2. It is submitted that the due to renovatlon in the plant Sample Id Vide No. 12297685

| was also not in Permissible Limit of the HPSPCB parameter.

3. We are the member of CETP kala Amb and fees has been paid by us to the KIDCL vide
Ch.No.............. ..... dated 31.03.2024 for Rs. 1,00,000/-. further it I1s submitted that
we are sending the water to CETP kala Amb, record of the request send to CETP has
been attached. Dispatch record of the tankers has been maintained reqgularly and
attached. Further copy of Agreement with CETP has been attached for your kind
attention.

4, Itis also submitted that earlier we were using the treated water for irngation and
flowery system in our plant and was not discharging the water withing any nallah or
river surrounding us.

SAITECH MEDICARE PVT. LTD.

, (A WHO-GMP GLP & En ISO 8001 : 2008 Certified Co. )
Trilokpur Road, Kala Amb, Distt. Sirmour -173030 (HP)
Mob. +91-8219682830,31,32 To 46
Reg. Office at : Subhash Chowk, Chandigarh-Raipur Ranl Road,
E-mall. : info@saitech driqu:gamég*g:hhﬂ:wmmm e,
mall. : Info@sa medicare.in, e medicare.in, web
G.S.T. 02AALCS3115N1ZC il
Corporate ldentity Nufisp): U24233HR2006PTC036501
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- Further it 1s also submitted that we will hand over all the treated water to CETP in future

and schedule has been requested on portal of the CETP and screenshot attached for
your reference,

It is submitted that electricity consumption and water meter |
attached for your reference.

Further it is submitted that Application for Hazardous waste management is not working
in our ID online portal, we are trying to file application for the same but we are enable

to file the application. We sure you as the portal would be in working we immediately
file the application for the same.

s In working and log book

further you are requested to take the fresh sample of treated water for analysis, because

now the ETP  of our Factory is working properly and it is sure that analysis report is now
will be within permissible parameter of HPSPCB. .

Further we are the regular and compliance following establishment in the state of Himachal
Pradesh and following the all instruction of HPSPCB, further if any inconvenience has caused
to yourself toward us, we highly regrated for the any inconvenience. Further it is submitted
that in future we will hand over the all-treated water to CETP kala amb without any

negligence. It is further requested please condone the matter and grant us opportunity at
this ttime for better compliance in future.

Further it is request you kindly release the order to revoke the electnicity Connection for
betterment in the future.

Thanking your

Yours faithfully

Auth, ?«gnétén,' "

SAITECH MEDICARE PVT. LTD.

(AWHO-GMP GLP & En ISO 8001 : 2008 Certified Co)
Trilokpur Road. Kala Amb, Diett. Siemour -173030 (HP)
Mob. +31-8219652830,31.32 To 46
Reg. Office at : Subhash Chowk, Chandigarh-Raipur Rani Rogd,
Naraingarh-134233, Ambala, Haryana (INDIA)
E-mall - nfo@saitechmedicare.in, export@sailechmedicare in, web sile - www _sallechmedicare in
G.S.T 02AALCS3118N1ZC
Corporats Identity NZ23@ - U24233HR2006PTC036501
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This agreement is executed at Kala Amb , Distt Sirmour H P today on 22" day of Dec 2023

hetwcen' .

M/s Kala Amb Infrastructure Development Company, Company incorporated under section 25 of
the C&mpanies Act, 1956 through its Director, Sh. C5 Pushkarna having its registered office at

Servicg Building, SWCA Kala Amb, Distt Sirmaur (HP) (herein after referred to as "KIDC" | whi b term

or expression unless excluded by or repugnant to the context or the meaning the o0 shall be

deemgd to include its successors and permitted assigns, OF THE ONE PART,
g AND
M/s SAITECH MEDICARE PRIVATE LIMITED the Member lndustrics (herenafter rof

stry or “MI") having Industrial activity at Kala Amb, Distt. Saomaur, H it LS O
1 thureol o deamed

| ta as the

Mem})er Indu
expression unless excluded by or repugnant to the conteatorthc v

Lo indude its Successors, partners, directors and perinttod aasy OFf (11E SECOND

. éAND}NH[REAS
daA
'E'-" /b In consideration of the Industrial development in Kala Amb and necessity te manage the
AU . industral effluents and to protect the ccolugy of the surcounding y v Hur
' i deterioration, the KIDC Is setting up the Common Effluent Treatment Vo d l
| Kala Amb, District Sirmaur, HP

/, j KIDC is the Special Purpase Vehicle (SPV) to manage the Common Effluent |

duly recognized by the State Gowvt
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EBY AGREED as follows

ATIONS OF Mi:

Mi shall install one Bar and Coarse screen, one Settler and one Storage tank as per

Design approved by KIDC In case M1 has already installed the said patallations n
their piant, MI shall obtain the approval of KIDC for the same MI <1 all forthaith
implement any modifications/suggestions made by KIDC faling which the
permission granted for conveying the effluents to CETP shall be withdrawn till such
tme MI complies with the modifications/suggestiocns made by K10C

All Effluent generated by M in their premises shall be sent exclusively ta the CETP
M shall intimate to KIDC, at least 3 (Three) months in advance of any proposcd
Increase or decrease in quantity of effluent resulting due to expansion or otheraise

M shall declare the effluent load with characterization of the effluent penerated by

it in the prescribed “Declaration Form” annexed herewith as “Annexure -A° M| shall
submit such Form to KIDC on execution of these present Mi undertakes to pay charges
for treatment of effluent as per formula given in B(1) below or it can be modified in sucl
a manner that CETP remains financially viable and it generates annual profits in the rang
of 8 to 10%. In addition to this, Mi will pay Transportation charges @Rs 400/ per Tanker
of 4KL Capacity within 5 KM radius. M will pay minimum Registration fee of s 25000,
which shall be non refundable

q

10

Mi shall give one month prior notice of any change in effluent load with ali supporting
documents to KIDC. KIDC may manitor such activity

MI at their own cost shall construct storage tank of adequate capacit, for storage
and transfer of effluent from their plant to CETP MI shall ensure that all discharges
like factory sewage, trade effluent, washings, Boiler blow down etc. are chanpelized
through its storage tank for sending their effluent to CETP

MI shall in the event of requirement of segregation of effluent, construct two
separate storage tanks as per the design approved by KIDC

M1 shall furnish all relevant details to KIDC concerning any pre treatment of effluent
carried out by it. MI shall furnish te KIDC all relevant details including the capacitie:
of various units and characteristics of the final effluent to be sent for treatment tc

CETP KIDC shall have the right to collect the samples of the effluents from the !
units for verification.

MI shall obtain written consents from KIDC for establishing a nev. ETP or an
modification of the existing ETP

M1 shall provide a single point discharge for conveyance of Effluent to the Efflue s
Conveyance System

M shall provide a pumping station of suitable capacity &t their own cost for pumpios
all effluent excluding storm water into the Effluent Conveyance Sys7m of K OC
adequate space for Tankers, after obtaining approval for the design. scheme and the
location of the pumping station from KIDC

For Saitech Medicare Pyt. L d.
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hall install “Electro-mechanical flow meter” of ‘Rosemount 1€
Uivalent make, which shall either be supplied by KIDC against paymient of 141 shall
btain the same as per the specifications given by KIDC in case ol conveyance system

through pipe line

ar any

neter shall b

Mi shall house such flow meter in a separate secured shed and the @
ual t.r i tn

used for measurement of the flow quantity and for monitoning the
effluent. M shall ensure that the shed containing the flow metee shoid be locked

and the flow meter is sealed and protected from tampering at i tme

M1 at all times, shall ensure proper functioning of flow meter including « Mibration al
regular intervals, periodical cleaning of sensors and taking requires preventive
measures for maintenance, to the satisfaction of KIDC

in the event of the flow meter being found tampered. or not funct
shall attract penalty/termination as more particularly defined herein be
conveyance system through pipe line -

wonr -.!-DD“\,“ tA

’ ca nf
necase o

i) In the first instance of an event as specified herein above, MI sholl pay treatment
charges for 100% of the quantity of effluent, as stated by HPPCB in their consen
letter

ii) In the second instance of an event as specified herein above, NI shall pay
ar of the

treatment charges for 150% as stated by HPPCB in their consent letie
quantity

the Effluent

Le ;cflr'-.fJ

i) In case of third instance of such an event, MI's connection (¢
Conveyance System shall be disconnected forthwith and the matter sha
to Monitoring & Dispute Redressal Committee (hercein after knowr as

for the sake of brevity) for consideration Decision of the Committez .hall be tind

and binding

i eo

or with the discharge charactenstics by M
Corrmittes The
an the M

Any tampering of the conveyance system
shall attract penalty or termination as per the decision of tne
Committee may al its discretion, restore the connection of the Mi

complying with its directions

ricted entry in its premises (@ the inspector nominated by KIOC

M1 shall give unrest
also the records required for verificatior

who shall have access to entire plant area as
of the quantity and quality of effluent

M shall abide by the policy and decision/s of the Commuttes to ¢ o $mootr

operation
The prescribed parameters
Kala Amb-982 consent bran

for inlet effluents as notified by HPPLE vice PCB/CET

¢h 2020 dated 2-12 2021 shall be as follov:

Sr. No Para_rneters Remarks
|1 “cop 1500 mg/!
12 " BOD ' 500 Mg

3 S . 500 mz/|
[4 1 0&6G ! - 30my)

5 '. FDS 3000 mg/!

6 ' pH T 56590

For Saitech Medicare b t,Lid.
AP
oxector
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ation and Financial Statements:

e for Calculating the Effluent Treatment Charges

hall pay the charges for treatment of the effluent as levied by KIDC. calculatec o the basis
the formula given herein below'

Treatment Charges = [0.02*80D+0.03*(COD-2,5*BOD) + 0.005°CS5+0 01°*(TDS- 3000)]
Rs [KL

vi'nere,

80D = BOD of sample, mgs/L

COD= COD of sample, mgs/L

(SS = Suspended solids of sample,mgs/L

TDS = TDS of sample, mgs/L

Any negative value in (COD-2 5*BOD) and/or (TDS-3000) shall be ignored

141 shall pay at the minimum the fee for treatment calculated at 50% of the effluent quantity in
as per Declaration Form or the actual flow whichever is higher, to be computed for fee and
adjusted half yearly

11 shall deposit with KIDC, an amount equal to One month’s fee computed as cer the formula
given in Para B herein above, taking into consideration the flow given in the “cansent lerter” of
HPPCB and the effluent characteristics given in the declaration to be furnished Ly the Member
industry or as verified by KIDC However in case of Industrial Units giving cne MLD of more
offluent the deposit shall be worked for 21 days fee computed as per the formula piven in Para
B herein above

MI shall pay the deposit amount within two months from the date of receipt of notice trom the
KIDC intimating the probable date of commissioning of the plant for commercial use Falure on
the part of Ml to pay the deposit amount shall render it ineligible to obtain the connection to
the Effluent Conveyance System for conveying their effluent to CETP

11 shall make payment of the bills to KIDC for treatment of effluent, on monthly bass within a
fortnight of receipt of bill Any delayed payment shall attract interest @24% per annum  In the
avent of such default exceeding 30 days or more, from the date of receipt of tha il the sam

would be referred to the Committee for necessary action In event of the defoult “ontinuing
oven after the intervention of the Committee, the Commuttee may recommend the ctatuter

authorities to cancel the Consent to Operate given earlier to M

Constitution of Monltoring and Dispute Redressal Committee

The Committee shall consist of the tollowing members

o One Member Government of Himachal Pradesh
b Two Members from the KIDC

¢ Two Members from the Ml

For Saltech Medicare Pyt.LTd
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EOF this agreement is being duly signed and executed by the: duly authornz
and year written first above

for and on behalf of Signed by for and on bul f of
b Infrastructure Development Co (SAITECH MEDICARE PRIVATE LIMITED)
ForSaitech Medicara Pyt, Ltd.

. M. £
VISHWAMB!{.1 wﬁ"f‘"}nmsaom

Yiinessed By
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Declaration form

fo furnished by the Member Industries (Applicant) as per clause A(3) of the apreement

Sr Parameters Inlet Value
No
| Value Unit Remarks
1 _ | Total discharge KD
2 | COD i | | mps/L
3 BOD mgs/L
[
R  Total dissolved solids (TDS) = - mgs/L ~
Total Suspended Solids
S (1SS} - mgs/L
6 _.,pH _ .
7 Oil & Grease ' mgs/L
8 Sulphide b o mgs/L
9 | Phosphate S S mgs/L
10 Lead
g PR U .. . - )
11 [ FDS
R mgs/L
Seal and Sign of authonzed authonty of MI

For Saltech Medicarg Pvt.Ltd.
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D WHEREAS, Uie foremcat and the solg otjective of SSWML s to prevent

nvironmental Paliution Maz ands and to cbserve the existing laws an
Environmental and Pgiiytion ¢ entrol

AND WHEREAS Ihe MCMBLR desres to 56110 Il hazardous solid (hereinafter
referred to as ‘SOLID WASTE) 1 10 SSWML as per the norms of Himachai
Pradesh Pollulion Cantal Bosad n erenafler referred to as "HPPCB") and the
SSWML having requisite (. 1, i's behall, agrees to receve the Solid Waste
sent by the MEMBER ur L 1e, 'd condiions stated hereunder, which have
been mutually agrecd to by 7. Letween SSWML and the MEMBER

AND WHEREAS the (o heielo have decided to execule a DEED OF
AGREEMENT

NOW THIS AGREEMENT wiINESS =S and It 15 hereby. mutually agreed by and
between the parties here's o foilows

1. DEFINITIONS AND 11 TERPRETATIONS

11 TIME' shall be siated in Fzurs' and shall mean Indian Standard Time

1.2 "DAY' means a ponod o | weive 12) canseculive hours Ceginning at 08 00
rours and ending at 71 .

13 WEEK' means a parigt af o wWen (7) consecutive days beqinring from a day

1.4 'MONTH means a o fom nana

»Anng at 0200 howss on the first day of calendar

month and ending et €203 rsurs an the first day of succesding calendar
month

1.5 'YEAR' means a pencd ol nies hundred and sixty five (3£5) consecutive days
or three hundred .. » (H04) consezubve days when such penad

ncludes a twenty i oo day ef Fetruary, beg aning 2t 08CO hours from a
day

1.6 'FINANCIAL YEAR' - - ~=1ad of three hundred and sixty five (365)

conseculive days or thraa hunzied and Sixty six (368) consecutive days when
Such penod inciudes & twv =i [25th) day of February, beginning at 0800
hours from a da y

17 The headings of ¢r Lic. (- viF dauses in tus AGREEMENT shall not be

deemed to be part 101, b OO Concaderalicn 1 the silerpretalion o
consuuchion thereot cror g REEMENT

1.8 Words imparting the SNgular only also inciude the plural and vice versa,
vihere the context so Feq ires

1.9The present agreement is =
of Hazardous waste oiits . .~y

\ A %}48‘0‘ :\Q‘*—“\,

110 by SSWL fer callection and dispesal
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//}r PERIOD OF AGREEMENT

&

< 2.1 This agreement shall came in force, effective from the date of signing of this

y agreement and shali remain effective tijf any amendment / change is made in
V. 4 this agreement

3.1 Both the parties hereto agree that the present Agreement ghall automatically
" come toanendin any of the following eventualities
) OnaxphyofAummsaUQngrantadtouuMembarWHnmmwumt
been renewed or the same 1, 'ving been not granted by HPPCB

i)  On expiry of the Present Agreement, where no fresh agreement is signed
and executed between Parties hereto as mentioned above

) On Authorisation to SSWML being cancelled, refused or not granted by
HPPCB.

-~ responsibility of the Member to handle and treat its solig waste in accordance
with the relevant provistons of law and that SSWML will not be responsible In

any manner whatsoaver n respect of the solid waste of the Members

4 o TION OF THE MEMBERS:
4.1 While éntering into the present Agreement with SSWML, MEMBER shall

responsibility of the Membertngetﬂmsamo-ranawedﬁwntimobﬁme. failing
which SSWML reserves its fight to repudiate the present Agreement. '

M For Saitac Phamuefg‘;ﬂ
: \
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4‘,/.*,/'?!/‘EMBER shall be required to maintain the record of Hazardous wasts to be

~disposed off in SSWML site The said records so maintained shall be open for

" inspection by SSWML or any officer of HPPCB or any authority of Stale
(Ministry of Environment and Forests) or any officer appointed by them.

46. The MEMBER shall make adequate and necsssary arangements as
approved by and to the satsfaction of the SSWML, HPPCB or other prescribed
nmmuwfawmmswwahwmmb
premises and shall give access to the Dumpers/Tractors of SSWML to its
storage facility during day time

4.7. For the facility of Members SSWML will be making an arrangement for
lifting the Solld Waste , Still its discretion of the Member in case want to

have his own arrangement with the Designated Trucks as per Guidelines
of CPCB.

4.8. Before the Solid Waste is delivered at SSWML site, the Member shall ensure
that the sald Solid Waste is packed and transported in @ manner suitable for
transportation and that the Member should see that the said waste withstands
physical and climatic conditions.

49 Til the time Waste accepted by SSWML as per the Norms specified
,Jresponsibility lies with the Member only

4.10 During wet period of monsoon season, the Solid waste will not be accepted.
The Member shall create the storage facility which would include licheate
facility or any other facility as provided or approved under the provisions of
taw.

4.11 The MEMBER is obliged to store a minimum of four months of its generation
of waste or its salid waste, whichever is higher.

4.13 Member will contact SSWML once the truck load of Waste is collected
at his site for sending to SSWML for the disposal.

4.14 The MEMBER s obliged to maintain Disposal limits relating to heavy metals
and taxic chemicals as may be intimated by the SSWML and as specified in
this AGREEMENT

4.15 The MEMBER is obliged to pay in advance the bills raised by SSWML in
cheque (local aooo_unt) or demand draft.

416 SSWML may by a notice served on the Member require him to provide such
additional information as may be specified in the notice and the member
shall send the informabon to SSWML within 15 days from the receipt of the
said notice.

For $aitac Pharmaceuticals

Partner
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417 The MEMBER deciares that the MEMBER eione shall be liable for any action
initated against the MEMBER under Hazardous Wasles (Management and
Handling) Rules, 1989 or any other Pollution Laws or any other relevant
provisions of Law for the time being In force, by HPPCB or any other
Authonty

41emmmmmymmepmd&mtm)
Act.masandmRuiesmmmeremderasmewwmof
Mmmwmtmymummmmmmm
the Member not eligibie for disposing of Solid waste in SSWML

419 The member shall not become member of such other similar
fadlﬂyu»ﬂMpmrwnnenccnsemotSSWMmeasa.annberlsbund
to have avalled membership of such other faciity, SSWML has the right to
terminate the membership without offering any reason whatsoever.

5. QUANTITY & QUALITY

51 The Solid Waste (o be sent by the MEMBER lo the SSWML shall be as per
the categories specified in the echedule to Hazardous waste (Management
and Handling) Rules, 1989 or as per any new amendment or rules under the
above Act

Only five categories of Solid Waste ie. ETP Waste, Gypsum wasts, lron
Waste, Incineration ash & Bnne Wasle will be received for disposal at site.

52 The MEMBER shall not send in any case any Sold Waste containing

Hexavalent Chromium, heavy metals, phenols, cyanides or any other toxic

materials in concentralion as specified in the Clause 5.3 or that may be notified
by SSWML from time to ime

5.3 The following listed wastes will not be accepted by.SSWML
) Waste which is fluid, slurry, paste or acidic
)] Waste which has an obnaxious odour

= i) Waste which reacts with moisture to produce considerable
amount of heat or gases

iv) Waste which is inflammable
V) Waste which contains shock sensitive substances
vi)  Waste which contains volalile substances of significant toxicity.

vi) Waste which conlains more than 10 mgkg chromate in the
onginal sample

Viil) Waste which contains more than 10mg/Kg. of water solubie
Arsenic in a 1/10 eluate

For Saitac Pharmaceuticals
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£ 4 Al toxc wastes from pestade industnes shall be incinerated before sending
to SSWML site The wasle shall not contain any acidity. If it is violated
knowingly or unknowingly, penalty will be charged and decisions of SSWML

- will be final,

Ms. SSWML may r the Solid Waste in total, if the MEMBER's above
55mentioned Solid Wy;sgf found not to be in accordance with the conditions
mentioned in clause -5 of this AGREEMENT and the decision of SSWML In
rejecting the Solid Waste of the member for non-compliance of the provisions
of the present  clause of this Agreement will be final and it wall not be called
in question and the MEMBER shall have to pay the extra amount which

shall be charged by SSWML for expenditure incurred in analysing, transporting
and retumning of the rejected Solid waste.

6. TRANSPORTATION

6.1 Transport of Solid waste shall be in accordance with the provisions of Rules
issued by the Central Government under Motor Vehicle Act,1888 and other

guldelines issued from tme to tme and/or subject to the provisions of law for
the time being in force

7 BILLING AND PAYMENT OF DISPOSAL CHARGES.

7.1The sample of the Solid Waste will be drawn from the supply and will be got
analysed from laboratory approved by M/s. SSWML and that the counter
sample of the same will be sent to HPPCB, Shimla. The analysis charges for
the same will be borne by the respective MEMBER only

7.2 The MEMBER shall pay to SSWML the charges for disposing of its Solid
Waste as may be notified by SSWML by cheque or Demand Draft in advance

7.3 SSWML shall charge the MEMBER on the basis of weighment to be done at
disposal site If the Weigh bridge at disposal site is not working, it will be
weighed at outside weigh Bridge approved by SSWML

7.4 The MEMBER shall be bound by the analysis results/reporis of SSWML for
disposal charges and in case of any dispute can be refer to Reputed Test
House agreed by SSWML

8 DEFAULT

8.1 If the MEMBER falls and/or defaults in the discharge of any of his obligations
under the present Agreement, the SSWML shall have discretion to (1) refuse to
accept the Solid waste of the MEMBER for disposal without assigning any
reason, (ii) notify to the HPPCB the name of the Member informing about such
default

and that its Solid wasle would not be taken for disposal by SSWML on account of

B _;s_g@ default, (il)) inform the Member that its Solid Waste would be deemed to

ASTE &

U - gﬁj&q\,@r For Saitac Pharmaceuticals
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MEMBER committing any breach/violation of the conditions of
the present Agreement or any provisions of Law/Act/Rules for the time being in

force, SSWML reserves its right o suspend/cancel the membership for such
period as it deems fit without giving any reasons or prior notice.

8.3 Where an offense under the Environment Protection Act has been commitied
by the Member or is attnbutable to any neglect on the part of the Member
which shall include its Director, Manager, Secretary, Officer, Pariner, elc. and
if such Member Is guilty of the offense or Is llable to be prosecuted against and
punished against and punished accordingly no suit, prosecution or legal
proceeding(s) shall lie against SSWML for the offense committed by its
Member

8.4 SSWML reserves its nght to issue a show cause notice to the Member if it is of
the opinion that the Member has contravened the provisions of law/conditions
of the present Agreement, requinng the Member to remedy the contravention
or as the cause may be, within a specific penod of tme. The said notice
served shall specify the measures to be taken by the Member in remedying the
said contravention

8.5 SSWML shall Inform the Himachal Poliuton Control Board/HPIDC of the
suspension of any MEMBER

8.6 The suspension/termination shall be revoked only at sole discretion of
SSWML after it is satisfied that its condiions have been met

9 TRANSFER OF RIGHTS

9.1 SSWML may at any time transfer or assign its righfs and obligations under the
AGREEMENT to any other company or business concem by giving notice in

writing to the MEMBER. Upon such transfer or assignment, only the transferee
or assignee shall be liable for the obligations herein contained.

10, INDEMNITIES :

10.1 The MEMBER shall be deemed 1o be in exciusive possession and control of
the said Solid Waste and shall be fully liable and responsible for its
arangements, apprutences and properties till the tme it reachés SSWML
Accordingly the MEMBER hereby covenants and agrees to fully protect,
indemnify and hold the
SSWML, its employees, agents & successors and assignees hammless
against any and all claims, demands, actions, suits, proceedings and
judgments and any and all liablliies, costs, expenses, damages or losses
arising out of or resulting from or incidental 1o or in connection therewith,
which may be made out against the SSWML, whether by the MEMBER its
employees, agents or successors and assignees or by third parties on
account of damages or injury to property or loss of life resulting from or arising
out of the installation, presence, maintenance or op ‘ion or the intake
arangements, appurtences and properties of the MEMB: !

QuAsTER: Pharmaceuticals
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| 11.2 Both the parties hereto agree that due to change in

2464

1 FORCE MAJEURE

11.1 In case of any force majeure, SSWML shall not be with any liability
- contingent or otherwise but In that case, it shall be the sole liabllity of the

MEMBER.
any laws related 10

poliution or due to any directive of any Court or Authonty, if SSWML is to incur
any addtional financial burden consequent upon any atteration and/or
modification in the site or because of any other reason, then, in that case the
MEMBER:hallbeuabletocontﬂbuteformempmpamhtons
disposal of Solid waste quantity in SSWML site

11.3 Both the parties hereto agree that in any event of ther@ being order in form
of any injunction, stay of otherwise from any Court, HPPCB or any other
Authority stopping the functioning ofﬁw&mmommssm
becomes unable to accept the Solid Waste of the MEMBER, SSWML shall
not be responsible or made responsibloandfotbeuabhmmynwwlnm

and that in such an eventuality, it shall be the responsibility of the
MEMBER to get the needful done in respect of disposal of its Solid Waste.

12 PREVIOUS CORRESPONDENCE .

12.1 Al discussions and meebings held and cormespondence exchanged between
SSWML and the MEMBER In respect of the AGREEMENT and any
mmadnﬁmmlnmmepastandbammmmmof
the present AGREEMENT are herein superseded by the present
_ mdmmfumofwd\dmornﬂmnrpﬂ

nce shall be entertained by either SSWML or the MEMBER for

Interpreting the present AGREEMENT or otherwise

13 LAWS GOVERNING THE AGREEMENT

13.4, The present Agreament shall be subject to Indian Laws, rules and
and notifications etc issued under such laws

v

14 AMENDMENTS :

14.1 SSWML may at any point of bme make suitable changes in the present
Agreement after serving 3 nolice to the MEMBER

15. TERMINATION OF AGREEMENT

154 M/a. SSWAL has the unesticted ight to terminate this AGREEMENT and
deduct its all pending claims from the MEMBER.

15.2 This AGREEMENT can be terminated by elther party after giving a written
notice of at least 80 days (0 @ othar party. If the cancellation is requested

- by the MEMBER 1w
%‘%& For Saitac Pharmaceuticals
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" 46 JURISDICTION

16 1 The present Agreement, M/s. SSWML and the MEMBER mutually
agree that the Civil Court at Na'agarh only shall have jurisdiction for
all the disputes/differences arising out of this agreement.

17 The address of the parties hereto unless changed by wntten
notification to be given at least 15 days in advance by registered letter
prior to proposed date of change, shall be as follows :

ADDRESSES OF PARTIES :

M/S.SHIVALIK SOLID WASTE MANAGEMENT LTD.
VILLAGE MAJRA
NALAGARH (H.P.)

THE MEMBER:

IN WITNESS WHERE OF the parties hereto acting through their properly
constituted representatives have set their hands to cause this
AGREEMENT signed and executed in their respective names and on their
behalf

For and on behalf of the For & on behalf of the
MEMBER

____SHIVALIK SOLID WASTE

"\ MANAGEMENFELTD. For Saitac Pharmaceuticals

~Parener
Name
- Designation :
dress: 8CO NO.20-21 Kalka Address
SHIMLA HIGHWAY NEAR
DOLPHIN HOTEL,BALTAN -
ZIRAKPUR (PUNJAB)
N -
G - /_\ ‘-,..--"" " .
Name | R, 22V H@k[ﬂ/ Name, ,2,:" v Dwr

WL\, ‘U3 t}:.‘.-l i Ho"q;’F ) b % & -__a__@‘
Address A g Address: Mive?
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Name: e +in Cu f— ; Name, 5. W Yoamis
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HPSPCB TC-11797

H.P.STATE POLLUTION CONTROL BOARD
HP STATE POLLUTION CONTROL BOARD, REGIONAL LABORATORY
HIMUDA COLONY, SHUBHKHERA, PAONTA SAHIB, DISTT. SIRMOUR, HP-173025

TEST REPORT

Test Report No: RL/NABL/12297685/W-12235 | Date:30/04/2024
1. Name of the Unit : Sai Tech MedicarePvt Ltd
2. Address . --Village Kheri Tirlokpur Road Kala Amb---Kheri,
Nahan Distt. Sirmaur, (H.P.)173030
3. Nature of sample : Grab
4. Type of sample . Legal Sample
5. Sample collected by : Naveen Rajpoot, JEE
6. Quantity of sample received : 2litre+ 500 mL
7. Date & time of collection & Inwarding : 10/04/2024, 11:40
8. Receiving Date . 12/04/2024
9. Sampling Point . Final outlet of ETP
10. Period Of Anadlysis . 12/04/2024 to 30/04/2024
SAMPLING PARAMETERS
Sr. |Parameter Name | Results Units Test Specification/Sta | Confor mity
No. Method ndard Limits
1 BOD 290.0 mg/L 1S 3025 30 Not-In
(Part 44) Permissible Limit
2 Lead 0.21 mg/L APHA 0.10 Not-In
23rd Permissible Limit
Edition
3111 B
3 Oil and Grease BDL mg/L APHA 10 -
23rd
Edition
5520 B
4 Sulphide 14 mg/L APHA 2 Within
23rd Permissible Limit
Edition
4500-S2- F
5 pH 7.23 APHA 6.0-8.5 Within
23rd Permissible Limit
Edition
4500-H+
6 TSS 54.0 mg/L APHA 100 Within
23rd Permissible Limit
Edition
2540 D
“This is computer generated document from HPOCMMS” Page 1 of 2
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7 COD 904.0

mg/L

IS 3025
(Part 58)

250

Not-In
Permissible Limit

Dr Kuldeep Negi
SO
Technical Manager

(Reviewed/Authorized
Signatory)

Note:

1. NABL Symbol is used in accordance with NABL policy formed with reference to NABL 133.
2. Theresults refer only to the tested samples, as received and applicable parameters.
3. Sample will be destroyed after 10 days from the date of issue of text report unless otherwise specified.

O]

i

Dr Hitender Kumar
Sharma

SSO

Quality Manager
(Authorized Signatory)

4. Thisreport is not to be reproduced wholly or in part or used in any advertising media without the permission of the Board.
5. Total liability of our laboratory is limited to the invoiced amount. Any dispute arising out of this report is subject to Himachal Pradesh

jurisdiction only.
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HPSPCB TC-11797

H.P.STATE POLLUTION CONTROL BOARD
HP STATE POLLUTION CONTROL BOARD, REGIONAL LABORATORY
HIMUDA COLONY, SHUBHKHERA, PAONTA SAHIB, DISTT. SIRMOUR, HP-173025

TEST REPORT

Test Report No: RL/NABL/12297691/W-12236 | Date:30/04/2024
1. Name of the Unit : Sai Tech Medicare Pvt Ltd
2. Address . --Village Kheri Tirlokpur Road Kala Amb---Kheri,
Nahan Distt. Sirmaur, (H.P.)173030
3. Nature of sample : Grab
4. Type of sample . Legal Sample
5. Sample collected by : Naveen Rajpoot, JEE
6. Quantity of sample received : 2litre
7. Date & time of collection & Inwarding : 10/04/2024, 12:00
8. Receiving Date . 12/04/2024
9. Sampling Point : Final outlet of STP
10. Period Of Anadlysis . 12/04/2024 to 30/04/2024
SAMPLING PARAMETERS
Sr. |Parameter Name | Results Units Test Specification/Sta | Confor mity
No. Method ndard Limits
1 BOD 5.50 mg/L 1S 3025 30 Within
(Part 44) Permissible Limit
2 pH 8.08 APHA 6.5-9.0 Within
23rd Permissible Limit
Edition
4500-H+
3 TSS 14.0 mg/L APHA 99 Within
23rd Permissible Limit
Edition
2540 D
4 COD 40.0 mg/L IS 3025 250 Within
(Part 58) Permissible Limit
=] [=]
s
Dr Kuldeep Negi Dr Hitender Kumar
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241




2469

SO Sharma
Technical Manager SSO
(Reviewed/Authorized Quality Manager
Signatory) (Authorized Signatory)
Note:

1. NABL Symbol is used in accordance with NABL policy formed with reference to NABL 133.

2. Theresults refer only to the tested samples, as received and applicable parameters.

3. Sample will be destroyed after 10 days from the date of issue of text report unless otherwise specified.

4. Thisreport is not to be reproduced wholly or in part or used in any advertising media without the permission of the Board.

5. Total liability of our laboratory is limited to the invoiced amount. Any dispute arising out of this report is subject to Himachal Pradesh

jurisdiction only.
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H.P.STATE POLLUTION CONTROL BOARD
HP STATE POLLUTION CONTROL BOARD, REGIONAL LABORATORY
HIMUDA COLONY, SHUBHKHERA, PAONTA SAHIB, DISTT. SIRMOUR, HP-173025

TEST REPORT

TC-11797

Test Report No: RL/NABL/12716449/W-12829 |

Date:25/06/2024

1. Name of the Unit
2. Address

Nahan Distt. Sirmaur, (H.P.)173030

3. Nature of sample
4. Type of sample

5. Sample collected by
6. Quantity of sample received
7. Date & time of collection & Inwarding

8. Receiving Date
9. Sampling Point

10. Period Of Analysis

: Sai Tech Medicare Pvt Ltd
. --Village Kheri Tirlokpur Road Kala Amb---Kheri,

: Grab

. Legal Sample
: Naveen Rajpoot, JEE
: 21

: 04/06/2024, 14:30
: 05/06/2024

: Final outlet of ETP

. 05/06/2024 to 25/06/2024

SAMPLING PARAMETERS

Parameter Name

Results

Units

Test
Method

Specification/Sta
ndard Limits

Conformity

1 pH

7.40

APHA
23rd
Edition
4500-H+

NA

NA

141.0

mg/L

APHA
23rd

Edition
2540 D

NA

NA

3 Sulphide

28

APHA
23rd
Edition
4500-S2- F

NA

NA

4 BOD

205.0

mg/L

1S 3025
(Part 44)

NA

NA

5 Total Phosphate

224

mg/L

APHA
23rd
Edition
4500-PC

NA

NA

BDL (DL-0.05)

mg/L

APHA
23rd

Edition
3111 B

NA

NA

“This is computer generated document from HPOCMMS”
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7 COD 616.0 mg/L IS 3025 NA NA
(Part 58)
[m] ! [m]
l"' T
Dr Kuldeep Negi Dr Hitender Kumar
SO Sharma
SSO

Technical Manager
(Reviewed/Authorized
Signatory)

Note:

1. NABL Symbol is used in accordance with NABL policy formed with reference to NABL 133.
2. Theresults refer only to the tested samples, as received and applicable parameters.
3. Sample will be destroyed after 10 days from the date of issue of text report unless otherwise specified.

Quality Manager
(Authorized Signatory)

4. Thisreport is not to be reproduced wholly or in part or used in any advertising media without the permission of the Board.
5. Total liability of our laboratory is limited to the invoiced amount. Any dispute arising out of this report is subject to Himachal Pradesh

jurisdiction only.
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HPSPCB TC-11797

H.P.STATE POLLUTION CONTROL BOARD
HP STATE POLLUTION CONTROL BOARD, REGIONAL LABORATORY
HIMUDA COLONY, SHUBHKHERA, PAONTA SAHIB, DISTT. SIRMOUR, HP-173025

TEST REPORT

Test Report No: RL/NABL/12716459/W-12830 | Date:25/06/2024
1. Name of the Unit : Sai Tech Medicare Pvt Ltd
2. Address . --Village Kheri Tirlokpur Road Kala Amb---Kheri,
Nahan Distt. Sirmaur, (H.P.)173030
3. Nature of sample : Grab
4. Type of sample . Legal Sample
5. Sample collected by : Naveen Rajpoot, JEE
6. Quantity of sample received 221
7. Date & time of collection & Inwarding . 04/06/2024, 14:40
8. Receiving Date : 05/06/2024
9. Sampling Point : Final outlet of STP
10. Period Of Anadlysis : 05/06/2024 to 25/06/2024
SAMPLING PARAMETERS
Sr. |Parameter Name | Results Units Test Specification/Sta | Confor mity
No. Method ndard Limits
1 pH 7.89 APHA 6.5-9.0 Within
23rd Permissible Limit
Edition
4500-H+
2 TSS 5.0 mg/L APHA 99 Within
23rd Permissible Limit
Edition
2540 D
3 COD 20.0 mg/L IS 3025 250 Within
(Part 58) Permissible Limit
4 BOD 2.80 mg/L IS 3025 30 Within
(Part 44) Permissible Limit

[=]%[=]

IR

[=] s
Dr Kuldeep Negi Dr Hitender Kumar
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SO Sharma
Technical Manager SSO
(Reviewed/Authorized Quality Manager
Signatory) (Authorized Signatory)
Note:

1. NABL Symbol is used in accordance with NABL policy formed with reference to NABL 133.

2. Theresults refer only to the tested samples, as received and applicable parameters.

3. Sample will be destroyed after 10 days from the date of issue of text report unless otherwise specified.

4. Thisreport is not to be reproduced wholly or in part or used in any advertising media without the permission of the Board.

5. Total liability of our laboratory is limited to the invoiced amount. Any dispute arising out of this report is subject to Himachal Pradesh

jurisdiction only.
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H.P.STATE POLLUTION CONTROL BOARD
HP STATE POLLUTION CONTROL BOARD, REGIONAL LABORATORY
HIMUDA COLONY, SHUBHKHERA, PAONTA SAHIB, DISTT. SIRMOUR, HP-173025

TEST REPORT

TC-11797

Test Report No: RL/NABL/11522942/W-11245 |

Date:17/02/2024

1. Name of the Unit

2. Address

Nahan Distt. Sirmaur, (H.P.)173030
3. Nature of sample

4. Type of sample

5. Sample collected by
6. Quantity of sample received

7. Date & time of collection & Inwarding

8. Receiving Date
9. Sampling Point

10. Period Of Analysis

: Sai Tech Medicare Pvt Ltd
. --Village Kheri Tirlokpur Road Kala Amb---Kheri,

. Legal Sample
: Naveen Banyal , JEE
: 2litre+ 500 mL

: 19/01/2024, 16:00

: 20/01/2024
: Final Outlet of ETP
: 20/01/2024 to 17/02/2024

SAMPLING PARAMETERS

Sr. |Parameter Name | Results Units Test Specification/Sta | Confor mity
No. Method ndard Limits
1 Oil and Grease 24 mg/L APHA 10 Within
23rd Permissible Limit
Edition
5520 B
2 BOD 1725.00 mg/L IS 3025 30 Not-In
(Part 44) Permissible Limit
3 Sulphide 24 mg/L APHA 2 Not-In
23rd Permissible Limit
Edition
4500-S2- F
4 Total Phosphate |22.10 mg/L APHA 5 Not-In
23rd Permissible Limit
Edition
4500-PC
5 Total Chromium {0.00 mg/L APHA NA NA
23rd
Edition
3111 B
6 Lead 0.35 mg/L APHA 0.10 Not-In
23rd Permissible Limit
Edition
3111 B

“This is computer generated document from HPOCMMS”
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7 pH 6.64 APHA 6.0-8.5 Within
23rd Permissible Limit
Edition
4500-H+
8 TSS 177.0 mg/L APHA 100 Not-In
23rd Permissible Limit
Edition
2540 D
9 COD 3260.0 mg/L IS 3025 250 Not-In
(Part 58) Permissible Limit
o0
B
Dr Kuldeep Negi Dr Hitender Kumar
SO Sharma
Technical Manager SSO

(Reviewed/Authorized

Signatory)

Note:

1. NABL Symbol is used in accordance with NABL policy formed with reference to NABL 133.

2. Theresults refer only to the tested samples, as received and applicable parameters.

3. Sample will be destroyed after 10 days from the date of issue of text report unless otherwise specified.

Quality Manager
(Authorized Signatory)

4. Thisreport is not to be reproduced wholly or in part or used in any advertising media without the permission of the Board.

5. Total liability of our laboratory is limited to the invoiced amount. Any dispute arising out of this report is subject to Himachal Pradesh

jurisdiction only.
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TC-11797

H.P.STATE POLLUTION CONTROL BOARD
HP STATE POLLUTION CONTROL BOARD, REGIONAL LABORATORY
HIMUDA COLONY, SHUBHKHERA, PAONTA SAHIB, DISTT. SIRMOUR, HP-173025

TEST REPORT

Test Report No: RL/NABL/11522954/W-11246 |

Date:17/02/2024

1. Name of the Unit
2. Address

Nahan Distt. Sirmaur, (H.P.)173030

3. Nature of sample
4. Type of sample
5. Sample collected

by

6. Quantity of sample received

7. Date & time of collection & Inwarding

8. Receiving Date
9. Sampling Point
non-oper ational)

10. Period Of Analysis

: Sai Tech Medicare Pvt Ltd
. --Village Kheri Tirlokpur Road Kala Amb---Kheri,

: Grab

. Legal Sample

: Naveen Banyal , JEE
: 2litre

. 19/01/2024, 16:10

: 20/01/2024
. Outlet of secondary clarifier of STP (tertiary treatment

20/01/2024 to 17/02/2024

SAMPLING PARAMETERS

Sr. |Parameter Name | Results Units Test Specification/Sta | Confor mity
No. M ethod ndard Limits
1 BOD 23.00 mg/L IS 3025 30 Within
(Part 44) Permissible Limit
2 pH 8.08 APHA 6.5-9.0 Within
23rd Permissible Limit
Edition
4500-H+
3 TSS 33.0 mg/L APHA 99 Within
23rd Permissible Limit
Edition
2540 D
oo
Eﬂi
Dr Kuldeep Negi Dr Hitender Kumar
SO Sharma
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Technical Manager SSO
(Reviewed/Authorized Quality Manager
Signatory) (Authorized Signatory)
Note:

1. NABL Symbol is used in accordance with NABL policy formed with reference to NABL 133.

2. Theresults refer only to the tested samples, as received and applicable parameters.

3. Sample will be destroyed after 10 days from the date of issue of text report unless otherwise specified.

4. Thisreport is not to be reproduced wholly or in part or used in any advertising media without the permission of the Board.

5. Total liability of our laboratory is limited to the invoiced amount. Any dispute arising out of this report is subject to Himachal Pradesh

jurisdiction only.
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NASTER COPY

SAITECH MEDICARE PRIVATE LIMITED
Trilokpur Road Kalaamb (H.P.}
LOG BOOK FOR ETP

Equipment ID No.- $¥/-ER-UY- 19

w9

tll _nl1l

Date

Start
Time

Energy Reading (kWH)

pH
G.0-

Start

Total
consump.

8.0

Chemlcal Used for
Sedimentation

Media Used For
Bacterial Growth

Ume/
NaOH

Alum

Poly-
electrolyte

Urea

DAP

Jaggery

Stop
Time

Sign

Optr.

Ched.

By

).

i

3ocgm

\Sogpn

} ry

| i<omny

\ Shapn

&,.I

150qm

\eg,
ot

1 kon.
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MASTER COPY

SAITECH MEDICARE PRIVATE LIMITED

Trilokpur Road Kalaamb (H.P.) ﬂmm\%mnz
LOG BOOK FOR ETP medicara
Equipment ID No.- C 3] _ER- 7. _Oﬁ
Date | Start |  Energy Reading (kWH) pH Chemical Used for Media Used For Stop | Optr, | Ched.
e 6.0- Sedimentation Bacterial Growth Time | Sign By
e e no._.c_..mq i Uime/ Alum | Poly- Urea DAP | Jaggery
ety NaOH electrolyte
2 :jo 74925F6ST \@ 1.5 2%0qy| |Soa | | g || Leom [s
25773 oy S00Gn 250 | A0 |1 &on | k| ) o [
ﬂdﬁw., 5 30090 | 250gn| 1S8qe | | \<opy| | Yoy 1 RonA <y
3 S8D)| r3 Sy | LSy .._mdﬂu.___..r {40 . :.1
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g pm._.mm ﬂ wd_‘ SAITECH MEDICARE PRIVATE LIMITED -
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2503 | Annexure-7.5

HP State Pollution Control Board
HIM PariveshBhawan, Phase-III, New Shimla-09
Phone No. 0177-2673766, 2673020 FAX-0177-2673018

OFFICE ORDER

Whereas, the directions under Section 33-A of the Water
(Prevention & Control of Pollution) Act, 1974 were issued to the
Assistant Engineer, HPSEEBLElectrical Sub Division, Kala Amb, Distt.
Sirmour, HP for disconnection of power supply of M/s Sai Tech
Medicare Pvt. Ltd., Village- Kheri, Trilokpur Road Kala Amb,
tehsil- Nahan, District- Sirmour (HP), in view of H.O. Order Endst.
No.HPPCB/ROPaonta (Accura Care Pharma)/Paonta Sahib/24-3976-79,
dated 15.07.2024, since the unit was operating without obtaining
mandatory Consent of the State Board and also found non-complying
with the provisions of Water & Air Acts..

Whereas, as per the report received from the Regional Office, Paonta
Sahib vide letter No.PCB/RO Paonta/(Accura Care
Pharmaceuticals)/1398/2024-1259 Dated: 27.07.2024, the unit M/s Sai
Tech Medicare Pvt. Ltd. was inspected on 26.07.2024 and following
facts/observations have been reported by the RO HPSPCB, Paonta
Sahib:

e The unit was non-operational even on DG Set during the inspection
and the electricity power supply of the unit was found
disconnected by the HPSEBL vide TDCO No. 5343 dated
18.07.2024.

e The unit have installed ETP-cum-STP, 02 nos. of DG Sets and One
HSD fired boiler.

e Unit has made agreement with M/s Kala Amb Infrastructure
Development Company (SPV for CETP Kala Amb).

+ The Renewal of Consent to operate (RCTO) has also been granted
to the unit on 27.07.2024 after compliance reported by the field
officials on 26.07.2024.

In view of the above stated facts/ compliance, RO HPSPCB Paonta
Sahib has further recommended to review/revoke the Power
Disconnection Orders referred above.

Whereas the provisions of Section 33-A of the Water (Prevention
& Control of Pollution) Act, 1974 and Section 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 provide not only for
directions of closure or prohibition of industrial operation and stoppage
of electric supply but also provide for regulation of any industry
operation or process;
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Now, therefore, in exercise of the power vested under the
aforesaid provisions and in consideration of the facts stated above, the
directions issued by the State Board vide letter referred to above have

been reviewed and are withdrawn with immediate effect with the
following condition:-

 Pollution Control Devices provided by the unit shall be operated &

maintained as prescribed in Environment (Protection) Rules, 1986
as amended from time to time.

Notwithstanding anything contained in this order the unit shall be

bound to invariably ensure that the prescribed norms are complied
with.

Strict compliance from all concerned is solicited to avoid legal liability
on their part.

Ordered by
Hon’ble Chairman, HPSPCB

Vide Note #80
Sooy-4
Endst. No. HPPCB/ Misc. Power Disc. (Paonta)/24- Dated: 0/

Copy forwarded to the following for information,
compliance/action and report:-

1. The Chairman, HPSEBL, Kumar House, Shimla-4 (H.P).

2. The Assistant Engineer, HPSEEBLElectrical Sub Division, Kala
Amb, Distt. Sirmour, HP for compliance of aforesaid orders please.

3. The Regional Officer, HPSPCB, Paonta Sahib, District Sirmour, HP
for immediate compliance of above orders. RO HPSPCB Paonta
Sahib is further directed to immediately conduct the sampling of
the unit after restoration of Power Supply and submit the report to
Head Office accordingly.

4. M/s Sai Tech Medicare Pvt. Ltd., Village- Kheri, Trilokpur Road
Kala Amb, tehsil- Nahan, District- Sirmour (HP).

5. The Sr. Law Officer, HPSPCB, Legal Cell, Head Office Shimla for
record.

6. The System manager (IT), HPSPCB HQ Shimla with direction to
upload this order on HPSPCB website immediately.

7. Case File. Signed by

Anil Joshi

22024

(AR §6ed0211618:46

Member Secretary
HP State Pollution Control Board
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Annexure-8.1

23w

H.P.STATE POLLUTION CONTROL BOARD
HIM PARIVESH, PHASE-III, NEW SHIMLA-171009

HPSPCB No : 982 Date: 21/09/2023

Industry Registration | D: HP10382564 Application No: 9907274
To,
KALA AMB INFRASTRUCTURE DEVELOPMENT COMPANY
Ogli, Nahan, SIrmour
KalaAmb
Sirmaur
173030
Subject: Consent to Operate u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 of Air

(Prevention & Control of Pollution) Act, 1981.

With reference to your application for obtaining ‘Consent to Operate' u/s 25/26 of Water (Prevention & Control
of Pollution) Act, 1974 and u/s 21 of Air (Prevention & Control of Pollution) Act, 1981, you are hereby,
authorized to operate an industrial unit subject to the Terms and Conditions as mentioned in this Consent letter.

1.Particulars of Consent to Operate under the Water Act, 1974 and Air Act, 1981 granted to the industry

Consent No. CTO/BOTH/NEW/RO/2023/9907274
Date of issue: 01/04/2023

Date of expiry : 31/03/2024

Certificate Type: NEW

Previous CTE/CTO No. & Validity :

2. Particulars of the Industry

Name & Designation of the Applicant

Chander Shekhar Pushkarna, (Director)

Address of Industrial premises

KALA AMB INFRASTRUCTURE
DEVELOPMENT COMPANY ,
Ogli, Nahan, Srmour,

Kala Amb,Srmaur-173030

Capital Investment of the Industry

780.0 lakhs

Category of Industry

Red

Type of Industry

1078-Common treatment and disposal
facilities-CETP for Red category

Industries

Scale of the Industry Medium
Office District Srmaur
Capacity
Raw Materials (Name with quantity per day)

Raw Materials Quantiry Unit

Municipal Sewage 1.70 MLD

Industrial Effluent 0.65 MLD

Products (Name with quantity per day)

“This is computer generated document from HPOCMMS”

To verify this document please scan thi%ode.
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Name of Unit Quantity Intermediate Principal Use

Products Product

CETPCUM STP | MLD 2.35 Nil Treat industrial

(Phase 1) effluent and
domestic sewage.
Treated water
dischargeinto
River Markanda

Details of the Effluent Treatment Plant
Type of Effluent Capacity Quantity
ETP-cum-STP 2350KLD 1KLD

M ode of Disposal

Description Quantity(in KLD) Method of Treatment | Method of Disposal
Domestic 1700 ETP-cum-STP River
Industrial Process 650 ETP-cum-STP River

Quantity of fuel required (in TPD) and capacity of boail

ers/ Furnace/Thermo heater etc.

Type No.of Capacity Type of Typeof Fue Fue
Boiler/'Heater Boiler/'Heater consumption
/Evaporator/I s/Evaporators ratein
ncinerator/D /Incinerator/D MT/hour or
G Set/Other GSets/Others KL/hour or
M3 /hour
DG Sets 1 140 KVA Acoustically HSD 10 litter per
Enclosed hour
Type of Air Pollution Control Devicesinstalled
Equipment Type | Equipment Name | Date/proposed Efficiency(%redu | Final
date of ction) concentration of
installation pollution being
emitted
Acoustically DG Sets Sat Jan 01 99% PM <0.3g/KW-hr,
Enclosed and 00:01:00 IST CO<3.5g/KW-hr
Stack 2022

“This is computer generated document from HPOCMMS”
To verify this document please scan thi%ode.

Approved By
Member Secretary

(H. P. State Pollution Control Board)
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Endst. No.:

Copy To:-
1.The Regional Officer,HPSPCB,Paonta Sahib for information and shall ensure to operate the unit as per consent condition

with adequate pollution control devices.

Anil Joshi,|FS
Member Secretary
For & on behalf of

(H. P. State Pollution Control Board)

Page 3 of 7
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TERMSAND CONDITIONS

SPECIFIC CONDITIONS

This ‘Consent to Operate’ is only for the purpose and under the provision of Water Act, 1974
and Air Act, 1981 as the case may be, and will not construed as substitute for mandatory
clearances required for the project under any other law/regulation/direction/order and the
applicant shall obtain any such mandatory clearance before taking any steps to establish
industry/ industrial plant, operation or process or any treatment and disposal system or an
extension or addition thereto.

Nothing in this Consent shall be deemed to neither preclude the institution of any legal action
nor relieve the applicant from any responsibilities, liabilities or penalties to which the
applicant is or may be subjected to under this or any other Act.

The unit shall apply for further renewal/extension in the validity of the Consent, before the
expiry of this‘Consent to Operate’.

i) The unit shall ensure compliance of Waste Management Rules i.e. Hazardous and
Other Wastes (Management and Transboundary Movement) Rules, 2016/ Plastic
Waste Management Rules, 2016/ E-Waste (Management) Rules, 2016/Construction
& Demolition Waste Management Rules, 2016 and Manufacture, Storage & Import
of Hazardous Chemical Rules, 1989 and provisions made thereunder, as amended
from time to time, without any adverse effect on the environment, in any manner
(As Applicable).

i) The unit shall made provisions for the compliance Solid Waste Management Rules,
2016 and provisions made thereunder and unit shall also not practice burning
activity of solid waste/waste generated from fuel within/outside premises, to avoid
public nuisance.

This * Consent to Operate’ isfor:-

The emissions from all sources conforming to the norms as prescribed in Schedule-1 of
Environment (Protection) Rules, 1986 as amended from time to time.

Noise and Ambient Air Quality shall be maintained within Ambient Air Quality
Standards for noise as specified in Schedule-111 of Environment (Protection) Rules, 1986
and Noise Pollution (Regulation and Control) Rules, 2000, as amended from time to time.

The effluent (Domestic/Industrial) shall conform to the limits as prescribed in Schedule-I
or Schedule-VI or Industry specific standards of Environment (Protection) Rules, 1986 as
amended from time to time.

Sewage and sullage generated from the unit to be disposed-off in a properly designed
septic tank system/Sewage Treatment Plant/ Public Sewer System (as applicable).

The unit shall ensure regular operation and maintenance of Pollution Control Devices to
achieve the norms as prescribed in Environment (Protection) Act, 1986 and the achievement
of the adequacy and efficiency of the effluent treatment plant/pollution control devices/re-
circulation system installed shall be the entire responsibility of the unit.

The unit shall ensure regular operation and maintenance of separate energy meter/flow meter
for running pollution control devices and shall also maintain record with respect to operation
of air pollution control device/effluent treatment plant, so as to the satisfy the Board regarding
the regular operation of air pollution control device/effluent trestment plant and shall maintain
log book for the monthly reading / record.

CONDITIONS UNDER WATER (PREVENTION & CONTROL OF POLLUTION)
ACT, 1974.

The unit shall maintain the record regarding the daily water consumption as per flow
meter installed.

The unit shall ensure that terminal manhole(s) at the end of each collection system and a
manhole upstream of final outlet (s) out of the premises of the industry for measurement
of flow and for taking samples.

“This is computer generated document from HPOCMMS” Page 4 of 7

To verify this document please scan thi%?f:ode.
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The pollution control devices shall be interlocked with the manufacturing process of the
industry (if applicable) and the authorized outlet and mode of disposal shall not be
changed without the prior written permission of the Board. Unit shall not use any
unauthorized out-let(s) for discharging effluents from its premises.

Solids, sludge, filter backwash or other pollutant removed from or resulting from
treatment or control of waste waters shall be disposed-off in scientific manner.

CONDITIONS UNDER AIR (PREVENTION & CONTROL OF POLLUTION) ACT,
1981.

The unit shall ensure port-holes, platforms and/or other necessary facilities as may be
required for collecting samples of emissions from any chimney, flue or duct or any other
outlets as per the specifications mentioned in ‘ Consent to Establish’.

The unit shall discharge air emissions through a stack of minimum height as specified in
‘Consent to Establish’ and shall follow standards laid down from time to time.

For industrial furnaces and kilns, the criteria for selection of stack height would be based
on fuel used for the corresponding steam generation & as per specification.

Unit shall ensure Stack height for diesel generating sets as per specification mentioned in
‘Consent to Establish’.

The unit shall provide proper and adequate air pollution control arrangements for control
emission from its coal/fuel handling area and emissions from handling, transportation and
processing of raw material & product of the industry, as applicable.

The unit shall ensure regular operation and maintenance of installed canopy and stack of
the D.G sets so as to control the noise & air pollution in order to comply with the
provision of notification No GSR-371 E dated 17-5-2002 or direction as issued by MOEF
from time to time, under Environment (Protection) Act, 1986.

The unit shall ensure disposal of boiler ash/fuel ash through authorized person or within
premises in a scientific manner (as the case may be) and shall maintain proper record for
the same, if applicable.

The unit shall ensure that terminal manhole(s) at the end of each collection system and a
manhole upstream of final outlet (s) out of the premises of the industry for measurement
of flow and for taking samples.

The unit shall ensure valid and approved on-site and off-site emergency plan, approved by the
Chief Inspector of Factories, Himachal Pradesh (If applicable).

The unit shall ensure regular operation and maintenance of real time online monitoring
equipment’ s and provisions for the un-interrupted transfer of data as per guidelines of CPCB
(if applicable).

The unit shall provide adequate arrangements for fighting the accidental leakages discharge
of any air pollutant/gas/liquids from the vessels, mechanical equipment’s etc. which are likely
to cause environmental pollution.

The unit shall plant & maintain minimum three layer of trees so far possible as per plantation
guide (may be download from the website http://hppchb.nic.in/plantationguide.pdf) all along
the boundary of the industrial premises and check air/water/noise pollution at source.

Any guidelines issued by the Central Government/State Government/M oEF/CPCB/SPCB/any
other authority concerned, shall be binding.

This ‘Consent to Operate’ is subject to orders on any litigation pending in any Court of Law.
Any direction/order issued by any court shall be binding (if any).

The Board reserves the right to revoke the ‘ Consent to Operate’ granted to the industry at any
time, in case the industry is found violating the provisions of Water (Prevention & Control of
Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 as amended from
time to time.

The unit shall comply with any other conditions laid down or directions issued in due course
by the Board under the provisions of the Water (Prevention & Control of Pollution) Act, 1974
and Air (Prevention & Control of Pollution) Act, 1981.

OTHER CONDITIONS

“This is computer generated document from HPOCMMS” Page 5 of 7
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The unit shall comply with the conditions imposed by the MoEF/State Level Environment
Impact Assessment Authority/ District Level Environment Impact Assessment Authority in
the environmental clearance granted to it as required under EIA notification dated 14-9-06, if
applicable.

The issuance of this consent does not convey any property right in either real or personal
property, or any exclusive privileges, nor does it authorize any injury to private property or
any invasion of personal rights, nor any infringement of Central, State or Local Laws or
Regulations.

Stone Crusher units shall comply with the provisions of guidelines notified by the State
Government vide Notification No. STE-E(3)-11/2012, dated 29-05-2014 (If Applicable).

Brick Kiln units shall comply with the provisions of guidelines notified by the MoEF vide
Notification No. G.S.R.233.(E), dated-15-03-2018 and by the State Government vide
Notification No. STE-E(5)-6/2013, dated-07-03-2014 (If Applicable).

Hydroel ectric Projects shall install Online Real Time Monitoring System for the measurement
of 15% of minimum discharge in lean season as per orders of Court/Government. The unit
shall also ensure provisions for the regular and uninterrupted transfer of data from the real
time online monitoring system for 15% of minimum discharge of flow to SPCB, failing which
unit shall be liable for action on account of violation of the directions issued by
Court/Government/SPCB in this regard (If Applicable).

Unit shall strictly adhere to the capacity approved by the Industries Department/ Department
of Tourism & Civil Aviation/any other concerned Authority (As Applicable).

The unit shall not cause any nuisance/traffic hazard in vicinity of the area.

The unit shall ensure that there will not be significant visible dust emissions beyond the
property line.

The unit shall obtain and submit Insurance cover as required under the Public Liability
Insurance Act, 1991.

The unit shall put display Board indicating environmental datain the prescribed format at the
main entrance gate.

The unit shall maintain record regarding the operation of effluent treatment plant i.e. record of
guantity of chemicals and energy utilized for treatment and sludge generated from treatment
so as to satisfy the Board regarding regular and proper operation of pollution control
equipment.

Any amendments/revisions made by the Board/CPCB/MOEF in the emission/stack height
standards shall be applicable to the industry from the date of such amendments/revisions.

SPECIAL CONDITIONS

1. That the unit shall comply with HPSPCB office order vide letter no. PCB/CETP KalaAmb
(982)/Consent Branch/2020-12285-92 dated 02.12.2021

2. That the transportation of industrial effluent shall be through GPS enable dedicated tankers
only.

3. That the industrial units falling under the provision of EIA Natification 2006 will not be
take the membership or will be not the member for disposal of their industrial effluent and
domestic sewage into CETP cum STP.

By Order
Member Secretary

“This is computer generated document from HPOCMMS” Page 6 of 7
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( H. P. State Pollution Control Board)
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Annexure-8.2

H.P.STATE POLLUTION CONTROL BOARD

REPORT BY STATE BOARD ANALYST

Report No: 13572823/W-14302

FORM X

(See Rule 26)

01/10/2024

| hereby certify that | Dr Hitender Kumar Sharma , SSO, State Board Analyst duly appointed under
sub-section (3) of section 53 of the Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974) received
on 11/09/2024 from Naveen Rajpoot, JEE, HP State Pollution Control Board RO Paonta a Grab sample
of Final outlet of CETP of KALA AMB INFRASTRUCTURE DEVELOPMENT COMPANY ,
Ogli, Nahan, SIrmour, Nahan Distt. Sirmaur, H.P. 173030 on dated 10/09/2024 for analysis. The
sample was in a condition fit for analysis reported below:
| further certify that | have analyzed the af orementioned sample on 11/09/2024 to
01/10/2024 and declare the result of analysisisto be as follows :-

Method of analysis

IS 2488(1-V), 1S-3025(Part 44): 1933, 'Standard method for examination of water', 23rd edition prepared and
published jointly by:-

1. American Public Health Association
2. American Water Works Association
3. Water Pollution Control Federation

SAMPLING PARAMETERS

Sr. Parameter Name | Results Units PermissibleLimit |Remark/Result

No. Analysis

1 pH 7.80 6.0-9.0 Within Permissible
Limit

2 Oil and Grease BDL (DL-4.0) mg/L 10 --

3 Fluoride 0.76 mg/L 2 Within Permissible
Limit

4 Sulphide 16 mg/L 2 Within Permissible
Limit

5 BOD 125 mg/L 30 Within Permissible
Limit

6 Phenoalic BDL(DL-0.2) mg/L 1 -

Compounds(as
C6H50H)

7 TSS 7.0 mg/L 100 Within Permissible
Limit

8 COD 124.0 mg/L 250 Within Permissible
Limit

9 FDS 806.0 mg/L 2100 Within Permissible
Limit

10 Total Phosphate 1.98 mg/L 5 Within Permissible
Limit

11 Mercury BDL ( DL-0.005)) mg/L 0.01 -

“This is computer generated document from HPOCMMS”
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12 Nickel BDL(DL-0.1) mg/L 3 --
13 Aluminium 0.39 mg/L NA NA
14 Lead BDL( DL-0.05) mg/L 0.1 --

The condition of the seals, fastening and container on receipt was as: sealed as HPPCB
Signed this on 01/10/2024

Remarksof Lab Head:

OO0

Dr Hitender Kumar Sharma , SSO
(State Board Analyst)
RL Paonta

From:

H.P. STATE POLLUTION CONTROL BOARD,
RL Paonta

To:

KALA AMB INFRASTRUCTURE DEVELOPMENT COMPANY
Ogli, Nahan, Slrmour, Nahan,

Distt.Sirmaur, H.P.173030
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Annexure-E

rReport in Respect of Development Block Nahan Regarding NGT Matter OA No. 515/2022 titled as
Dharmvir V/s State of Harayana & Ors. Pending before Hon'ble National Green Tribunal, New Dehli

GP Name Village Name | Total No. of Total Balance ‘Time line |
House Holds Applications | Applications for |
Received for Sewerage
Sewerage Connection
SR ) Connection |
Kala Amb Moginand 476 44 432 | People are not
| Rampurjattan |252 17 1235 | willing to
lohton |72 . 1 71 apply for the
_____ | Ogli. 273 3 270 sewerage
Total S 1073 65 | (1008) connections
‘Trilokpur Trilokpur 502 38 464
B Kheri | 117 1 116
Total 619 39 (580)
G Total  11073+619=1692 | 65+39=104 | 1008+580=1588
i Voot v
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Status of Priorities in OA No. 673 — Jal Shakti Vibhag, Himachal Pradesh As on 21-10-2024

Annexure

Action Points as per
action plan

Status

Priority -l (River Markanda at

2519

Providing Sewerage system for Kala
Amb and Moginand area: Laying of
sewerage network and

pre- treatment plant.

A portion of around 100 mtrs of trunk sewer line near CETP has completely been washed away along with pillers as existing protection
work of adjacent road collapsed due to heavy rain only markanda river which inturn damaged the laid trunk sewer line on piller.

2. A portion of branch sewer line of length 1642 mtr to Dhakanwala also damaged badly due to heavy flow of rain water in that area.

3. A portion of sewer line at Jattanwala, Mainthappal and Kala Amb Kheri Road. has suffered major clogging issues due flow of mud/muck
in to the already laid sewer lines caused by excessive rainfall. All the damages are being reported reguarly Some lines have suffered major
clogging issue for restoration of this work estimate has been approved and work awarded to contractor and work in progress.

The work is expected to be completed by Dec. 2024 in all respect. However, damages caused by heavy rains can only be restored after
Monsoons subject to availability of funds. As regular and intesne rainfall has kept flood like situation in river Markanda.

Providing sewerage

system for Trilokpur and Kheri
area: Laying of sewerage network
and Setting up of sewerage
treatment plant.

Sewage of 1.5 KLD Volume had started flowing from Trilokpur Temple Complex to STP. but the same was damaged at bridge near STP
due to heavy flow in Nallah during monsoons. which has now been restored in octorber 2023.

EE Nahan vide his office letter no. 18369-75 dated 16-02-2023 intimated BDO Nahan that both the sewerage schemes are ready to take
sewage load and consumers shall be requested to take sewerage connections. But No application for sewer connection has been laid till date.
Hence, People of Trilokpur, Kheri and Johron have been informed to take connection through news published on 15-06-2023..

200 mm dia DI Pipe 450 mtr is balanced to laid ,which could not be laid due to site dispute and also STP was constructed in the year 2022
and since then it has not been tested because laying of pipe line is still pending. Also construction of STP looks shabby and functioning of
this STP can be assertioned after completion of distribution work. Due to heavy rainfall in monsoon season 2023 a portion of sewer line at
jattan, mainthapal has suffered major clogging and also for restoration of which funds are required.All the damages are being reported
reguarly Some lines have suffered major clogging issue for restoration of this work estimate has been approved and work awarded to
contractor and work in progress at site.

installation of Real time quality monitoring Station at STP. Working Estimate along with DNIT approved Tender awarded to contractor and
work in progress.

Phyto-remediation
proposal on Jattan Wala Nallah.

Damages sustained during monsoon in 2022 could not be restored due to stiff resistance by local people as well as Sabu Steel Industry who
allege damage to their property due to resultant diversion of flow.

The matter was also taken up during meeting under the Chairmanship of Member Secretary, HPSPCB on 27-03-23 where representatives of
Sabu Steel Industries were also present but they didn't agreed for any change in the structure of plant. Hence, It was decided that atleast
plantation be restored at plant.

Accordingly, Plantation has been done both on upstream and downstream of the Plant. But without diversion of water via obstructing its
flow (which can only be done by raising the height of check dam/weir of structure to which Sabu Industries clearly denied), the main purpose
of this phytoremediation plant cannot be achieved.

Installation of Continuous water
Quality Monitoring station.

Work completed instrument functioning and can be accessed online website.installation of real time water quality monitoring system has completely been
washed away during monsoon session 2023-24
installation of Real time quality monitoring Station at STP. Working Estimate along with DNIT approved Tender awarded to contractor and work in progress.
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